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RAJYA SABHA

Wednesday, the 20th November, 2019/29 Kartika, 1941 (Saka)
The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.

PROCLAMATION UNDER ARTICLE 356 OF THE CONSTITUTION

& AT H I J3A (3 e 39 Ay, § FreafaRad u3l &1 ve-ge Ul
@R Jorr fe=l W) 99 Ued W @l §-

(@ Proclamation [G.S.R. No. 837(E)], issued by the President on the 12th
November, 2019, under article 356 of the Constitution in relation to the State
of Maharashtra, under clause (3) of the said article.

[Placed in Library. See No. L.T. 746/17/19]

(b) Order [GS.R. No. 838(E)], dated the 12th November, 2019, made by the
President, under sub-clause (i) of clause (c) of the above Proclamation.
[Placed in Library. See No. L.T. 747/17/19]

(c) Report of the Governor of Maharashtra, dated the 12th November, 2019 to
the President, recommending the issue of the Proclamation.
[Placed in Library. See No. L.T. 748/17/19]

PAPERS LAID ON TABLE

Notifications of the Ministry of Home Affairs

TE " | 5T " (3Tt e R wEey, # ORIk ek gied
SIS, 2019 B €1RT 103 BT Y TR (2) F T T8 HATAY (S HIIR AR AL
B a4, B FEEAfRaa AfeRgEIsl @l Uh-Ud uid (el ad1 &=l H) 991 e
W Gl §-

(1) S.O. 3912 (E), dated the 30th October, 2019, publishing the Jammu and
Kashmir Reorganisation (Removal of Difficulties) Order, 2019.

(2 S.O0. 3979 (E), dated the 2nd November, 2019, publishing the Jammu and
Kashmir Reorganisation (Removal of Difficulties) Second Order, 2019.
[Placed in Library. See No. L.T. 749/17/19]



2 Papers laid [RAJYA SABHA] on the Table

L Reports and Accounts (2018-19) of OIL, Dibrugarh, Assam and EIL, New Delhi
and related papers

Il.  MoUs (2019-20) between Government of India and OIL and ONGC

THE MINISTER OF PETROLEUM AND NATURAL GAS; AND THE MINISTER
OF STEEL (SHRI DHARMENDRA PRADHAN): Sir, | lay on the Table:-

. A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:-

() (8 Sixtieth Annual Report and Accounts of the QOil India Limited
(OIL), Dibrugarh, Assam, for the year 2018-19, together with the
Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 779/17/19]

(i) (a) Fifty-fourth Annual Report and Accounts of the Engineers India
Limited (EIL), New Delhi, for the year 2018-19, together with the
Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 778/17/19]

Il. A copy each (in English and Hindi) of the following papers:-

() Memorandum of Understanding between the Government of India
(Ministry of Petroleum and Natural Gas) and the Oil India Limited
(OIL), for the year 2019-20. [Placed in Library. See No. L.T. 780/17/19]

(i)  Memorandum of Understanding between the Government of India
(Ministry of Petroleum and Natural Gas) and the Oil and Natural Gas
Corporation (ONGC), for the year 2019-20.

[Placed in Library. See No. L.T. 781/17/19]

Notification of the Ministry of Housing and Urban Affairs

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS; THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION; AND
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THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI HARDEEP SINGH PURI): Sir, I lay on the Table, under sub-section (3) of Section
18 of the Public Premises (Eviction of Unauthorised Occupants) Act, 1971, a copy (in
English and Hindi) of the Ministry of Housing and Urban Affairs Notification No. GS.R.
692 (E), dated the 26th September, 2019, publishing the Public Premises (Eviction of
Unauthorised Occupants) Amendment Rules, 2019.

[Placed in Library. See No. L.T. 764/17/19]

L Notification of the Ministry of Home Affairs
Il.  Report and Accounts (2018-19) of the REPCO Bank, Chennai and related papers

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): Sir, | lay on the Table:—

. Acopy (in Hindi only)* of the Ministry of Home Affairs Notification No.
G.S.R. 526-Hiii (3V2018/11264, dated the 25th June, 2019, publishing the
Chandigarh Anand Marriage Registration Rules, 2018, under sub-section (4)
of Section 6 of the Anand Marriage Act, 1909, along with delay statement.

[Placed in Library. See No. L.T. 93/17/19]
Il. A copy each (in English and Hindi) of the following papers:—

(@ Fiftieth Annual Report and Accounts of the Repatriates Co-operative
Finance and Development Bank Limited (REPCO BANK), Chennai, for
the year 2018-19, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Bank.
[Placed in Library. See No. L.T. 750/17/19]
Notification of the Ministry of Home Affairs

& HATrT 7 5 #3 (3ft e ) wEIey, H o Rk AR, 2006

P URT 167 & T 3R I3Hed gaaiaR (foffid) Wt (Fehem) a9, 2019 &1 gl

B dlell 8 HATT DI ACRLAT . ALBLA. 185, f&d 16 ST - 22 S, 2019
(ATEIES ISTYH) B TP Ui (S A1 &=l H) 991 ued WR @l gl

[Placed in Library. See No. L.T. 1055/17/19]

*The English version of the Notification was laid on the Table of the Rajya Sabha on the 3rd July,
2019.



4 Matters raised [RAJYA SABHA] with Permission

MATTERS RAISED WITH PERMISSION OF CHAIR
Withdrawal of S.P.G. cover

MR. CHAIRMAN: Hon. Members, | have received joint notice under Rule 267
from Shri Anand Sharma and five others, and also from Shri K.K. Ragesh on a different
issue. The first is about withdrawal of SPG cover and the other is about police action
on JNU students. | have not permitted under Rule 267. But I will be allowing them in

Zero Hour in the first instance itself. Shri Anand Sharma.
DR. SUBRAMANIAN SWAMY: Sir, | have also. ...(Interruptions)...
MR. CHAIRMAN: I will call you.

SHRI ANAND SHARMA (Himachal Pradesh): Sir, | thank you for giving me this
opportunity to raise a very important matter and, through you, invite and request the
attention of the Government to the withdrawal of the SPG security cover to the
Congress President, Shrimati Sonia Gandhi; former Prime Minister, Dr. Manmohan
Singh; Member of Parliament and former Congress President, Shri Rahul Gandhi, and
Congress General Secretary, Shrimati Priyanka Gandhi. All four have been vulnerable
to threats. Dr. Manmohan Singh was in the office of the Prime Minister for ten years.
Shrimati Sonia Gandhi, besides being the Chairperson of UPA, is also the daughter-in-
law of a martyred Prime Minister, Shrimati Indira Gandhi, and the wife of ex-Prime
Minister, Shri Rajiv Gandhi, who was also martyred. Therefore, there was a very clear
evaluation of the threat perception. Withdrawal of the SPG cover makes them vulnerable.
It is the responsibility of the State to protect its leaders. Sir, | remember and allow me
to say so, when the UPA was in office, considering this aspect, the security cover of
the former Prime Ministers, —I am not making a political point—including that of Shri
Atal Bihari Vajpayee, was not even disturbed for ten years. All other protectees, their
cover was neither diluted nor withdrawn. After this move, there are concerns which are
well-founded, and we would urge the Government that these issues of personal safety,
security and lives of our leaders have to be beyond party and political
considerations. Please rise above that; review and restore. That would be in

national interest. Otherwise, the intention would be questioned, today, tomorrow and

in future.
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SHRI TIRUCHI SIVA (Tamil Nadu): Sir, | associate myself with the issue raised by
the hon. Member.

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, | also associate myself with the Issue
raised by the hon. Member.

SHRI B.K. HARI PRASAD (Karnataka): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRIMATI AMBIKA SONI (Punjab): Sir, | also associate myself with the issue
raised by the hon. Member.

DR. AMEE YAJINIK (Gujarat): Sir, | also associate myself with the issue raised by
the hon. Member.

SHRI MADHUSUDAN MISTRY (Gujarat): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRI RITABRATA BANERJEE (West Bengal): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRI P.L. PUNIA (Uttar Pradesh): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI AHMAD ASHFAQUE KARIM (Bihar): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRI RAJMANI PATEL (Madhya Pradesh): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, | also associate myself with the matter raised
by the hon. Member.

SOME HON. MEMBERS: Sir, we also associate ourselves with the issue raised
by the hon. Member.

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir, security
cover should be viewed and provided to individuals, beyond party basis.
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MR. CHAIRMAN: On the basis of the security feedback alone, it should be done.

Now, Dr. Subramanian Swamy.

DR. SUBRAMANIAN SWAMY (Nominated): Mr. Chairman, Sir, | have two issues
with what has been just presented to the House. Firstly, the threat perception has
always been a judgment of the Home Ministry. Even when the time UPA was in power,
I can recite names of those whose security cover was reduced. But, that is not the issue
here. It has always been a special committee in the Home Ministry which decides it.
If there is any question about it, one can always go to a court and challenge it.
Secondly, the threat originally arose out of the question of the assassination " of Mr.
Rajiv Gandhi and the threat from the LTTE. Subsequently, that threat disappeared for
two reasons. The first is, there is no LTTE now. The second is the attitude of the
protectees towards those whom the Supreme Court said should be hanged for the
assassination of Mr. Rajiv Gandhi.

MR. CHAIRMAN: No, that is not required. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: They have been asking for the reduction
...(Interruptions)... Mrs. Sonia Gandhi herself wrote a letter to the President that they

should not be hanged.
MR. CHAIRMAN: That is a different matter.

DR. SUBRAMANIAN SWAMY: And the daughter went to the jail and met the
murderer. The third is...

MR. CHAIRMAN: | agree, but now let us not make ...(Interruptions)... Even | am
not in favour of reducing the punishment. |1 have gone on record and the people
appreciated my stand at that time. But, let us not combine these two issues.

DR. SUBRAMANIAN SWAMY: Finally, Article 14 says, all are equal before the
law. There is a set category. So, they can't claim a privilege. They have no special
privilege to claim SPG cover. ...(Interruptions)...

SHRI DIGVIJAYA SINGH: Sir, the Home Minister is absent. ...(Interruptions)...

MR. CHAIRMAN: | have not called you, Digvijaya Singhji, please sit down.
...(Interruptions)... He has raised the issue and if the Government wants to respond,

it can. | can't force the Government to respond in a particular manner. ...(Interruptions)...
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That is why | have allowed it to be raised; he too raised it. Naddaji, do you want to
say something?

SHRI JAGAT PRAKASH NADDA: Sir, there is nothing political. The security has
not been withdrawn. ...(Interruptions)...

MR. CHAIRMAN: No, this is not the way, hon. Members.

SHRI JAGAT PRAKASH NADDA: Sir, the security has not been withdrawn.
There is nothing political. ...(Interruptions)... The Home Ministry has got a set pattern
and there is a protocol. This is not done by a politician. It is done by the Home Ministry
and, according to the threat perception, the security is given and

withdrawn....(Interruptions)...
SHRI DIGVIJAYA SINGH: Sir, ...(Interruptions)...

MR. CHAIRMAN: Whatever points you have made is gone on record. Let us not
deviate. ...(Interruptions)... | have not allowed anybody amongst the Members who are
standing. You know what my reaction will be.

SHRI DIGVIJAYA SINGH: Sir, my question is very simple. What basis... *

MR. CHAIRMAN: It is not going on record. Now, Dr. Santanu Sen.
...(Interruptions)... Please sit down, it is not going on record. This Is not the way.
Nothing shall go on record, including in the electronic media.

Need for immediate administration of Oxytocin to mothers after delivery

DR. SANTANU SEN (West Bengal): Mr. Chairman, Sir, we live in a matriarchical
society. We talk about women empowerment. We all believe that the importance of
maternal life is of serious concern to all of us. Sir, recently we have seen that the
Department of Health issued a directive, in which they have said that the Gujarat model
is to be followed in all States of the country regarding the use of oxytocin injection.
Sir, what is this oxytocin? This injection is used to prevent maternal mortality. Sir, after
giving birth to a child, oxytocin is given to that particular mother to prevent postpartum
haemorrhage because in our country this postpartum haemorrhage is the most important
cause of maternal mortality. Even if there is a blood loss of at least 500 millilitre, the
mother may be sure to die out of postpartum haemorrhage. In that particular model, it

*Not recorded.
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[Dr. Santanu Sen]

has been said that oxytocin is to be injected a little later and not immediately, though
the WHO recommendation and the convention is that oxytocin is to be injected
immediately. The reason behind this and which has been shown is, more maternal blood
should go to foetal blood which can prevent foetal anaemia and jaundice. That is fine,
but we must not live in fantasy. To do this, we have to have trained sisters and trained
doctors everywhere. We have to give importance to the institutional delivery first. It
is very unfortunate to say that you have asked the other States to follow Gujarat model
where the institutional delivery is 87 per cent in comparison to our State of West Bengal
where it is nearly 99 per cent.

MR. CHAIRMAN: What is your suggestion?

DR. SANTANU SEN: You are asking us to follow Gujarat model where the
maternal mortality is increasing day-by-day in comparison to our State of West Bengal
where the maternal mortality is decreasing day-by-day. As maternal mortality is of very
important concern, there should be hundred percent Institutional delivery because we
know that in our country significant number of home deliveries are taking place till date
and the untrained dais and untrained sisters do not have any idea regarding uterine
atony which might lead to huge blood loss, which might lead to n-number of maternal
mortalities. Gujarat is not above WHO. When WHO recommends administration of
oxytocin to the mother immediately after child birth, our Health Ministry is advising to
administer oxytocin a little later which might lead to a large number of maternal mortalities.
So, our Government must reconsider the issue and where there is adequate structure
available, we can wait and watch, but where there is no adequate structure available,
especially in rural India, it must be reconsidered to prevent and to decrease maternal
mortality.

it Wi Associate BR= & foIT AR BT SmUe slip WSl TS because

noting down all the names is not easy.

SHRI RITABRATA BANERJEE (West Bengal): Sir, | associate myself with the
issue raised by the hon. Member.

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, I also associate myself with the
matter raised by the hon. Member.

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, | also associate myself with
the matter raised by the hon. Member.
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SHRI RIPUN BORA (Assam): Sir, | also associate myself with the matter raised
by the hon. Member.

DR. BANDA PRAKASH (Telangana): Sir, | also associate myself with the matter
raised by the hon. Member.

DR. AMEE YAJINIK (Gujarat): Sir, | also associate myself with the issue raised by
the hon. Member.

SHRI SASMIT PATRA (Odisha): Sir, | aiso associate myself with the matter raised
by the hon. Member.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRI K. SOMAPRASAD (Kerala): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI MAJEED MEMON (Mabharashtra): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRI BINOY VISWAM (Kerala): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI ELAMARAM KAREEM (Kerala): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRIMATI KAHKASHAN PERWEEN (Bihar): Sir, | also associate myself with the
matter raised by the hon. Member.

it W Rig RIS ot &, faeet): weed, # W AR 9e AT 33IY
MY vy W E B ARG bRl g |

it e FAR @1 RIS T &7, faeel): Aeigd, # 1 A 9e AR
TOIY Y vy A W Pl WG Il G

i ARTAYT SR Wl ([T IS &, faeetl): #eied, § 1 A4 98w AR
TOIY Y vy A W@ Pl WG AT G
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STl HIT Hed (SR UQY)): Helqd, # |l A4 98 aRT So1¢ Y fawy
A W Pl WEE B g

Making of ethanol using sugarcane and stubble

it faoTr urer Rig R (SR U<9): A AUTORT ABIGY, SRGR A ethanol &1
grcTfed @A & oy 19 a8 # §8 $eH ISV 21 7,400 BRI BT soft loan T f=m
3R 25 WR¥E, S =1 & TH A ethanol 99T &, SAP aM | FeM & HM Bl
WifpsT gER <= # petrol # ethanol T 45 U & PR 50 UR T FAemr S
BT 21 U+ < § AR 7 Adheu far o f 10 ufrera ethanol &1 petrol # fiyetrar
ST | 31t T 6 Tfcrerd & e fyetrar S X812 1 Ethanol & foTg, ST post-harvesting
Il WRTeAl STl Bl 91§, g1 8, Wi g AT A 3G B SIS €, $79 ethanol I
FHA1 B, S GO < H I &1 39 fBarEl Bl e Bl ggr § wednT gnm |
3G YT B S AST GATAROT B FEKT AT € 3R BT el € b WRrell 5 <&l
2, SH@ W U B A&l 21 < H petrol companies 7 B ¥ 260 HRIS eflex
ethanol IET o, R @19 20 &9 e d1 & 99d 8 © SR TP 3RY SfoR
BT HIEIGT 8RN & S99 I DI Th M amv Wt g S 8T © | feas &1 sma
®I double R HT Hdhed AIHR Pl &, dl I Sl wastage ©, TH harvesting fam1
P 15 W 20 WIS dF wastage &b BRU loss BT €, SO daM H W M
AT BT

AR, § {10k HIEgH A Sl a1 T8l R @1 =@Edl g1 59 ethanol & e
W g¢ € 3R T & W W ethanol I & [T WHR Heg A PR @ €, A A
MU AeTH W ARPR A I§ IRIY BT AR b S petrol 10 TRUS ethanol
e @Y 919 B TS A, AfhT il T SaH 10 Wie &t e o ' &1 S
ethanol T ST JET €, SHUHT 50 W¥C A 3Mfd IR # iR industry F ST ET
21 a8 petrol ¥ 7€t fremar v&1 €, 7 enft % manufacture BT YT B SHBT YA
BIS & AT 10 A 15 UfTerd d@ petrol # fHar S @Ry | S99 -AiF Ard g
- IOl W AfaROl Bl AT S SR 9% Sl fAqE a1 qrey Okl 8, S|
gaa ff e e B9 crude oil FT MAE FX @ T, WA FXA W fEamt & off
DT Y fer |

LT. GEN. (DR.) D. P. VATS (RETD.) (Haryana): Sir, | associate myself with the
matter raised by the hon. Member.

SHRI G V. L. NARASIMHA RAO (Uttar Pradesh): Sir, | also associate myself with
the matter raised by the hon. Member.
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1. fIpT 7eT (FMERTS): 7eley, § WY AT 9ew g§RT SoTY TV favy 9 @
Bl TG PRl |

o} gy e aea: Teicy, § O A9 99w gRT Solv TV favy 9§ W B
g Rl |

St BT HEH (ST TR 7Y, H ff A e §RT eV Y vy |
R Pl AHEg Bl g

Maintenance of Rabindranath Tagore's belongings at Visva Bharati,
Santiniketan, by Archaeological Survey of India

SHRI RITABRATA BANERJEE (West Bengal): Sir, through you, | wanted to draw
the attention of the Government to a very important issue of Visva Bharati, Santiniketan.

Sir, Rabindranath Tagore's dream of India's communion with the world stands tall
with the University of Visva Bharati which the world turns up to see even today in large
numbers. The entire campus is a celebration of the diversified unity of the country and
its relation to the world. Eminent artists like Nandalal Bose, Ramkinkar Baij,
Abanindranath Tagore and Rabindranath himself planned its unique architecture.

The architecture is a unique mixture of ancient Brahmanical, Buddhist and Mughal
style. Influence of the Middle East, Egyptian and Assyrian architecture is eminent
throughout the campus. The Uttarayana compound comprises five separate residences
of Tagore, namely, Udayan, Konarka, Shamali, Punascha and Udichi. The houses at
every nook and corner have the belongings of poet.

The ASI was looking after the upkeep and maintenance of buildings. Recently, the
ASI has stopped its work and has given a letter to the university authority stating that
it is unable to maintain the historical and delicate buildings of the campus.

The famous museum inside the Konark building has been closed for visitors. Very
recently, slabs have fallen from ceiling of the poet's favourite room, Kabikaksha, at the
first floor of Udyana. The room has a lot of belongings of the poet.

Sir, just a few months ago, you yourself had gone there on 16th of August and
inaugurated a famous mud house where the poet used to live. The ASI had renovated
it for five years. This mud house is also a very favourite place of Mahatma Gandhi,
the Father of the Nation. Now, after you inaugurated, within few months, the condition
of the house has become bad, because ASI has stopped maintenance and upkeep of
houses.
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[Shri Ritabarata Banerjee]

A substantial amount of money and expertise is required to maintain the structures
and if ASI backs out it is almost impossible to keep the buildings in a proper shape.

In the last few months many valuable furniture has been destroyed.

In conclusion, recently, when the ASI had given that letter, in England, a celebrated
publication released containing the great writers of the last one thousand years. The
name of the publication is "Writers.' And, from India, only Tagore's name is mentionea
in the book. The book says and | quote, ‘A man of distinctive appearance, Tagore was
a true polymath. He was an accomplished musician and artist, an electric philosopher
and a passionate political activist. Above all, the poet of the world advocated
universalism and cultural freedom."' When the book was published, the ASI, at that time,

has decided not to keep and maintain buildings.

So, Sir, | urge upon the Government, through you, that ASI must look upon the

buildings. It is a very serious matter of national importance. Thank you.

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, | associate myself with the

Zero Hour submission made by Shri Ritabrata Banerjee.

PROF. MANOJ KUMAR JHA (Bihar): Sir, | also associate myself with the Zero

Hour submission made by Shri Ritabrata Banerjee.

SHRI SWAPAN DASGUPTA (Nominated): Sir, | also associate myself with the

Zero Hour submission made by Shri Ritabrata Banerjee.

MR. CHAIRMAN: The Leader of the House can take note of it and pass it on
to the Ministry of Culture. What he is saying is true. It should be looked into.

Need for better facilities for the people along the border of Punjab

it saq \ferd (USTT9): W, # TH g1 important issue TG ARTH H WRER &
&I # A A § {6 uone # dwel feantier @1 S gRar 2, 98 49} do ©
IR g W UIfeea™ & 1 oFTaT B, U™ &l T Sl IRRA Bl I8 & AR
gl & drl Bl fe¥ed AT BT 2| 98 W Sl fFEE iR Bl AURT dfe @l
JoT & A1 TEd g, F 3@ oy gRRAfT iR SFd Siew @ foar & R #

MUk HEIH H WRBR P g dredl & |
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W, g8f W TS ql dfex RN B & iR gl omdl 8, il f Jfex @t
R FRA 2| T8I W TP SR ATbd W 8, S dfex Pl YRET PRAT © IR I AN
frar 2, BIC @Ry €, S d1eX & fJogme W I8d € IR S@ET Siiad 98d HioH
g1 AR, § Nudl gl drEdl g b di$) dee & U H IRUdrel Tl €, S8l W
TP SATS B Aeh | I AN Pl FATS] HRAM b [T BIBT g ST gl & | asi
W UHeE AGES @I H $H | 98l W) I8 adl ARl & g Thol el off ddhd
g1 98 R yHdrite & o 8, wife 9 91X & fdohe U9 TEd €, 98 W) SHdl
wdHe W el dfed uRRefwl # fed 21

W, U599 UQe 8, W&l & @l q 3O BNl & $HUI 1971 DI SHT Bl
Sl &, RT2 sddde &l ol SR el @ 3R I 9 o1 9, S dfes aRRerfat
d o g8 8¢ @I W, U Al 59 uifewE & W RagueE ks @, 1 | g8t
dier W T # Ig TAFSR &% 8 W, 59 S Pl B g dg@ I, 8H alex
RIaRSE BT & T e ST | 9 Ot patriotism, nationalism @1 a1 3@ dTel
AT €

HElqy, # 31Uk #eAH | gar Aredn & fd g8f Sl Border Development Fund
SIRY 83T, 98 We}! &5 # W fhar warl # ud AeFH W WREGR W AN BRdl §
5 39 W @1 utilization, urban area &1 oI dfex ¥ UfF fdhalHiey igx S gl
g, S99 BT A8y 3R ART AT g8f o =a1eq| a8l YT W a9 @ney| a8l
NI Pl 980 T Il gsal | S Ud fhaMiey & IRl &, S9d oy e
Bl RAIRE & @ige 3% Y § B8 [baMex gl Usdl 8, Fild diex RadiRe
B 99 S AT <dl 8, 99 d g § | 39Ty H)Y 3MUP HIEgH ¥ WRAR A HAT
T % 98 ga 91 =@ifey, a1 99 &3 # I8 I2 AN Bl ol IRl qF A BT
TS|

HgIey, Sl W B ®, 98 dex & Ud fedMey & URAT & X & |d
BT ST =18 3R a8 Ws, I 98] & Yagald Ioiiecy &, Swel & [qhN 8g 33g
BT =1fRY, g=ars |

ot Iumufe: e sreoT fovy Ieq # Sorm 21 Ig oo fawy ®

dRHe SR (1) Lt g (@artga) (BRI [Hui Heled, # AN
AER TERT Fed H IO MY fawg [ U MUD] g Al G

SN BTIT HEH (ST USYN): FHIRT Jeed, § I 91 98w gaRT |ad 4
TOIY Y vy A 3fUH U] ARG PR 8 |
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Adulterated food items in the market

SHRI A.K. SELVARAJ (Tamil Nadu): * "Hon'ble Chairman Sir, | thank you very
much for giving me this opportunity, fviost of the food products we use on daily basis,
such as milk, cooking oil, pulses, cool drinks, turmeric and chilli powder etc. are found
to be adulterated. A study had revealed that nearly 68% of the milk sold in India is
adulterated with detergent, fat, urea, chalk, and caustic soda. We are feeding this milk
to our children who are the future leaders of our country. All the products used for
preparation of food are contaminated with toxic chemicals which are very harmful and
hazardous to our health. | can say that we cannot get any product without contamination.
To prevent fish from deteriorating, fish traders are using formalin, a toxic and carcinogenic
chemical commonly used to preserve dead bodies in mortuaries. Sir, this formalin is a
cancer causing agent. The situation is very severe in the case of fruits and vegetables
also. Toxic chemicals are being used to keep vegetables fresh. In totality everything
is contaminated with toxic chemicals that are dangerous to the health of common man.
There are many Acts to curb adulteration. There is an act titled, "Food Safety and
Standards Act, 2006". If we examine the data, the number of samples analysed every
year and the convictions awarded under the said Act, there is a huge mismatch
considering the size and population of our country. Unless we take strong steps, the
health of our people will be in great trouble. Health is wealth. Any country's wealth
depends on the health of its people. Therefore, | urge upon the Government through
your good self that strong steps should be taken to eliminate adulteration as expeditiously
as possible. Thank you."

MR. CHAIRMAN: The hon. Member was explaining in detail about massive
adulteration in various food items.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, | associate myself with the hon. Member.

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, I also associate myself with the hon.
Member.

SHRI ELAMARAM KAREEM (Kerala): Sir, | also associate myself with the hon.
Member.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, | also associate myself
with the hon. Member.

* English translation of speech made in Tamil.
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SHRI VINAY DINU TENDULKAR (Goa): Sir, | aiso associate myseif with the hon.
Member.

SHRI JOSE K. MANI (Kerala): Sir, | also associate myself with the hon. Member.
SHRI BINOY VISWAM (Kerala): Sir, | also associate myself with the hon. Member.

SHRI K. SOMAPRASAD (Kerala): Sir, | also associate myself with the hon.
Member.

SHRI K.K. RAGESH (Kerala): Sir, | aiso associate myseif with the hon. Member.
SHRI SASMIT PATRA (Odisha): Sir, | also associate myself with the hon. Member.

SHRI SYED NASIR HUSSAIN (Karnataka): Sir, | also associate myself with the
hon. Member.

DR. L. HANUMANTHAIAH (Karnataka): Sir, | also associate myself with the hon.
Member.

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, | also associate myself with the
hon. Member.

SHRI S.R. BALASUBRAMONIYAN (Tamil Nadu): Sir, | also associate myself with
the hon. Member.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, | also associate myself with the
hon. Member.

AR} R [ F1eq (SR U= 9TUld qeigd, H Al A 9e §RT 96
H oI Y vy H (U AUPI ARG BRal |

Sl FEden WA ([FER): 9l 7gey, § ¥ 99T 9 §RT 989 H SoTU
MY Yy [ YT YD FEg PR G |

o 26 e e g e e ) G RS e
U S e Sl i iy K U e

it uifdor g Sea (BxiTe): 99Ul Jeied, § W A 9w §RT 9ed
H oI Y vy H MU AUPI ARG BRal

tTransliteration in Urdu script.
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it I yaTer gA (SR <) 9wmfd wEleg, H§ 9 A 9ew §RT 9ed H
Jo Y vy A YU AUD] AHEg bRl gl

MR. CHAIRMAN: Now, Shri Md. Nadimul Haque. ...(Interruptions)... Silence,
please. ...(Interruptions)...

Impact of cyclone Bulbul in West Bengal

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, | would like to draw your
attention, and, through you, of the whoie House, towards the devastating impact that
cyclone Bulbul recently had in the State of West Bengal and Odisha. ...(Interruptions)...

MR. CHAIRMAN: You have two minutes. And, Shri Manas Ranjan Bhunia will
have one minute to speak. The cyclone has affected the lives of thousands of peopie
with houses being brought down and electricity cables being snapped in six districts
of West Bengal, namely, East and West Midnapur, North and South 24 Parganas,
Hooghly and Howrah. The Irrigation and Waterways Department, the Power Department
and sectors such as fisheries and animal resources have suffered losses. There have
been heavy damages to roads In the affected areas as well. The greatest casualty has
been the agriculture sector with huge losses. The areas are now limping back to normal.
A robust plan has been implemented to ensure that the farmers are compensated for
their losses before the next harvest.

Family members of those who have lost their lives have been compensated to the
tune of ¥2,40,000/-, and as many as 4,35,000 tarapulines and 6.2 lakh water pouches
have been distributed by the State Public Health Department. Damaged roads are being
repaired, but the total loss incurred so far by the State is of ¥ 23,811 crores. The survey
suggests that this loss could go up to as much as ¥ 50,000 crores. Sir, you must be
knowing that the Indian Meteorological Department have released data which shows
that there has been a 32 per cent increase in cyclones and super cyclones in the
Arabian Sea and in the Bay of Bengal.

MR. CHAIRMAN: You have to conclude now.

SHRI MD. NADIMUL HAQUE: Sir, in this scenario, climate change becomes a
serious concern. | urge the Government that the loss that our State has suffered may
be compensated by giving extra relief and extra disaster management fund to us. Thank
you.



Matters raised [20 November, 2019] with Permission 17

MR. CHAIRMAN: Thank you, Nadimulji. Shri Manas Ranjan Bhunia to

associate.

SHRI MANAS RANJAN BHUNIA (West Bengal): Mr. Chairman, Sir, | associate
myself with the speech delivered by Shri Nadimul Hague. | am grateful that you have
given me the opportunity to express my views. Sir, on 9th November, 2019, the extent
of damage was huge. With the speed of 120 km. per hour, the cycionic storm damaged
two districts of 24 Parganas, two districts of Paschim and Poorva Midnapur, Howrah
and Hooghly. The number of lives lost is five. The agricultural damage is 13, 03,243
hectares. The damage to vegetables, pulses, mustard, roads, cattle, power and | electricity,
all put together, is to the tune of Rs. 30,000 crores. It is a devastating situation. Our
hon. Chief Minister, Madam Mamata Banerjee, has already appealed to the Government
and placed her demand regarding the catastrophic devastation in our State by the
Cyclone Bulbul. I urge upon the Government, through you, Sir, that the Central
Government should come forward with all possible help so that sufferings of the people

in the affected area are mitigated. Thank you.
it Takr. IE goge R 8?

SHRI MANAS RANJAN BHUNIA: Sir, Bulbul is a name given to cyclonic storm.

Sir, | have given a Calling Attention notice also, if you permit.

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, | associate myself with the

issue raised by the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the

issue raised by the hon. Member.

SHRI RITABRATA BANERJEE (West Bengal): Sir, | also associate myself with the

issue raised by the hon. Member.

SHRI AHAMED HASSAN (West Bengal): Sir, | also associate myseif with the

issue raised by the hon. Member.

MR. CHAIRMAN: Now, Shri Ripun Bora.
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Need to stop privatisation of Numaligarh Refinery, Assam

SHRI RIPUN BORA (Assam): Mr. Chairman, Sir, through you, | want to draw the
attention of the Government and more particularly of the Petroleum Minister and the
Finance Minister...

MR. CHAIRMAN: You have two minutes and Mr. Baishya will have one minute.

SHRI RIPUN BORA: Sir, the people of Assam are emotionally attached with the
Numaligarh Refinery because this is the product of the historic Assam Accord of 1985
where a six year long agitation took place. During that agitation, more than 855 people
died, thousands were jailed, houses were burnt and so on. At the end of this Accord,
this refinery was established. This is one of the profit-making refineries in Assam. This
refinery has been providing employment to thousands of people. Directly or indirectly,
our youth have been employed there. This is one of the major constituents of the
Bharat Petroleum Corporation Ltd. Now, the Government of India is going to privatise
the BPCL, and as a part of this, the Numaligarh Refinery is also going to be privatised.
The demand of the entire people of Assam is that at any cost privatisation should not
be done. It should be stopped. Sir, lots of civil society organizations and so many
student and political party organizations are already on the streets demanding to stop
privatization. So my request to the Government is that for the interest of Assam this
move of privatization is to be stopped immediately.

MR. CHAIRMAN: Thank you. Shri Birendra Baishya.
SOME HON. MEMBERS: Sir, we would like to associate ourselves with it.

st wumafe: e ugel AW feam &, ¥ ugd S gomn ®, fR are # anu
@R &1 9™ 4 include f&am STgem | Shri Birendra Prasad Baishya.

SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir, it is known to everybody that
Assam is an oil-producing State. Asia's first refinery was established in Assam Dighoi.
But all the time, whichever Government was here, they have an eye on Assam Refinery.
In UPA time, there was some attempt made by the then Government to destabilize,
against the sentiment of people of Assam, the Dighoi Refinery. Now, the same thing
is going to happen in Numaligarh Refinery. Numaligarh Refinery involves public
sentiments of people of Assam. Sir, it is not only a profit-making industry, it is also
having a very high agreement with the neighbouring country, Bangladesh. Numaligarh
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Refinery is exporting products to Bangladesh also. Sir, they are not only making profit,
in social life, in economic life of people of Assam, they also play a very important role,
and the Government of India recently invested thousands of crores of rupees for
expansion and development of Numaligarh Refinery. Not only that, Sir, Numaligarh
Refinery has a planning. From by-product of bamboo, they want to make some oil

products. So, in the interest of the country, this refinery is very important.

My request is the Government is, please respect the sentiments of people of
Assam. At least, don't privatise the Numaligarh Refinery because recently the
Government of India has decided to invest near about four thousand crores of rupees
for the expansion of the Numaligarh Refinery. Thank you, Sir.

3t g9 Toas (TERTY): HEled, H W Bl A Aa gRI I3Y ¢ vy &
| qHEg BT g

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | would also like 10 associate myself
with the Zero Hour mention made by the hon. Member.

SHRI ELAMARAM KAREEM (Kerala): Sir, | would also like to associate myself
with the Zero Hour mention made by the hon. Member.

SHRI BINOY VISWAM (Kerala): Sir, I would also like to associate myself with the
Zero Hour mention made by the hon. Member.

PROF. MANOJ KUMAR JHA (Bihar): Sir, I would also like to associate myself
with the Zero Hour mention made by the hon. Member.

SHRI K.K. RAGESH (Kerala): Sir, I would also like to associate myself with the
Zero Hour mention made by the hon. Member.

MR. CHAIRMAN: Prof. Manoj Kumar Jha.

De-recognition of NIOS-D.ELEd. degree

U1, T FAR AT ([NER): [H1URT JE16d, 9 37ud J1e9d ¥ AR AR TR dR

W A HE AP HAGd BN S ATPE PRAT A8l 5l SHA Usel Sl Ag
e faemr w3 9, S R # NIOS & D.ELEd. @) f$i &1 St vaR-uR foa
T sH dhsleaT 4 ofg el el | 319 deT o JeT © fh IS in-house drelt
& AU o, SEie faemmT § Uar wel 81 o 3R g4 [qerad 9§ g3 | g el o
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[, T R =]

el © 5 S@1 o 721 81 dadn| saferg § S9al dier A w)en dredn g
W < H W 14 g el iR fIER H JoNiad 4 g ot fw srefl et
€ URaR ¥ PR A e fawrd #aery @ a7 ol ® f g9 @E e
@il &, O 98 ancillary course @ @Javel &% o, bridge course @ aveIl HR o,
difee fRS & S fead o 8T 8, S fSadhd @1 WRUTE &Y S Ao | AeRar e
& dd fen Re BT Hen 21 fER A diR[El B9R SR @ <9 H 5 A e
e E1 # WeR I % 98 R@Rd o1 & 98 39 W doiie o faar & |
YT 44 TG gedi BT HEAT © R AN e &7 UrIfiedr &1 aHe €1 3R 3!
BRI AR W e fhar T, a1 oS odt # e 99 JET ¥, 9E a8 99d [et
B uTg |

HEIGd, § JAMUd HIRM ¥ 37U SREARK AR i GF: A9d WA [Py HA1ery
B AT g, AMb T Fed, S ERAL YeE BRI & AR AU 9as & Ay @ [9
g d UP GPRIHAS Usd od Ab| YHar IR |

it I ypTeT T ([ITR U Aeled, H WI B AW GER GART IS T
favg & Wy weag Al g

it ATotlE AR (HERTSY): HEIed, # I W &1 A9 9aw gaRT $o1¢ Y fquy
F A FHEE B T

2N R HAR @ (RTS8, faeell): q8led, ¥ 1 W3 Bl A+ qa
SaRT SaY Y favy & A A\ dRal g

S ARTIVT TR T ([T ST &, foeel): Heled, # W W &1 A1 Ae
SaRT SaIY TV favy & A A\ dRal g

it ot Rig RIS o &1, facetl): weiey, § W W &l A 96w AR
o ¢ vy & A1 wEg PRl gl

Sl e wReH ([9E8R): weiey, ¥ W W &1 A 98w gaRT Soi MY fawy
F A FEE B g

SHRI P. WILSON (Tamil Nadu): Sir, I would also like to associate myself with the
Zero Hour mention made by the hon. Member.

SHRI JOSE K. MANI (Kerala): Sir, | would also like to associate myself with the
Zero Hour mention made by the hon. Member.



Matters raised [20 November, 2019] with Permission 21

o} gurafer e R 99t | A9, TR GET H SioT U, Hife 39 fauy
W Afiere arT St iR diud. givar St @ ot arer 2

Refusal by the Central Government to purchase surplus from Chhattisgarh

Sl BTT FT (BTE): WX, H b HedQUl Jga UR W& B & NP BRI
il g #30 Sft ot I'l W AN €1 BIRTIe 15 @l aigd $aid qd | el
TIET O R8T €| gAY # Wad W SAE HRAI AéEA &, & 2017 AR 2018 H @
e o o @t Tae off, @ et 7 Rifdear dre) g8t @1 aad s ga
q @i T, § aredl § e S/l ave 9 FrEl @ Rifdemr svad geosnd W ast
BT T WG AV | [ET B @ AR B 59 T H TR g HA W A9
e gd € 9 @rer w4 0 e g € F W @rer W3Sl 9 e ge! g

WfT 9 I8 Ped & 6 Fram 6 €1 e o uxiReTe § 2,500 S & |qHA
qd W 9 WIE I8 €, SAfY &9 ST a/dd el @Nied | I8 fHaml & A
3 & | fpaml & Wy B 8 W81 &1 I 9gd &l Medg g1 # e A ged
= 6 a1 BeilTe S 3 RSl W S(e 87 AU " Yo Bl A WRig
T ¥, SN USY BT Iad EWRIG X g, 96! 99 I9al ¥ gad @WIE g g, Afd
BTG BT a9 R dei WRig I8 872

o gumufer St €, 2 Al aRT S

it BT g4t 3T At B Id PR B2 S SMURI SN T BT §, 99
a1 3mg snfeaiREat & wHE Wi od 2

it [UTIR: BT ST, 377U 3701 WiSC 378! dvg URgd &x Q1 § | U &1 Heolde
W A9 AT dle drel 8, ATy ilo.... | 3T 3791 faw 9gd 3reel avE Ud (da
21 5t Axfiene aRT Sh

it AT aRT (B<TTE): WEIed, H A AR SaRT I8¢ Y v I W
Bl TREE PRAN Gl BUIE H T IR 85 ARG Hifgd < €1 Pl e 83N ¢ |
T s WREHR W 39 91 BT ;R v € % a8 32 o #Hifgs < amaa e«
RIS, oAfhT &g ORGR B Sl 9T 7, 98 Sfad F8! 81 s9dT del & fb &9 o
e |quid uisd W g g R gfh AU 2,500 U U fREed R @)l
@ 919 HEl 8, I§ BHDl W Tl Tl

I YT A8igd, 310< TYongsl ¥ A9 I8 919 del o fb 89 2,500 30
Ufd foRed W) a1 WK | 1 R 9 99 @ W¥Ie! 819 diell 8, <ifdhd drg RPN
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[sT HArciera aRT]

9 91d W He9d Jel 2| 98f & 9l a9 iR w@d g8l & g #@3 S A ot
9 91 &1 AIRY [l & fF Fw R IRT 32 a Hifged e a9 @Rig | 31
AR IFRIY € [ FaT & A9 9 dw AR WX d1d STl SY, i d8f &
frart @1 g T8t 81, gaK |

it Gh.uer. QiR (STR UREN): A [l Sfl, § A A ARl §aRT $3IY
Tq fava A W B GEg RA gl R RBGEE # 9RT WHR R 9T WRBR
AT Hed & S g WRied! § 1 9Rd ARPR FCl & Aegd 4§ 9/ @Ried! ¢ |
HS, 2014 ¥ 1§ TISIY & TSGR a1, Al T A2 & 3f&x &1 Ta M SIRT g3l
o1, fo# forar o & i1 5 AR F9T Hod ¥ A a9 <, 89 SHH1 9
JHIT Hed W ARl @RI, AT g S surplus @G €, S|@I W gF central pool
H e o, Wb BRiTe &l URRYRT BT <@d U $7s ARPR < I8 g af oA
& SureT 99 < ® araee 1 B S O @RI | b ARPR A Hebed ford
g & &9 A & amesl & Al B | ds AR A 1,815 vUY Ufd faEed
TR G @WRIGH BT 3T &, 98 98 WBR 7 2,500 $Ud fHed wW g+ @ie
BT AT AT & 3R I T R TRIE B! 2] d7s ARPR B Sl Ahed 8, ITD
R B H MY WHR 1 dgd &1 AecdqUl hed IO/l &, U H Il Ui 3iR
FEART A B IO, I ARBR ARTORN Q@M 3R I9S! paralyze = &1 M
P} B 2| g8 feamt o Rafa 9gd ik €, fFam dae # € iR 59 WaR
0 ddve 4 71 W F WaHR 4 [RY o RY ¢ & WHR B RE ¥ 39d W
34l response 31T, JMLATAT T fh I8 BIRTIG IRBR & AT Bl AU el BRI
3R JHd a1 WIS | Arae W Aol g d form S|

MR. CHAIRMAN: Thank you. Shri Jairam Ramesh. ...(Interruptions)...

) o q|t: *

it Tafcr. I Reple # T8 SIQIT | 319 (U=t Mfed, AMY R @Ry RIT TR
P} B §7 S SRRM A

3t Rue. g AR, JeE T4 S @1 39w g R 22

MR. CHAIRMAN: If they want to respond, they can respond. They have not
raised their hands. What can | do?

3t O a8 (FBRTE): IR, § AFFIT AR AR IO ¢ fqwg A W@ &l
TG BT §

*Not recorded.
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1. 7T AR o1 ([FB8R): A1geR, d 9 AR AR aRT I3Y Y fawg 4
W Pl g A G
MR. CHAIRMAN: Shri Jairam Ramesh.

Situation relating to the National Green Tribunal arising out of the Supreme
Court judgement of 13th Novermber, 2019 on certain provisions
of Finance Act, 2017

SHRI JAIRAM RAMESH (Karnataka): Sir, following the coming into force of the
Finance Act of 2017, the Government of India, on the 1st of June, 2017, notified the
Tribunal, Appellate Tribunal and Other Authorities (Qualifications, Experience and
Other Conditions of Service of Members) Rules 2017. These applied to 19 specialized
tribunals including the one | am most concerned about, namely, the National Green
Tribunal. | had challenged these rules in the Supreme Court on the grounds that they
had been promulgated taking recourse to the Money Bill route, which constituted a
deliberate bypass on the Rajya Sabha. On November 13, 2019, the Supreme Court
delivered its verdict. In a direct rebuke of the Government's position, it struck down
the rules and ordered the status quo as it existed prior to June 1st, 2017 to prevail. |
expect that the Government will take immediate steps to comply with the Supreme Court
judgement. | also hope that a Government that poses as a great champion of the
environment will desist from its systematic efforts to weaken the National Green Tribunal.
Finally, I wish to quote from the opinion of Justice Deepak Gupta in the majority
opinion that was expressed on the 13th of November. Justice Gupta writes, "To give
another example, the NGT was to have its Principal Bench at Delhi and four Zonal
Benches and four Circuit Benches. It was expected that in the future more benches
would be added. Sadly, the reverse has taken place. At the present moment, only the
Principal Bench is functioning with only one Chairperson and three judicial members
as against the sanctioned strength of twenty judicial members and two expert members.
The situation is extremely grim." Sir, the Judge concludes by saying, "Day in and day
out, we ail talk about pollution and the environment but the harsh reality is that as
against a Chairperson and forty members, at present the Chairperson has the assistance
of only five members." | wish that the Finance Minister pays her personal attention to
this and takes steps so that the weakening of the National Green Tribunal, at the time
when the country is facing a severe environmental crisis, does not continue.

SHRI VAIKO (Tamil Nadu): Sir, | associate myself with the Zero Hour Mention
made by the hon. Member.
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SHRI BINOY VISWAM (Kerala): Sir, | also associate myself with the Zero Hour
mention made by the hon. Member.

PROF. MANOJ KUMAR JHA (Bihar): Sir, | also associate myself with the Zero
Hour mention made by the hon. Member.

Need for use of Tamil language in the in Madras High Court

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, Article 348 (1) (a) of our Constitution
provides that, "All the proceedings in the Supreme Court and in every High Court shall
be in English language." Article 348 (2) provides that, "Notwithstanding anything in
sub clause (a) of clause (1), the Governor of a State may, with the previous consent
of the President, authorise the use of the Hindi language, or any other language used
for any official purposes of the State, in proceedings in the High Court having its
principal seat in that State." Already in the States of Uttar Pradesh, Madhya Pradesh,
Rajasthan and Bihar, Hindi is the language during the proceedings of the High Court.
There has been a long-pending demand from the State of Tamil Nadu that Tamil must
be the language used in the High Court of Madras. In 2014, the Law Minister's reply
state it very clearly that the request of the States of Tamil Nadu and Karnataka for the
usage of Tamil and Kannada in the High Courts of the respective States have been
referred to the Supreme Court for its decision on the viability of the use of Tamil and
Kannada. The decision is not yet known. Because of the deprivation of regional
language in the High Courts, there is an unequal access for the lawyers. Those lawyers
who have a good background have an easy access to the Court and those lawyers,
who are from rural background and have studied in a native or Tamil medium or local
language or those who don't have much access to English language and its usage, are
deprived of it. Secondly, all the litigants are not literate. No one is aware of the
proceedings. If the litigants are aware of how the Court is proceeding with their cases,
they may also give some inputs to the lawyers. So, we urge that the Government should
take immediate and necessary action in order to have a universal access to the lawyers
in the Court and to make the proceedings useful for the litigants. It is five years since
the reply has come; it is pending with the Supreme Court. So, we urge that Tamil must
be used as the language in the proceedings of the High Court of Madras and necessary
action may be taken.

SHRI VAIKO (Tamil Nadu): Sir, | associate myself with the Zero Hour mention
made by the hon. Member.
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SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with the Zero

Hour mention made by the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, | also associate myself with the Zero Hour

mention made by the hon. Member.

SHRI B.K. HARI PRASAD (Karnataka): Sir, | also associate myself with the Zero

Hour mention made by the hon. Member.

DR. L. HANUMANTHAIAH (Karnataka): Sir, | also associate myself with the

Zero Hour mention made by the hon. Member.

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, | also associate myself with the Zero

Hour mention made by the hon. Member.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, | also associate myself

with the Zero Hour mention made by the hon. Member.

MR. CHAIRMAN: The universal practice is to have the local language at the
State level. This has been the feeling of people across the country irrespective of their
State and language that whatever is being argued in the Court should be known to the
petitioner. 1 don't use the word 'litigant' because that sends a negative message.
Sometimes Government also becomes a litigant. So, the language in the High Courts
should be of the State. This is a very valid suggestion. The Supreme Court is considering

it. We hope that they will consider it at the earliest.
SHRI TIRUCHI SIVA: Thank you, Sir.
SHRI T.K. RANGARAJAN: Thank you, Sir.

MR. CHAIRMAN: This is in national interest. That is why intervened. It has
nothing to do with other views and all. Now, Shri Mohd. Ali Khan.

Need for restoration of public road transport system in Telangana

it HigwE 3rclt WA (i U<e): TIRAT AIEd, # e JaId 9 3fSl 9 889
A AT BT IAEAH S STE A TP odied A1 aredn g b daesiad 50 faaf 4
TSI & 3R RSN B Sl IR-FARRAMT g$dlel 8, SUH Jel T & 3fex giure
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SHRI M. SHANMUGAM (Tamil Nadu): Sir, | associate myself with the matter
raised by Shri Mohd. Ali Khan.

Need to retain Waltair Division of the Indian Railways

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Through you, Sir, | would like to
bring to the notice of the Government of India, the importance of retaining Waltair
Division in Andhra Pradesh. Sir, the Waltair Division is the fifth highest revenue
generating Division in the Indian Railways, it earns more than North-Western Railway
and North-East Frontier Railway Zones. The benefits derived from the Waltair Division
can be multiplied in a manifold manner and Visakhapatnam is the third highest in the
Eastern Coast. The Government of India, instead of flourishing the Division, has
decided to dismantle the Division, which is the fifth highest revenue generating division.
The proposal of Government of India, bringing Visakhapatnam City and the Division
under Vijayawada Division will cause irreparable loss and create unwarranted and
unnecessary problems which can easily be avoided. If the Waltair Division is merged
with the Vijayawada Division, one end of Division and the other end of Division would
be of 350 kilometers, which will create operational and disaster management issues,
delayed response to the accidents and reduced oversight on safety and maintenance.
Sir, already, a full-fledged Division with container terminals, loco sheds, wagon
workshops, 2,300 staff quarters among other facilities is exists in Visakhapatnam.

Sir, continuing the Waltair Division would not cost Railways anything. Shifting
of the Divisional Headquarters would lead to unnecessary expenditure and infrastructure.
In the country, so far, to the best of my knowledge, there is no precedent in the history
of Indian Railways of dismantling an existing Railway Division. Dismantling of the 125-
year old Visakhapatnam Waltair Division would be a blunder logistically and sentimentally
for the people of Andhra Pradesh. Therefore, keeping all these issues in mind, I request
the Government of India, and particularly the hon. Railway Minister, to keep the
Division alive and finalise the contours of the Raigarh Division keeping in mind the
sentiments of the people of Andhra Pradesh. Thank you, Sir.

Shifting of the Defence Research and Development Establishment,
Jhansi Road, Gwalior

SHRI VIVEK K. TANKHA (Madhya Pradesh): Sir, a very peculiar situation has
arisen in the city of Gwalior. There is a Defence Research and Development Establishment

which was established in the year 1973, when the Gwalior city was still growing. But,
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this is not very far from the Railway Station. Now, because of an Act called the Works
of Defence Act, within a radius of 200 metres from the last periphery, you can't have
any establishment or building, The whole city of Gwalior has grown around that,
including stadiums, universities, bungalows, commercial establishments, etc., because
those things came before. The notification came in 2005, but before that, all this had
grown.

Now, the High Court was seized of this matter and the High Court had ordered,
as per the Act, to demolish and remove all that. So, one-third of Gwalior centre will be
facing demolition. Of course, we went to the Supreme Court. The Supreme Court wants
the Raksha Mantri and the State Government to quickly come to a conclusion so that
these people can be shifted outside Gwalior and Gwalior can remain safe.

So, my appeal to both, the Raksha Mantri and the State Government, would be
to save the people of Gwalior. Shift your DRD establishment to another place outside
Gwalior so that ¥9,000 crores worth of establishments are saved. Thank you, Sir.

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, we all associate with the matter
raised by Shri Vivek K. Tankha.

MR. CHAIRMAN: Yes, all those who associate, please send the names by slip.

2 GL.oe. gferT (SR uewl): Heled, § W W@ 3l 59 [y A Hag dRal gl
4t AR aRT (BTIRTTE): Heled, § Wi W B 39 vy 9 dag wRar g

Need to establish Indian School of Mines at Singrauli District

it 31oTa g Rig (Ae UQen): AU JEIed, IR 3 ol &1 U@ HId Bl
2 ok PRI & ARTH A T 67 URIRIG SHoll B IaeIedl @I g B &1 Q9
7 39 9T FH 493 BRI WEM & AR ITH ¥ 70 HIIA @ar weF yW H F
7 U3 | S 70 BRI W &, ITH A T 9T DI Bl &7 AT T8 &7 RIRIel
21 # Ul gar @rEd g fb RiRel # ufe 99 uraR Wi € ok g I # ISl
B I SMYfed @ Sl €, 99 gl [doTell Scured @1 & ufaerd RERIel § qeelt
2, g8 ¥ oMKl @ St 1 AT sHdT va we ue ff ¥ we uw uE © 6
RIFRTel 7ot @1 gafeRvl H31e™ 1 |aited Ugfvd i el & wu 4 fafed fear
B3 &1 39 AN & WA a7 & fog 981 ¥ U Rl @l nawadar ®, S
P UEfiTel & e # rayd o, Iffd YaTe Hiue Sded e dXid 8l
HHAT €, 39 aR H AT BN | [Uoell ISR & PRIGIA § RFRIe d e T
A HIg=, S g9d1e d 8, SHHI Uh JexX Wia- Pl gy & 5 & | 99 2010
% I9d foIT g proposal ¥ TR foam T o, Wfe a1 # a8 proposal 388 WX




30  Matters raised [RAJYA SABHA] with Permission

[57 srorg wama Rig]

feam T W WBR A AN € b SRy TR 3 "I & proposal TR EEIRT
g oY 3R RIRIe & Sl Bl &5 F 8 drel Iguul S Al &, STl AHl
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el pEdel WRAH ([NER): 7elgy, § Wi & A 9a §RT $a1Y TV {9y
T Hag PRl gl
2 =S i e e S 055 e s dspn T () ORI GHESS masina T
- L e e P

SHRI GV.L. NARASIMHA RAO (Uttar Pradesh): Sir, | also associate myself with
the matter raised by Shri Ajay Pratap Singh.

MR. CHAIRMAN: The next speaker is Shri Prabhakar Reddy Vemireddy, not
present. Now, the next speaker is Shri Prasanna Acharya.

Increasing incidents of Acid Attacks

SHRI PRASANNA ACHARYA (Odisha): Sir, in Sanskrit, it is "I i E{Wﬁ
=T TF <gadr: I that means where women are worshipped, there the God resides. Sir,
in Indian society, since time immemorial, we always worship women in the form of
Shakti as Goddess Durga, Laxmi, Saraswati, etc. But Sir, even today the patriarchy is
very demanding. One such manifestation of patriarchy is acid attacks on women, Every
day we hear that in some part of the country there is acid attack on women which is
the most heinous form of gender based violence today. Sir, there are many innocent
acid attack victims like Ms. Laxmi Aggarwal. She is a victim of this acid attack and who
is pioneering a nation-wide agitation against this barbaric act. Sir, the aim of the culprit
all the time is not to Kill but to disparage the beauty of women, which is most heinous.
Sir, they leave a scar of parochial patriarchy on her body and mind. This is unacceptable.
Sir, as per the NCRB data, every year, the incidents of acid attacks are increasing. In
the 2014, there were 45 reported incidents of acid attack, in the year 2015, it has
increased to 249 cases. Sir, it is reported that 72 per cent of total acid attacks worldwide
are in India. But, independent surveys say that the cases are much higher than the
Government report. Sir, in all the cases, there is a disfiguration of the face of the woman
and beautiful women are disfigured. There is loss of vision in 78.8 per cent cases and
loss of hearing in 15.4 per cent cases. So, this is the result of these attacks. The other
thing is that the victims lose their jobs. They are ostracized by the society. There is

tTransliteration in Urdu script.
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depression and psychological stress and they attempt suicides. Sir, | would thank the
Government that in the year 2016, The Right of Persons with Disabilities Act, was
amended to include acid attack survivors as physically disabled. This is a very important
subject. Also, Sir, there is a Supreme Court ruling of the year 2013 that the authorities
must regulate the sale of acids. But, that has not happened. There is no regulation in

the sale of acids.
MR. CHAIRMAN: Please conclude.
SHRI PRASANNA ACHARYA: Sir, | will take just one minute.

MR. CHAIRMAN: No, one minute; time is over. The next speaker is Shri Ram Nath
Thakur. I am sorry, | cannot help it because the time limit is there.

SHRI ANAND SHARMA (Himachal Pradesh): | associate myself with the matter
raised by the hon. Member.

DR. AMEE YAJNIK (Gujarat): | also associate myself with the matter raised by the
hon. Member.

SHRI SASMIT PATRA (Odisha): | also associate myself with the matter raised by
the hon. Member.

A} YER™ ¥ 919 (SR USel): #EeY, d A W Bl 39 AV & 9y dag
FRaT §

Withdrawal of cases against farmers for stubble burning

£} IFT AR SIGR ([ABR): AHIUT HEIGd, Hared ATy & e IR URTell STefr
P PR HAEl B FREIRIT YH 81 T8 €, ST R Jhad ole Sff 2 & | 3H
AEH A W WHR ¥ I8 fded § 6 i e WaR a9 R I @ds @
2, 99 e 98 Wl 4 W | WRIell WIeT & 918 98 I9 IAN-EY § A B
P B AR [BAM BT BT S BN B B | W AU I8! e T T

SRl wEde WA ([ER): ey, § Wi @1 39 vy & @y dag el g |

. . . Atk T
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tTransliteration in Urdu script.



32  Matters raised [RAJYA SABHA] with Permission

it 3T yapTer Tt (SR USw): WGy, § W W B 39 vy & A Hag HRal
gl
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=
Al agile S 8y ) SR o e ce g () puS @) 2ea) clia !
uy B
MR. CHAIRMAN: The next speakers are Shri K.K. Ragesh and Shri G.V.L. Narsimha

Rao.
SHRI K.K. RAGESH: Sir, now it is too late. | will speak tomorrow.
MR. CHAIRMAN: The next speaker is Shri P. Wilson.
Deaths due to falling in tubewells/borewells

SHRI P. WILSON (Tamil Nadu): Thank you, Sir, | rise to bring to kind attention
of this august House an important deficiency in the preparedness of the National

Disaster Management Authority.

Sir, NDMA is a specialized statutory authority constituted under the Disaster
Management Act, 2005 to spearhead and implement a holistic and integrated approach

to Disaster Management in India.

Recently, all of us were horrified at the plight of a young boy Sujith who fell down
into a borswell in Trichy District “On Tamil Nadu. People in Tamil Nadu did not
celebrate Diwali happily because of this incident. There were no programmes on
television except the rescue operations of the boy. The two year old boy fought
valiantly to stay alive, but even after 80 hours of rescue operations involving 800

tTransliteration in Urdu script.
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personnel, his life could not be saved. In case of Sujith, even after the National Disaster
Rescue Force was called in, the NDRF could not do much to save the young life.
Speaking later, the spokesperson of NDRF showed the helplessness of NDRF in such
cases, particularly, when the soil is muddy and slushy. It was quite apparent that the
NDRF lacks state of the art technology.

MR. CHAIRMAN: Mr. Wilson, what is your suggestion?

SHRI P. WILSON: Sir, the problem is two-fold. One is that even the NDRF is not
equipped with state-of-the-art machinery to perform borewell rescue quickly.

MR. CHAIRMAN: Time is over. Thank you.
SHRI P. WILSON: Secondly, the State Disaster Rescue Forces have no access to...
MR. CHAIRMAN: Question Hour.

SHRI P. WILSON: Sir, my suggestion to the hon. Prime Minister who is the
Chairman of the National Disaster Management Authority to engage the services of
I1Ts or leading research body to come up with specialized equipments.

MR. CHAIRMAN: Thank you. Now, Question Hour.

SHRI JOSE K. MANI (Kerala): Sir, | associate myself with the matter raised by Shri
P. Wilson.

ORAL ANSWERS TO QUESTIONS
New international airport near Bhubaneswar

*31. SHRI SASMIT PATRA: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether the Ministry is considering to construct a new international airport
near Bhubaneswar;

(b) if so, what is the status of the said project;
(¢) how much of budgetary allocation has been made towards this project; and

(d) by when this project would be commissioned?
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THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) to (d) Government of Odisha has informed that there is a proposal for
construction of a new Greenfield International Airport near Bhubaneswar (Khordha). On
the request of State Government of Odisha, Airports Authority of India (AAI) has
conducted a pre-feasibility study at 3 locations near Khordha, Odisha but all the 3
suggested sites were not found feasible. AAIl has asked the State Government to
identify a suitable site for a Greenfield Airport near Bhubaneswar. The State Government
is, however, yet to finalize the details of the land requirement.

SHRI SASMIT PATRA: Sir, there is a long-standing demand by the hon. Chief
Minister of Odisha, Shri Naveen Patnaik, for starting a Bhubaneswar - Dubai direct
flight. Will the hon. Minister let us know as to when this direct flight from Bhubaneswar
to Dubai would commence, as has been demanded by the hon. Chief Minister, Shri
Naveen Patnaik?

SHRI HARDEEP SINGH PURI: Sir, | had come very well prepared to respond to
the question on making the Bhubaneswar airport an international airport but this is a
specific question on the commencement of a flight from Bhubaneswar to Dubai. | am
very happy to answer this as well.

Sir, flights are operated by private carriers. Pursuant to a request received from
the Chief Minister of Odisha, we have been in touch with private carriers and it is our
expectation that one of the private carriers will be able to commence that flight at an
early date.

SHRI SASMIT PATRA: Sir, Odisha has long historic and cultural ties and it has
maritime trade with Kalingan era with countries like Indonesia, Thailand and Sri Lanka.
Further, there is strong shared Buddhist heritage and religious connect with these
countries. Will the hon. Minister like to consider starting direct international flights
from Bhubaneswar to Indonesia, Thailand, Sri Lanka and Singapore to boost these ties
and bring about religious and cultural tourism?

MR. CHAIRMAN: You must note that the purport of the question is, "whether
the Ministry is considering to construct a new international airport near Bhubaneswar".
That is the main question. So, you have to be on the main question only.
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SHRI HARDEEP SINGH PURI: Sir, | am quite happy to respond to this question
as well. Sir, this gives me an opportunity to once again reiterate that there is an ongoing
tremendous growth in the civil aviation sector both domestically and internationally.
But the decision on whether a particular route is to be operationalised or not is to be
taken entirely by the air carrier itself. So, if there is demand on a particular sector, then,
I would recommend that the concerned authorities reach out to the air service providers,
air carriers, either directly or through us — we will be happy to facilitate that discussion
— but the decision on whether a particular route should be operationalised between
Bhubaneswar and Jakarta or Bhubaneswar and Colombo will depend entirely on the
commercial viability of the proposition. In fact, there are Indian carriers which can fly
to these destinations and ASEAN and SAARC countries for which we have provided
civil aviation access but the decision on whether to operate a flight or not is a

commercial decision.

SHRI PRASANNA ACHARYA: Sir, Bhubaneswar was the only airport in Odisha
so far but last year, the hon. Prime Minister inaugurated another airport at Jharsuguda,
which is in western part of Odisha. That airport is still to become full-fledged. Most
of the times, at the last moment, the flights are cancelled. After hovering around for
minutes together in the air, the flights have to go back either to Kolkata or Bhubaneswar,
thereby putting the passengers to harassment. So, | would like to know from the hon.
Minister as to when this Veer Surendra Sai Airport at Jharsuguda is going to be full-
fledged airport.

SHRI HARDEEP SINGH PURI: Sir, it is a full-fledged airport. The issue is of the
civil aviation infrastructure. We are happy to cooperate and do that. This question is
on the Bhubaneswar airport where there is a real problem. There has been a 30 per cent
growth in the number of flights, around 25 per cent growth in the number of passengers
and 24 per cent growth in the number of cargo. But that requires additional land. Three
sites had been identified by the authorities in Odisha. The Airports Authority of India
Limited found these inadequate. The fourth site is under discussion. We will look at
it. The Centre is happy to cooperate and look at that. I am willing to go a step further.
We are talking about a new international airport in Bhubaneswar which will serve the
citizens of Odisha. Normally we do not construct additional new greenfield airport
within 150 km of the existing one. Since the existing airport has capacity constraints,
we would even be willing to do it. In respect of both, the Centre is willing to cooperate
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[Shri Hardeep Singh Puri]
and provide whatever additional infrastructure is required. But the State Government

has to provide land. And the land which has been made available so far is not..

MR. CHAIRMAN: Right, %3t Sff, Terge @t fire &% e o9 €1 oA R o
Bl 7, ar reply ¥ S qRg W gFT @IfRY|

Long queues at IGL stations in Delhi

*32. SHRIVIJAY GOEL: Will the Minister of PETROLEUM AND NATURAL GAS

be pleased to state:

(@ whether Government is aware of long queues at Indraprastha Gas Limited
(IGL) stations in Delhi;

(b) if so, what steps Government has taken to reduce the number of queues at
stations;

(c) if so, the details thereof; and

(d) whether Government has formulated any scheme in this regard and if so, the

details thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) to (d) Indraprastha Gas Limited (IGL), a City Gas Distribution (CGD) entity in
Delhi has been augmenting its Compressed Natural Gas (CNG) dispensing infrastructure
to commensurate with the growing demand from vehicular segment. Due to Government
vision to move towards cleaner fuel, there has been a significant increase in number
of CNG run vehicles in Delhi. Presently, IGL is operating 397 CNG stations in Delhi. IGL
has already issued 69 Nos. of Letters of Intent (LOI) for setting up new CNG stations
under Dealer Owned Dealer Operated (DODO) model to augment its capacity to cater
to the increasing numbers of CNG vehicles in Delhi. During Year 2017-18 and 2018-19
IGL has established 22 and 29 CNG Stations respectively in Delhi.

IGL has been taking following steps to reduce the long queues at CNG Stations
in Delhi:
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(i) Taking up the matter with concerned authorities for allocation of land for
setting up of CNG stations in the locations where land is not available for
setting up exclusive CNG stations;

(i)  Providing incentives to customers on CNG filling during off-peak hours from
12 AM to 6 AM;

(iii) 1GL Smart Card holders are given special cash back on making payments
through their Smart Cards for CNG fueling during 11 AM to 4 PM and during
12 AM to 6 AM;

(iv) Through 'IGL CONNECT" application, customers can check the status of
waiting period at all the CNG stations with in the vicinity of 5 km of their

location;

(v) Deployment of Traffic Marshals at all the CNG stations for maneuvering the
movement of vehicle inside the CNG station for a fast filling;

(vi) Augmentation of CNG dispensing infrastructure at existing CNG stations
with addition of more than 200 Dispensers during last two years;

(vii) Re-modelling of existing CNG stations to accommodate more vehicles

simultaneously.

ot fasrr et wvmafa i, & w3 St @ ge @ g 6 3 S smeshud. 9
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IE 2 SN g SIELU ¥ ofs et St 8-89 3nft DODO concept ¥ @M,
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S Sl SEIRT QAT ofe Sax SR Il AR, 8F S9d! od & | gumfa o, #
TP Yol Cailbe [q9 & aR H Seeld Rl AR | AR, compressor PT $¥Y T8l
21 UG, SIod @ goi T # SFR 3MY HLTASH. B WA & T Bl a1 del,
S ATST WHY SAIGT oWl 8, ST I8 U Coldbel 399 &1 I Ugel STedl aff
Sl ® SR d1e # Sel Wis "e Widl €, Sdl duax U & 81 NI, 3 Ugid
600 Tex YR Hdhd B IR IR o9 & 91 TERT 31 Idhd 8l 399 R 200 fhedl
WA, I {9 1 SERT ST LT, S99 STeal M1 gsdl & | I8 facid &1 e
RO B

st sumafen = fIo e S, oMU Ads Awided] giev |

it faorr e R, # 31 St 9 que Arsdr § {1 400 B SIS @1 1,200
FSf. el FEEH AT FHd T, S G SRl W ol 2 W GAT U B
..(TET) ...

it TRy MY gERT UeE HA YBUl

i RS aer. W), W1 gERT U I8 € B I' Sl HCNG 8, o gTggion
forars € 8, SN SMR®T & ey W 8, R AR & X Wl I8 HCNG, BEIIoH
TS, M9 dlell € A7 89 W Dls T ddf I8 872

E I D ETIR T| EECR AE BC ) BT IS CI CRCIS L

it erfe weme: wTafa S, eMR@T # HCNG € am &t &, $9d ar # H31 ual
T2l €1 ofhT R # el § HCNG 31 718 €1 10C @1 Research and Development
Wing 7 89R I8i SIS & A1 feax TP 99 3fgs W LTSN, 3R IFd 3fax
BISQIOH HATPR Sl WY ST 8, THEA GO $ic 1 9Rd ARGR bl 59 Jied
Pl cognizance ¥ foram 3fR 10C @t 39 W8S &I cognizance # forrm € @R @
e @ Bl el & waiaRe B guRA & fog WTASH. th IR 8 Al ¢
39 feem # &9 w@ pilot plant g™ arel €1 I8 -8R commercially scale up #
fpar <1 Adar g

it eiiel |AR @ FHUT S, F A= F31 St A Faes s =g 6 g
ST LTS pumps TR WS €, SISLY. Y SI. MR & sfex ofan € | Rl 4t ofs
pumps & foTT available €, 3 39+ Je¥TSE WX ST <, dIfd young entrepreneur 3R
T SR 918, 9 T Wdd €, 972 98 lease 9RW WX B AT sale deed WX BT
IIHT ST reserve price ¥, 9 UM explain F < | AT transparency &1 STHMT € |
QAR Bl ST 98d FaP} M USd ©§ 3R I e & IR H uydl Wl el o
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fp o @el W gl & 99 Y2 4 S ¥ faeT s 9 39 aR # g
Ead

it erie Were: AN S Wdy # UD HE @1 ued X | IR, faoell @ ofs & ar
# 9l 9d 21 #E vl W AEe] $ gE B uedl 7§ R AR &
IS faurT &1 Tgd R g SR fRivar ST ok w30 St @1, e gv 5@ o
specific STE AN, I=M Iude HaTs 8| I8 A STHGR] transparent 8 3iR public
domain # ¥

IR fidx I I & fov v fear sAr
*33. St ARV 0L R E HA AT FAN DI HUT BRI [

(®) FIT ARPR TART BIA A FEIRT <8 & FATa IRW GHR aed gl drall
P AR I g8 T 9 B Dl T YIae &

@) afy &, 9 Joade &RT | 8 8N

@M T A @ I-GR @ e g, e fad O ast % SRE oeRE
fix ared ga™ & foT 8RR g€ faar a1 8§ iR T $eR €8 &1 «&RT |7 82

TE HAET F 5T /Al (37 SN fBe ¥sS): (@) A () UH AR W $ ued
W ¥g fear gl

farevor

(@) 3R (@) Arex I AfIIH, 1988 BT GRT 185 & i IRTE WHR &

JAMT T Ge1d AW & | [l A AR IRTT GaR a8 gl R Ugell IR

T 3TRTY &AM § B HEN dd B il B Ao AT 10,000 F. BT S[AMT FRIdT
Sl B Whd €1 gARl aR 3R SUD d1g AW BRA W &l qY qb DI ol bl
| 3RIAT 15,000 . P SAMT AT GHT B Fhdl @ |

(N b, AR AT ARFR—H DI AT BRI Bl STRGTAE A1/ 1Y &
BT T, AT TP URTET 3R oM A, ITRTE Gd a8 g™ & AWRY 7Y

dfed fou U afeaat & sfies A8 X@ar g1

Punishment for drunken driving

1*33. SHRI NARAYAN RANE: Will the Minister of HOME AFFAIRS be pleased
to state:

tOriginal notice of the question was received in Hindi.
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(@ whether there is any other provision of giving any stricter punishment for
drunken driving other than the punishment prescribed in the law by the Government;

(b) if so, the details thereof, and

(c) the State-wise number of people who have been punished stringently for
drunken driving during the last three years and the details of such stringent punishment?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) and (b) Drunken driving is a punishable offence under section 185 of the
Motor Vehicle Act, 1988. The offence of driving by drunken person is punishable for
the first offence with imprisonment for a term which may extend upto six months or with
fine of ¥ 10,000 or with both. The second and subsequent offence are punishable with
imprisonment for a term which may extend upto two years or with fine of ¥ 15,000 or
with both.

(c)  As enforcement of the Motor Vehicle Act rests with the States/UTs, the
Ministry of Road Transport and Highways does not maintain data of people who have
been punished for the offence of drunken driving.

Y TRTIAOT (0L AT U HEIGD, AT Aeqd A F H31 Heled gl arsd]
g o 9 el & SR a¥aR T S FeA b AR H U el arvar #F fda
I B BREM B won G TR 82

2 ST, foher ¥sSt: smerviy |l Sff, WifgsH & SIgaR first time ¥RTE GiR
ST TR accident AT, A1 maximum 6 HEN HRTART 3RIAT 10 TSR U BT JHMT
T Adhd g1 -3 last session § Motor Vehicles (Amendment) Act, 2019 # dgera
PRA Y ISP &1 A B! oI AR 15 TR BT AT &1 BT g9+ UaeT fmar M|

el 91, Si accidents 8Id €, SWH He- SAT&T 2016 # total accidents # 3.10
W accidents drunken driving 9 U €, 2017 ¥ 3 WRRC accidents 8T & 3R 2018
# 2.57 WRRIC accidents gV €1 S <19 Al # drunken driving ¥ accidents &9 8T
g1 B W oW S¢ @ ol accidents ¥ WRA €, SWH drunken driving T
WRHC ggd A ol BRI WHR A last year Sl $HIH IO g, SI4 I 3R HH
g |
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# TRIOT 0T, FHUT HeGd, § Ig qu 9edl § & R/ Al Bl Sed
Py oM arel BRI W g A e

it Sft. frer Y St: WUl ST, $9% fw Road and Transport Department = Sgd
AR FRIHA fhy €1 IFH publicity measures &1 &1 fBAT &, posters & TaRT, <l
¥ TORT B9 TOR & @ € 3 Social media & ERT #X @ T gAS forw
2015-16 # 42 HRIe $UI @9 fBy MU &, 2016-17 H 30 wIs vU @A &y, 2017-
18 # ST 43 HIIe IUY 39 fawy # w9 fey 0 § iR 2018-19 # 44 IRIg TUA
@ By £

T 9@ I8 ¢ f& 89 IPC 3R CPC # amendment &R @T&d €1 < W
o Sl RET aE ©, S9d oy ofexuiy g faffRer St 9 <w W) ¥ 9w g |4t
@I, Governors @1, DGs @I, Chief Secretaries @I foredl fodt &1 3 aret fa=t # IPC
Act 3R CPC Act # ST ggarmd STd, 89 t 3R e iR =daf &xe & iR
Qg o1 & dee H B gl H 9t A e axar g {6 @ @i IPC SR CPC
7 Amendment & foIg a9 gestma < |

SHRI B.K. HARIPRASAD: Mr. Chairman, Sir, in the last Session, we passed the
Motor Vehicles Act, 2019 with a lot of fanfare and in over-enthusiasm, where they have
amended some of the Acts which were repealed in 2016. | would like to know this from
the hon. Minister. In some of the States like Kamataka, Gujarat, Tamil Nadu, etc., they
have diluted the Act which was passed by Parliament. Is it a fact or not? | just want

to know that from the hon. Minister.

1t Sh. fperT Y3t Wl #eled, gae @I implement HRA 1 RT ARHR W
GHIE BT & | BB W TaHeH I9H HY gaad | B el & | U Hic 7 National
Highways & 3T UIRT wine shops 3iX bars TTel o & ddg # foiy foar g1 fiw
ff §B We TaHed 7 giF B # STe 39H {B changes dRa €1 3t 9
Uge Pl HFB T MaHeT I I AT &1 I Vae 8, 9 S YT A T8l B B
g, ®fF 30 af A FT {1 ISR TS TaHe Bl 2|

et e WRd: Iga-9gd Yihar| w9y wEey, ' W o € 6 eRTe
ART GRIAT BT T8 & | [W8R d qul IRTEEE] &1 § U Aeds A WRHR A g S0
el g b o1 98 R WRd H IRTEEE] AN B
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O e e o e dspe (T Lem m SE G Ca 1 (Ul) Gy LSS e i
ptale S Ol Uae o 533 W8 (s 0 -2 3 S ol sl SIS S
S SY b Gl O Gl 2 s o WS WS g G Wla e B e

8
2t ST fherT XSS QUi WERY, 39 U ¥ BARI MM b1 ddy T8l g |

it wmafer: I8 U gea 2

st ST, fohorT IS, sHd [y H ST U AT, A S} I o T | ST dTel
el ¥ BART WBR @M & 6 GR1 9RA TN BT A18Y, IREET ARG BT
=R |

MR. CHAIRMAN: Now, Shri Naresh Gujral. ...(Interruptions)... Please, drunken
driving 38T TEl ¥, 9 & do®) 9o WY 3resT \El ¥l

SHRI NARESH GUJRAL.: Sir, I would like to compliment the Government for
enhancing the punishment on drunken driving. But my question is this. Does it only
cover alcohol or does it also cover those people who are under the influence of other
drugs because usage of drugs is increasing in the country? If it is not covered, | hope
the Minister would take steps to cover it.

it St fem XS Awfa Agiey, 9 9e A S geia fQar &, S9 g
BT BH &M I |

Restoration of normalcy in Kashmir Valley

*34. DR. T. SUBBARAMI REDDY: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether it is a fact that Government schools and colleges are open in the
Kashmir Valley but the attendance is very thin and parents are not able to send their
wards, due to restrictions;

(b) if so, efforts taken by Government to lift restrictions and to facilitate the
wards to attend schools and colleges;

(c) whether the medical services and hospital functions in the Valley are fully
restored, if so, the details thereof; and

tTransliteration in Urdu script.
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(d) by what time, normalcy would be fully restored in the whole Valley?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) to (d) Government of Jammu and Kashmir has reported that after initial
restrictions, all the schools and colleges are now open in Jammu and Kashmir including
the Kashmir valley. Currently, the examinations for 10th and 12th standard are going
on and there has been over 98% attendance of students. There are no restrictions on
movement of students in the Valley. Further all hospitals, and health centres are open

and all related medical services are fully functional.

DR. T. SUBBARAMI REDDY: Sir, in the background of the Government's reply,
there are reports that major markets remain open. As per the report, after initial
restrictions, all schools and colleges are now open in Jammu and Kashmir including the
Kashmir valley. Currently, the examinations for 10th and 12th standard are going on and
there has been over 98 per cent attendance of students. We are happy but | would like
to know in this background why Section 144 is still imposed. Is it a fact? If so, when

are you going to relax it in some parts of Jammu and Kashmir?

2 IR wTE: qHIUT HETCY, SH-BTHR H ST 195 & 195 oAl H ®El R A
144 B gRT Qs el | qoia: s ol forn w2, R gefaad & IR wR I
B 8.00 I91 ¥ AT 6.00 I IH FHY AM # TS fvar T g o € fF I
Pl 8.00 Io1 A YA€ 6.00 IoI TP Fgd DAl 8 Bl Soxd Hl &I BAMTI

DR. T. SUBBARAMI REDDY: Sir, my second supplementary is on a very small
thing. When are you going to resume internet services? If the actual situation is normal,

when are you actually going to resume the internet services?

2} T wTE: | HElGy, S8 9% Sexeic Akl ®I dR] dR P Hald ©,
39 W Ifd I WX 8 & TR B AT & R W) & R fomar S
21 B9 HaD! AlM & [ SR # USR ¢ P gRI W ggd W) il wewd
REdl €1 g8f Bl BrI-gaveAT 3R Y& Pl @I 8 Fg Uy forar o Apan € |
ST 98l P YA B ST 99T T, O ST R g9, 99 89 39 R iy
Sl
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7} I[ATT &} SATSAIS: A AU HE G, I8 qaga [0l iR TR A Aeferd
2| 39 S1a19 ¥ 98 WiaeId attendance ¥dTs TS &1 39 U & SN BT SR AEAI
T8 | Sl BT H correct HRAT ATEM o 98 UG attendance examination ® €, &ifd
Wl SR HIefs I attendance 3l dl 0-5 RYT €, 3 H fFerR &A1 ARl gl
$9 attendance ¥ FSI T A Mderdl €| WEIGY, 5 IR, 2019 & d& A Whd,

PlefolSl 3R TS[h¥M, as such Ha SUT&T JHIfdd g8, wiifh STel urgde el 4 qed
Ugd €, 98f 3ol Wl 9 40 W 50 EOR U d €, ofd B N uh urgde wpe
q gedi Bl fUds wxA & folv 99 T2 ugars |

e gl g ) LESLE andit oS | pne 6a 3 g o Leiw ke 1 11 o a3 lia T
=S s 0o 0n 8 G Gaalid) el 98 (e Clsa S ) . Gl

il Lk 98 AS 1S (aila LS ESGS (e oS s te o8 e ) S Gilga

) (o dad 0-5 o o) O S IS ) JaSl 08 ( ne il S50
e UG Gl dale 13y e Qe Gl L0 Uiy LS S (e
s as such ¢S sl sl 3allS (ISl —w any S 2019 il § (o 3 54
al by com a5 o0 o oSl Susdl Ul AS UeS (Osr e odb)
Sl Cupail SOl e oS OS Om 0 0 Dl ol e onlle 05 e
i o om N S DS @Sy S o S
2 JTafc: AT e, Ul g9 v |

i A T SIS HEIGY, TaHe Whod H GRT 144 B a8 A e T8l off
HHd A1 H FE g Arsdn gl

HEIGd, guNl 91 H Fg 91 @edl § fb il geal wWrRed | W« g, A
T I W 2, 9 99 991 JH9N gl 21 3 & oM # gexie it dit
& AN TSHIE R TR H HER SIET SRRI 8| 3MoIdel ged B Al $exT
W Ued %I
o~ oS 144180 Gae Gl Sl iy & page 1 AT 0 2 it

03 Bils Bl m g 68 S s o3

L):"‘c_-'L“JéCi -C-.’b;'L'JI'-"‘*E‘I'j:’r_-‘““'T"”LJ"" i:ik'_lhmcuhq_ﬂ:lgtfu__ltd
= Gosma 03] s aglly ) Sl o gdle S (e AL il
x5 G S o I g]

tTransliteration in Urdu script.



Oral Answers [20 November, 2019] to Questions 45

MR. CHAIRMAN: Right. Please. Azadji, you are a very senior Member. It is

Question Hour, so, you have to ask only the question.

it T[T S JASTE: Heled, ART question $eEie & IR H © {6 g8 T8l TEl
I Vel © | vl A YE HAl St A USRil 9% & aR # garan| § 396 &g H
ST ATEAT § 6 TSRl <% S | eI, dfcd ¥ 1947 A €| §AA bs S SAD
A oSl € SR 30 Wil | 3fciebdre el %8l g1 # A g8f dIn MAfRex w1 gl v
gl &7 & oIy exeie aws Idn o1, ifdd e dF #eH & fay gex-e givar § Het
A1 &R 4 Al g= 21 8ol s Rien iR Wrey gMi & uWifad 8¢ 2

o Uy e AS e 2 )b S QB Gl S 1 e cp d e 1 AT e e lin T
O ot Ll O 2 b S U3 sy o o> e e 8 S el ool de
et o 1947 dun S e g OB sy AS 0 Wla WY e gy S
i U 'f_-“’L.Ud?‘)lJﬁi'C“dbwﬁJJ‘uﬁﬁj-‘ﬁijL‘éQiLh&:‘?grl‘scf‘
O c“jL“‘ LJSH"i dgs U};’ Qb ‘:’:”_)i‘] Cl] cs L .3'3_‘—5‘-."' o b _):""‘""‘ aa LJL"J
L‘-‘:MC-'-“L)"" !JfU#JmuFLsFSJJ!u&JLHfSLH‘L;“"&JﬂJﬁ]CJéCJ:’r‘

O e e (S 0550 agiad s

MR. CHAIRMAN: | am sorry to stop you but. ... Yes, #3T SiT|

it AR e |l wEly, § O URe H S A8 9redr o, dfed d q31 uRe
d ugdflc R o O I B, d g a9 A TS|

ot U Y INic & IR H dasy|
it Sifir wme: AWl WEIGY, 919 =N ®ET ¥, A I oA e} QAT US|
st wumufe: sxfifere #9 S o1 @l

o} T vmE: GuUfa 98Igy, S SMUH XIdT Ox, oifhd d B il 9 |
3T g3l TEI ISP Fqehd |

st guTUfer I8 WEl T SMUGT I§ el df Fel §, odfhd AN Jdve H I8
FAORT & b fosdl &1 g v T8 e dahd |

Y rfira wmme: AW HElew, 59 MU S e e, a1 qgt oft |ed Sl

[AT ARG, JATSIE AT - concern @ad AT $dF A1 H WEdd & f&
$exAC AT & SN H AT & oy 9gd g1 He@yul IuHH 2 AR SH A 81

tTransliteration in Urdu script.
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[#1 srf¥a wme]

b, STeal dle] BRAT MY | HR I8 Yddrel bl a1 &I | F a1 =redn § fb
QX SR H AEIgE ST Y 1995, 1996 AT 1997 & AU Y= G| 37TSIIe ATET,
JAUHT ATE BRN o HTHR H AESA a9 2003 H HRAI ST UIET Bl ARBR 7 Ugell
IR Y BA1, I9 T YRET HRUN A YW T8 AT ATl $exeic Bl 1 Hg Aiall adb
BT TAT| 99 2002 I T&F $exAC &I WRHIE < T

AR, I8 P & b exic g1 & foy 9gd "eayol SubH 2, dfeed #RT
SAHT B HEA1 € b Of9 < DI YREAT Bl qaId &, BIHR °Iel 3R S & ARIRS]
DI FGIEAT BT AT & AR IAdharg & RIc® ISls &1 Adld &, d9 8H el 9 Pal
TRIRE T BT Ul 2

TEIey, S B 98l & UINH Bl SfId R, 89 $e}-ic WAl gl & fov

R AR BT |

3t IR STEHE a1 TIRHT WiEd, WX UG AIH 9 B AR AEd o
Radwe 2 iR # I qar 1 a8l g & S-aHR 4 fiod 39 9819 4 gTed ©vE
€1 98 999 SUIET gap1 Ife {6 P ugHT §, 1 98 Yohed Wae} Bl Uugdl |
HT GHE b U U Blg JigT € 6 AN A W g8l S USbeE T8l & Sff
dol iR g8l F g% B IR I 8, SUd HRU AR I ¥ & @ gedl &
Y R T8f B Fdbd & | Sh U T DI W UIfds= 31+ Irel F87g # 81,
qfe AR S T2 To[he & Aol § GBI €, d ¥ & d1dl gedl & A bl
PR HD?

TEIET, TR 9 I8 € f5 o1 Afsea ofafads gt off, 7 fed 99 w@W
T IR R B &1 S Uigde I €, SId U d <AV 3fdoidd T8l &, a &l
TaHE IE PR Wbl © b a8l eudrell § QR <d1¢ I, dlfep Sl BRI AN AR

m@ﬂmeﬁcuahabé%\dﬂtmuwﬁ :‘flﬁml_»:bt._.an.T

O Hemg om smedSegsen S s bl U Gad) O o) o CansS)
05 55 (= B3 5S S 81 B aal) e e ULy com A GVl iy
O AS o Lagw (A ) (ol S Qi S LS L o i S 50w Gl
0 S Dhe o S 0by sl 2 S s 0 o GRS s Ohy e e
s S O CaeS agile S O B S U e S e s S o o
> e b WSU By (e iy My 1 G0 ddnd (S8 LS 8 S o) om
Gl agilo S O 3L S U0 o cum ook e Slelae S GBSl

fuSa S
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05 ey og o by sl Sl ;2 S o m g (a3g
o Juligl ol 09 oy S 0 e ol Syl s o () S Dl i
S S ol 5 ose ol Gy S o (Bas S g Gz RS 55 e
fusan da bt JSohe Ll 0 ) S e Sl (6 el 2
it IR ¥ITE: HAIER, 981 R Sarel ol Ul T & IR Hel R Plg dhellth

T2 T IRl @ AFEEd 99 W YH B TS § SR SRUAid & 3iey W Sl gdmit
B gHE ¢, 98 W g d@ § Y Iuae ¢

HEIGY, S8 d® Wk B FAA ©, 98l P AWHR 7 g9d (¢ [ a9 (5
g1 IR AR 9e @I oIS Aids o €, a1 § I% 3 3ffbs < a1 g & agd
AR ATl § AN B S ol AdET SR 2e} # gg, 98 6,06,700 1 s |
# 4% R eER @I 91 BR @ g1 98l ARER H 7 @, 91 TR gs ¢l

it A, 1 Y T wER A g8 7

Y AT o U weR 7 g2 2 399 Aded I8 © P AT sa s e
P 3fg¥ 7 G, 91 BOIR T 3MUIST attend ®Rd €, d del IR 4 WRT & Plg
ieerd el € SR # Wae @l MG HRAl BEdl g [ Rl WY wawd & urwy,
PEl W AT B ga & & Rue R § 4 @Ry @1 devell® 8, a1 9 e
qel YD PR AP €| H MUP] AREK HIAT ABA § [$ 24 €S & 3G 8 ARY
Jfaen Iuerer gnf

SHRI MAJEED MEMON: Will the hon. Home Minister inform this House, in his
estimation, approximately, how much more time would be required to restore total
normalcy in the Valley, in as much as the functioning of all the educational institutions?
As other friends have already asked, it is more than four months now, and if the
students are not in a position to attend classes, their academic year is likely to be
affected.

MR. CHAIRMAN: You are repeating it.

SHRI MAJEED MEMON: So how much more time would it take for the restoration
of normalcy so that all educational institutions and commercial establishments would

start functioning?

it AT e [T Heley, w9 N Rl aMr= 8l 39 oo ) § @R |ed
I A =ATE g, b g Rl A= &1 gol €, 98l R Refd wme €1 €1 7 St
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EIRIESRIE|

AIS S # 91 gAY T ArEdl § b <% 3R g § s9d [y ®g UaR
@ gifordt €1 Tl B Tad oM et g, R wifdt et g8 €, swforg § 39
HeT P AEHH | <Y DI SN b AMA BHR DI R A RART & IR H g
EIENIRY

[T SN, STET d% of US SIS} &l \aldl &, I 5 3R & 918 Udh Hl aafea
DI Yo BRINT # Al 81 85| 39 Wed # 9l 7 SMeid ad o ol & v B
Afedl g8 STER, YaauTd 81 e, ddet dRT AR SITEE, <ifd J81 I8 dEd g9 o+
g 5 v 0 afdm o 9, va W TEIRE @ S g @ el 9 TET g8 | ey
P TEd, 144 & dq8d Y Q¢ AR UfEY, 195 F 195, Y WIE & IR forue
Y U Y| RS F "gedr # T Tl & BURS # HHl s | fUwel 99, Teerersi
®I 802 TSIV Bs ol, oifhT $9 IR 544 €SN g% ©, 31 URRASH W &4 83 © |
[T 20,411 TRl Gel &, I Fars wU A ol Sff &1 & | 11 df H&q b 50,537 faeniar
¥ 55272 AAAd 99.48 TRfe el 9 wdew &t € R 10dt R 12dt Fm &
99.7 WR¥fe faenfdidl 7 womH fear g1 a1dl & 9 eifuced iR @Ry $a el
21 STERY & dR W #9 UB B IT 915 ® | USId, SIofd, BRI, Tardrot iR
A e @ A # T AT | 8 ufrerd & 16 ufoRd @) gfg &, wEr B
el &1 ¥8 T WA F PURSHE A HE ST §| AW Y, el qF G BT A
2, 39 T& HH! AR AT # 99 qeY ad gd €1 22,58 ARG Hifgd e B IuS
DI AWEAT © IR SEH ¥ 980 9RT 99 9} Mdd T g1 2018 H...(dem)..

SHRI GHULAM NABI AZAD: We are talking about education. ...(Interruptions)...

2t i o # gamar g1 A9 ge # Ry, § gddr g W AU Uh R g
SIS

SHRI GHULAM NABI AZAD: The question is about education. ...(Interruptions)...
We can also discuss about these in brief. ...(Interruptions)... The question was on
health and education. ...(Interruptions)...

st |l Sl 9 RYG & a) H ger §1 . (@EuH).. He asked for

normalcy to be restored. ...(Interruptions)...

SHRI GHULAM NABI AZAD: | would like to contradict with each answer.
...(Interruptions)...

MR. CHAIRMAN: No, no. Please. ...(Interruptions)... This is a matter concerning
the safety, security of the people and national unity. ...(Interruptions)... 1 don't want
any controversy to arise now. ...(Interruptions)... Please. ...(Interruptions)...
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it IR oE: ATAR (9. .
SHRI GHULAM NABI AZAD: These were not the real facts. ...(Interruptions)...

MR. CHAIRMAN: What is to be allowed and what is not to be allowed, has be
decided by the Chair. ...(Interruptions)... Ambikaji, please, ...(Interruptions)... You can
discuss it by giving notice separately, exhaustively also. ...(Interruptions)... He asked
for normalcy to be restored totally ...(Interruptions)...

it I o AR, [ T A8 F A e Bl HaTd S d A8l Al
21 S8 yBl ¢ & $a qo Rfq wmma sl ar oM & wree, Rafa am e
TR # TE Bl 21 gER femm # S 2, g9 98 da} geldl, df e T8 'rm|
..(TEE)...

£ A 6 IS AR AN @l Sl # d8 §
WETTIKCTIRTONE PP P NS DV S | IS S T RNy

oY ifr wme: § 98 W Tarar €1 (@A), R 99 F 18] Fare Bl egavern
Bl g@! ©, transportation &1 FaReT B Fal © | PR [H fFaM &1 dIs Tawd
2, A NAFED & TaRT TRIGT ®1 4l dw1 31 T 2| P d8d o9 6,000 Hifgd
T 9§ Su1aT 99 NAFED 5 @die 1 €1 91 93,247 easy ga gal €1 59 o
AlETSd ..(AGEF)... I Th TR IJET &1 59 ARG AR ..(HGH)...

MR. CHAIRMAN: There is no rule for making comments like this!

2 I omE: R A €1 Al Sawd Bl ¢ Ay 10 fel # 280 g
arg fey g € SiEf W g o wgaven &1 it # . (w@@um)...

£ T[T T IS AR, A T8 H3 F g1 H e R we ol Ruid a7
g e
S Sl 2 gd (S e~y S o stia 0 )8 ile c w1 AT i a3 Glin t
= R
it wmfer: T2, T8, wier O e 79 iYL (@ae)...

ot T wmE: W), # YA T4 WEd A del 9'dl § [P 9 RS W ST sifdet
1 challenge @, # RRERT & W19 J81 dicar g f& # responsibility o< & forg

tTransliteration in Urdu script.
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EIEIRIE|
IR g1 M T4l 6189, oY 39 @RE 9 9 Bl gool el ddbd 21 M Rars
TR objection <Y fF ¥ effps Tad &1 ...(E™)...

MR. CHAIRMAN: You may give notice; some Members have given notice. | have
already discussed with the Home Minister.

# afT o # e € @l 9@l F AU R g

MR. CHAIRMAN: We will be having a discussion on this subject. | have already
talked to him and he is ready to accept it.

3t I wme: A=A, Iy, SREw & Al sREaR, Wi Sl SFed dArq € | SA@
circulation last year & 31&@d &1 € | Aaed Q4! U7 SR HIRSAT B - W&l &1 dfepT
Jlaer -1 R W A1 &1 FH P A (&1 B BIS BR U a7 Al clearing g 78T
e 21 9t § 9t gered! # Sif¥eier geT et I €, JE} @I 49 IEd g, uM
B B A go TEd 21 9 AR AMBA AR died 4 g 2 &1 S &
TART 3[d d& 8% PIc H I 36,192 ...(SJEM)...

MR. CHAIRMAN: This is a national issue and please bear for a while. Otherwise,
I would not have allowed it. ...(Interruptions)...

i IR W1E: 36,192 Y HUS % BIc & A< AW € AR 52 BOR A ST
ST H 5 IR &b d1e gbla, qIAd Aol YT @T MY €| facar A H 316 H
H 307 @P STATHC BISNIA & gA1d 8T 53 98.3 wfcrerd aifcw gg | # faviy wu
H Peql dredl g, MR ¢o T8 gon g ..(auH)...

st {umfer: T A3 SN, Sae o9 @) SeRd T8l © | ...(@dE)... Nothing shall
go on record. ...(Interruptions)... Nothing shall go on record. ...(Interruptions)...

it IR oE: ARIER, L (aeT).

st wumfer W= S, wis em afew! ..(@am™).. | have other questions.
...(Interruptions)... I8 R®rS # & <1 BT T ...(@dE)... We should not give any
wrong message to the world community. Please understand this. This is a different
subject. Otherwise, |1 would not have been liberal. This is a subject which is concerned
with the national interest of the country. A comprehensive question has been asked.
We will have a discussion separately.

SHRI ANAND SHARMA: Soon, Sir!
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MR. CHAIRMAN: As soon as possible! Okay, we will go to the next Question
No. 35. Manish Guptaji.

Prices of petroleum products

*35. SHRI MANISH GUPTA: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ whether it is a fact that global crude oil prices have risen considerably

during the year 2019, if so, the details thereof;

(b) whether some sanction on supply of crude oil has resulted in decline in
supply as well as rise in oil prices; and

(c) the details of the action being proposed by Government to alleviate the
sufferings of the common man due to increase in the prices of cooking gas, petrol and
diesel?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (c) A Statement is laid on the Table of the House.

Statement

(@ The details of average price of Indian Basket of crude oil month-wise for the
year 2019 is given below:

Period Indian Basket of Crude Oil ($/bbl)
Jan-19 59.27
Feb-19 64.53
Mar-19 66.74
Apr-19 71.00
May-19 70.02
Jun-19 62.39
Jul-19 63.63
Aug-19 59.35
Sep-19 61.73
Oct-19 59.70

Nov-19 (upto 7th November) 61.37
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(b) Sanction had no impact in our ability to meet the requirement of crude oil
and crude oil imports have increased from 213.9 MMT in 2016-17 to 226.5 MMT in 2018-
19

Further, the crude oil price fluctuation is a frequent market phenomenon and crude
oil price depends on several factors including demand and supply, geo-political situation
and policies of crude oil producing countries.

(c) Prices of petrol and diesel have been made market-determined by the
Government with effect from 26.06.2010 and 19.10.2014 respectively. Since then, the
Public Sector Oil Marketing Companies (OMCs) take appropriate decision on pricing
of petrol and diesel in line with international product prices and other market conditions.
The Government modulates the effective cost to consumer for Subsidized Domestic
LPG

The prices of petroleum products are linked to the price of respective products
in the international market. Oil Marketing Companies take a decision on retail selling
price after considering various aspects including international product prices, exchange
rate, tax structure, inland freight and other cost elements.

SHRI MANISH GUPTA: | would like the Minister to kindly clarify one thing. Your
reply is quite detailed one. You have cited the usual reason of demand and supply, geo-
political situation, policies of crude oil producing countries. The question is that 85 per
cent of India's oil is imported. India is dependent on 85 per cent of oil which is imported.
The question is, whether you are thinking of the future. Geopolitical situation and other
situations may arise.

MR. CHAIRMAN: Manishji, what is the question?

SHRI MANISH GUPTA: After the USA, China and India are the second and third
placed countries which consume most of the oil. Are you thinking of some sort of a
partnership so that 18 per cent total oil which was imported by India and China can
bring pressure on OPEC countries?

st enfe weeT: |AYTafa S, emeReiy Wew 7 I8 fawy Sery © fh YRa &R amgAr
@I firdl B oil producing countries TR a1 ST @2y | AEIGY, # 3Ud HIEH A
|qed DI AT BRI AR b R U MY H fd%a b1 e« AfD AT DR
arel consumer 9 gl & | USIIH IUTGl Bl SOIAR horsl ¥ (9% d BHART WM
TN TR R Ml & 3R 3 drel &1 G9rdl d& fdwa # |9 31ffd energy
requirement RG # BRN, ST &4 &l & w11 S &I maeadhar 8t =l &,
BH ATS1, DINAT, SUH AT o0il consumer countries & network & A1 S[$ &Y % |
AT gee WAl A R AE] S $ g IR W GRGIE & BRY WRA B B
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SIfeRT AT consuming power Ud ITSTHfad AAE a9 gdbl & | IAGADBNI I97 3fTST W@
39 91d Bl WHR HRA &, SAY 89 S99 AT oAl W ERIgd B dF 9 &)
ord 1 o1 arel faH § &9 T geopolitical diplomatic relations &9 Y& |

SHRI MANISH GUPTA: Sir, in the last six days of back to back price hikes, petrol
has gone up by 75 paise. If we take the last ten days, there was an increase of Re. one
per litre. This is affecting the daily livelihood, the domestic industry and prices. What
is the Ministry's thinking about how they want to alleviate the suffering of the people?

it erfe oo |A9Tafa Sft, &9 @R 9 2010 9 U 3iR 2014 & Soid, $91 i
prime commodities 1 AThe & AT SiIe f&AT T -0 SITRTSST IR | b
U dedl 8, S9Hl 3R YR IR ) Usdl ¥ 3R S-S 96T Uy gedl 8§, IRd
% consumers &I |l IFHT o9 3R IEd fHerdl I8 €1 89 TSl & Sl a’id €,
S BYdeR ©, SU dad T8l Add | Y TR U g8l I8 UG el ©, SHAY
TG BT 75% A 80% dd SHIC BT Usdl & | EIodifs &9 alternative energy
routes W W SR T R €, ollP AP Fracis Hl BHPI I SHHI FHIC HRAT US
RET €| 39F GdY # BH U I & fZHE W T WA Fhd ©, SV I & g
= 9 2010 # B AT 2014 # 21, consciously SH®I BIFGI B IR & A Sire faam
2 R 3 w9 "de 39F WY I g8 T

SHRI SYED NASIR HUSSAIN: Sir, | would like to know whether the stoppage of
oil purchases from Iran has contributed to the exorbitant rise of fuel prices. If yes,
I would like to know the details of the imports which we have stopped from Iran.

it eie TR R, 31l MR 39 Refa # & o fosdt it qor 9 g9 of W 71 o,
B $9d oY PIg greaar 81 § 1 39 [y 89 W PIg impact T8l STl Fahdl ¢ |
faeg @I S TSI S €, S¥h BRUI GISTR A X9 $I IAA 8 & dravie 4l
T @t Sudterdr #, availability of crude oil and its price, there is no major disruption.

There is no major impact. So, Indian market is not at all affected by the so-called
sanction.

Sl e STgR: A 9T Jeigd, § A WA S | g8 S ared
g 5 Iooden @M FS) TEEied @ ge o T8 oAt selaRi # off swal a3l =9
A & 597 W & d8d sad g Ricfsd AU Y| gf /9 Refey 7ET &R QY
MY 2, safery # g S Aredl g & fha ufera S Ricied o1 Qftefei g3 22
s o1 WEME 98d 9¢ S ©, SAUY H S U HT SR o1 el gl

MR. CHAIRMAN: It is a separate question.

#Frh e oty W), f i W N 81 T 2, sifely § sHe aR # S
EIESURY
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MR. CHAIRMAN: It is a separate question.

2} effe gur: w9l Sft, e € e ST UeH ©, Wiy § gud ¥ e
SR SIeT I, SMERONT HFHY AT DI UG G, elfcbT H SATUDh! qq1 ATs
& b g e Wl € 81 g8 92 € b Ssogen & 80 Ufqwd Ued il d@
4 Riefex dftve @var g 2|

SHRI ANAND SHARMA: Sir, it is not a separate question. It is part (c) of Q. No.
35.

MR. CHAIRMAN: Yes, he said that he will communicate to her.

ST. fae T ey, # g§ S @redn g b ONGC &1 S crude oil 3R
gas production &H B3I &, 4 TRIC 3R 2 W, T IAW UG 3R I & UIsd
d BH TSdl 82

it wmafer 39 U SR o & W gfew I ff S femn w2
...(TTE)...

3T, faerT g=T®: #elgd, ONGC &1 crude oil 3R gas production year-on-year
HH B3N &, 4 Uie@ SR 2 ufoerd, @1 # AF-g #3 #eley St ST @red §

& does it affect the price of crude oil as well as petrol and gas?

=} erfe wer: Ui S, 89R S & IdIeT Bl GTE BT dNR B IS b A1
P G Tt 8, <9 @ T F FAfREa wu # S9ar gwed €, ofbd consumer
price T IHGT BI5 AT TS T8l BT 8, 89 S9h WX < 2

it smafer: Right. #31 Sft, Question No. 35(C) # last line ¥ price of cooking gas,
petrol and diesel ¥t o, gAfely I H MU STH! FH SAGIT

oY efie T W), H 9 g |

SHRIMATI VIPLOVE THAKUR: Thank you, Sir.

MR. CHAIRMAN: That is why | said yesterday that if there is tension, you will
lose attention.

Now, Q. No. 36. Hon. Member is absent. Any supplementaries? Shri Vijayasai
Reddy.

*36. [TEThaT SURLIT ]
IAYR T, FAFTR BT SRITE U & & § S=1a fhar ST
*36. St I AR Fam: &1 AR fmEE 45 98 999 @ u R

(®) IAYR TR (AU BT SAIRIIS | & w0 H S~ Py S
¥ ey H Wi @ Reafq @ o
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(@) F% WHR ERT BUIE IR & TN H IR v & faammy

I & o &fdd Hei &1 T aE B 7] R’ BRAl B T T AR

@M 39 waeEe fead Y smEfed @ 18 ¥/feT 9 @1 uRaa 22

AR faAeE #3eT & o # (3h gvE RiE gy (@) 9 (M) AR wed &
Jed W X9 e gl

farevor

() BUNTE & GEHEA 7 JAYR TAR3IE Bl ARSI TaTgrgl aIfvd H
@ RIY Bl G QIBRMT & | RAR AU a0 (QURMTS) 4 YRR BdTseTg
W UH FHT H 700 (200 ICRTE + 500 ©Re) AT B [9elTs & [0 e T
UPHIGd STl Wad URER &1 01 {6 2, 98verd, garsere & flwd Sfavisiy
SsHEI & TATe & I arfdd Se T, g F9Ta-T 3R TIRTgHT &1 Ji
gr1 fifése & 2

(@) YR TASIE & 99U b & oy, queisg o 8iaTe I WRGR Bl
2158 Qe YA Bl FaIHAT S YATRMT Bl 2, FT9H A [0y ARBR §RT 430
UHS YA P AUB fBAT ST gdbT &1 YUATS F o¥ WRBR A 7Y belel SR D
¥ W OR IET AR [SP Bl AN URET PR Bl AqRIY AT AT

(M) TR 7 YAYR EAS3IE & (SRR & oy 3FTel 4-5 ¥ & folw
925 TRIg BUV &t (A fafewa @ &1 qenfy, R @ arafas St sme dR@,
SR g AT, AR SRR B U, f[adried] gRT R FAoR S
) R Sl |

*36. [The questioner was absent.]
Upgradation of Raipur domestic airport to international airport

1*36. SHRI RAM VICHAR NETAM: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ the status of progress made with respect to upgradation of Raipur domestic
airport to that of an international airport;

(b) the action taken by the Central Government in collaboration with the State
Government of Chhattisgarh to resolve the various pending issues for the development/
upgradation of Raipur airport; and

tOriginal notice of the question was received in Hindi.
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(c) the quantum of fund allocated/proposed to be allotted for this purpose?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (c) A Statement is laid on the Table of the House.

Statement

(@ Chief Minister of Chhattisgarh has reiterated his request for declaration of
Raipur Airport as an international airport. The Airports Authority of India (AAI) has
constructed a new integrated terminal building complex at Raipur Airport capable of
handling 700 passengers at a given time (200 international + 500 domestic passengers),
actual flight operations are guided by traffic potential and the demand from airlines for
operation of international flights to/from the airport.

(b) For the overall development of Raipur Airport, AAl has projected a land
requirement of 2158 acres to the State Government of Chhattisgarh out of which 430
acres land has been acquired by the State Government. AAI has also requested the
State Government to divert village road passing through new control tower land.

()  AAI has earmarked a fund of Rs. 925 crores for next 4-5 years for development/
upgradation of the Raipur Airport. However, actual utilization of funds will depend
upon many factors such as land acquisition, availability of mandatory clearances,
financial closure etc. by the individual developer.

SHRI V. VIJAYASAI REDDY: Mr. Chairman, Sir, Gannavaram airport...
MR. CHAIRMAN: No, no. This is about Raipur airport.

SHRI V. VIJAYASAI REDDY: Sir, my question is also relating to airport.
Sir, Gannavaram airport in Vijayawada...

MR. CHAIRMAN: Airport does not mean all airports, Mr. Vijayasai Reddy. The
question is about Raipur.

SHRI V. VIJAYASAI REDDY: Sir, it is an airport in the country. Gannavaram airport
in Vijayawada is in need of additional international flight services. It caters to more than
3 million passengers.

MR. CHAIRMAN: No, no. Please.
SHRI V. VIJAYASAI REDDY: And, half million are NRIs alone.

MR. CHAIRMAN: No, no. Now, Mr. Jairam Ramesh.
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SHIR V. VIJAYASAI REDDY: How will the Ministry ensure that the demand for
additional flights is met?

MR. CHAIRMAN: Mr. Jairam Ramesh.

SHRI JAIRAM RAMESH: Sir, | have been trying to draw the attention, but,
I think, the cap is obstructing the vision. You are not able to see my hand.

MR. CHAIRMAN: | have not put any cap on my head. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, the sooner you remove cap the better it is.
...(Interruptions)... Sir, my question is the following.

Sir, Raipur airport is one of the airports that has been privatized; more airports
are being privatized. The airports are built by the AAI. | wanted to know whether the
‘A" in the 'AAI', is now going to be replaced by the* Authority of India.

MR. CHAIRMAN: No, no. This is not fair. This will not go on record. You cannot
make out of context allegation. ...(Interruptions)... Nothing. Mr. Ramesh, this is not the
way. You are a very senior Member. You are so-called intelligent.

SHRI MANAS RANJAN BHUNIA: Sir, | wanted to say, through you, to the hon.
Minister that the Government has taken a step to privatize airports. 1 would like to know
whether the Government is planning to privatize Airports Authority of India also.

SHRI HARDEEP SINGH PURI: Mr. Chairman, Sir, this question pertains specifically
whether Raipur airport can be made an international airport. Sir, Raipur airport, | would
like to inform the hon. Members, thorough you, is not a privatized airport, to begin with.
The issue in Raipur airport which the hon. Chief Minister has been pursuing and
several other hon. Members have been pursuing is whether it can be made an
international airport and how much infrastructure we need to provide for that.

I would like to place, through you, some facts before the hon. Members. Sir,
Raipur airport, currently, has witnessed a passenger growth of 24 per cent, aircraft
movement growth of 34 per cent and a freight growth of 22 per cent. But, to increase
the infrastructure, we require 2,158 acres additionally, of which only 430 acres have
been acquired by the State Government. Now, for this purpose, the AAI, which is very
much a Central Government agency, has earmarked Rs. 925 crores over the next 4-5
years to be spent on that expansion. But, for it to become an international airport, there
has to be much more increase in traffic and demand. But, for it to become an international
airport, there has to be much more increase in traffic and demand because the airlines,
which are in the private sector, will have to base their decisions on whether or not to
operate from a particular airport on the basis of demand only. They will not operate

*Not recorded.
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[Shri Hardeep Singh Puri]

either on the sentiments expressed in this House or on a directive from the Minister
of Civil Aviation. Insofar as privatization of airports is concerned, let me remind this
august House that the two airports, Mumbai and Delhi, which were privatized during
the previous era, account for 34 per cent of the traffic. And, those airports were
privatized when my hon. friends were in Government. Number two, the six airports,
which were designated for privatization, even if all taken together, do not account for
more than nine per cent, if implemented. Yes, the Government will continue to look at
proposals for privatization in terms of increasing efficiency, in terms of generating
money, which can then be used to cross subsidize the development of under-served
airports under the UDAN Scheme.

Legislation on NRC

*37. SHRI SYED NASIR HUSSAIN: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether the National Register of Citizens (NRC) provides citizenship to
immigrants of six non-Muslim faiths;

(b) if so, the grounds on which such a legislation has been made; and

(c) whether Government has proposed measures to the given legislation in
order to accommodate the true essence of NRC which is to detect all illegal immigrants
irrespective of caste, creed, colour or religion?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) to (c) Preparation of National Register of Indian Citizens (NRIC) is governed
by the provisions of section 14A of The Citizenship Act, 1955 and The Citizenship
(Registration of Citizens and Issue of National Identity Cards) Rules, 2003. Section 14A
of The Citizenship Act, 1955 provides for compulsory registration of every citizen of
India and maintenance of NRIC. The procedure to prepare and maintain NRIC is
specified in The Citizenship (Registration of Citizens and Issue of National ldentity
Cards) Rules, 2003.

Citizenship of India can be acquired as provided under The Citizenship Act, 1955.
NRIC is a register containing details of Indian citizens. On its own, it does not provide
citizenship to any foreigner including illegal migrants.

NRIC in respect of State of Assam has been recently prepared under the supervision
of the Hon'ble Supreme Court.
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Matters like detection of illegal immigrants and subsequent action are governed
by the provisions of The Foreigners Act, 1946, The Passport (Entry into India) Act,
1920 and The Registration of Foreigners Act, 1939 and rules made thereunder.

SHRI SAYED NASIR HUSSAIN: Sir, | went through the answer. | just want to put
a straight question. The Home Minister, while speaking in Kolkata, had said that all
those people, belonging to Hindu, Sikh, Christian, Jain and Buddhist communities,
whose name is not there in the NRC, need not worry. | just want to ask the Government
and the Home Minister whether the NRC can give citizenship to any immigrant belonging
to these communities, leaving out Muslims alone.

it IR T A | WEIeY, 9 oIl © 6 e HElqd Bl USR]
3R Rrdiomfm srfedic faar & d & | confusion BRI & | TR & 3fex YT
PBIs Uy et & fb 3R gt & it B IWRex F T forar e - afew s
I gat & AT BT o ST | S YR & ARIRG ©, S 94l Bl 38 foram S |
3O gH & IMYUR TR USHTd B Bl U9 B del &1 UFRIR™T UHh o Ufshal &
IR RESERM erfsde e e st ufhar 1

2 qgg TRR gHT: W, I& ART confusion I¥ < H €| W BRb FAAA!
# S U@ insecured feeling 31 &, 98 gAY NS & Wi IR AF=T 8F fif ez
AEY - PIAGIAT H (0T 9T § 39 UBR A Hel o f& 39 Ua-8: gaf & An
B T HA B DT SR TRl 2, SHH JEeEE! B AW qE form W eml g9
THIRT iR RIS srfede fid & aR # uar €1 S 7 S &xd &, Sdh
arR # W war €1 § 8 fAfRex dred 9 % J8 S aredn g @ oI ST HIvor
# GHAAMI BT AH el o o1, 9l AR communities & fofg @relr o1 6 f=Har a1
B Sexd el ¥, 3FR d illegal immigrants *ff &, A1 fidr &A1 @ SeRa Tl T,
SHBT T AdAd 87 FIT AU S ORE Bl HY YU [HAT & AT §9 A8 P g,
legislation €, I JReM immigrants 3R gERI communities & immigrants @I
RISSmRM <9 | deny @Rar 87

$t iffa wmE: wvufa #Elw, Wie wW & ofey I' fad wiRa gem e, arse
Aelge P! 1 gABT YA BT &, e |/t uielist & @ o | g9 g9 &b aR H
G S go g, 98 |qul wIicdl I Tl 9 g AN g1 59 ave |9 ¥g 9l unidar @
Fal ¥ 9ed & 3feY M 2| IE PIs A3 91d A&l ¥l

st I IET IE IS A8 ST B

2 AT o b Al |l W Bl T 3R g8 fdel ot @R T, gafay Ig
Tt et MAT| 319 a8 R A M| SABGT Sl FUT legislation IH dad oAl 4T
#F o o, H 9SS N R o1l AR # epft W W HRA1 A1Edl § b gHd
TR & D13 QA1 T2l 21 TRl Y 37elT ufshar 2l
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SHRI SWAPAN DASGUPTA: Sir, | want to put a question to the hon. Home
Minister whether the Gazette Notification of 7th September, 2015, is applicable to whole
of India. In that case, Sir, the NRC in Assam should make a fundamental distinction
between those who are illegal immigrants and those who are non-citizens. Has that
distinction actually been made? If it has been made, why various people, who are
categorized in the notification, are being incarcerated?

it If¥a o AWTUfT HElGy, SIH & 3ieX Sl THITR™T &l Ufshar 81 § off 7S,
g GUH B & Th IS & d8d AR Td 3fel Yae & dgd ol 5| 99 TAIRHT
P ufshar IR # BN, S g9 oraH # ft THRIRNT @t ufshar amwifdd v | R
H B S gE R W W R od g b B g & A B oS @
SR Bl B 1 Y AN Bl TR § FHIfRd BR Bl el ® 3R A e
7 319 Gazette Notification &1 Seeid BT &, 98 ¥ <w WX # applicable 2|

SHRI SUKHENDU SEKHAR RAY: Sir, out of 19 lakh people excluded from the
National Register of Citizenship in Assam, about 11 lakh are Bengali Hindus. Although
majority of them produced documents in support of their citizenship, they have been
excluded. My question is: Will the Government grant citizenship to all the genuinely
affected Indians out of the NRC without waiting for six years?

it AT T AR, A R W REISHRY sFsHe f[9e & IR ¥ [aTd Y8 ’E
&1 3 SMIPT AT TS § F UHRE 3 VT I WIS Tet 81 el T .. (Faem)...
UH APhS, Udh AhS .. (FFUH)... A1 91 F91 89 ST TR & 8fex e
ST AMR® 99 €, S9dl IRER g9 B AT B 3D IeX 39 UHR BT Pls
I ET 81 |Wehdl €, R IE 914 el €, WHR A ff § b S fowg awomedt
g dig, 99, R, ey ok ol sromef €, 99 9 B 59 <9 B AR er
el =nfey ok s¥iifery RISISHRT spfsde [d aex fowg, R, dig, ofF, uRw
R TP o & TRomefl, S e gdreTT & BRUT AT, U™ 3iR
B & MY €, STdh! 99 91 # AMREBar 9 &1 Wifde= &1 .. (aem)...

MR. CHAIRMAN: Right. Now, Shri Ripun Bora. ..
SHRI DIGVIJAYA SINGH: * ...(Interruptions)...

MR. CHAIRMAN: No, no, please. ...(Interruptions)... Digvijaya Singhji, you cannot.
...(Interruptions)... Mantriji, | have not permitted him. This will not go on record.

=} IR e *

MR. CHAIRMAN: Neither the question nor the answer will go on record.
...(Interruptions)... Shri Ripun Bora, please. ...(Interruptions)...

*Not recorded.
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SHRI DIGVIJAYA SINGH: * ...(Interruptions)...

MR. CHAIRMAN: No, no. You can't raise your hand as you like and then ask
question and make comments. ...(Interruptions)... I will not allow this. ...(Interruptions)...
I will not allow this. Nothing will go on record. ...(Interruptions)... | have not allowed
the question. ...(Interruptions)... | have not allowed the question, Mr. Home Minister.
...(Interruptions)...

SHRI DIGVIJAYA SINGH: *

MR. CHAIRMAN: You can't make comments like this. ...(Interruptions)... Shri
Ripun Bora, | have called you. Do you have a question? Do you have a supplementary?

SHRI RIPUN BORA: Yes, Sir. | want to know from the hon. Home Minister that
as per the provision of the Supreme Court, those whose names have been left out of
the NRC will have to go for appeal in the Foreigners' Tribunal. | want to know this from
the hon. Home Minister, in Assam, the names of 19.6 lakh people are missing or have
been dropped from the NRC. But four months have passed. Even after appeal after
appeal, no action has been taken. No Foreigners' Tribunal has. ...(Interruptions)...

MR. CHAIRMAN: What is your question?

SHRI RIPUN BORA: The appeal provision has not started in Assam.

it IR e Wl weey, ae ff Rl & 9M UHeIRdl § |HIfed el 8¢
g, SUel gUe foRe drEx Ul &, 99 Wl Bl foegdd § M Bl AfReR 1 3
# &Y dedld ¥ foed a8 S ofR e g § 9M T8 2, oFR S 9 el
W AFRe & U foegde # S & fw g e €, A 99 Ay adie ere @
o Al 3H WRBR IO dlell & 57 Al Bl B AR o7 arel § (b foega o
U qabldd & AIH W d AU U S J W A |

SHRI RIPUN BORA: When will it start?

MR. CHAIRMAN: Please don't make comments while sitting. I gave you the
opportunity. You have raised your question and Mantriji has answered it. | once again
want to make an appeal to all that no Member is superior, no Member is inferior, all
are equal. Whoever gets the permission from the Chair, they should only speak. What
others speak will not go on record.

SHRI ANAND SHARMA: All citizens are equal.

*Not recorded.
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MR. CHAIRMAN: Yes. All citizens are equal. That need not be stressed. All
citizens are equal irrespective of caste, creed, sex, religion and region. India is one.
Appeasement of none and justice for all. Now, Question No. 38.

Political leaders detained during lockdown in Kashmir

*38. SHRI TIRUCHI SIVA: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ the number of political leaders detained during the lockdown in Kashmir
from 4th August, 2019 to 1st November, 2019; and

(b) the number of persons still under detention in the Union Territory of Kashmir?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) A Statement is laid on the Table of the House.

Statement

(a) and (b) With a view to prevent commission of offences involving breach of
peace and activities prejudicial to the security of the State and maintenance of the
public order, 5161 preventive arrests, including stone pelters, miscreants, OGWs,
separatists and political workers, were made since 4th of August, 2019, in Kashmir
Valley and out of these, 609 persons are presently under detention, out of which
approximately 218 are stone pelters.

SHRI TIRUCHI SIVA: Sir, my first question is, for those who are detained or
arrested under PSA, whether an advisory board has been constituted to determine
whether the activities of those detained are detrimental to the public safety, and, if so,
what are the findings?

2t Sft. fher IS WU ST, U T UER B el § 1 WRIeR, RS SR
2018 ¥ PR B9 ¥ Al 458 N oI & 3fGX | T 2019 H FIHI 609 ANT Sict
21 3R BH ART TR B gl H o A 39 A Il oA b iR 151 AN
AT &1 bl I AT SEI W YaR {6a1 T, I8 9gd Toad © | g Bl
g oreeT AW o AT PR B9 dRT IR SN 99T H W, o1 Sual g #
151 AT SATET STl & 3feR B ..(aEm)...

SHRI TIRUCHI SIVA: Sir, | seek your protection. My question is different.
...(Interruptions)...

MR. CHAIRMAN: We will take it. Don't worry.
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2} ST, fherT XSSt ol O & 3faR Sred 609 AN € | AT STeal A= Reafd
— 5 IFRA HI I 5,161 @ I preventively arrest foar m o, f5R7# stone-
pelters 2, separatists & 3R FB Uifctfcha cirsd Hl | il I FGHI release fHar
T R O & 3fex enft w609 @NT B ..(u@EI)...

SHRI TIRUCHI SIVA: Sir, my question was very limited. My question was very
pointed that whether an advisory board has been constituted, and, if so, what are the
findings? ...(Interruptions)... —

MR. CHAIRMAN: Right.
SHRI TIRUCHI SIVA: He is giving the same reply that he has given ...

MR. CHAIRMAN: Please, please. Don't get into 'Member-Minister' directly.
Everything has to go through the Chair.

4} Sit. fFer Ys=t: 89 Advisory Board constitute &R I § | 8 THI-GHI W
review @33 3R review ®<d release AT |

SHRI TIRUCHI SIVA: Sir, within four weeks, it has to be constituted.
MR. CHAIRMAN: Shri Partap Singh Bajwa.

SHRI TIRUCHI SIVA: Sir, my second supplementary.

MR. CHAIRMAN: Yes, yes.

SHRI TIRUCHI SIVA: Sir, the advisory board has to be constituted within four
weeks but it is four months more and he said, 'it is being constituted only now.'

Sir, my second question is, — a very, very genuine question; the Parliament
Session is on — would the Government consider to enable the elected Member of
Parliament from the Valley, Mr. Farooq Abdullah, to participate in the proceedings of
the Parliament?

MR. CHAIRMAN: Right.
SHRI TIRUCHI SIVA: Thank you very much, Sir.

2 SN, fher YSSk: < P BT P (Y S-S FHI W, AT AN Bl
< 7 R fhar 1 # Ae faamn aredr g 5 gERordl # 33 @i Bl SN 3R

forar ol . (Faee)... THAS BT | (). % U afdd & Raars .. (c@aem). ..
% Ua Al &1 G g9 & ol 39 ART 33 ARN BT SRTE fowar 1| ..(gaes)...
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[#1t <. fober X<l
& <9 & fog, < & &9 & AT law and order & T&d ®H HR I@ T ...(IHH)...
Q™ Bl S Y ...(STIE)...

MR. CHAIRMAN: Right. ...(Interruptions)... Right. ...(Interruptions)...

it 31 IME: AET ARG B 91 HET M TS? . (HIM)... A= HIgH o
# 21 ..(FaEH)... I8 984 TAd 91d © | ... (). .

MR. CHAIRMAN: No argument. ...(Interruptions)... No argument.
...(Interruptions)... Please, please. ...(Interruptions)... Mr. Siva, you have not raised a
question about the Member of this House. You made a general question. So, he has

also given a general reply. ...(Interruptions)...

#f AR T IS TR, SR BB < b (Bd W T BrRewd fegedl < P
fea # 7Et €7 ..(aem)...
=S Ui e G5B LS Lgpe Gy S i LS S o) o 1 AT L 2D Qi
(N EQEVS W TR DRTPRL
MR. CHAIRMAN: What is in the interest of the country or hot, that will be
decided by the appropriate authorities and they will take a decision. Let us not go on
arguments and the words. ...(Interruptions)... Yes, Mr. Home Minister. Please, please.

# I wmE: |9 HEieY, § A 9w B gae PRl § (b g3l hace
B Y A @ B AG AT AR, WU §GE :ifes €1 sl Y a8
ST RET € {6 5 3G & &I8, GRT 370 €M & d1& q8l §ORI @Ml Pl ol H Sl
fezn, ardl |rt @1 Sia § ST fad, dad AEarieR B g9 el gl g g
# 39 UBR BT HA9 Ao BT UH YA 8l JET 81 AR, ool # Refa & W=
FR o gl 99 RAT $ We =1 F g Al R BN ® {o e €, a1 4
SRiyded FAPY SaE o7 F Y TR 1 9@ SR &9 A gAYl a¥ 2016 H..

i} A T IS AR [ HA S, ART RIS question & T @ Browg
NGl Si B ..(TIEH)...

bl 3y )5S S o e e s e 5 0 e 1 AT o DB lin

MR. CHAIRMAN: The Home Minister could lay it on the Table of the House.
Question Hour is over.

The House stands adjourned till 2.00 p.m.

tTransliteration in Urdu script.
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WRITTEN ANSWERS TO STARRED QUESTIONS
Divestment of stake of Air India

*39. SHRI RITABRATA BANERJEE: Will the Minister of CIVIL AVIATION be

pleased to state:

(@ whether it is a fact that Government has decided to divest 100 per cent

stake of the national carrier Air India; and
(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) Yes, Sir.

(b) Air India Specific Alternative Mechanism (AISAM) has approved the 100
percent sale of Government of India stake in Air India along with Air India Express
Ltd and Government stake in AISATS for the re-initiated Strategic Disinvestment of
Air India.

On the previous occasion, in the Preliminary Information Memorandum (P1M)
for inviting Expression of Interest (EOI) for the Strategic Disinvestment of Air India
including its shareholding in Air India Express and AISATS issued on 28.03.2018, it
was stated that 76 percent shareholding of Air India would be disinvested. At that
time, no responses were received till the last date of receipt of bids i.e. 31.05.2018.

As per the Transaction Adviser, one of the probable reasons for not receiving
bids was that Government of India had proposed to retain 24% of its stake in Air

India.
Social Security Code, 2019

*40. SHRI C. M. RAMESH: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(@ whether Government proposes to launch new Social Security Code, 2019

for the betterment of workers, if so, the main features thereof;

(b) whether Government has sought the views of different trade unions and
stakeholders and how many of them have responded, the details thereof; and
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(€) whether some of the stakeholders and trade unions have opposed some
of the features of the Code as it is not likely to benefit the workers and how Government
is going to reconcile with it, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) A draft Code on Social Security,
2019 has been prepared by amalgamating, simplifying and rationalizing the relevant
provisions of the existing 8 Central Labour Acts relating to social security for organized
and unorganized sector workers which aims towards expansion of coverage of social
security and addresses the issues related to social security in sync with emerging
economic and industrial scenario. The said draft Code is, at present, under pre-legislative
consultative stage.

The formulation of Labour Codes involves consultation with stakeholders including
Central Trade Unions, Employers' Associations and State Governments in the form
of tripartite consultation. One such tripartite consultation has been held on 5th November,
2019 involving Central Trade Unions, Employers' Associations and State Governments
wherein representatives of Central Trade Unions participated and gave their comments/
suggestions. Besides, the draft Code was also placed on the website of the Ministry
to seek the comments of all stakeholders including general public. The draft legislation
is being finalised after considering comments/suggestions received from various

stakeholders.
Implementation of the Sheela Bhide Committee recommendations

*41. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of HOME
AFFAIRS be pleased to state:

(@ whether apportionment of assets and liabilities and division of employees
in respect of 85 and 61 institutions has been completed as recommended by the Sheela
Bhide Committee;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAD RAI): (a) to (c) Sheela Bhide Committee has given its recommendations
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on apportionment of assets and liabilities and division of employees in respect of 90
Institutions referred to it. For implementation of the recommendations of the Committee,
necessary Orders are issued by both the State Governments of Andhra Pradesh and
Telangana.

Privatisation of Air India and Air India Express

*42. DR. SUBRAMANIAN SWAMY: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether Government has decided to privatise the Air India and Air India
Express; and

(b) if so, the steps taken in this process of privatisation so far?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) Yes, Sir.

(b) Earlier, the Preliminary Information Memorandum (PIM) for inviting Expression
of Interest (EOI) for the Strategic Disinvestment of Air India including its shareholding
in Air India Express and AISATS was issued on 28.03.2018. No Eol/bid was received
till the last date for receipt of bids i.e. 31.05.2018.

As per the Transaction Adviser, one of the probable reasons for not receiving
bids was that Government of India had proposed to retain 24 percent of its stake
in Air India.

Air India Specific Alternative Mechanism (AISAM) has now, inter-alia, approved
the reinitiation of process of strategic disinvestment of Air India & its Subsidiaries
with 100 percent sale of Government of India stake in Air India along with Air India
Express and Government stake in AISATS. Discussions are being held with various
stakeholders to get their inputs.

Remotely piloted aircraft system

*43. SHRI SANJAY SETH: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ the Total number of registrations issued by Government pertaining to
Remotely Piloted Aircraft System (RPAS) commonly known as drones, State-wise;
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(b) whether Government has developed a system in which each of the operators

of drones is recognised and tracked, if so, details thereof;

(c) guidelines issued by Government regarding use, purchase and selling of

drones and accountability in case of any accidents;

(d) amount of funds sanctioned/ allocated by Government for this purpose;

and

() whether the Directorate General of Civil Aviation (DGCA) is keeping track

of all the drones which are being used in the country and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) The requirements for operations of civil Remotely Piloted
Aircraft Systems (RPAS) have been laid down through the Civil Aviation Requirements
(CAR), Section 3 - Air Transport, Series X Part | Issue | dated 27.08.2018. The Regulation
(the CAR on requirements for civil drones) provides for companies/drone operators
to register and seek a Unique Identification Number (UIN) for each drone that is to
be flown. After the completion of the registration process, a unique number is imparted
to the drone. This UIN imparted to the drone enables tracking of the drone. Drones
of two companies namely M/s Quidich and M/s Indrones have been given UIN. Both

the companies are based in Maharashtra.

(b) To fulfil the mandatory requirements for flying of civil drones, an online
portal by the name of Digital Sky is planned. A preliminary version of the Digital Sky
platform has been made effective since 01.12.2018. The operator of the drone has to
register each drone on the Digital Sky portal. On completion of the online registration
process, a UIN is imparted to the drone. The UIN is the identity of the drone and
tracks the drone. Before operating a drone flight, the flight path of each drone has
to be entered into the Digital Sky. Approval for the flight path of the drone is given
by the air traffic control on the Digital Sky platform. Post flight log of the drone flight
are available on the Digital Sky. The Digital Sky System provides identification and

tracking of each drone as well as the operator.

(c) The regulations prescribe checks/ procedures for overseeing details of use,
purchase and selling of drones. Safety and security requirements for RPAS are also

provided in the regulations. The Digital Sky with its features of real time tracking of
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drones and drone flight incident reporting enables tracking of civil drones. The system

can therefore determine accountability in case of an accident.

(d) An amount of T 46.26 crores has been approved in principle for the Digital
Sky platform.

(e) The Directorate General of Civil Aviation (DGCA) has launched the preliminary
version of the Digital Sky platform. The Digital Sky platform, inter-alia, includes features
of registration of RPAS, issuance of RPAS operator permit, flight path approvals, tracking
of RPAS flights and post flight data analysis. The DGCA thus keeps track of the registered
civil RPAS.

Law suits faced by M/o Petroleum and Natural Gas

*44. DR.VINAY P. SAHASRABUDDHE: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@ how many law suits the Ministry is facing in various High Courts and the
Supreme Court as of 31st August, 2019;

(b) the statistics of these cases that have been filed and since when High Court-

wise and Department-wise;

() how many of these law suits are filed by Government Departments/

Government establishments or State Governments; and

(d) whether the Ministry has evolved any structured mechanism to minimise
the number of law suits being filed, if so, the nature of the same and if not, the reasons
therefor?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (c) As per information available, there are 18 law suits in Supreme
Court and 72 law suits in various High Courts that are sub-judice, wherein the Ministry
is impleaded as Necessary Party. Details of cases pending in Supreme Court and various
High Courts of India are given in the Statement (See below).

(d) A structured mechanism has been envisaged under the National Litigation

Policy for review of cases. In furtherance of the Policy:
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() A Monitoring mechanism has also been established in the Ministry to facilitate

the review of cases.

(i) Disputes related to Central Public Sector Enterprises (CPSES) are referred
to Administrative Mechanism for CPSEs Disputes to avoid litigation before
Courts.

(i) Methods of alternate dispute resolution are embodied in the agreements
being executed by the Ministry.

Before filing of cases/appeals, the legal advice of the Ministry of Law and Justice

is duly sought to minimize the litigation.

Statement

Details of pending cases in Supreme Court and various High Courts of India

Year wise:

Pending Since Number of Cases pending*

High Court Supreme Court

2019
2018
2017
2016
2015
2014
2013
2012
2011
2009

2008 and older

16 0

K o B
P O +r O M b DN W O P

EE S = o A S I &) B o B}

ToTAL 72

&

*Note:

M

(ii)
(iii)

These include cases filed against the Ministry of Petroleum & Natural Gas and by the Ministry
of Petroleum & Natural Gas.

Cases clubbed together have been counted as one case.
Cases where the Ministry of Petroleum & Natural Gas is not a necessary party have not

been included.
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Court wise:
No. of Pending Cases as on
31st August, 2019

Supreme Court 18
High Courts

Delhi High Court 5
Gujarat High Court 8
Bombay High Court 7
Chennai High Court 6
Andhra Pradesh High Court 5
Allahabad High Court 5
Punjab and Haryana High Court 4
Patna High Court 3
Kerala High Court 2
Madhya Pradesh High Court 2
Rajasthan High Court 2
Calcutta High Court 1
Karnataka High Court 1
Jammu and Kashmir High Court 1
TotaL 2

Enforcing EPF and MP Act, 1952 in Private Service Centres

*45. SHRI AHMAD ASHFAQUE KARIM: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether almost all multinational companies have their own service centres

for attending the grievances of the customers; and

(b) whether the Employees Provident Fund Organisation (EPFO) has been

ensuring that all eligible employees working in these service centres are being enrolled
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to the membership under the EPF and Miscellaneous Provisions (MP) Act, 1952 and

schemes framed thereunder from their due dates, if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) The details regarding the multinational
companies having their own service centres for attending the grievances of the

customers are not maintained by Ministry of Labour and Employment.

(b) The Employees' Provident Funds & Miscellaneous Provisions (EPF & MP)
Act, 1952 applies on its own force to all the scheduled industries and notified class
of establishments having 20 or more employees. There is no separate identification
of covered establishment as Multinational Company. There is no such terminology
used under EPF & MP Act, 1952. All the employees of covered establishments earning
upto ¥ 15000 PF wages at the time of joining are mandatorily covered under the Act.
Whenever default/evasion is noticed or brought to the notice, legal action to secure
compliance to ensure delivery of social security benefits is effectively taken as per
provisions of the Act.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Danger of utilisation of drones in terrorist/destructive activities

1321. SHRI MOTILAL VORA: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether Government is aware that there are more than 6 lakh Unmanned

Aerial Vehicles (UAVs) or drones sans any regulation in the country;

(b) if so, the steps being taken by Government to put a check on drones and

prevent their utilisation in terrorist/ destructive activities; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) There have been several reports of widespread
usage of drones which are not registered.

tOriginal notice of the question was received in Hindi.
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(b) and (c) Ministry of Civil Aviation has issued regulations on requirements
for flying of drones. A preliminary version of the Digital Sky platform has been launched
for registration of drones. Action against terrorist/destructive activities by drones is
taken by security agencies. MHA has formulated a Standard Operating Procedure for
dealing with threats from sub-conventional aerial platforms in the country on 10.05.2019.
Further, National Security Council Secretariat (NSCS), in order to strengthen the existing
security mechanism, has issued National Counter Rogue Drone Guidelines on 11.09.2019

which have been uploaded on the Ministry of Civil Aviation website.
Financial and liquidity problems in civil aviation sector

322. DR. L. HANUMANTHAIAH: Will the Minister of CIVIL AVIATION be pleased

to state:

(@ whether civil aviation sector of the country is facing financial and liquidity

problems;

(b) if so, the details thereof including state of financial performance of Air India

and other airlines services in the country;

() whether there is any proposal under consideration of Government for above

stated problems; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) The high cost of Aviation Turbine Fuel
(ATF), the global economic slow down, low yields due to intense competition are some
reasons that have contributed to the widening gap between revenue and expenses
in the airline industry. As per information made available by the Scheduled Indian Carriers,
the statement regarding the financial performance for the last three years is given in

the Statement (See below).

(c) and (d) There is no specific scheme to provide financial assistance to loss
making private airlines, as the management of the company including its finance is

their internal matter.



Statement

Financial performance of Scheduled Indian Carriers for financial years 2016-17, 2017-18 and 2018-19(P)

(% in million)

Carrier/airline

Operating revenue

Operating expense

Operating result

2016-17 2017-18  2018-19(P)  2016-17 2017-18 2018-19(P) 2016-17  2017-18 2018-19(P)

National Carriers

Air India 218,596.1 230,036.7 2550883 2156159 2466174 3019409 29802  -16580.7 -46,8526

Al Express 33,2993 36,196.8 276499 30,7254 37,0556 56495 54714 45934

Alliance Air 3,756.9 59314 5,080.0 72785 115162  -1,3231  -13471 -3,080.7
(A) TotAL (National) 255,652.3 2721649 3051729 2483458 284,621.3 3505127 73066  -12,4564 -45339.9
Private Scheduled Domestic Airlines

Jet Airways* 212,576.7 232,5704 212,0700  239,7845 NA 506.6 -7,214.1 NA

Jet Lite (P) Ltd.* 12,2372 12,9376 12,369.1 13,1498 NA -131.9 2122 NA

Go Air 36,205.0 45,752.2 64,7576 321169 41,3935 64,0307 4,0881 53588 7269

Spice Jet 61,9127 77,9509 584659 72,7357 93,7936 34468 52153 -2,561.1

Indigo 185,805.0 2302089  284.967.7 1688970 2044425  289,8720 169080 257664  -4,904.3

Zoom Air ** 26.1 1740 247 165.9 1175 14 81 -140

V.
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Air Asia 95194 18,0113 25,1164 10,922.6 19,4257 32,1458 -1,403.3 -14144  -7,0304
Vistara # 13,899.2 21,3743 293438 19,392.1 26,539.6 389485 54929 51653 -9,004.7
Blue Dart 6,188.4 6,713.0 7,581.0 5964.3 6,438.0 7,201.0 2241 2750 3800
True Jet $ 12614 1,956.8 26819 2,069.1 2,808.2 2,857.6 -807.7 -8515 -1755
Quikjet Cargo $$ 3304 4745 -144.1

Air Deccan 629.3 470 7549 3360 -1355 -289.0
Air Odisha 139 1100 553 1105 415 05
Star Air @ 324 174.3 -1419
Air Heritage @@ 30 6.5 -35
(B) TotaL (Private) 539,961.5 649,292.6  506476.9 522,766.4 627,703.5 5295950 17,1951 2155891 -23,117.9
GRrAND ToTAL (A+B) 795,613.8 921,457.5 811,649.8 771,1121 912,324.8 880,107.7  24501.7 91327 -68,457.8

Jet Airways & Jetlite * Ceased Operations since 18th April 2019(Provlsonal Financial Statement of FY 2018-19 not submitted till date).
Zoom Air ** Operations started since February 2017.

Vistara # Operations started since January 2015.
True Jet $ Operations started since July 2015,

Quikjet Cargo $S Operation started since May 2016 and Ceased operation September 2017
Air Deccan ! Operation started since December 2017
Air Odisha !! Operation started since February 2018
Star Air @ Operations started since January 2019

Air Heritage @@ Operations started since January 2019.

P- Provisional
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Upgradation/modernisation of airports

in Maharashtra

1323. SHRI NARAYAN RANE: Will the Minister of CIVIL AVIATION be pleased

to state:

(@ whether Government proposes to upgrade/modernise any airports situated

in Maharashtra;
(b) if so, the details thereof; and

(c) the details of the work done for the upgradation/modernisation of the airports

in Maharashtra during last three years, year-wise?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) to (c) Upgradation/Modernization of airports is
a continuous process and is undertaken by Airports Authority of India (AAI) and
concerned private operators from time to time depending on the availability of land,
commercial viability, socio-economic considerations, traffic demand/willingness of airlines
to operate to/from such airports. AAl has undertaken the upgradation/modernisation
of Aurangabad, Jalgaon, Kolhapur and Pune airports in Maharashtra. The year-wise
details of the work done by AAI during the last three years at these airports are enclosed

as Statement.

tOriginal notice of the question was received in Hindi.



Statement

Year-wise details of work done by AAI at airport in Maharashtra during the last three years

Airport 2016-17 2017-18 2018-19
Aurangabad Nil Recarpetting of Runway Construction of Monopulse Secondary
Surveillance Radar Building
Jalgaon Nil Nil Grading of operational area and
construction drains
Kolhapur Construction of Non Construction of car park, 2 number 1) Construction of Fire shed and office
Directional Beacon building of crash gates, Overhead tank and 2) Modification and expansion of
and appraoch road underground tank, 4 number of watch existing terminal building, Construction
towers and appraoch road of ticket counter. Construction of back-
up office
Pune Shifting of Structural 1) Construction of Passenger Work for Construction of New

Glazing towards City Side
& Air Side of Terminal
Building

Boarding Bridges

2) Renovation of Toilet Blocks in
Terminal Building

3) Construction of Apron & Link Taxi-
Track

4) Provision of Baggage Handling
system/modification of existing BHS

at Pune Airport.

Integrated Terminal Building,
Reconstruction of Old Terminal
Building and Modification of
Existing Expanded Terminal
Building has been initiated
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Production of civilian airplanes

324. SHRI MD. NADIMUL HAQUE: Will the Minister of CIVIL AVIATION be

pleased to state:

(@ whether the country is capable of producing commercially viable passenger

airplanes for civilians at present;

(b) if so, the details thereof including latest available data on production plants
and units produced;

(c) if not, what plans are being implemented, if any, for production of these

airplanes;

(d) whether the Ministry has data of humber of foreign aircrafts imported by

Air India over the last three years and costs incurred on the same, and
(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) to (c) The existing aviation and aerospace
manufacturing eco-system in India has enabled the development and manufacturing
of commercially viable passenger airplanes for civilian use. Hindustan Aeronautics Limited
(HAL) had produced over 80 AVRO (HS-748) aircraft with a seating capacity of 36
passengers for commuter operations. Presently, HAL is manufacturing the 19-seater
Dorniel-228 aircraft for providing regional air connectivity. Certificate of Airworthiness
for two of these aircraft has been received by HAL from the Directorate General of
Civil Aviation.

Separately, the Council of Scientific and Industrial Research (CSIR) has developed
the experimental version of SARAS, which is a multi-role civilian aircraft in the 14-

seater aircraft capacity.

In a meeting of the Committee of Secretaries held on 18 May 2018, it was decided
to encourage the development of the Regional Transport Aircraft (RTA) in India through
the formation of a Special Purpose Vehicle (SPV) with the participation of HAL, National
Aerospace Laboratories and Aeronautical Development Agency. In pursuance of the

decisions of this meeting, a Committee was constituted with these entities for creation
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of the SPV for development of the RTA in India. Further, a Committee of Experts was
constituted on the manufacture of aircraft, helicopters and associated equipment in
India for the civil aviation sector.

(d) and (e) As per data furnished by Air India, it had imported 9 aircraft at a
cost of USD 1.19 billion since 1 January 2016.

Steps to cut operational cost of domestic airlines

325. SHRI MAHESH PODDAR: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether it is a fact that domestic airlines in the country are facing difficultly
in making profit due to certain policies like excise duty on jet fuel but do not get
credit for this in final tax liability on air fare charged to flyer in the form of GST;

(b) if so, the details thereof;

(c) whether Government is taking any favourable steps to remove these
bottlenecks and help domestic airlines to cut their operational cost; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) to (b) Due to the rising prices of Aviation Turbine
Fuel (ATF), depreciation of the Indian rupee against the U.S. Dollar, the global economic
slowdown and lower yields due to higher competition among Indian airline operators,
the gap between revenue and expenses has widened which has adversely affected
their profitability.

(c) and (d) The Government has constantly been responding to industry conditions
and undertaking specific measures to facilitate and enable growth of the sector. Steps
also include reduction of Central Excise Duty applicable on ATF from 14% to 11%
w.e.f. 11 October, 2018 and rationalization of various Goods and Service Tax (GST)
provisions with a view to improve the overall performance of the civil aviation sector.

Delayed flights of Air India

326. DR. ASHOK BAJPALI: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether it is a fact that number of delayed flights in Air India are higher
than any other air operator in the country;
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(b) if so, the number of delayed flights of Air India as compared to private

operators for last two years, month-wise;

(c) whether Air India has any serious plan to operate flights on time to compete

with private air operators;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) A month-wise Statement for years 2018
& 2019 showing the details of delays of Air India (Al) flights viz-a-viz' other Indian

scheduled air operators is given in Statement (See below).

(c) to (e) The Government had approved a Plan focused on the operational
efficiencies including monitoring and improvement of On Time Performance of Air India
in 2018. The operational and financial performance parameters and milestones as fixed
by the Government are regularly being reviewed via review meetings held under the

Chairmanship of Secretary, Ministry of Civil Aviation.

Further, the following measures have also been taken by Air India to improve

the on-time performance of Al:
() On-Time Performance of flights is monitored at highest level within Al.

(i) To ensure better on-time performance, a meeting is conducted every day
in Al wherein heads of verticals of Al as well as regional heads discuss

the previous day operation and take corrective action in the review.

(iii) Initiatives have been taken by Al to increase the availability of resources

in terms of crew and aircraft thereby improving the On-Time Performance.

(iv) Steps have been taken for improving availability of aircraft spares to improve

aircraft availability.

(v) Steps have been taken for better coordination with airport operators, ground

handling agencies wherever required.



Statement

Flights delayed at major Airports (2019)

Airlines Jan-19 Feb-19 Mar-19 Apr-19 May-19 Jun-19 July-19  Aug-19 Sep-19
Air India 2168 1736 1498 1452 1547 1925 1946 1926 2295
Go Air 812 3% 159 132 332 518 798 658 627
Indigo 5495 3219 1653 1588 2119 2727 4353 3344 2693
Jet Airways 2602 1224 489 % - - - - -
SpiceJet 1473 971 782 863 1477 1522 2420 1787 1463
Air Asia 650 240 172 160 284 366 561 450 514
Vistara 528 349 174 176 378 567 1015 746 730
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Flights delayed at major Airports (2018)

Airlines Jan-18 Feb-18 Mar-18  Apr-18  May-18 Jun-18  July-18  Aug-18  Sep-18 Oct-18  Nov-18  Dec-18
Air India 1585 1384 1168 1131 1504 1497 1482 1144 1132 1249 1705 1992
Go Air 1083 1098 861 453 852 775 831 429 298 324 414 575
Indigo 3391 3145 2183 1810 2748 2262 2164 1910 1868 2219 3112 4283
Jet Airways 2977 2819 2055 1365 2106 1677 1780 1358 1010 1096 1688 2199
SpiceJet 1108 839 750 613 922 L 834 890 580 486 623 987 1043
Air Asia 337 234 150 334 299 178 234 252 200 427 419 463
Vistara 656 453 335 428 493 444 458 39 275 239 279 486

Z8
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Recovery of due from airlines

327. SHRI NARESH GUJRAL: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ the Total amount of due from various airlines as Aviation Security Fees
(ASF) till 30th September, 2019; and

(b) what steps are being taken to recover this amount?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) Since 1983-84, nomenclature of Aviation Security
Fee (ASF) was 'Passenger Service Fee (Security Component) PSF(SC)'. The rate of
PSF(SC) was ¥ 70/- per pax and revised to ¥ 125/- per pax in the year 1996 and
subsequently, revised to ¥ 130/-per pax in the year 2001. Due to difficulties faced by
stakeholders, the ASF has been introduced w.e.f. 1st July, 2019 at ¥ 150/- per embarking
domestic pax and USD 4.85 per embarking international pax. In respect of ASF, an
invoice of ¥ 488.04 crore approximately has been raised on various airlines till 30.09.2019
out of which, ¥ 195.25 crore approx have been collected and ¥ 292.79 crore is in the

process of realization.

(b) A trust namely National Aviation Security Fee Trust (NASFT) has been
created to manage the ASF funds. New institutional mechanism has been introduced
to bring transparency and accountability. Accordingly, Standard Operating Procedures
(SoPs) have been circulated to airport operators and airline operators. The following
are the few steps taken by Trust to recover the dues:-

() Notices issued to major Airlines for timely payment of ASF dues.
(i)  Specific Meetings with Airlines for immediate settlement of outstanding dues.

(i) Execution of Agreement of NASFT with IATA for billing and collection of
ASF payments from Foreign Airlines.

Construction of new airports

328. SHRIMATI SHANTA CHHETRI: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether it is a fact that the Ministry is planning to open 100 airports in

five years;
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(b)  whether Ministry is aware that aero planes are responsible for CO, emission,
aircraft emit nitrogen oxides, which contribute to the formation of ozone, contributing

to green house gas;

(c) whether Ministry is working contrary to the efforts of The Environment

Ministry; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) Yes, Sir. The Ministry has set a target for setting
up of 100 more airports (including heliports and water aerodromes) in the next 5 years.

(b)  Yes, Sir.

(c) and (d) No, Sir. The Ministry of Civil Aviation and the Ministry of Environment,
Forest and Climate Change work collectively to address environmental issues in the
civil aviation sector. Moreover, the two Ministries are working together to address
issues related to CORSIA (Carbon Offsetting and Reduction Scheme for International
Aviation), a scheme introduced by the International Civil Aviation Organisation, which

envisages Carbon Neutral Growth for the international civil aviation sector after 2020.
DGCA instructed to replace faulty engines

329. SHRI C.M. RAMESH: Will the Minister of CIVIL AVIATION be pleased to

state:
(@ the details of airlines which are having Airbus A320 Neos, airlines-wise;

(b)  whether Aviation Regulator DGCA have instructed all such airlines to replace
an engine which cause high engine vibration with modified PW engines within a specific
time-frame in the interest of safety of passengers and how the compliance of the

instructions to be monitored, the details thereof; and
(c) how many airlines have already replaced the engines, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) There are four (04) airlines in the country operating

Airbus A320 Neo aircraft. Airline wise details are as below:
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Engine Type-

(i) Pratt & Whitney engines

Airlines TotaL
IndiGo Airlines *:]
Go Air 33

(if) CFM LEAP 1A engine

Airlines TotAaL
Air India 27
Vistara Airlines 14

(b) In light of recent cases of inflight shutdown in Indigo fleet, the Directorate
General of Civil Aviation (DGCA) has directed the airlines to replace all unmodified
engines with modified engines by 31st Jan 2020. In the interest of safety, airlines flying
A320 fitted with Pratt & Whitney (P&W) engines have been asked to operate only
those aircraft which have at least one modified engine. DGCA is continuously monitoring
the implementation of these directives.

(c) Airlines are in the process of replacing P&W engines on A320 Neo aircrafts.
Details are as below:

P&W engines replaced with modified engines:

Affected Replaced Remaining

M/s IndiGo Airlines 196 & 111

M/s Go Airlines 76 2 !

Law suits faced by m/o civil aviation

330. DR. VINAY P. SAHASRABUDDHE: Will the Minister of CIVIL AVIATION
be pleased to state:

(@ how many law suits the Ministry is facing in various High Courts and the
Supreme Court as of 31st August, 2019;

(b) the statistics of these cases that have been filed and since when High Court-

wise and Department-wise;
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() how many of these law suits are filed by Government Departments/

Government establishments or State Governments; and

(d) whether the Ministry has evolved any structured mechanism to minimise
the number of law suits being filed, if so, the nature of the same and if not, the reasons
therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) As per information available in the Ministry and
received from its attached offices/undertakings/autonomous bodies, there are 1568 law
suits that the Ministry (including its attached offices/undertakings/autonomous bodies)
is facing in various High Courts and the Supreme Court.

(b) Information pertaining to this Ministry is given in Statement (See below).

(c) A Total of 314 law suits have been filed by the Ministry & its attached
offices/undertakings/autonomous bodies.

(d) In order to minimize litigation, the Ministry has taken various steps which
include:-

(i) In case of various notifications or rules issued by the Ministry, the Ministry
places a draft for public consultation in order to avail suggestions from
stake holders.

(i) Some rules in the Civil Aviation Sector contain a provision for appeal to
the next higher officer so that the aggrieved party has an opportunity to
get her/his grievance redressed without having to approach a court of law.
This reduces chances of litigation.

(iii) For the officers/staff working in the attached offices, there exists a grievance
redressal mechanism which reduces the chances of court cases on service
matters.

Statement

Details of law suits being faced in various High Courts and the Supreme Court

SI. No. Name of the Court Number of Cases that Ministry/
attached offices/undertakings/
autonomous bodies are facing

1 2 3

1. Supreme Court of India 124
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1 2 3
2. High Court of Andhra Pradesh 193
3. High Court of Bombay 292
4. Gauhati High Court 53]
5. High Court of Gujarat 2
6.  Allahabad High Court 61
7. Calcutta High Court 3l
8  High Court of Delhi 280
9. High Court of Jammu and Kashmir 47
10. High Court of Jharkhand 4
11. High Court of Karnataka 2
12, High Court of Kerala 119
13.  High Court of Madhya Pradesh 50
14. High Court of Meghalaya 2
15.  Orissa High Court 3
16. High Court of Punjab & Haryana 26
17.  High Court of Sikkim 1
18. High Court of Telangana 12
19. Madras High Court 157
20. High Court of Tripura 1
21.  Patna High Court 3
22.  Rajasthan High Court 33
ToTAL 1568

As per the information available in the Ministry and received from its attached
offices/ undertakings/autonomous bodies the earliest court case which is still pending
was filed in 1987
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Promoting airlines running in loss

1331. SHRI RAM SHAKAL: Will the Minister of CIVIL AVIATION be pleased

to state:

(@ the number of airlines that have been shut down in the last three years

and current year and the reasons therefor;
(b) the plan of Government to promote the domestic and foreign aviation airline;
(c) the details thereof; and
(d) the steps taken by Government to promote airlines running in loss?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) Four Airlines have been shut down in last three
years including current year. Details are as follows:

1. M/s LEPL Projects Limited (Air Costa): Air Operators Certificate (AOC) was
suspended on 11.05.2017 due to non-availability of aircraft.

2. M/s Air Carnival Private Limited: AOC was suspended on 06.06.2017 due

to non-availability of aircraft.

3. M/s Jet Airways (India) Limited has suspended their operations w.e.f.
17.04.2019 due to non-availability of funds.

4. M/s Jet Lite Limited has suspended their operations w.e.f. 17.04.2019 due
to non-availability of funds.

(b) to (d) Government is acutely conscious of financial difficulties faced by the
Airline Companies. Accordingly, the Government has constantly been responding to
industry conditions and undertaking specific measures to facilitate and enable growth
of the sector. The major steps by this Ministry to help civil aviation include:

l. Provide airport infrastructure through Airports Authority of India (AAI) and
the private operators.

1. Provide an efficient Air Navigation System in the country

tOriginal notice of the question was received in Hindi.
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VI.

VILI.

VIl

XI.

Regulate the aviation industry through Directorate General of Civil Aviation
(DGCA) to ensure safety standards.

Coordinate with all stakeholders to resolve their issues.

Provide Viability Gap Funding (VGF) and other concessions to selected airline
operators under Regional Connectivity Scheme (RCS) - UDAN (Ude Desh
ka Aam Nagrik) as per the scheme document.

Provide financial assistance to Air India as per the approved Plan.

Reduction of Central Excise Duty applicable on ATF from 14% to 11% w.e.f.
11th October 2018 and rationalization of Goods and Services Tax (GST)

provisions, with a view to revive the airline industry.

Rationalization of Category-I routes under Route Dispersal Guidelines (RDGs)
on the basis of criteria given in NCAP 2016.

The requirement for 5/20 is modified and all airlines can commence
international operations provided that they deploy 20 aircraft or 20% of
Total capacity (in terms of average number of seats on all departure put
together), whichever is higher for domestic operations.

Liberalization of domestic code share points in India within the framework
of Air Service Agreements (ASA).

With a view to modernize existing airports so as to establish high standards
and ease demand pressures on them, 100% Foreign Direct Investment (FDI)
under automatic route has been allowed in brownfield airport projects. This
would also facilitate the development of domestic aviation infrastructure.
FDI for Scheduled Air Transport Service/ Domestic Scheduled Passenger
Airline has been allowed upto 49% under automatic route. For Non-Resident
Indians (NRIs), 100% FDI will continue to be allowed under automatic route.
Foreign airlines would be allowed to invest in capital of Indian companies
operating scheduled and non-scheduled air transport services up to the limit
of 49% of their paid up capital. Such investment is subject to the condition,
inter alia, that Scheduled and Non-Scheduled Operator's Permit would be
granted only to a company the substantial ownership and effective control

of which is vested in Indian nationals.
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Each airline however, prepares its business plan on the basis of its own market
assessment and liabilities. Mobilizing financial resources and ensuring efficient operations
as per business plans are the responsibility of the airline. Government of India has
no role in raising funds for private airline companies, as it is an internal matter of

the airline.
Revival of Air India

332. SHRI P. BHATTACHARYA: Will the Minister of CIVIL AVIATION be pleased

to state:

(@ whether Government is taking any action to revive the Air India which is

also known as Maharaja;

(b) if so, the details thereof;
(c) whether Government has any plan to disinvest the Air India; and
(d) if so, the details thereof along with reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) to (d) The Government is committed to the
disinvestment of Air India. In order to effectively prepare Air India for disinvestment,
the Government prepared a plan to bring operational and financial efficiency in Air
India. This Plan focuses on the financial and operational efficiencies so that substantial
increase in revenue or cost saving could be achieved. Also, operational and financial
performance parameters and milestones as fixed by the Government are regularly being

reviewed as appropriate.
Rogue or unregulated UAVs

333. SHRI SANJAY RAUT: Will the Minister of CIVIL AVIATION be pleased

to state:

(@ whether it is a fact that an estimated over six lakh rogue or unregulated
Unmanned Aerial Vehicles (UAVs)/drones are in operation in the country;

(b) if so, the details thereof and Government's reaction thereto; and

(c) the details of steps taken or proposed to be taken by Government to counter
against such illegal drones to avoid recent incidents like the lethal drone attack on
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Saudi Arabia's largest petroleum company and arms dropping by UAVs in Punjab from

across the India-Pakistan border?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) There have been several reports of widespread

usage of drones which are not registered.

() Ministry of Civil Aviation has issued regulations on requirements for flying
of drones. A preliminary version of the Digital Sky platform has been launched for
registration of drones. Action against terrorist/destructive activities by drones is taken
by security agencies. MHA has formulated a Standard Operating Procedure for dealing
with threats from sub-conventional aerial platforms in the country on 10.05.2019. Further,
National Security Council Secretariat(NSCS), in order to strengthen the existing security
mechanism, has issued National Counter Rogue Drone Guidelines on 11.09.2019 which

have been uploaded on the Ministry of Civil Aviation website.
Inclusion of Mudh air field under the UDAN scheme

334. SHRI MAJEED MEMON: Will the Minister of CIVIL AVIATION be pleased

to state:

(@ whether it is a fact that Chief Executive Councillors (CEC) Leh has apprised
the Ministry for the dire need to act on the long pending demand of subsidized tariff,
capping of the airfare or framing flat flight rate for the Ladakhi people and Government

employees working in the Ladakh region;

(b) whether it is also a fact that CEC Leh has requested Minister for inclusion
of Mudh Air Field in eastern Ladakh in UDAN scheme; and

(¢) whether Government is planning to include Thoise Nubra in UDAN scheme
and also opening of Thoise Nubra for schedule commercial airlines?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) Yes, a letter addressed to Hon'ble Prime
Minister from Chief Executive Councillor, Ladakh Autonomous Hill Development Council,
Leh regarding rising air fare and inclusion of Nubra Airport in Regional Connectivity
Scheme (RCS) -UDAN (Ude Desh ka Aam Nagrik) was received by this Ministry. There
have been requests from time to time to develop the airfield/airports in the Ladakh

region.
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(c) Thoise airport in Nubra Valley has figured in the tentative list of underserved
airport under RCS-UDAN version 3.0. Subsequently, under RCS - UDAN version 3.1,
Implementing Agency has issued Letter of Intent for Thoise - Srinagar -Thoise and
Thoise - Chandigarh - Thoise routes.

Tender for maintenance of airports

335. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of CIVIL
AVIATION be pleased to state:

(@ whether it is a fact that Government has handed over the maintenance of
some airports to private entity who has quoted higher rate instead of those who quoted

lower rate;
(b) if so, the details thereof;
(c) whether Government has any proposal to call fresh tender for these airports;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) to (e) Government of India accorded 'in-principle’
approval for leasing out six airports of Airports Authority of India (AAI) viz. Ahmedabad,
Lucknow, Mangaluru, Jaipur, Guwahati and Thiruvananthapuram airports for Operation,
Management and Development through Public Private Partnership (PPP). AAI has issued
Letter of Award to the winning bidder on 15.07.2019 in respect of Ahmedabad, Lucknow
and Mangaluru airports who quoted the highest rate. Further, Airports Authority of
India (AAI) Board in its meeting held on 05.09.2019 has recommended for leasing out
06 more airports namely Amritsar, Varanasi, Bhubaneswar, Indore, Raipur and Trichy

for Operation, Management and Development under Public Private Partnership (PPP).
Financial crunch faced by Civil Aviation companies

336. SHRI AHAMED HASSAN: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether Government has done some analysis of airline companies in the

country facing financial crunch in the recent past;
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(b) if so, the details thereof, if not the reasons therefor;

(c) whether Government is taking any steps to help these companies in the
interest of passengers and the employees, if so, the details thereof and if not, the

reasons therefor; and

(d) the number of domestic routes that have been cancelled by such companies
in the last three years due to non-profitability and the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) The Government keeps a close watch on
the operational performance and financial parameter of Airline companies. The high
cost of Aviation Turbine Fuel (ATF), the global economic slow down, low yields due
to intense competition are some reasons that have contributed to the widening gap

between revenue and expenses in the airline industry.

(c) Each airline prepares its business plan on the basis of its own market
assessment and liabilities. Mobilizing financial resources and ensuring efficient operations
as per business plans are the responsibility of the airline. Government of India has
no role in raising funds for private airline companies, as it is an internal matter of

the airline.

(d) The Airlines commence new routes and sometimes curtail existing routes

depending on passenger demand and economic viability.
Debarring of CPR for conducting recruitment examinations by AAI

337. SHRI B. LINGAIAH YADAV: Will the Minister of CIVIL AVIATION be pleased

to state:

(@ whether the Centre for Policy Research (CPR) has been debarred by the
Airport Authority of India (AAI) from conducting recruitment examinations for the AAI

for next three years;

(b) whether the AAI had outsourced the work of filling up vacancies at various
levels in several departments of AAI including airport operation, economic planning,
human resources, cargo, law and information technology to CPR, if so, the details

thereof;
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(c) whether the irregularity caused operational inconvenience and pecuniary
loss to AAI as it had to conduct fresh recruitment for all the posts through another

agency, if so, the details thereof and the steps being taken to correct the situation?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) Airports Authority of India (AAl) in October, 2015
had debarred M/s. CPR from taking up any recruitment exercise of AAI initially for
a period of three years. No further decision on empanelment/debarment/ blacklisting
of M/s. CPR has been taken so far by AAL.

(b) AAI had initially hired M/s CPR in the year 2006. In July, 2012, AAI conveyed
to M/s CPR the approved rates for various recruitment activities for filling up 917
vacancies in 35 cadres, which included disciplines/departments such as airport operation,

economic planning, human resources, cargo, law and information technology.

(c) Subsequent to debarring M/s. CPR, the recruitment activities carried out
by M/s CPR were scrapped except for the post of Junior Executive (Fire Services).
These vacancies could not be filled in the recruitment initiated in 2012 and were later
on filled through re-advertising the same vacancies in the year 2015, and resulting
in completion of the recruitment action in 2016. The task of conducting the recruitment
activities for unfilled vacancies was awarded to M/s. EJCIL (India) Limited, a Miniratna
PSE under Ministry of HRD, Government of India with an expenditure of ¥ 20.42 crores
(approx.). AAI has filed Civil Suit in the Hon'ble High Court of Delhi for recovery

of loss/damages plus penal interest from M/s. CPR.
Valuation of Air India assets

338. SHRI KUMAR KETKAR: Will the Minister of CIVIL AVIATION be pleased

to state:
(@) list the assets of Air India all over India and abroad;

(b) whether the assets have been valued at fair value as defined by Indian
Accounting Standards (Ind AS) 103; and

(c) the fair value of assets and the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) Air India has immovable as well as movable assets.
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The list of 111 immovable assets in India and abroad including assets transferred/
sold currently under E-auction etc. is given in Statement (See below). Apart from this,
the movable assets include aircraft, engines, plant and equipment etc.

(b) and (c) IND-AS 103 is mainly applicable to Business Combinations (primarily
related to business entities acquired). Air India Ltd has adopted IND-AS in the
preparation of its financial statements w.e.f. FY 2017-18 and has complied with its
provisions incorporating fair value of all financial assets and liabilities in the financial
statements of the company. The value of the immovable assets in the balance sheet
of Air India as on 31.03.2019 is ¥7988 crore. The value of the movable assets is
% 24347.02 crore.

Statement

List of Air India's immovable assets

Sl. No.  Description/Location

1 2

L Headquarters

1 Al Plot of land at Baba Kharak Singh Marg, New Delhi

2. Air India Hgrs, Airlines House, 113, Gurudwara Rakabganj Rd., New Delhi
3. 08 Flats at Asiad Village Complex, New Delhi

4. Residential Plot at Gurgaon.

Il.  Northern Region

5. Housing Colony at Ajanala Road, Ext. Part-111, Scheme, Amritsar
6.  City Booking Office, 10/59 Bhadbhada Road, TT Nagar, Bhopal
7. 08 Flats, Jharneshwar Housing Complex, TT Nagar, Bhopal

8. City Booking Office, Sector-34A, Chandigarh

9. Al Housing Colony, Vasant Vihar, New Delhi

10. 04 Flats, Sterling Apts., 3, Rao Tularam Marg, Sector 12, R.K. Puram, New Delhi-
110021
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1 2

11. Residential Land at 26/607, Maharani Laxmi Bai Road, Gwalior

12, Commercial Land at Rail Head Complex, Rakh Bahu, Residency Rd., Jammu

13.  Residential Land at Sector-3, Trikuta Nagar, Jammu

14. Residential Land at Malviya Nagar Scheme B-Block Railway Station Road, Jaipur

15.  Space for City Booking Office, Nehru Place Commercial Complex, Tonk Road, Jaipur

16.  City Booking Office cum 06 Residential Qtrs. at 2, West Patel Nagar, Circuit House
Road, Jodhpur

17.  Land for Housing colony (13 Flats)

18. 04 Bungalows at Vikas Khand, Gomti Nagar, Lucknow

19. Residential Land for Housing Colony, 8, Hyderpura Bye Pass, West Distt. Badgam,
Srinagar

20. Land for Booking Office & Air Cargo Complex, Polo View, Near Sher-I- Kashmir
Park, Srinagar

21.  Land for Staff Quarters, No. 1 to 11, Moti Magri Scheme, Udaipur.

22. City Booking Office, 169/1-52, Yadunath Marg, Varanasi

23. Al Housing Colony, Pahariya Housing Scheme, Ashok Vihar Colony, Varanasi

24. Land for Booking Office, Near Bus Stand, Behind Tele. Exchange, Khajuraho

Il.  Southern Region

25.  Commercial Land for Booking Office at Indira Nagar, Bengaluru.

26. Land for office premises at Udaygiri, Bengaluru.

27. Station Manager Residence, HAL, 2nd stage, Indira Nagar, Bengaluru

28. 09 Flats - Staff Quarters, Plot N0.3367/L, HAL 2nd Stage, Indira Nagar, Bengaluru

29. 05 Flats - Officer Quarters, Plot N0.3075, HAL, 2nd Stage, Indira Nagar, Bengaluru
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1 2

30. 20 Flats at Krishna Nagar Apts., Annasandrapalya HAL Post Bengaluru 17 and
Caurvary Bhavan, K.G. Road, Bengaluru

31.  Land for Housing Colony at Gangamuthanahalli, Bengaluru.

32. Indian Airline Housing Colony & Sports Stadium, Mennambakkan, Chennai

33.  Residential cum Commercial Land at Laxmi House, Mount Road, Teynampet Chennai

34. Flat no.31/1, Dr. M.G. Ramchandran Road, Besant Nagar, Chennai

35. Land & Bldg. at Al Unity Complex, Chennai

36. CBO, Durbar Hall Road, Cochin and Collis Estate. MG Road, Cochin

37.  Residential Complex, Central Training Establishment, Ferozeguda, Hyderabad

38.  Airlines House, CBO, Hat Hill, Lal Baug, Mangalore

39. Flat-102, Diana Apt, Mangalore

40. Flat SI, Madhuvan Apt. Mangalore

41. City Booking Office, Mascot Junction, Thiruanantpuram

42.  Booking Office, Museum Rd., Vellayambalam, Thiruvanantpuram
Land for Housing Colony at NCC Nagar, Thiruvananthapuram
Residential Plot at Krishnaswamy Nagar, Sowripalayam Village, Ramanathapuram,
Coimbatore, Tamilnadu

IV, Eastern Region

45. City Booking Office, Palace Compound, Agartala

46. Commercial Space for CBO, lIind Floor, Dr. B.R. Ambedkar Market Complex, Dist.
Darjeeling (WB), Siliguri

47.  Residential Land for Staff Quarters, Unit V111 in the New Capital Area, Bhubaneswar

Land
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1 2

48.  City Booking Office, Plot No, 8 Type VI11/2.7 Area Unit 1 in the New Capital Area,
Bhubaneswar

49.  Vacant Land at Mouza Dibrugarh Town, Ward - Gabherupathar, Dist, Lakhimpur,
Sub- District -Dibrugarh, (Assam)

50. Commercial Vacant Land at B. No. 6 of Dag No. 414, Tourist Lodge Compound,
Kohima Road, Dimapur

51. Commercial land at Ganeshguri, Guwahati

52. Vacant Residential Land at Dag No. 487, Village Borjhar, Mouza - Kakhin Rani
under Palasbari Circle, Guwahati (Assam)

53. City Booking Office, M.G. Avenue, Imphal

54. 12 Residential Apts., 13 Mullen Street, Ballygunge, Kolkata

55. 13 Residential Apts., Sohini Apts. 18/2A - Udai Shankar Sarani, Golf Greens, Kolkata

56. Residential Flat no.6B, Sriram Apt., Middleton Street, Kolkata

57. Residential Plot for Staff Quarters at Khaikhali, Kolkata

58.  Airlines House, 39, C.R. Avenue, Kolkata

59.  Flat no.8F, Gitanjali, 8B Middleton Street

60. Commercial Land at Plot nos, Ward No. 1, Street No. 46, Revenue Village -
Muharrampur, East Gandhi Maidan, Patna

61. CBO, Sy No - 2309/5, Aberdeen village, Tagore Road, Port Blair

62. Ready Built Residential Flat, 7F, Geetanjali Apartments, 8-B, Middletown Street,
Park Street, Kolkata.

V. Western Region

63. Land & Building for Booking Office, Airlines House, Lal Darwaja, Ahmedabad.

64. Flat No.5B, 3rd Floor, Navrangpura, Pravin Apartments, Ahmedabad.
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65. Flat No.2, Navrangpura, Paurav Apartment, Ahmedabad

66. Gautam Apartment Flat No.2, 3, 6, 7& 8, Drive-in Road, Opp. Gurukul, Mem Nagat,
Ahmedabad

67. Land for staff Quarters at Sardar Nagar, Site No.l Vibhag-1, Hansol, Near Indira
Bridge, Ahmedabad

68. Land for Booking Office, Plot No. 4, 5, 6, 7, Survey No.3 (Part); Bajipura. Town
Centre, Aurangabad

69. Land & Building for Booking Office, Airlines House, Station Road, Near SBI,
Bhuj.

70.  PlotNo.21, Ghanshyam Nagar, Bhuj, Kutch, Gujrat.

71.  Land & Building for Booking Office, Airlines House, Ganga Jalia Talav, Bhavnagar

72.  Commercial Plot at Panjim, Patto Plaza, Goa.

73. 09 Flats, Alto Porvorim, Britona, Distt. Bardez, Goa

74. Commercial Land for Booking office at Jamnagar

75. 12 Flats at Sardar Colony, Jamnagar

76. Lonavala Holiday Home, Mumbai

77.  Flat No.22, 2nd Floor, Venus Appts., Cuff Parade, Colaba, Mumbai

78. 03 Flats at Jupiter Apptts., Alta Mount Road, Mumbai

79. 02 Flats (#201 & 202) at Jupiter Aptts., Cuff Parade, Mumbai

80. 06 Flats at Sterling Aptts., Peddar Rd., Mumbai

81l. FlatNo.B-261, B-274, Twin Tower, Prabha Devi, Mumbai

82. 01 Flat at Nav Vidya Laxmi, Mahim, Mumbai

01 Flat, Cozihome, Bandra, Mumbai
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84. 03 Flats, Gazdar Schemes, Khar, Mumbai

85. Flat No. C-24, Ganga Jamuna CHS, Santa Cruz (W), Mumbai
86. 20 Residential Exec. Flats, JVPD- Vile Parle, Mumbai

87. 60 Flats at Samta Nagar, Kandivali (E) Mumbai

88. 06 Residential Plots, Charkop, Kandivali, Mumbai

89. 13 Flats, Aquarious-Taurus, CHSL Maurya Rd., Mumbai (W)
90. Residential Plot No.24, Sector 27, CIDCO, Nerul, Navi Mumbai
91. 08 flats, Satyam CHS, Malad, Mumbai

92. Residential Plot No.2, Sector 27, CIDCO, Nerul, Navi Mumbai

93. Air India Building, Plot No.235, CSKO, 1909 of Fort Division, Nariman Point,
Mumbai

94. 14 Exec. flats, Pali Hill Bandra, Mumbai

95. CBO, Civil Lines, Nagpur

96. 06, CIDCO Flats, Swami Vivekanand Nagar, Nasik

97. CBO Airlines House, Dr. Ambedkar Rd., Sangam Bridge, Pune.

98. CBO, 4 Mangaldas Rd., Pune

99. Akashdoot Coop. Housing Society, Flat No. 13, KalyaniNgr, Pune
100. Ashok Coop. Housing Society, Flat No. 14, Naylor Rd., Pune
101. Land for Booking Office at Angels Chamber, Dheber Rd., Rajkot
102. Residential Plot, Village Nana Mava Rajkot

103. Land for Booking Office.T.P. Scheme No.9, Vadodra

104. Share in Krupanidhi Bldg., Mumbai.
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105. Land for Staff Qtrs. Plot no. 8, 9, 10, Survey No. 3(Part) Town Center, Bajipura,
Aurangabad

106. Bungalow Plot in Ashwin L at New Nashik.

VI. Overseas Properties

107. Manager's Residence at Floreal, Mauritius

108. Manager's Residence, House No.24, Mugumo Rd., Lavington, Nairobi
109. 02 flats in Hong Kong

110. Commercial Office at Slough Mathisen Way, Colnbrook, London

111. 02 Flats at Tokyo, Japan

Extension of operation of Vijayawada-Kadapa flights upto Bengaluru

339. SHRI T.G. VENKATESH: Will the Minister of CIVIL AVIATION be pleased

to state:

(@ whether Government has received any proposal requesting for extension
of operation of Vijayawada-Kadapa flight i.e. 2T- 534 only one flight operations up
to Bengaluru;

(b) if so, the details thereof;

(c) whether any decision has taken in this matter; if so, the details thereof;

and
(d) if not, the steps being taken for according early approvals?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) Cuddapah is a served Airport under Regional Connectivity
Scheme (RCS) -UDAN (Ude Desh ka Aam Nagrik). Hence, air services on Cuddapah
- Bengaluru sector would be a commercial flight. With repeal of the Air Corporation
Act in March 1994, the Indian domestic aviation was deregulated. Airlines are free
to induct capacity with any aircraft type, free to select whatever markets and network

they wish to service and operate. Government has, however, laid down Route Dispersal



102  Written Answers to [RAJYA SABHA] Unstarred Questions

Guidelines with a view to achieve better air transport services to different regions of
the country. It is, therefore, up to the airlines to provide air services to specific places
depending upon the traffic demand and commercial viability in the country subject

to compliance with Route Dispersal Guidelines.
(b) to (d) In view of (a) above, do not arise.
Expansion of Agatti airport

340. SHRI PARTAP SINGH BAJWA: Will the Minister of CIVIL AVIATION be

pleased to state:
(@) whether the expansion of Agatti airport has been approved and begun;

(b) whether Government is planning to develop night landing facilities in the

Union Territory of Lakshadweep and if not, the reasons therefor;
(c) the estimated budget for expanding Agatti airport; and
(d) the scheduled date for completion of the project?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) The Public Investment Board (PIB) in its meeting held
on 10.09.2018 has recommended the upgradation of Agatti Airport for operation of
ATR-72 type of Aircraft. Construction work for expansion of the airport has not started

yet.

(b) No, Sir. There is no such proposal at present. Basic strip of 140 meter on
either side of runway which is required for provision of night landing facilities is not
available at the airport, owing to corals around the airport.

(c) The estimated budget for expansion of Agatti Airport is ¥ 1524.73 crores.

(d) The timeline for completion of an airport project depends upon many factors
such as land acquisition, availability of mandatory clearances, financial closure,

etc.
Privatisation of airports

341. SHRI RITABRATA BANERJEE: Will the Minister of CIVIL AVIATION be

pleased to state:
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(@ whether it is a fact that Government is planning to privatise another half
a dozen airports; and
(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) and (b) Airports Authority of India (AAI) Board in its
meeting held on 05.09.2019 has recommended for leasing out 06 airports namely Amritsar,
Varanasi, Bhubaneswar, Indore, Raipur and Trichy for Operation, Management and

Development under Public Private Partnership (PPP).
Planning to divest AAI

342. SHRI RITABRATA BANERJEE: Will the Minister of CIVIL AVIATION be

pleased to state:

(@ whether it is a fact that Government is planning to divest the Airports
Authority of India (AAI); and

(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) No, Sir. At present, no such proposal to divest the Airports

Authority of India (AAI) is under consideration of the Government.
(b) Does not arise in view of (a) above.
Allocation of airport slots vacated by Jet Airways

343. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of CIVIL AVIATION

be pleased to state:

(@ whether it is a fact that the airport slots vacated by Jet Airways at Delhi
and Mumbai have majority been allotted to SpiceJet followed by IndiGo, GoAir, Vistara

and Air Asia India;
(b) if so, the details thereof;

(c) what is the share of airport slots alloted to Air India as vacated by Spice-
Jet in Delhi, Mumbai and other cities; and
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(d) whether Jet Airways would be restored back the slots originally allotted

to them in the event of revival?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) and (b) Domestic slots vacated by Jet Airways at Delhi

and Mumbai have been allotted as under:

Airport SpiceJet Indigo GoAir Vistara ~ AirAsia  Air India
Delhi

24 0 16 V) V) V)

Mumbai 76 52 16 7 16 0

(c) Spicelet has not vacated any slots in Delhi, Mumbai or any other cities
in the country. However, 24 slots vacated by Jet Airways have been allotted to Air
India at various airports across the country including Delhi and Mumbai.

(d) The domestic slots vacated by Jet Airways have been extended to other
airlines upto 28.03.2020 i.e. end of the winter schedule purely on temporary basis. These
slots have been extended with the directive that no historic rights or seasonal continuity
rights can be claimed by the Airlines for the Jet Airways slots.

Standardisation of pilot training

344. SHRI RIPUN BORA: Will the Minister of CIVIL AVIATION be pleased to

state:

(@ whether the country has its only one UDAN academy to train pilots for

aviation sector for commercial pilot licensing;

(b) if so, whether training process and schedule are not upto the mark and
time bound in terms to complete flying training therefor;

(c) if so, action proposed and taken to train new pilots with modern technologies
and airbuses support thereof;

(d) proposal to raise the admission intake and facilities to fulfil the demand
of employment generation for the next 10 years plan period therein; and

(e) detail of projected demand of pilots and present support strength in the

country in next 10 years thereto?
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THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) No Sir. There are 32 DGCA approved Flying Training
Organisations (FTOs) to train pilots for aviation sector for Commercial Pilot Licensing
(CPL).

(b) As per the Aircraft Rules 1937, a student has to undergo 200 hours (including
skill test) of flying training and to pass written exams for issuance of Commercial Pilot
Licensing (CPL). The duration of completion of CPL course depends upon various
factors such as student's performance, availability of aircraft, weather conditions and

time taken by a student to pass the examination.

(c) to (e) Keeping in view the projected requirement of about 800 (approx) aircrafts
being inducted by scheduled domestic airlines over the period of next 7-8 years and
air crew/aircraft utilization, there would be an anticipated requirement of about 9000
(approx) pilots in the country. At present there are 07 Approved Training Organizations
(ATOs) in India having 30 simulators to provide type training in addition to 32 DGCA
approved Flying Training Organizations (FTOs) to train pilots for aviation sector for
commercial pilot licensing (CPL). Airbus company has also established Approved
Training Organization (ATO) in India to train the pilots on A-320 type of aircraft. Further,
training of pilots is a continuous on-going process and approved FTOs/ATOs also
keep on upgrading/upscaling their training facilities/ capabilities to adopt modern

technologies to meet the industry demand/requirement.
Pilots on contract in Air India

345. SHRI MOTILAL VORA: Will the Minister of CIVIL AVIATION be pleased

to state:
(@ the number of pilots working on contractual basis in Air India;

(b)  whether it is a fact that more than a hundred pilots in Air India have demanded
the permanent employment and increase in pay scale, service condition and facilities

accordingly from the management;

(c) if so, whether it is also a fact that they have threatened to quit the jobs

if these demands are not fulfilled;

(d) if so, the reaction of Government thereto; and
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(e) the arrangements made by Government to address the dearth of pilots in

such situation?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) As on 01.11.2019, there are a TotaL of 566 Pilots who

have been engaged on Fixed Term Contract in Air India Limited.
(b)  Yes, Sir.
(¢) No, Sir.
(d) Does not arise in view of (c) above.

(e) At present, Air India is able to meet operational requirement of Pilots from

its present strength.
Deadline for repairing aircraft
1346. SHRI P.L. PUNIA: Will the Minister of CIVIL AVIATION be pleased to state:

(@ whether Government has set up a deadline for the repair work of the aircrafts

of various aviation companies having technical snags;
(b) if so, the number of aircrafts having technical snag; and

(c) the action to be taken against the aviation companies which failed to carry

out repair work even after the expiry of scheduled deadline?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) and (b) An aircraft is maintained as per the detailed
procedures / guidelines and timelines provided by the manufacturer of the aircraft which
forms part of the approved maintenance programme of the operator. The aircraft is
thus maintained continuously following the approved maintenance programme. During
the course of operations, whenever the aircraft experiences technical snags, these are
corrected based on manufacturer's guidelines before the aircraft is permitted to be released

for operations.

(c) There is no prescribed time period for carrying out the repair work. In case
there is a technical snag, the aircraft cannot be released for flight unless the snag

tOriginal notice of the question was received in Hindi.
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is rectified. In addition, the Directorate Genenal of Civil Aviation (DGCA) carries out
surveillance/spot checks of the maintenance organisations/ air operators at regular
intervals for ensuring that the aircraft are maintained as per manufacturers' instructions
and snags are rectified before the aircraft is released for service. In case of violations,
enforcement action is taken against the organisations/ personnel responsible for the

lapse.
Alcohol test for civil aviation employees
1347. SHRI P.L. PUNIA: Will the Minister of CIVIL AVIATION be pleased to state:

(@ whether it is a fact that the 'Alcohol Test' of employees working in airline

companies and airports has been made compulsory;

(b) if so, the name of airline companies and airport employees that have failed

the said test under the new rules; and

(c) the details of action taken against the employees and employers who have
failed the 'Alcohol Test'?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) Yes, Sir. The Civil Aviation Requirement(CAR) Section
5 Series 5 Part 1V, issued on 16th September, 2019, lays down the procedure for breath-
analyzer examination of the personnel engaged in Aircraft maintenance, Air Traffic Control
Services, Aerodrome Operations, Ground Handling Services for detecting consumption
of Alcohol.

As per provisions of this CAR, the personnel covered are Air Traffic Controllers,
Flight Despatchers, Aircraft Maintenance Personnel, Aerodrome Operation Personnel,
Fire and Rescue Personnel, Vehicle drivers (including catering and refueling vehicles),

Ground Equipment Operators and Ground Handling Personnel.

(b) and (c) The details of personnel who have failed the breath analyzer test
is given in the Statement (See below). The action has been taken as per the provisions
of CAR Section 5 Series F Part IV.

tOriginal notice of the question was received in Hindi.



Statement

Details of personel having failed in breath analyzer test

SI. No. Date on Violation Category/Designation Organisation Airport Name
1 02-11-2019 Driver AGILE Indigo Chennai

2. 07-11-2019 Driver AGILE Indigo Kolkata

3 17-09-2019 Customer Service Officer Indigo Jaipur

4, 24-09-2019 Cleaner Indigo Chennai

5. 04-10-2019 Driver Indigo Guwahati

6. 07-10-2019 Driver Indigo Hyderabad
7. 08-10-2019 Customer Service Officer Indigo Guwahati

8. 14-10-2019 Driver Indigo Bengaluru
9. 22-10-2019 Driver Indigo Ahmedabad
10. 30-10-2019 Driver Indigo Chennai

11. 30-10-2019 Driver Indigo Mumbai

12. 03-11-2019 Driver Indigo Anmedabad
13 10-10-2019 TPT Driver Spicejet Delhi

14. 06-11-2019 Driver Spicejet Pune

15. 08-10-2019 Handyman AIATSL Trichy

16. 31-10-2019 Ramp Service Agent AIATSL Cochin
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17.
18.
19.
20.
21.

22,
23.
24,
25,

26.
21.
28.
29.

30.
31
32

07-11-2019
07-10-2019
07-10-2019
01-11-2019
31-10-2019

13-11-2019
02-11-2019
10-11-2019
03-11-2019

09-10-2019
12-11 2019
11-11-2019
29-10-2019

01-11-2019
04-11-2019
21-10-2019

Technician
MGR(AOCC)

Sr. ASST. (BSSPL)
Utility Helper
Hilift Operator

Driver SG-1
Driver (Constable)
operator

Cargo Loader

Sr. Ramp Officer
Cleaner
Aerobridge Operator

Airport rescue and fire
fighting personnel

operator

Driver

Aerobridge Staff

AMA Put. Ltd.
BIAL

BSSPL (BIAL)
BWFS

Casino Air Caterers
and flight services

CIAL Cargo
CISF
Global Ground India

Global Airport &
Ground Services

Go Air

Kalki Electricals

Delite System Pvt. Ltd
MIAL

Oberoi flight Services
RCDL

DIAL

KIAL
Bengaluru
Bengaluru
Cochin

Kannur

Cochin
Mumbai
Bengaluru

Cochin

Chennai
Bengaluru
Delhi

Mumbai

Delhi
Mumbai

Delhi
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Promotion of biofuels in flights

348. SHRI VIJAY GOEL: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether the Government is taking steps to promote flights using biofuels

on large scale;

(b) whether government has any proposals or projects in pipeline to promote
the use of biofuels in flights; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (c) Biofuels have the potential to reduce carbon
emissions from aviation. One of the domestic scheduled airline- M/s Spicejet Ltd. had
taken initiative to have "proof of concept” by using biofuel on one of its flights
successfully, in consultation with Directorate General of Civil Aviation, Ministry of
Civil Aviation. Use of Biofuels is possible, depending upon commercial viability and

easy availability.
European MPs’ visit to Jammu and Kashmir

1349. CH. SUKHRAM SINGH YADAV: Will the Minister of HOME AFFAIRS be

pleased to state:

(@ whether Government has given permission to the delegation of European
MPs to meet citizens of Jammu and Kashmir to assess the current situation there;

(b) whether the delegation of European MPs was organised by an NGO;

(c) the justification for stopping the delegation of Indian MPs, which earlier
went there to meet the citizens; and

(d) the justification for visit of the delegation of European MPs in current situation

in Jammu and Kashmir?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (d) The Government of Jammu and Kashmir has reported
that a group of 27 Members of European Parliament (MEPs), who belonged to different
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political parties including ruling and opposition parties, paid a private visit to India
from 28th October, 2019 to 1st November, 2019 at the invitation of International Institute
for Nonaligned Studies, a Delhi based think tank.

The Indian delegation of MPs were not allowed to visit Kashmir Valley due to

security concerns.

Meetings were facilitated for the MEPs, as has been done previously on
familiarization visits for the visiting Members of Parliament of different countries. Further,
the MEPs had expressed their desire that they would like to visit Kashmir to understand
how terrorism is affecting India and how this has been a challenge for India. They
got a sense of the threat of terrorism and how terrorism poses a threat to India especially
in the Union Territory of Jammu and Kashmir. Such exchanges promote deeper people
to people contact and ultimately it feeds into the larger relationship which any two

countries would like to develop.
Digital conduct of 2021 Census

350. SARDAR SUKHDEYV SINGH DHINDSA:
SHRIA.K. SELVARAI:

Will the Minister of HOME AFFAIRS be pleased to state:

(@ whether it is a fact that the 2021 Census exercise would be carried out

digitally;
(b) if so, the details thereof;

(c) whether it is also a fact that Government is considering one card for all

utilities in future; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) and (b) During Census 2021, mix mode approach is being adopted
for data collection. Enumerators can collect and submit data directly through Mobile
App using his /her smart phone or they can use paper schedule to collect data and
submit the same through Mobile App. Alternatively, the enumerators can also use paper

schedule only to collect and submit the data.
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(c) and (d) At present there is no proposal for one card for all utilities.
Overhauling of Indian penal code

351. SHRI R. VAITHILINGAM: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether it is a fact that Government has constituted two panels to overhaul
the Indian Penal Code;

(b) whether it is also a fact that Government had sought suggestions from States

and Union Territories to amend various sections of the IPC; and

(c) if so, the details thereof and the response received by Government from

the State Governments and Union Territories in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (c) The Bureau of Police Research and Development has
been asked on 16.09.2019 to undertake a comprehensive review of the Indian Penal
Code, the Code of Criminal Procedure, Indian Evidence Act and other special Acts
in consultations with various stakeholders including the States/Union Territories. The
State Governments and Union Territory Administrations were asked to give suggestions
in this regard keeping in view the current scenario and the vision of new India, with
an aim to strengthen law and order and also focusing on simplifying legal procedures
so that ease of living is ensured for the common man. So far three States have given
their comments / responses namely Jammu and Kashmir (now Union Territory of Jammu

and Kashmir and Union Territory of Ladakh), Karnataka and Uttar Pradesh.
Giving equal importance to all languages
352. SHRI VAIKO: Will the Minister of HOME AFFAIRS be pleased to state:

(@ whether the Minister has announced one nation-one language for India and

Hindi will be the single language for the country;

(b) if so, whether any protests have been made, especially in southern parts
of India and North-Eastern Region;

(c) if so, the details thereof;
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(d) whether Government would give equal importance to all the languages in
the Eighth Schedule vis-a-vis Hindi; and

(e) if so, the Total amount spent for the development of various languages
in the country, especially Tamil, as compared to Hindi, in the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) to (c) There is no proposal for one nation-one language.

(d) and (e) The Constitution accords equal importance to all the languages of
the country. Language matters are in the Concurrent List of the Constitution of India
and are within the executive spheres of the Central Government and the respective
State Governments. As per the information received from Ministry of Human Resource
Development, grant are not released language wise by Ministry of Human Resource
Development. The grants allocated during the last three years for the promotion and
development of various languages are as under:

(X in crore)
Organisations 2016-17 2017-18 2018-19
CHD 046.53 046.53 046.30
ClIL 040.50 040.50 040.07
CSTT 012.10 012.10 012.10
GPIL 29315 355.50 41525

CHD: Central Hindi Directorate, New Delhi
CIIL: Central Institute of Indian Languages, Mysore
CSTT: Commission for Scientific and Technical Terminology, New Delhi

GPIL: Grants for Promotion of Indian Languages which includes Sindhi, Urdu, Sanskrit, Hindi,
Classical Tamil.

Persons arrested under UAPA

353. SHRI ELAMARAM KAREEM: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ how many persons are there in Indian jails at present who were arrested
under sections of Unlawful Activities Prevention Act (UAPA);

(b) how many persons were arrested so far under UAPA during last three years,
provide year-wise and State-wise data;
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(c) whether it is a fact that the majority of those who are jailed under sections

of UAPA are from a specific community or religion;

(d) if so, the details of community or religion from which maximum persons

were arrested under UAPA; and

(e) how many of the undertrial persons are still in jail for more than five years
under UAPA?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (e) 'Police’ and 'Prisons’ are State subjects as per the Seventh
Schedule of the Constitution of India. However, National Crime Records Bureau (NCRB)
is the Central Agency to function as a repository of information on crimes and criminals.
As per information received from NCRB, a Total of 1128, 999 and 1554 persons were
arrested under Unlawful Activities (Prevention) Act, 1967 (UAPA) in the country during
the year 2015, 2016 and 2017 respectively. The State-wise details of cases registered
and persons arrested given in Statement (See below). The Government has zero tolerance
policy towards terrorism and it does not analyse data of terrorism related cases registered
or persons arrested based on the religion.

Statement

State/UT-wise Cases Registered (CR) and Persons Arrested (PAR) under
Unlawful Activities (Prevention) Act, 1967 during 2015-2017

Sl.  State/UT 2015 2016 2017

No. CR PAR CR PAR CR PAR
1 2 3 4 5 6 7 8
1. Andhra Pradesh 0 0 0 0 2 0
2. Aranachal Pradesh 0 0 0 0 2 2
3. Assam 103 128 216 219 133 374
4.  Bihar 57 165 48 & 52 228
5. Chhattisgarh 2 3 3 5 1 3
6. Goa 0 0 0 0 0 0
7. Guijarat 0 0 0 0 0 0




Written Answers to [20 November, 2019] Unstarred Questions 115
1 2 3 4 5 6 7 8
8. Haryana 1 0 0 0 0 0
9. Himachal Pradesh 0 1 1 0 0
10. Jammu and Kashmir 59 10 161 5 156 KS)
11.  Jharkhand 44 44 T 116 52 57
12,  Karnataka 7 8 6 0 1 0
13. Kerala KS) 14 36 20 4 20
14.  Madhya Pradesh 1 1 0 0 0 0
15.  Maharashtra 1 0 1 2 1 0
16.  Manipur 544 692 327 396 330 352
17.  Meghalaya 10 7 5 8 0 0
18.  Mizoram 0 0 0 0 1 7
19. Nagaland 4 0 10 12 7 14
20. Odisha 4 1 5 0 0 0
21.  Punjab 2 2 2 5 7 4
22.  Rajasthan 0 0 1 1 0 0
23.  Sikkim 0 0 0 0 0
24.  Tamil Nadu 1 2 0 0 5 3
25.  Telangana 0 0 0 0 0 0
26. Tripura 0 0 0 0 0 0
27.  Uttar Pradesh 6 23 10 15 109 382
28. Uttarakhand 0 0 0 0 0 0
29.  West Bengal 13 25 9 51 12 24
ToTAL STATES 8% 1125 918 987 895 1545
30. Andaman and 0 0 0 0 0 0
Nicobar Islands
31. Chandigarh 0 0 0 0 0 0
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1 2 3 4 5 6 7 8

32. Dadra and Nagar 0 0 0 0 0 0
Haveli

33. Daman and Diu 0 0 0 0 0 0

34. Delhi UT 3 3 4 12 6 9

35.  Lakshadweep 0 0 0 0 0 0

36. Puducherry 0 0 0 0 0 0
TotaL (UTs) 3 3 4 12 6 9
ToTaL (ALL INDIA) 897 1128 922 999 901 1554

Undertrial prisoners in various jails

354. DR.T. SUBBARAMI REDDY:
SHRI VAIKO:

Will the Minister of HOME AFFAIRS be pleased to state:

(@ whether Government has made any survey about undertrial prisoners

languishing in various jails in the country;
(b) if so, the details thereof;

(c) what is the data of undertrial prisoners for more than three to five years

in the prisons, as per National Crime Records Bureau (NCRB);
(d) how many children are in jails across the country for more than three years;

(e) the measures taken by Government to see that the undertrial prisoners are

tried expeditiously in the court; and

(f) if there are no serious charges, the action taken to discharge them from

the crime?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (c) National Crime Records Bureau (NCRB) compiles prison

statistics in its publication "Prison Statistics India". Published reports are available
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till the year 2017. A Total of 13, 143 undertrial prisoners have confinement of 3 to
5 years. No survey has, however, been conducted in this regard by the Ministry of

Home Affairs.
(d) This information is not maintained by NCRB.

(e) and (f) 'Prisons' and 'persons detained therein' are State subjects under Entry
4 of List Il of the Seventh Schedule to the Constitution of India. Administration and
management of prisons is the responsibility of State Governments. However, the Ministry
of Home Affairs has taken various steps to address the issues relating to undertrial
prisoners. Section 436A has been inserted in the Code of Criminal Procedure, which
provides for release of an undertrial prisoner on bail after undergoing detention for
a period extending up to one-half I of the maximum period of imprisonment specified
for an offence under any law (not being an offence for which the punishment of death
has been specified as one of the punishments under that law). The E-prisons portal
provides the facility to State Jail authorities to access the data of inmates in a quick
and easy mode which can assist them in identifying inmates whose cases are due
for consideration by the Under Trial Review Committees and take up their cases

appropriately.

State Legal Services Authority have also established Legal Service Clinics and
have deployed Para Legal Volunteers at Police Stations, Front Offices, Jails and Child
Welfare Centres with a view to provide free legal assistance to persons in need. On
directions of the Hon'ble Supreme Court of India, the National Legal Services Authority
(NALSA) had prepared a Standard Operating Procedure (SOP) for Under-Trial Review
Committees. This SOP was circulated by the Ministry of Home Affairs to States and
UTs on 18th February 2019. The Model Prison Manual 2016 circulated to all States
and UTs also has a Chapter on 'Legal Aid' which provides details of the facilities that
may be provided to undertrials viz. legal defence, interview with lawyer, signing of
Vakalatnama, application to Courts for legal aid at Government cost etc. The Ministry
of Home Affairs has also issued regular advisories to the States and UTs to adopt
measures with a view to reducing overcrowding in prisons and addressing the issue

of under-trials, which are available on website https://mha.gov.in/
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Plan to implement NRC policy across the country

355. SHRI VIJAY PAL SINGH TOMAR:
SHRI P. BHATTACHARYA:
SHRI HARNATH SINGH YADAV:

Will the Minister of HOME AFFAIRS be pleased to state:

(@ whether Government has any plan to implement NRC policy across the
country on the lines of State of Assam;

(b) if so, the details thereof and if not, the reasons therefor; and
(c) if so, by when the NRC will be implemented across the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) to (c) The National Register of Citizens (NRC) is being updated
at presen in the State of Assam only as per the provisions of the Citizenship Act,
1951 and the provisions contained in the Schedule framed under Rule 4A(4) of the
Citizenship Rules, 2003.

Sedition cases filed for criticising surgical strike

356. DR. SANTANU SEN: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ the number of sedition cases filed against persons after criticism and doubt
of surgical strike by the Indian Army in various States till date; and

(b) the number of persons chargesheeted so far and the cases filed in the court?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) No such data is available with National Crime Records
Bureau as on date.

Sponsoring the expenses of EU delegation

1357. SHRI JAVED ALI KHAN: Will the Minister of HOME AFFAIRS be pleased

to state:

(@) the details of the institution which organised and bore expenses of Jammu

tOriginal notice of the question was received in Hindi.
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and Kashmir tour of some members of European Parliament in the last week of October,
2019;

(b)  whether the institution, which organised the above mentioned tour, is working
as coordinating institution of Government of India; and

(c) whether Government of India has distracted from its policy of not allowing

any external intervention in Jammu-Kashmir issue?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) The Government of Jammu and Kashmir has reported
that a group of 27 Members of European Parliament (MEPSs), who belonged to different
political parties including ruling and opposition parties, paid a private visit to India
from 28th October, 2019 to 1st November, 2019 at the invitation of International Institute
for Nonaligned Studies, a Delhi based think tank.

() India's consistent position has been that issues, if any, with Pakistan are

discussed only bilaterally. There is no scope for any third party role or mediation.
Data on lynchings in the country

358. SHRI BINOY VISWAM: Will the Minister of HOME AFFAIRS be pleased

to state:

(@ whether Government has collected data relating to lynchings in the country
during the past three years, if so, the details of the same; and

(b) if not, the reasons as to why the data related to lynchings were not collected
or reported?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) In the "Crime in India" report, National Crime Records Bureau
publishes crime data from all the States/Union Territories under various crime heads
which are clearly defined under the Indian Penal Code and Special and Local

Laws.

(b) Does not arise in view of the reply to part (a) above.
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Conduct of population census

359. SHRI ABDUL WAHAB: Will the Minister of HOME AFFAIRS be pleased

to state:

(@ whether Government proposes to conduct any population Census in near

future; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) and (b) The census of the population of India shall be taken
during the year 2021. The reference date for the Census shall be 00.00 hrs. of the
1st day of March, 2021 except in the snow bound areas of Jammu and Kashmir, Ladakh,
Himachal Pradesh and Uttarakhand for which the reference date will be 00.00 hrs. of
the 1st day of October, 2020.

Cases registered under POCSO Act

360. SHRI K.J. ALPHONS: Will the Minister of HOME AFFAIRS be pleased to

state:

(@ how many cases have been registered under POCSO Act during the last

three years;
(b) in how many of these cases, chargesheet has been filed;
(c) in how many cases trial has been over and judgement pronounced; and
(d) in how many cases have the accused been convicted?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (d) National Crime Records Bureau (NCRB) compiles and
publishes information on crimes in its publication "Crime in India". The published reports
are available till the year 2017. As per available information, cases registered, cases
chargesheeted, cases in which trials were completed and persons convicted under the
Protection of Children from Sexual Offences (POCSO) Act, 2012 during 2015 to 2017

are as below:-
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Year Cases under POCSO Act
Cases Cases Cases in Persons
registered charge- which convicted
sheeted trials
were
2015 34505 30113 10498 4567
2016 36022 30891 10884 3859
2017 32608 28063 9097 4500

Citizenship Amendment Bill

361. SHRI R. VAITHILINGAM: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether it is a fact that Government is considering to introduce a new
legislation called Citizenship Amendment Bill to provide citizenship to six persecuted
minorities;

(b) if so, the details thereof;

(c) whether it is also a fact that there were dissent notes when Government
had previously tried to bring the said legislation; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) to (d) The Citizenship (Amendment) Bill was introduced in
Lok Sabha in 2016 and was referred to a Joint Committee of Parliament. The Joint
Committee presented its report to Parliament on 07.01.2019. The Citizenship (Amendment)
Bill, 2019 was considered and passed in Lok Sabha on 08.01.2019. It was pending for
consideration of Rajya Sabha. Consequent to dissolution of 16th Lok Sabha the Bill
has lapsed.

Phone tapping

362. SHRI RAVI PRAKASH VERMA: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ the number of cases of phone tapping authorised by the Ministry during
2018 and 2019, State-wise;
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(b) the number of cases of unauthorised/illegal phone tapping reported during
2018 and 2019, State-wise; and

(c) the details of steps Government has taken to check unauthorised and illegal

phone tapping of the citizens?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) The Lawful interception is done by agencies, duly authorised
by the competent authority in the Central or State Governments as the case may be,
as per the provisions contained in section 5(2) of the Indian Telegraph Act, 1885 read
with Rule 419-A of the Indian Telegraph Rules, 1951 on the occurrence of any public
emergency, or in the interest of the public safety. The lawful interception can be done
only in the interest of the sovereignty and integrity of India, the security of the State,
friendly relations with foreign States or public order or for preventing incitement to

the commission of an offence.
(b) No Unauthorized tapping is done.
(c) Question does not arise.
Missing data in NCRB report

363. SHRI DEREK O'BRIEN: Will the Minister of HOME AFFAIRS be pleased

to state:

(@ the reasons why National Crime Records Bureau (NCRB) 'Crimes in India
report 2017' did not contain data on instances of mob lynching, khap killings and murder

by influential people; and

(b)  whether this data will be published in the future, if so, the details and timeframe

thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) In the "Crime in India" Report, National Crime Records Bureau
publishes crime data from all the States/Union Territories under various crime heads

which are clearly defined under the Indian Penal Code and Special and Local Laws.

(b) Does not arise in view of reply to part (a) above.



Written Answers to [20 November, 2019] Unstarred Questions 123

Introduction of women jails in States/ UTs
364. KUMARI SELJA: Will the Minister of HOME AFFAIRS be pleased to state:

(@ whether the number of prisons have decreased and the number of prisoners
have increased in the last three years;

(b) if so, the State/UT-wise details with special reference to Haryana;

(c) whether Government has any plan to introduce ‘women jails' in the remaining

23 States/UTs, including Haryana;
(d) if so, the details thereof and if not, the reasons therefor;

(e) whether there has been a rise in the number of unnatural deaths in prisons;

and
() if so, the reasons therefor with special reference to Haryana?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) and (b) National Crime Records Bureau (NCRB) compiles prison
statistics in its publication "Prison Statistics India". Published reports are available
till the year 2017. State/UT-wise number of prisons and prisoners during the years
2015 to 2017, including Haryana, are given in Statement (See below).

(c) and (d) 'Prisons' and 'persons detained therein' are State subjects under Entry
4 of List Il of the Seventh Schedule to the Constitution of India. The State Governments
are competent to establish ‘women jails' in their jurisdiction as per their need and

requirement.

(e) and (f) There were 133 incidences of unnatural deaths of inmates in prison
during 2017 as compared to 231 incidences of unnatural deaths in 2016. These figures
in case of Haryana are 7 and 9 respectively.



Statement

State/UT-wise Number of jails and inmates lodged in various jails at the end of the year 2015, 2016 and 2017

0] SIBMSUY USNLIM 2T

Sl State/UT 2015 2016 2017
No. Number of Number of Number of Number of Number of Number of
jails inmates jails inmates jails inmates
1 2 3 4 5 6 7 8
1 Andhra Pradesh 112 7897 112 ~ 7267 105 8453
2. Arunachal Pradesh 2 184 2 214 2 203
3 Assam 3 9097 3 8611 3 8257
4. Bihar 58 28418 58 33102 58 40186
5. Chhattisgarh 2 17662 0 18631 RS 19372
6. Goa 2 423 2 448 1 420
7. Gujarat 27 11778 27 12438 28 13011
8. Haryana 19 18269 19 17654 19 19074
9. Himachal Pradesh 14 1979 14 2192 14 2119
10.  Jammu and Kashmir 14 2338 14 2688 15 2640
11. Jharkhand 2 17613 2 17173 2 18151
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1 2 3 4 5 6 7 8

28. Uttarakhand 11 4348 1 4200 1 4748
29.  West Bengal 58 21523 59 22969 59 23092
30. Andaman and 5 499 4 183 4 178

Nicobar Islands

31.  Chandigarh 1 688 1 768 1 967
32. Dadra and Nagar Haveli 1 166 1 120 1 5
33.  Daman and Diu 2 46 2 % 1 %
34.  Delhi 10 14183 iV 14058 16 15161
35.  Lakshadweep 4 24 4 7 4 2
36.  Puducherry 4 191 4 242 4 262

ToTAL (ALL INDIA) 1401 419623 1412 433003 1361 450696

Note: Maharashtra reported for 2017 that out of 100 sub jails, only 43 sub jails were active and 57 sub jails were closed.

Source: Prison Statistics India, 2017.
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Forensic kits for sexual assault cases

365. SHRIMATI VANDANA CHAVAN: Will the Minister of HOME AFFAIRS be

pleased to state:

(@ the details of funds approved, released and utilised for the procurement

of forensic kits for sexual assault cases since 2018;
(b) the number of forensic kits that have been procured by the Ministry;
(c) the number of forensic kits that have been distributed, State/UT-wise; and

(d) the Total number of investigators, prosecutors and doctors that have been

trained to utilise these forensic kits?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (d) An Amount of ¥ 91.34 lakhs has been approved and
released by the Ministry of Home Affairs for procurement of Sexual Assault Evidence
Collection Kits (SAECK) for States/UTs since 2018. Out of this, ¥ 71.60 lakhs has been
utilized (as on 31.10.2019) for procuring 3120 SAECK for training.

The States/UTs-wise details on distribution of these kKits are given in the Statement

(See below).

As on 11.11.2019, 6053 Investigators, Prosecutors and Medical Officers have been
trained on handling forensic evidence in sexual assault cases and use of these
kits.

Statement

State/UT-wise details of distribution of forensic kits

SI. No. States/UTs Kits given for training
1 2 3
1 Uttar Pradesh 92
2. Bihar 87
3 West Bengal 87
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1 2 3
4, Madhya Pradesh 87
5. Rajasthan 87
6. Jharkhand 87
7. Assam 87
8. Punjab 87
9. Chhattisgarh 87
10. Haryana 87
11. Jammu and Kashmir 87
12, Uttarakhand 87
13. Himachal Pradesh 87
14. Delhi 87
15. Chandigarh 87
16. Maharashtra 87
17. Tamil Nadu 87
18. Karnataka 87
19. Gujarat 87
20. Andhra Pradesh 87
21. Odisha 87
22. Telangana 87
23. Kerala 87
24, Tripura 87
25. Meghalaya 82
26. Manipur 87
21. Nagaland 87
28. Goa 87
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1 2 3
29. Arunachal Pradesh 36
30. Mizoram 86
31 Sikkim &
32 Puducherry 86
33 Andaman and Nicobar Islands 86
34. Dadra and Nagar Haveli 86
35. Daman and Diu 86
36. Lakshadweep 86
ToTaL 3120

Deliberations of GOM on issue of lynchings

366. SHRIMATI VANDANA CHAVAN: Will the Minister of HOME AFFAIRS be

pleased to state:

(@ whether the National Crime Records Bureau has collected data on mob

lynchings, and if so, the reasons why said data was not published in its 2017 Report;

(b) the steps taken by Government to implement the Supreme Court directives
w.r.t. prevention of mob lynching issued in Tehseen Poonawala Vs Union of India
(2018);

(c) whether Government plans to introduce a new law to tackle the issue of
lynchings; and

(d) the details of the deliberations of the Group of Ministers (GoM) constituted

to look into the issue of lynchings in the country and the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) In the "Crime in India" report, National Crime Records Bureau
publishes crime data from all the States/Union Territories under various crime heads

which are clearly defined under the Indian Penal Code and Special and Local Laws.

(b) In pursuance to the Hon'ble Supreme Court's Judgment dated 17.07.2018
in Tehseen Poonawala vs Union of India, advisories dated 23.07.2018 and 25.09.2018
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were issued to the State Governments/UT Administrations for taking measures to curb
incidents of mob lynching. The Government through audio-visual media has also
generated public awareness to curb the menace of mob lynching. The Government
has also sensitized the service providers to take steps to check the propagation of

false news and rumours having potential to incite mob violence and lynching.

‘Police' and 'Public Order' are State subjects under the Seventh Schedule to the
Constitution and State Governments are responsible for prevention, detection and
investigation of crimes and for prosecuting the criminals through their law enforcement
agencies.

(c) and (d) The Group of Ministers was constituted by the Government to deliberate
on the matter and make recommendations. The Group of Ministers has since met and
the Government is seized of the matter.

Modernisation of police forces in India

367. DR. SASMIT PATRA: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ the status of modernisation of police forces in India and progress made
over the past three years;

(b) the budgetary allocation and actual expenditure towards this modernisation
over the past three years; and

(c) the future plans for advancing modernisation of the police forces and
budgetary allocations earmarked towards it?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (c) Modernisation of police forces is a continuous and ongoing
process. 'Police’ and 'Public Order' are State subjects as per schedule VII to the
constitution of India. However, to supplement the efforts of the States for equipping
and modernizing of their police forces, under the scheme of 'Assistance to States for
Modernisation of Police' [erstwhile scheme of Modernisation of Police Forces (MPF)],
the States have been provided central assistance for acquisition of latest weaponry,
training gadgets, advanced communication and forensic equipment etc. as per the
proposals of the State Governments in accordance with their strategic priorities and

requirements.
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The budgetary allocation and actual releases to the State Governments under

this Scheme during past three years are as below:

(X in crore)
Year Allocation Actual Expenditure
2016-17 595.00 594.02
2017-18 769.00 45168
2018-19 769.00 768.83

To incentivize the implementation of Police Reforms as recommended by various
committees, 20 % of the Total annual allocation this year of the sub-scheme will be

sanctioned to States which have done exemplary work in the area.
Guidelines for declaring natural disaster

368. SHRIMATI VIPLOVE THAKUR: Will the Minister of HOME AFFAIRS be

pleased to state:
(@ the details of guidelines laid down for declaring a disaster, as natural disaster;

(b) whether Government has issued guidelines for operation of State Disaster
Response Fund and National Disaster Response Fund to provide financial assistance

for emergency response and relief; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) to (c) The Government of India had issued Guidelines on
Constitution and Administration of the State Disaster Response Fund (SDRF) and
National Disaster Response Fund (NDRF) vide O.M N0.33-5/2015-NDM-I dated 30th
July, 2015. In terms of para 3(i) of the Guidelines, cyclone, drought, earthquake, fire,
flood, tsunami, hailstorm, landslide, avalanche, cloud burst, pest attack and frost and
cold wave have been classified as natural disaster.

Further, in terms of para 3(ii) of the aforesaid Guidelines, State Government is
also authorized to use up to 10 per cent of the funds available under the SDRF for

providing immediate relief to the victims of natural disasters that they consider to be
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‘disasters' within the local context in the State and which are not included in the list
of above mentioned disasters subject to the condition that the State Government has
listed the State specific natural disasters and notified clear and transparent norms and
guidelines for such disasters with the approval of the State Authority i.e. the State
Executive Authority (SEC). The Guidelines on Constitution and Administration of the
State Disaster Response Fund is available at Ministry of Home Affairs' website

www.ndmindia.nic.in.
Annual publication of NCRB

369. SHRI SANJAY RAUT: Will the Minister of HOME AFFAIRS be pleased

to state:

(@ whether the National Crime Records Bureau (NCRB) has recently released

its annual publication on 'Crime in India’;

(b) if so, the details thereof including the ranking of the States in regard to

increasing violence and crimes, State-wise;

(c) whether there has been any increase in instances of various crimes like
fake currency circulations, domestic violence etc. in the country as per the report of
the NCRB;

(d) if so, the details thereof; and

(e) the details of action taken or proposed to be taken by Government to control

the crime instances in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) Yes, Sir.

(b) State/Union Territory-wise details of Crime Rate as per published data in

"Crime in India 2017" are given in the Statement (See below).

(c) and (d) Data on crime rate of cases registered under the head "Counterfeit
Currency & Bank Notes", as well as the "Protection of Women from Domestic Violence

Act" do not show such trend.

(e) 'Police' and 'Public Order' are State subjects under the Seventh Schedule

to the Constitution of India. The responsibilities to maintain law and order, protection
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of life and property of the citizens rest primarily with the respective State Governments.
The State Governments are competent to deal with such offences under the extant
provisions of laws. However, Ministry of Home Affairs issues advisories from time
to time to States/Union Territories in this regard, which are available on the Ministry

website at https://mha.gov.in.
Statement

State/UT-wise details of Crime rate as per NCRB Report

Sl States/UT Crime rate, Indian Penal Code
No. and Special & Local Laws
(crime per one lakh population)

1 2 3

1 Nagaland 64.4
2. Dadra and Nagar Haveli 69.9
3 Tripura 109.2
4, Daman and Diu 1095
5. Lakshadweep 139.0
6. Meghalaya 1405
7. Sikkim 149.2
8. Jharkhand 1539
9. Manipur 161.7
10.  Goa 1935
11, Jammu and Kashmir* 2034
12, Arunachal Pradesh 206.3
13, West Bengal 206.7

14.  Bihar 2239
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1 2 3
15 Punjab 2399
16.  Odisha 2420
17. Himachal Pradesh 2482
18. Mizoram 2540
19.  Uttarakhand 267.1
20.  Uttar Pradesh 269.6
21.  Puducherry 2730
22.  Andhra Pradesh 2839
23.  Chandigarh 289.5
24. Karnataka 291.7
25.  Rajasthan 330.7
26.  Assam 3339
27.  Chhattisgarh 344.3
28.  Telangana 358.7
29.  Maharashtra 3834
30.  Madhya Pradesh 478.6
31 Gujarat 525.0
32, Andaman and Nicobar Islands 5316
33, Tamil Nadu 602.6
3. Haryana 802.9
35. Delhi 1107.1
36. Kerala 18184

* Now Union Territory of Jammu and Kashmir and Union Territory of Ladakh.
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Visit of EU delegation to Kashmir Valley

370. SHRI JOSE K. MANI: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether emboldened by the situation in the Kashmir valley coming under
relative control, Government has mustered up the confidence that it can take the risk
of allowing a delegation of EU parliamentarians to assess the ground realities;

(b) whether Government has been stringent so far in not allowing free access
to Jammu and Kashmir especially the valley because of the potential for violence;
and

(c) whether Government considers the visit of the EU delegation as an educative
exercise aimed at diplomatic correction of misapprehensions created by anti-Indian
lobbies?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) to (c) The Government of Jammu and Kashmir has reported
that a group of 27 Members of European Parliament (MEPSs), who belonged to different
political parties, including ruling and opposition parties, paid a private visit to India
from 28th October, 2019 to 1st November, 2019 at the invitation of International Institute
for Nonaligned Studies, a Delhi based think tank.

Meetings were facilitated for the MEPs, as has been done previously on
familiarization visits for the visiting Members of Parliament of different countries. Further,
the MEPs had expressed their desire that they would like to visit Kashmir to understand
how terrorism is affecting India and how this has been a challenge for India. They
got a sense of the threat of terrorism and how terrorism poses a threat to India especially
in the Union Territory of Jammu and Kashmir. Such exchanges promote deeper people
to people contact and ultimately it feeds into the larger relationship which any two
countries would like to develop.

Release of funds for modernisation of jails

371. DR. VIKAS MAHATME: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether it is a fact that the proposal of various State Governments for release
of funds for modernisation of jails is pending with the Ministry;
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(b) if so, the details thereof;

()  whether the Ministry would consider sanction of the proposal as delay in

sanction hinders the process;

(d) whether Government knows about the success stories of Sanganer prison

in Rajasthan and other open prisons in Maharashtra; and

(e) what steps have been taken by Government to prevent overcrowding in

jails?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (c) At present, there is no scheme/proposal to release funds

to States for modernisation of jails.
(d) Yes, Sir.

(e) 'Prisons' and 'persons detained therein' are State subjects as per Entry 4
of List Il of Seventh Schedule to the Constitution of India. Administration and management
of prisons is the responsibility of State Governments. However, the Government of
India has taken several steps to address the issue of over-crowding in Prisons. Section
436A has been inserted in the Code of Criminal Procedure (Cr.PC) which provides for
release of an under-trial prisoner on bail on undergoing detention for a period extending
up to one-half of the maximum period of imprisonment specified for an offence under
any law (not being an offence for which the punishment of death has been specified
as one of the punishments under that law). The E-prisons portal provides the facility
to State Jail authorities to access the data of inmates in a quick and easy mode which
can assist them in identifying inmates whose cases are due for consideration by the
Under Trial Review Committees and take up their cases appropriately. The Government
of India had also introduced the concept of plea bargaining through Section 265-A

of Cr.PC which is aimed at reducing the number of under-trial prisoners.

State Legal Services Authority have also established Legal Service Clinics and
has deployed Para Legal Volunteers at Police Stations, Front Offices, Jails and Child
Welfare Centres with a view to provide free and competent legal assistance to persons
in need. On directions of the Hon'ble Supreme Court of India, National Legal Services
Authority (NALSA) had prepared a Standard Operating Procedure (SOP) for Under-
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Trial Review Committees. This SOP was circulated by the Ministry of Home Affairs
to States and UTs on 18th February 2019. This SOP provides guidance to all stakeholders
for addressing the issue of under trials. The Model Prison Manual 2016 circulated
to all States and UTs also has a Chapter on 'Legal Aid' which gives details of facilities
which may be provided to undertrials viz. legal defence, interview with lawyers, signing
of Vakalatnama, application to Courts for legal aid at Government cost etc.

The Ministry of Home Affairs has issued regular advisories to the States & UTs
to adopt measures with a view to reducing overcrowding in prisons and addressing

the issue of under-trials, which are available in website https://mha.gov.in/
Internet services in Kashmir Valley despite Total ban

372. SHRI RAJKUMAR DHOOT: Will the Minister of HOME AFFAIRS be pleased

to state:

(@ whether it is a fact that internet of separatist leaders in Kashmir valley was

working despite Total ban on it in the valley recently;
(b) if so, the details thereof and the reasons behind it; and
(c) what action Government has taken in regard thereto?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) No such instance has been reported.

(b) and (c) Questions do not arise.
Request for seeking asylum in India

373. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of HOME AFFAIRS

be pleased to state:

(@ whether Government has recently received request from Pakistani citizens
for seeking asylum in India;

(b) if so, the details thereof; and
(c) the criteria laid down for such requests?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) to (c) As per information available, no specific request has
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been received by the Government from any Pakistani citizen for grant of asylum in
India. India is not a signatory to the 1951 UN Convention relating to the Status of
Refugees and the 1967 Protocol thereon. However, a Standard Operating Procedure
(SOP) to deal with foreign nationals who claim to be refugees is in place w.e.f. 29.12.2011,
which was modified on 20.03.2019.

Steps to curb cyber crimes

374. DR. ANIL AGRAWAL: Will the Minister of HOME AFFAIRS be pleased

to state:

(@ whether Government is aware of the growing incidents of cyber crimes in

the country;

(b) if so, the number of such cases reported and the number of arrests made

during the last two years and the current year, State-wise;

(c) the estimated losses suffered by Government due to cyber crimes during

the said period; and

(d) the steps taken by Government to curb cyber crimes in the country along

with the international cooperation solicited in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (d) 'Police' and 'Public Order' are State subjects as per the
Constitution of India; and States are primarily responsible for prevention, detection,
investigation and prosecution of cyber crimes through their law enforcement machinery.
The Law Enforcement Agencies take legal action as per provisions of law against the
cyber crime offenders. As per records available with National Crime Records Bureau
(NCRB), the State/UT wise details of cyber crime cases registered and persons arrested
during 2015-17 is given in the Statement (See below). As awareness and recording
of cyber crimes have improved, there has been an increase in reporting of cyber crimes.

Data on amount of losses due to cyber crimes is not maintained centrally.

To prevent such crimes and to speed up investigation, Central Government has
taken steps to spread awareness about cyber crimes, issue of alerts/advisories, capacity
building/training of law enforcement personnel/ prosecutors/ judicial officers, improving

cyber forensics facilities etc. The Government has also launched the online National
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Cyber Crime Reporting Portal, www.cybercrime.gov.in to enable citizens to report
complaints pertaining to all types of cyber crimes with special focus on cyber crimes

against women and children.

Further, to spread awareness on cyber crime, several steps have been taken that
include dissemination of messages on cyber crime through MHA Twitter handle
@CyberDost, Radio campaign, publishing of Handbook for Adolescents/Students,
publishing of 'Information Security Best practices' for the benefit of Govt. Officials,
organizing of Cyber Safety and Security Awareness week, in association with police

department in different States/UTs etc.
Statement

Details of Cyber Crime Incidents reported and Persons
Arrested during 2015-2017

SI. No. State/UT 2015 2016 2017
CR PAR CR PAR CR PAR
1 2 3 4 5 6 7 8
1. Andhra Pradesh 536 522 616 307 931 388
2. Arunachal Pradesh 6 4 4 1 1 0
3. Assam 483 457 6% 699 1120 1261
4. Bihar 242 1567 309 285 433 884
5. Chhattisgarh 103 N D0 105 171 128
6. Goa 17 5 3 18 13 1
7. Gujarat 242 272 362 298 458 472
8. Haryana 224 205 401 148 504 211
9. Himachal Pradesh 50 3 3 15 % A
10. Jammu and Kashmir 34 2 28 21 63 17
11.  Jharkhand 180 172 259 288 720 368
12.  Karnataka 1447 293 1101 318 3174 294

13.  Kerala 290 191 283 227 320 240
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1 2 3 4 5 6 7 8
14.  Madhya Pradesh 231 230 258 261 490 544
15.  Maharashtra 2195 825 2380 1009 3604 1716
16.  Manipur 6 0 n 10 74 25
17.  Meghalaya 56 20 KY) 1 39 8
18.  Mizoram 8 18 1 2 10 10
19. Nagaland 0 0 2 1 0 0
20. Odisha 386 110 317 150 824 200
21.  Punjab 149 136 102 137 176 223
22.  Rajasthan 949 295 941 226 1304 374
23, Sikkim 1 1 1 1 1 0
24.  Tamil Nadu 142 125 144 % 228 208
25.  Telangana 687 430 593 451 1209 808
26. Tripura 13 8 8 8 7 3
27. Uttar Pradesh 2208 1699 2639 2374 4971 2726
28.  Uttarakhand 48 23 62 40 124 55
29. West Bengal 398 287 478 416 568 266
ToTAL STATE(S) 11331 8044 12187 7913 21593 11464
30. Andaman and 6 2 3 1 3 1
Nicobar Islands
31.  Chandigarh 7 2 26 26 32 30
32. Dadra and Nagar 0 0 1 3 1 1
Haveli
33. Daman and Diu 1 0 0 0 0 0
34.  Delhi 177 53 % 47 162 105
35.  Lakshadweep 0 0 0 0 0 0
36. Puducherry 0 0 2 0 5 0
TotaL UT(s) 261 7 130 7 203 137

ToTaL (ALL INDIA) 11592 8121 12317 7990 21796 11601

Note: CR= Cases Registered, PAR= Persons Arrested



Written Answers to [20 November, 2019] Unstarred Questions 141

Deteriorating law and order situation in Delhi

375. SHRI NARAIN DASS GUPTA: Will the Minister of HOME AFFAIRS be

pleased to state:

(@ whether Government is aware of the deteriorating law and order situation
in Delhi;

(b) whether Government is also aware that the number of Total crimes in the
National Capital registered till September 15, 2019 was 2,12,763, compared to

1,67,480 cases registered in the corresponding period last year;

(c) whether Government has initiated any self-evaluation programmes in view

of these developments; and
(d) if so, the details and findings thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) As reported by Delhi Police, a number of measures taken
for facilitating reporting and registration of crime, including online registration of e-
FIR for theft of Motor Vehicles and other properties, may have contributed to higher
number of cases registered in the NCT of Delhi. However, the Total heinous crimes
registered during 2019 (upto 15.09.2019) is 3838 as compared to 4092 during the
corresponding period in 2018, thus, there is a decline of 6.2% of heinous crimes during
the current year as compared to the last year. During the above referred period, under
non-heinous crimes also, there is decline in various crime heads namely, snatching,
hurt, burglary, house theft, molestation of women, kidnapping, abduction and fatal &

simple accidents.

(c) and (d) As reported by Delhi Police, regular review meetings at frequent intervals
are convened at different levels to evaluate the crime pattern, progress in investigation,
law and order situation and other matters related to policing. Besides these regular
review meetings, some special meetings are also held to discuss and evaluate any
emerging crime/ law and order situation. Crime-prone areas in NCT of Delhi are
dynamically identified and police resources including pickets, foot patrolling, PCR Vans
and Emergency Response Vehicles are deployed to enhance visibility, to prevent crime

and to nab criminals.
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Reopening of Gujarat riots cases

376. SHRI HUSAIN DALWALI: Will the Minister of HOME AFFAIRS be pleased

to state:

(@ whether it is a fact that while more than 2,000 cases were registered in the
aftermath of the 2002 Gujarat riots most were blocked and closed, it was only when
Supreme Court got involved that a few of those cases were reopened and placed under

court-monitored special investigation teams;

(b) whether Government is planning to reopen cases of investigation of Gujarat

riots;

(c) the details of data on the number of people died, female atrocities occurred,;
and

(d) whether any compensation and rehabilitative schemes were provided to the

victims and their families, if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (c) "Public Order" and "Police" are State subjects as per
the provisions of the Constitution of India. The responsibility of maintaining law and
order including dealing with communal riots, investigation and prosecution of crimes,
providing relief and rehabilitation and compensation to the victims and maintaining
relevant data in this regard rests primarily with the respective State Governments, in
this case, Government of Gujarat.

(d) On 22.03.2007, Central Government approved the grant of relief and
rehabilitation to the victims of communal riots in Gujarat in 2002, and subsequently,
on 22.05.2008, approved ex-gratia payment for damage to residential property and
uninsured commercial/industrial property.

Accordingly, an amount of ¥429.46 crore was released to the Government of Gujarat
in five installments during 2007-11. Age relaxation is also given to kin of Gujarat riot

victims in recruitment of various organisations under the Central Government.
Retirement age of CAPF personnel

377. SHRIMATI VIJILA SATHYANANTH: Will the Minister of HOME AFFAIRS

be pleased to state:
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(@ whether it is a fact that Government has fixed the retirement age of all Central

Armed Police Force (CAPF) personnel at 60 years;
(b) if so, the details thereof;

(c) whether the extension of retirement age of CAPF personnel from 57 to 60
years will affect in any way the new recruitment of personnel in the armed police forces;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) to (d) Yes Sir.

MHA vide Order dated 19th Aug, 2019 has fixed the age of retirement in CRPF,
BSF, ITBP and SSB as 60 years irrespective of rank, in pursuance to the order of
Hon'ble Delhi High Court dated 04.02.2019 in WP(C) No0.695/2019. The age of retirement
in CISF and regular cadre of Paramilitary Component in Assam Rifles, irrespective of
rank, was already 60 years prior to the MHA's Order dated 19th Aug, 2019. Hence
it will not have any effect in CISF and Assam Rifles. However, there will be some
impact on recruitment of personnel in the years 2020, 2021 and 2022 in respect of
CRPF, BSF, ITBP and SSB as the vacancies which would have arisen due to normal

retirement would not be arising in the said years.
Allocation for flood affected States from NDRF

378. SHRIMATI VIJILA SATHYANANTH: Will the Minister of HOME AFFAIRS

be pleased to state:

(@ whether it is a fact that Government has approved % 4,432 crores from National
Disaster Response Fund for the flood affected States;

(b) if so, the details thereof; and

(c) what is the State-wise allocation out of the said approved fund of ¥ 4,432

a crores?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) to (c) The Government of India has approved additional central

assistance of ¥ 4432.10 crore to three States from National Disaster Response Fund
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(NDRF) on 19th August, 2019. State-wise allocation of the aforesaid amount was -
T 3338.22 crore to Odisha for Cyclone 'Fani' of 2019, T 1029.39 crore to Karnataka
for drought rabi of 2018-19 and T 64.49 crore to Himachal Pradesh for avalanches,
hailstorm and landslides of winter 2019.

Declaring Gopalpur and Dhamara as immigration points

379. SHRI PRASHANTA NANDA: Will the Minister of HOME AFFAIRS be pleased
to state whether Government would take immediate steps to declare Gopalpur and
Dhamara Ports as immigration points for the purpose of embarkation/disembarkation?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): There is no proposal under consideration for declaring Gopalpur
and Dhamara Ports as Immigration Check Posts (ICPs).

Additional battalion of CAPF for Odisha

380. SHRIPRASHANTA NANDA: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether it is a fact that the State Government of Odisha has requested the
Union Government for induction of two additional battalions of CAPFs in the Left
Wing Extremism (LWE) affected areas of the State; and

(b) if so, what steps have been taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) Yes Sir, the Government of Odisha has requested for two additional
battalions of CAPF for deployment in LWE affected districts.

(b) At present, 08 battalions of CRPF, 08 battalions of BSF and 01 battalion
of CoBRA are deployed in Odisha for assisting the State Police in anti-LWE operations.
The deployment of CAPFs in LWE affected States is a dynamic process based on
the situation, availability of forces and other ground realities.

UN Convention against Torture

381. SHRI SYED NASIR HUSSAIN: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ the details of UN Convention against Torture signed by India in the year
1987,
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(b) the reasons for not ratifying the law on torture till date;
(c) the explanation to the current law of torture existing in India;

(d) whether there is any publication of data of the number of deaths caused

due to the torture of police in prisons in the last three years; and
(e) if not, by when shall such data be expected?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) The UN Convention against Torture and Other Cruel, Inhuman
or Degrading Treatment or Punishment prescribes that each State shall take effective

legislative, administrative, judicial or other measure to prevent acts of torture.

(b) and (c) The offences of causing hurt or grievous hurt are covered under
Sections 330 and 331 of the Indian Penal Code. The 273rd Report of the Law Commission
along with the draft "The Prevention of Torture Bill, 2017 was circulated to the States/
Union Territories. The comments of all the States/UTs had been received and the

Government is seized of the matter.

(d) and (e) In the 'Crime in India’ report, National Crime Record Bureau publishes
crime data from all the States/Union Territories under various crime heads which are
clearly defined under the Indian Penal Code and Special and Local Laws. The published

reports 'Crime in India' are available till the year 2017.
Complaints against policemen for torture

382. SHRI SYED NASIR HUSSAIN: Will the Minister of HOME AFFAIRS be

pleased to state:

(@ the State-wise data of complaints against policemen on grounds of torture

of accused;

(b) the schemes initiated as well as implemented to provide redressal to victims

of such torture; and

(c) State-wise data of the number of persons detained under the police custody
without any proper evidence?
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from 2016-17 to 2018-19 is given in Statement-1 (See below). Details of recommendations

of NHRC for monetary relief to the victims and disciplinary action against officials

[RAJYA SABHA]

concerned are given in Statement-1l (See below).

©

Statement-11

No separate record is maintained in this regard by NHRC.

Unstarred Questions

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) State-wise number of cases registered by National Human
Rights Commission (NHRC) on the basis of allegations of torture in police custody

State-wise details of complaint cases against policemen on grounds

of torture of accused

Sl State/UT 2016-17 2017-18 2018-19
No.

1 2 3 4 5
1 Andhra Pradesh 4 1 5
2. Arunachal Pradesh 0 0 0
3. Assam 0 2 2
4. Bihar 10 2 30
5. Goa 0 0 0
6. Gujarat 3 3 2
7. Haryana 30 39 39
8. Himachal Pradesh 1 2 1
9. Jammu and Kashmir 0 1 0
10.  Karnataka 3 7 n
11.  Kerala 12 6 4
12, Madhya Pradesh 19 13 n
13.  Maharashtra 8 5 8
14, Manipur 0 0 0
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1 2 3 4 5
15.  Meghalaya 0 0 0
16.  Mizoram 0 1 0
17. Nagaland 0 0 0
18.  Odisha 10 12
19.  Punjab 4 8
20.  Rajasthan 28 43 24
21.  Sikkim 0 0 0
22. Tamil Nadu 2 14 2
23, Tripura 0 0 0
24.  Uttar Pradesh 219 233 269
25, West Bengal 7 8 8
26.  Andaman and Nicobar 0 0 1
Islands
27.  Chandigarh 0 1 2
28.  Dadra and Nagar 0 0 0
Haveli
29.  Daman and Diu 0 0 0
30.  Delhi 3 66 51
31.  Lakshadweep 2 0 0
32.  Puducherry 2 2 1
33.  Chhattisgarh 4 3 4
Jharkhand 5 16 6
Uttarakhand 4 8 16
36.  Telangana 5 4 3

ToTAL 429 520 51
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Statement-11

Details of recommendations of NHRC for monetary relief and disciplinary
action against concerned officials

State/UT Name Monetary Relief Disciplinary Action

No. of Cases Amount

(including carry (in¥)

forward)

Delhi 2 60,000 0
Madhya Pradesh 1 3,00,000 0
Rajasthan 1 25,000 1
Uttar Pradesh 5 7,75,000 0
ToTAL 9 11,60,000 1

Recording data on lynching in NCRB

383. SHRI TIRUCHI SIVA: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether Government records deaths due to lynching under the National
Crime Records Bureau (NCRB);

(b) if so, the number of deaths reported during last three years and current
year, year-wise and State-wise; and

(c) if not, whether Government is going to take an initiative to include such
crimes under the NCRB and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (c) The National Crime Records Bureau (NCRB) does not
publish such data. In the "Crime in India" report, National Crime Records Bureau
publishes crime data from all the States/Union Territories under various crime heads
which are clearly defined under the Indian Penal Code and Special and Local Laws.

Funds to A.P. under MPF scheme

384. SHRI V. VIJAYASAI REDDY: Will the Minister of HOME AFFAIRS be pleased
to state:
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(@ the details of proposals sent by the State Government of Andhra Pradesh
for release of funds under Modernisation of Police Force (MPF) scheme during the

last two years, year-wise and component-wise;

(b) the details of funds allocated, released and spent on each of such component,

component-wise;

(c) whether it is a fact that only 24 crores was allocated to Andhra Pradesh

under Modernisation of Police Force scheme for 2019-20; and
(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) The details of proposals (State Action Plans 2017-18 and 2018-
19) sent by Government of Andhra Pradesh for release of funds under Modernisation
of Police Forces Scheme during the last two years, year-wise and component-wise

are given in Statement (See below).

(b) The details of funds allocated, released and spent are as below:

(X in crore)
Year Allocation Release Expenditure
2017-18 29.87 31.62* 3044
2018-19 26.48 50.8086* * Utilization Certificate
will be due w.e.f.
1-4-2020.

* includes funds for Students Police Cadet - ¥ 1.7378 cr.
**(i) includes Better Performance Incentive - ¥ 14.81 cr (ii) Incentives for implementation of

Police Reforms - 7.69 cr. (iii) Students Police Cadet - ¥ 1.677 cr. and (iv) Anti Human Trafficking
Units -% 0.1516 cr.

(c) and (d) ¥ 24.46 crore has been allocated to Andhra Pradesh under Modernisation
of Police Forces Scheme for 2019-20. Inter-State distribution of funds is made on the

basis of pre-determined formula.
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Statement

Details of proposals received from the Government of
Andhra Pradesh under MPF Scheme

For the year 2017-2018

(Non Plan) (R in crore)

Sl. No. Head of Components Central share State share ToTaL
1 Weaponry/Arms 3.34 164 498
2. Mobility 747 498 1245
3. Equipment 19.06 13.30 32.36

TotAL 29.87 19.92 49.79
Supplementary Plan (20% of the Main Action plan) (X in crore)
Sl. No Head of Components Central share State share Total
1 Equipment 3.83 267 6.50
2 Mobility 150 100 250
3. Weaponry 0.67 0.33 1.00

ToTtAL 6.00 4.00 10.00

Major Projects under State Action Plan (2017-18)

1. Training Equipment (X 10.00 cr.)
2. Intelligence Equipment (¥ 8.83cr.)
3. Infrastructure for State Level Police Academy (X 6.01cr.)
4. Control Rooms in Districts (¥ 5.00 cr.)

For the year 2018-2019

(Non Plan) (X in crore)
Sl. No. Head of Components Central share State share Total
1 Weaponry 3.30 2.20 5.50
2. Equipment 2318 1545 38.63
TotAL 2648 17.65 4413

Supplementary Plan (20% of the Main Action plan) (X in crore)
Sl. No. Head of Components Central share State share Total
1 Equipment 5.30 3.53 8.83

ToTtaL 5.30 353 8.83
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Major Projects under State Action Plan (2018-19)

1 Web Intelligence Security Platform (% 12.00 crore)
2. Investigation Management System (% 7.00 crore)
3. Combat Skills Development of Commandos- (% 5.63 crore)

Infrastructure for Grey Hounds & OCTOPUS

4. Upgradation of Communication System from (% 5.00 crore)
Analog System To Digital System

Additional Action Plan (2018-19)

1 Automated Police Online Information System (APOLIS) (X9.51 cr.)
2. Central Lockup Monitoring System (X 5.49 cr.)
3 Mobile Command Control Posts (¥ 9.08 cr.)

Grey Hounds Training Centre. Andhra Pradesh (2018-19) (% 5.00 cr.)

Terrorist attacks in Jammu and Kashmir

385. SHRI DEREK O' BRIEN: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ the number of terrorist attacks in Jammu and Kashmir in the last three years;
(b) the number of civilians injured and killed in such attacks; and

(c) the number of such people who were non-residents of Kashmir, the State-
wise details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) and (b) The Government has adopted a policy of zero tolerance
towards terrorism. Security Forces are taking effective and continuous action in
countering terrorism as a result of which a large number of terrorists have been
neutralized in the State of Jammu and Kashmir during the past few years. The details
of incidents of terrorist violence, civilian killed and civilian injured in Jammu and Kashmir

during last three years are as under:
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Year Terrorist Civilians Civilians

incidents killed by injured by

terrorists terrorists
2016 322 15 66
2017 342 40 2]
2018 614 39 63
2019 (upto 10th November) 586 K] 183

(c) The State-wise details of civilians killed and civilian injured in these incidents
in Jammu and Kashmir during the last three years are as under:-

Year State Civilians killed Civilians injured
by terrorists by terrorists

1 2 3 4
2016 Punjab 0 1
Bihar 0 1
Madhya Pradesh 0 8
Jammu and Kashmir 15 5
2017 Uttar Pradesh 2 2
Jharkhand 1 0
Gujarat 5 n
Maharashtra 2 9
Jammu and Kashmir 0 7
2018 Uttar Pradesh 1 0
Bihar 0 1
Jammu and Kashmir 3 62
2019 Uttarakhand 1 1

(upto 10th Nowv.)

Bihar 1 5
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1 2 3 4
Chhattisgarh 1 1
Punjab 1 5
Rajasthan 3 0
West Bengal 5 1
Uttar Pradesh 1 2
Haryana 0 2
Jammu and Kashmir 23 166

Merger of Assam Rifles with ITBP

386. SHRIMATI WANSUK SYIEM: Will the Minister of HOME AFFAIRS be

pleased to state:

(@ whether the Centre has initiated move to merge the Assam Rifles with ITBP
despite reservations on this count both by Assam Rifles and the Army top brass;

(b) whether the Assam Rifles undertakes counter-insurgency operations in
conjunction with the Army and guards the 1, 643 km long India-Myanmar border, draws

80 per cent of its officers including the DG from the Army; and

(c) whether the Army is of the opinion that the move of merger of Assam Rifles
with ITBP would devoid it of the option of using Assam Rifles in conventional operations
along the eastern frontiers with China?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) No proposal to merge Assam Rifles with ITBP is under

consideration of the Government.
(b)  Yes Sir.
() In view of (a) above does not arise.
Reimbursement to Odisha under SRE scheme

387. SHRIMATI SAROJINI HEMBRAM: Will the Minister of HOME AFFAIRS

be pleased to state:
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(@ whether it is a fact that an audited amount of ¥39.76 crore under the Security
Related Expenditure (SRE) scheme has not yet been reimbursed by the Central
Government to the State Government of Odisha;

(b) if so, the reasons therefor; and

(c) the steps taken by the Government to release the said amount to the State

Government at the earliest?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (c) Reimbursement under the Security Related Expenditure
(SRE) scheme for Left Wing Extremism (LWE) affected States is recurring and continuous
in nature. Reimbursement of claims is made on the audited claims and available budget.
Further funds @ 25% of the approved work plan are released as advance to the States.

In the last 05 years, between 2014-15 & 2018-19, an amount of ¥251.70 crore
has been released to Odisha under the SRE (LWE) scheme. In the current financial

year 39.74 crore have been released to Odisha including an advance of ¥8.17 crore.
Mobile towers in LWE affected areas in Odisha

388. SHRIMATI SAROJINI HEMBRAM: Will the Minister of HOME AFFAIRS

be pleased to state:

(@) whether it is a fact that the State Government of Odisha has sent a list
of 483 locations to the Central Government for installation of mobile towers in the
Left Wing Extremism (LWE) affected areas of the State under Phase-1I of the 'Mobile
Connectivity Scheme in LWE affected areas’;

(b) if so, what is the status of installation of these mobile towers in the 368
agreeable locations; and

(c) the steps taken so far to fast track the installation work?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) Yes, Sir.

(b) and (c) As per latest status of coverage at identified tower locations, only
158 tower locations are left uncovered in Odisha. For these a tender has already been
floated.
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Increase in communal cases

389. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of HOME AFFAIRS

be pleased to state:

(@ whether it is a fact that the country has witnessed an increase in communal

cases during the last three years;
(b) if so, the reasons therefor; and
(c) if not, the State-wise details of communal cases during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) The incidents of communal violence show a declining trend.

(b) and (c) Does not arise.
Missing persons in North-Eastern States

390. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of HOME AFFAIRS

be pleased to state:

(@ the number of children, women and men who went missing in the North-

Eastern States, specially Tripura in the last three years; and

(b) the number of missing children who were united with their parents during

the same period?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) and (b) The details of missing persons and missing children
traced in North Eastern States in the years 2015, 2016 and 2017 are given in Statement-
I and 11 (See below). Details for the years 2018 and 2019 are not yet available.



Statement-I

Details of persons missing in the years 2015 to 2017 in North Eastern States

Sl. No. State 2015 2016 2017

Children Women Men Total Children Women Men Total Children Women Men  Total

1 Arunachal Pradesh 105 32 18 155 61 A 13 108 74 112 8 194
2. Assam 2169 2613 1528 6310 2413 3439 2130 7982 1651 2453 98 5052
3. Manipur 70 46 52 168 186 154 154 494 97 131 109 337
4 Meghalaya 179 138 126 443 184 159 155 498 148 136 160 444
5. Mizoram 3 1 5 9 0 0 0 0 1 0 0 1

6. Nagaland K7 17 n 62 I 2 19 116 103 40 2 165
7. Sikkim 119 7 56 252 150 66 37 253 & 225 156 469
8. Tripura 179 583 401 1163 197 814 540 1551 166 933 642 1741

[VHEVS VACYY] 0] SJamsuy USHLIM  9GT

suonsand paJeisun
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Statement-11

Number of missing children traced in the years 2015
to 2017 in North Eastern States

SI. No. State 2015 2016 2017
1 Arunachal Pradesh & 3 48
2. Assam 1137 1069 1170
3. Manipur 0 172 I6)
4, Meghalaya 119 155 103
5. Mizoram 03 0 1
6. Nagaland 28 63 101
7. Sikkim 74 110 8
8. Tripura 151 171 150

Giving back statehood status to Jammu and Kashmir

391. SHRI SUSHIL KUMAR GUPTA: Will the Minister of HOME AFFAIRS be

pleased to state:

(@ whether Government is prepared to give back statehood status to Jammu

and Kashmir as early as possible;
(b) if so, the details in this regard; and
(c) the views of Government on giving full statehood to Delhi?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) As per Jammu and Kashmir Reorganisation Act, 2019
which was notified on 09.08.2019, the erstwhile State of Jammu and Kashmir has been
reorganised into the Union territory of Jammu and Kashmir with legislature and Union
territory of Ladakh without legislature.

(c) As per Government of National Capital Territory of Delhi Act, 1991 which
was come into force with effect from 01.02.1992, Delhi is the Union territory with

legislature.
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Amendment in Citizenship Act before implementing NRC

1392. SHRI PRABHAT JHA: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether the main purpose of implementing National Register of Citizens is

to expel the foreign nationals living illegally in the country;
(b) if so, the details thereof;

(c) whether there is a proposal to amend the Citizenship Act before implementing
National Register of Citizens across the country in order to provide citizenship to the
refugees; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) to (d) Preparation of National Register of Indian Citizen
(NRIC) is governed by the provisions of section 14A of The Citizenship Act, 1955
and The Citizenship (Registration of Citizens and Issue of National Identity Cards)
Rules, 2003. Section 14A of The Citizenship Act, 1955 provides for compulsory registration
of every citizen of India and maintenance of NRIC. The procedure to prepare and maintain
NRIC is specified in The Citizenship (Registration of Citizens and Issue of National
Identity Cards) Rules, 2003. Citizenship of India is acquired as per the provision of
The Citizenship Act, 1955. NRIC is a register containing details of Indian citizens.

The Citizenship (Amendment) Bill was introduced in Lok Sabha in 2016 and was
referred to a Joint Parliamentary Committee. The Joint Parliamentary Committee presented
its report to Parliament on 07.01.2019. The Citizenship (Amendment) Bill, 2019 was
considered and passed in Lok Sabha on 08.01.2019. The Bill was pending for consideration
of Rajya Sabha. Consequent to dissolution of 16th Lok Sabha the Bill has lapsed.

Proposal to implement NRC in entire country

1393. SHRI PRABHAT JHA: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether National Register of Citizens (NRC) is imperative for national security

and there is a provision of NRC in almost all the countries of the world;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof;

(c) whether there is a proposal to implement National Register of Citizens in
the entire country post Assam and whether the necessary process and action are being
taken in this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) to (d) On the recommendation of Group of Ministers,
constituted to review the national security system, Section 14A prescribing compulsory
registration of every citizen of India, was inserted in the Citizenship Act, 1955 w.e.f.
03.12.2004.

The National Register of Citizens (NRC) is being updated at present in the State
of Assam only as per the provisions of the Citizenship Act, 1955 and the provisions
contained in the Schedule framed under Rule 4A(4) of Citizenship Rules, 2003.

Rise in crime graph of Bengaluru city

394. SHRI B.K. HARIPRASAD: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether it is a fact that Bengaluru city's crime graph have been rising;

(b) whether it is also a fact that the Bengaluru City stands at third place after
Delhi and Mumbai in crime list of murder, thefts, crime against women and the crime
against children; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) to (c) National Crime Records Bureau (NCRB) compiles and
publishes information on crimes in its publication "Crime in India". The published reports
are available till the year 2017. ToTaL cognizable crimes registered under IPC and Special
and Local Laws in Bengaluru City during the years 2015, 2016 and 2017 were 39,627,
49,038 and 53,704 respectively.

City-wise details of cases in respect of Delhi, Mumbai and Bengaluru reported
for murder, theft, Total crimes against women and Total crimes against children during

the year 2017 are given below:
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City Murder Theft Crime against Women  Crime against Children
Delhi 400 161,818 11,542 6,844
Mumbai 127 9,718 5453 3,790
Bengaluru 235 10,804 3,565 1,582

Violence against SCs/STs

1395. SHRIMATI KANTA KARDAM: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ the number of incidents of attacks/ violence against the Scheduled Castes/
Scheduled Tribes registered during the last three years, State-wise, especially in Uttar
Pradesh;

(b) the number of individuals arrested, convicted for such violence;

(c) whether Government and Human Rights Commission have investigated the
allegations of atrocities on dalits in the country; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) National Crime Records Bureau (NCRB) compiles and
publishes information on crimes in its publication "Crime in India". The published reports
are available till the year 2017. Details of State/Union Territory-wise cases registered,
persons arrested, persons chargesheeted and persons convicted under Total crime
against Scheduled Castes (SCs) and Scheduled Tribes (STs) during 2015 to 2017 are
given in Statement-1 and II.

(c) and (d) The number of cases got enquired/investigated by National Human
Rights Commission (NHRC) regarding SC/ST are as below:

Year No. of cases
2016-17 634
2017-18 417
2018-19 316
2019-20 (upto 05/11/2019) 293

tOriginal notice of the question was received in Hindi.



Statement-I

State/UT-wise Cases Registered (CR), Persons Arrested (PAR), Persons Chargesheeted (PCS) and Persons Convicted (PCV) under
Total Crime against Scheduled Castes (SCs) during 2015-2017

SI. No.  State/UT 2015 2016 2017

0] SI9MSUY USNILIM

CR PAR PCS PCV CR PAR PCS PCV CR PAR PCS PCV

1 2 3 4 5 6 7 8 9 10 n V) 13 14

1 Andhra Pradesh 2263 1885 1494 58 2335 2181 1485 37 1969 2607 2742 137
2 Arunachal Pradesh 0 0 0 0 0 0 0 0 2 0 0 0
3. Assam 5 4 0 0 4 4 3 0 10 15 n 0
4. Bihar 6367 7620 6751 201 5701 7099 6449 323 6747 15200 8275 137
5. Chhattisgarh 216 433 429 87 243 410 434 11 283 487 466 100
6. Goa 13 1 3 1 n 6 8 1 10 2 10 1
7. Gujarat 1010 2580 2632 27 1322 3582 3438 41 1477 3470 3639 2
8. Haryana 510 696 630 8 639 912 8K 53 762 915 822 73
0. Himachal Pradesh A 124 132 2 116 176 177 1 109 114 140 4
10.  Jammu and Kashmir* 0 0 0 0 1 1 1 0 0 0 0 0

[6T0Z “1eqwanoN 0]

suonsand) pateisun
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1 2 3 4 5 6 7 8 9 10 n 12 13 14
11.  Jharkhand 736 713 515 46 525 586 368 41 363 289 28
12.  Karnataka 1852 4494 4016 32 1869 3638 3254 1878 3564 3608

13.  Kerala 696 530 515 15 810 739 563 916 1016 794 12
14, Madhya Pradesh 3546 6418 6485 1268 4922 8347 8294 1642 5892 10815 10731 1832
15.  Maharashtra 1804 4666 4198 169 1750 4609 4436 201 1689 4147 3207 154
16.  Manipur 0 0 0 0 2 1 3 0 0 0 0 0
17.  Meghalaya 0 0 0 0 0 0 0 0 0 0 0 0
18.  Mizoram 0 0 0 0 0 0 0 0 0 0 0 0
19.  Nagaland 0 0 0 0 0 0 0 0 0 0 0 0
20.  Odisha 1823 1914 1913 110 1796 1986 1936 1969 2113 2128 n
21.  Punjab 147 166 106 25 132 225 167 118 213 173 10
22, Rajasthan o1 4294 4672 1517 5134 4634 4594 877 4238 4279 4293 2125
23.  Sikkim 3 3 3 1 1 1 0 0 5 5 4 1
24.  Tamil Nadu 1736 3814 3573 165 1291 3057 2395 144 1362 3821 2890 175
25.  Telangana 1293 1055 1122 85 1529 1513 1091 38 1466 1492 1228 60

[VHEVS VACYY] 0] SJamsuy USHLIM 29T

suonsand paJeisun



26. Tripura 1 1 0 0 0 0 0 0 1
21. Uttar Pradesh 8357 26609 20365 4952 10426 33007 25644 3276 11444
28. Uttarakhand 80 104 N A 65 71 67 3 9%
29. West Bengal 150 130 129 0 119 140 162 0 138
ToTaL STATE(S) 38613 68254 59782 8843 40743 76925 65863 7001 43122
30.  Andaman and 0 0 0 0 0 0 0 0 0
Nicobar Islands
31 Chandigarh 1 0 0 0 1 0 0 0 1
32. Dadra and 0 0 0 0 0 0 0 0 0
Nagar Haveli
33.  Daman and Diu 2 0 0 0 0 0 0 0 0
34. Delhi 51 35 4 1 4 64 51 0 48
35. Lakshadweep 0 0 0 0 0 0 0 0 0
36. Puducherry 3 12 n 0 3 9 10 0 2
TotaL (UTs) 57 47 52 1 58 73 61 0 8l
TotaL (ALL Inpia) 38670 68301 59834 8844 40801 76998 65924 7001 43203

*- Now UTs of Jammu and Kashmir and Ladakh

Source: Crime in India

0] SI9MSUY USNILIM
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Statement-11

State/UT-wise Cases Registered (CR) Persons Arrested (PAR), Persons Chargesheeted (PCS) and Persons Convicted (PCV) under
Total Crime against Scheduled Tribes (STs) during 2015-2017

SI. No.  State/UT 2015 2016 2017

CR PAR PCS PCV CR PAR PCS PCV CR PAR PCS PCV

0] SIBMSUY USNLIM 9T

1 2 3 4 5 6 7 8 9 10 n 12 13 14

1 Andhra Pradesh 362 294 268 8 405 451 290 2 341 540 423 3
2 Arunachal Pradesh 1 0 0 0 1 0 0 1 0 0 0 0
3 Assam 0 0 0 0 1 1 1 0 65 65 49 0
4 Bihar 5 5 61 2 25 8 64 6 80 139 58 1
5. Chhattisgarh 373 627 680 140 402 602 576 3 399 576 607 117
6. Goa 8 4 7 0 n 4 3 0 2 0 2 0
7. Gujarat 248 704 678 6 281 712 678 4 319 890 820 4
8. Haryana 0 0 0 0 0 0 0 0 0 0 0 0
9 Himachal Pradesh 6 7 10 0 2 4 3 0 3 19 12 0
10.  Jammu and Kashmir* 0 0 0 0 0 0 0 0 0 0 0 0

[VHEVS VACYY]

suonsand paJeisun
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Jharkhand
Karnataka
Kerala
Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland
Odisha
Punjab
Rajasthan
Sikkim

Tamil Nadu
Telangana

Tripura

266

165

1358

482

691

1409

&

161

2393

291

766

138

2404

869

739

976

4

322

280

374

182

1823

403

681

1195

375

277

726

179

3119

1064

4

207

149

3110

991

801

1065

(&)

237

401

144

2289

187

837

157

3668

1009

164

823

129

3732

731

723

934

39
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o
o o o o o o

o

1 2 3 4
27.  Uttar Pradesh 6 9
28.  Uttarakhand 6 2
29.  West Bengal S 70
ToTAL STATE (s) 6270 8544
30.  Andaman and Nicobar 3 16
Islands
31.  Chandigarh 0 0
32.  Dadra and Nagar Haveli 3 2
33.  Daman and Diu 0 0
34.  Delhi 0 0
35.  Lakshadweep 0 0
36.  Puducherry 0 0
TotaL (UTs) 6 18

o |o o o o o o

o

TotaL (All India) 6276 8562

13 14
231 2
n 2
116 1
10013 1008
4 7
0 0
14 0
0 0
4 0
0 0
0 0
2 7
10035 1015

Source: Crime in India

*- Now UTs of Jammu and Kashmir and Ladakh
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Loss of lives and property due to floods in Assam

396. SHRI RIPUN BORA: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether it is a fact that an Inter-Ministerial team of Government of India
has visited Assam to asses the demage and loss of the human lives and ‘property
in the flood affected areas of the State;

(b) if so, the details of findings of the team and the action proposed as a result
of its findings;

(c) the action taken by Government on the findings of the team; and

(d) the steps taken by Government towards permanent solution to the perennial
problem of floods in Assam?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) to (c) The Government of India has taken a significant decision
on 19.08.2019 that the Inter Ministerial Central Team (IMCT) will henceforth be
constituted immediately in the aftermath of any natural calamity of severe nature, and
even before receipt of memorandum from the State Government, which will visit the
affected areas of the States so as to have the first hand assessment of the damages
caused and the relief work carried out by the State Administration. Earlier, IMCT used

to visit the affected State only after the receipt of memorandum from the State.

Accordingly, Ministry of Home Affairs, has constituted IMCT for Assam, which
visited the State from 3rd - 6th September, 2019 for an on-the-spot assessment of damages
caused by the floods of 2019. Upon receipt of the final memorandum from the
Government of Assam on 4th November, 2019, the IMCT has again visited the State
from 13th-15th November 2019 for detailed assessment of damages caused by floods
of 2019. Additional financial assistance from the National Disaster Response Fund

(NDRF) is considered after receipt of the Report of IMCT as per laid down procedure.

(d) The Schemes for flood and erosion control are planned, funded and executed
by the State Governments concerned. The role of the Central Government is of a technical,
catalytic and promotional nature. The Central Government has initiated various measures

for assisting the States in the management of floods. The Central Government also
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supports the Scheme 'Flood Management Programme', which is implemented by the
State Water Resources Departments. It seeks to improve the existing disaster management
practices, mitigation, control and help to reduce the adverse impact of perennial problem

of floods in the country including in the State of Assam.
Floods in Madhya Pradesh

397. SHRI DIGVIJAYA SINGH: Will the Minister of HOME AFFAIRS be pleased

to state:

(@ whether there has been unprecedented flood in Madhya Pradesh and because
of which there is huge loss of crops, roads and other infrastructure in the State of
Madhya Pradesh;

(b) whether Government has received a memorandum from the State Government
of Madhya Pradesh; and

(c) if so, what action Government has taken and how much funds have been

allocated as relief for the State of Madhya Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) to (c) During South-west Monsoon, 2019, various areas of
Madhya Pradesh are reported to have been affected by floods. The Ministry of Home
Affairs, before the receipt of Memorandum from the State Government, has constituted
an Inter Ministerial Central Team (IMCT) for on-the-spot assessment of damages, which
have visited the State on 19-20 September, 2019. Memorandum from the Government
of Madhya Pradesh, seeking an assistance of ¥6621.28 crore from National Disaster
Response Fund (NDRF), was received on 1st October, 2019. Upon receipt of memorandum,
IMCT visited the State again on 14-16 October, 2019. Upon receipt of the IMCT report,
the additional financial assistance from NDRF may be provided to the State as per

extant procedure and guidelines and norms.
NRC to identify illegal migrants in Assam

398. SHRI DIGVIJAYA SINGH: Will the Minister of HOME AFFAIRS be pleased

to state:

(@ whether recently the Central Government and the State Government of Assam
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under the guidance of Hon. Supreme Court prepared the National Register of Citizens

in Assam to identify illegal migrants in Assam; and

(b) how many illegal migrants have been identified and how many of them were

deported and if they have not been deported, what is the reason behind it?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) and (b) The National Register of Indian Citizens (NRIC) is
being updated in the State of Assam under the provisions of The Citizenship Act,
1955 and the provisions contained in the Schedule framed under Rule 4A of The

Citizenship (Registration of Citizens and issue of National Identity Cards) Rules, 2003.

Complete Draft NRIC in Assam was published on 30th July, 2018. The final
NRIC has been published on 31st August 2019 after the disposal of claims and

objections.

Any person, not satisfied with the outcome of the decisions of the claims and
objections may prefer appeal, before a designated Foreigners Tribunal constituted under
The Foreigners (Tribunal) Order, 1964, within a period of 120 days from the date of
such order, and after the disposal of appeal by the Tribunals, the names shall be included

or deleted, as the case may be, in the NRIC of the State of Assam.

Matter of deportation may arise only after the disposal of appeals by the Foreigners
Tribunal. Powers vested in the Central Government to deport an illegal migrant under
section 3(2)(c) of the Foreigners Act, 1946 have been entrusted to Government of Assam
under article 258(1) of the Constitution of India. Therefore, the Government of Assam

is competent to deport an illegal migrant after his nationality is verified, if so required.
Accidental deaths and suicides report of NCRB

399. SHRI AMAR PATNAIK: Will the Minister of HOME AFFAIRS be pleased

to state:

(@ whether the discrepancies identified in the National Crime Records Bureau
(NCRB) report on 'Accidental Deaths and Suicides' for the year 2016 have been rectified;

(b) if so, when the NCRB intends to publish the ADSI report for year, 2016;

and
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(c) if not, then which are the concerned States/Union Territories for which

discrepancies were identified in the data submitted?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (c) NCRB has released "Accidental Deaths and Suicides in
India 2016". Report on 7th November 2019 after getting the data vetted from the States/

Union Territories.
Funds released under Special Central Assistance

400. SHRI AMAR PATNAIK: Will the Minister of HOME AFFAIRS be pleased

to state:

(@ the details of funds released under the Special Central Assistance (SCA)
for the most Left Wing Extremism (LWE) affected districts for the State of Odisha in
the year, 2019;

(b) whether there has been any change in the number of LWE affected districts
in the State of Odisha, Jharkhand, Chhattisgarh and Andhra Pradesh, if so, the details

thereof; and

(c) which districts of Odisha have seen the largest decline of LWE influence,

the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) An amount of ¥ 66.67 Crore has been released to Odisha under
the Special Central Assistance (SCA) scheme in 2019.

(b) In areview of LWE affected districts, the number of affected districts have
been reduced from 126 to 90. The details of the districts for Odisha, Jharkhand,
Chhattisgarh and Andhra Pradesh is given in Statement (See below).

(¢) From 2014 to 2018, there has been 27% reduction in LWE related incidents
in Odisha, Keonjhar, Mayurbhanj, Ganjam, Gajapati, Dhenkanal and Jajpur districts were
removed from the list of Security Related Expenditure (SRE) Scheme in 2018 due to

significant improvement in LWE scenario.



Statement

Revision of LWE affected districts: 01 April 2018

Sl.  State LWE affected Districts Excluded Included LWE affected Districts

No. Prior to Review Post-Review

1 2 3 4 5 6

1. Andhra Pradesh 08 03 01 06
Anantapur, East Godavari, Prakasam, West East Godavari, Guntur, Srikakuiam,
Guntur, Kurnool, Prakasam, Kurnool Godavari Visakhapatnam, Vizianagaram, West
Srikakulam, Visakhapatnam Anantapur Godavari.
and Vizianagaram.

2. Chhattisgarh 16 03 01 14
Bastar, Bijapur, Dantewada, Sarguja, Kabirdham Balod, Balrampur, Bastar, Bijapur,
Jashpur, Kanker, Korea, Korea, Dantewada, Dhamtari, Gariyaband,
Narayanpur, Rajnandgaon, Jashpur, Kanker, Kondagaon, Mahasamund,
Sarguja, Dhamtari, Mahasamund, Narayanpur, Rajnandgaon, Sukma,
Gariyaband, Balod, Sukma, Kabirdham
Kondagaon and Balrampur.

3. Jharkhand 21 02 19

Bokaro, Chatra, Dhanbad,
East Singhbhum, Garhwa,

Deogarh, Pakur

Bokaro, Chatra, Dhanbad, East
Singhbhum, Garhwa, Giridih, Gumla,
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1 2 3 4 5 6
Giridih, Gumla, Hazaribagh, Hazaribagh, Koderma, Latehar,
Koderma, Latehar, Lohardagga, Lohardagga, Palamu, Ranchi,
Palamu, Ranchi, Simdega, Simdega, Saraikela-Kharaswan, West
Saraikela-Kharaswan, West Singhbhum, Khunti, Ramgarh,
Singhbhum, Khunti, Ramgarh, Dumka
Dumka, Deoghar and Pakur.

4. Odisha 19 06 02 15
Gajapati, Ganjam, Keonjhar, Keonjhar, Angul, Koraput, Malkangiri, Nabrangpur,
Koraput, Malkangiri, Mayurbhanj, Mayurbhanj, Boudh Rayagada, Sambhalpur, Sundargarh,

Navrangpur, Rayagada, Sambhalpur, Ganjam,
Sundargarh, Nayagarh, Kandhamal, Gajapati,
Deogarh, Jajpur, Dhenkanal, Dhenkanal,
Kalahandi, Nuapada, Bargarh Jajpur
and Bolangir

Nayagarh, Kondhamal, Deogarh,
Kalahandi, Nuapada, Bargarh,
Bolangir, Angul, Boudh
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Cyber police stations and cyber crime cells

401. SHRI PARIMAL NATHWANI: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ how many cyber police stations and cyber crime cells have been set up
in the country, State-wise and whether any proposal is there for setting up additional
courts to deal with cyber-crimes;

(b) if so, the details thereof; and
(c) the follow up action taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) to (c): "Police" and "Public Order" are State subjects as per
the Constitution of India. The responsibility to maintain law and order, setting up of
cyber police stations, cyber crime cells and additional courts rests primarily with the
respective State/Union Territory Government. The State/UT Governments are competent
to deal with cyber crime offences under the extant provisions of law.

Ministry of Home Affairs (MHA) has issued an advisory dated 13.01.2018 to
all States/ Union Territories for setting up institutional arrangements for handling cyber
crime at State and District levels. Copy of the advisory is available on www.mha.gov.in.
All States have set up cyber cells at State level.

Further, MHA launched the online National Cyber Crime Reporting Portal,
www.cybercrime.gov.in to enable citizens to report complaints pertaining to all types
of cyber crimes with special focus on cyber crimes against women and children. Law
Enforcement Authorities of States have access to this data.

Metro rail services for smooth flow of traffic

1402. DR. SATYANARAYAN JATIYA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ the details of the places where metro rail services are being established
for smooth flow of traffic in the country and the details of the financial assistance
earmarked for this purpose; and

(b) the critical details of the utility of the built corridor which was made for
transporting urban traffic by passenger buses and the details of the status regarding
Madhya Pradesh and other States?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL HOUSING AND URBAN
AFFIRS (SHRI HARDEEP SINGH PURI): (a) The details of places where metro rail
services are being established and TotaL financial assistance earmarked for this purpose
are given in Statement (See below).

(b) Information is being collected and will be laid on the Table of the House.

tOriginal notice of the question was received in Hindi.



Statement

Details of places where Metro Rail Services are being established and Total financial

assistance earmarked for this purpose

SI. No  State/UT City Total approx Remarks
Central
Financial
Assistance
Earmarked
R incr)

1 2 3 4 5

1 West Bengal Kolkata 17,690.42 Metro Rail Projects being implemented by
Ministry of Railways in Kolkata including
Kolkata East West Metro Corridor fully
owned by Central Government.

2. Delhi Delhi (Three priority corridors 15, 616.80 Metro Rail Projects being implemented
of Delhi Metro Phase 1V) under equal equity participation of Central
Government and concerned State
Governemtn
3 Karnataka Bangalore 17,422.14
4. Tamil Nadu Chennai 2,854.00
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7.

8.

Kerala

Mabharashtra

Gujarat

Uttar Pradesh

Kochi
Mumbai (Line -3)

Mumbai (Line 2A, 2B, 4, 4A, 5,
6,7, 8,9 (7TA), 10, 11, 12, 13 & 14)

Nagpur

Pune (Phase - 1)

Pune (Pune Metro Line 3)

Ahmedabad & Gandhinagar

Surat
Kanpur

Agra

3,172.23
16, 662.20

Nil

6, 076.00

7,785.50

Nil

11, 786.52

7,329.49

7,519.32

5,638.12

Metro Rail Projects being imple-
mented by State Government/State
Organization under State Sector.

Metro Rail Projects being implemented
under equal equity participation of
Central Government and concerned
State Government.

Metro Rail Project being implemented
under Public Private Partnership (PPP)
Mode.

Metro Rail Projects being implemented
under equal equity participation of
Central Government and concerned
State Government.
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1 2 3 4 5
9. Madhya Pradesh Bhopal 4,657.78
Indore 4,476.36

10. Bihar Patna 7,361.24

11. Telangana Hyderabad 1, 458.00 Metro Rail Project being implemented
under Public Private Partnership (PPP)
Mode

12. Rajasthan Jaipur Nil Metro Rail Project being implemented

by State Government/ State Organi-
zation under State Sector
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Illegal colonies in Delhi

403. SHRI RAM SHAKAL.: Will the Minister of HOUSING AND URBAN AFFAIRS
be pleased to state:

(@ whether any study has been conducted about illegal colonies located in
rural areas of Delhi;

(b) if so, the details thereof;

(c) the steps taken by Government to legalize these illegal colonies, the details
thereof; and

(d) the funds allocated for the development of these colonies during the year
2019-20?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (c) A Committee headed by the
Lieutenant Governor of Delhi, was constituted by Government of India to recommend
the process for conferment or recognition of rights of ownership or transfer or mortgage
of property and thereby creating opportunity for redevelopment of such areas in a
planned manner. Based on the Report of the Committee, Regulations for conferring
or recognising ownership or mortgage or transfer rights to the residents of unauthorised
colonies have been notified by Delhi Development Authority (DDA) on 29th October,
2019, which are available at https://dda.org.in/tendernotices_docs/may2018/
ATT0000431102019.pdf. This notification gives the detailed process, list of unauthorised
colonies, applicable rates for different categories, etc., for conferment/ recognition of
the ownership rights and also the list of 69 colonies inhabited by the affluent sections
of the society, for which these Regulations will not be applicable.

(d) The information is being collected.
Shelter homes for urban homeless people in Gujarat

t404. SHRI NARANBHAI J. RATHWA: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state?

(@ the quantum of funds released for Gujarat during the last three years for
construction of shelter homes for urban homeless people and names of the schemes
under which these funds have been released;

tOriginal notice of the question was received in Hindi.
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(b) whether Government has set any target for above schemes;

(c) if so, the year-wise targets set during the last three years and the extent

to which those targets have been achieved, the details thereof; and

(d) whether the shelters meant for urban homeless people are being upgraded,

if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) It is the primary responsibility of
Governments of the States/ Union Territories to provide shelters for the urban homeless.
However, in order to complement the efforts of States/UTs, Ministry of Housing &
Urban Affairs is administering scheme of 'Shelter for Urban Homeless (SUH)' under
Deendayal Antyodaya Yojana - National Urban Livelihoods Mission (DAY-NULM),
through respective States/UTs. It focuses on providing permanent shelters equipped

with basic facilities to the urban homeless.

During the last three years starting from 2016-17 to 2018-19, under DAY-NULM
an amount of T 30.94 crore was released to State Government of Gujarat in a consolidated
manner. Out of this they were allowed to apportion appropriate amount for utilization
under SUH.

(b) and (c) The State level Project Sanctioning Committee (PSC) approves proposals
for construction, refurbishment and appropriate operations & management (O&M) cost
for shelters. As reported by State Government of Gujarat, the year-wise targets and

achievements are as under:

Year Target Shelters Sanctioned by PSC Shelters Functional
2016-17 5 0 0
2017-18 15 17 10
2018-19 16 64 25
TotaL K§ 81 35

(d) The shelters under SUH are established with certain facilities/ amenities for
dignified living of urban homeless. These, inter-alia, include well ventilated rooms,

water arrangements and sanitation, bathing and toilet facilities, standard lighting, fire
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protection measures, first-aid kit, regular cleaning of blankets, common kitchen, personal

lockers, common recreation space and CCTV cameras at entry and exit points for security.
Programmes and schemes for urban development

405. SHRI MANAS RANJAN BHUNIA: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@ whether Government of India has many development programmes for Urban
Development and small cities, if so, the list of the schemes for the Urban Development;

and

(b) the amount of money allocated for the schemes for the different States

separately, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) The Ministry of Housing and Urban
Affairs (MoHUA) facilitates and assists States/Union Territories (UTs), through its
flagship Missions - Swachh Bharat Mission-Urban (SBM-U), Atal Mission for
Rejuvenation and Urban Transformation (AMRUT), Smart Cities Mission (SCM), and
Pradhan Mantri Awas Yojana (Urban) (PMAY-U) and Deendayal Antyodaya Yojana-
National Urban Livelihoods Mission (DAY-NULM) and Metro Rail Projects to improve
urban infrastructure and enhance the quality of life in cities and towns covered under
these Missions.

(b) Funds allocated for these programmes State-wise are given in the following

Statement.
Statement
Atal Mission for Rejuvenation and Urban Transformation (AMRUT)

(All figures in T crore)

SI. No.  States/UTs Committed Central Assistance
1 2 3
1 Andhra Pradesh 1, 056.62

2. Arunachal Pradesh 126.22
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1 2 3

3. Assam 591.42
4. Bihar 1,164.80
5. Chhattisgarh 1,009.74
6. Goa 10458
7. Gujarat 2,069.96
8. Haryana 76451
9. Himachal Pradesh 274.07
10. Jammu and Kashmir 533.72
11. Jharkhand 566.17
12, Karnataka 2,318.79
13. Kerala 1,161.20
14. Madhya Pradesh 2,592.86
15. Maharashtra 3,534.08
16. Manipur 162.28
17. Meghalaya 7212
18. Mizoram 126.22
19. Nagaland 108.19
20. Odisha 796.97
21. Punjab 1,204.47
22. Rajasthan 1,541.95
23. Sikkim 36.06
24, Tamil Nadu 4,756.58
25. Telangana 832.60
26. Tripura 13343
27. Uttar Pradesh 4,922.46
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1 2 3
28. Uttarakhand 533.72
29. West Bengal 1,929.32
30. Andaman and Nicobar Islands 10.82
3L Chandigarh 54.09
32 Dadra Nagar Haveli 10.82
33 Daman and Diu 18.03
3A. Delhi 802.31
35. Lakshadweep 361
36. Puducherry 64.91
ToTAL 35, 989.70

* The UT of Chandigarh has revised its approved SAAP from 95.07 crore to 56, 95 crore.

Swachh Bharat Mission-Urban (SBM-U)

(crores)

SI. No.  State/UT Mission Allocation (% in crore)
1 2 3

1 Andaman and Nicobar Islands 352

2. Andhra Pradesh 571.33

3. Arunachal Pradesh 27.78

4, Assam 220.80

5. Bihar 583.68

6. Chandigarh 28.02

7. Chhattisgarh 357.85

8. Dadra and Nagar Haveli 363

9. Daman and Diu 2.56

10. Delhi 349.75
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1 2 3
11. Goa 17.09
12, Gujarat 834.15
13. Haryana 317.08
14. Himachal Pradesh 34.95
15. Jammu and Kashmir 151.63
16. Jharkhand 258.71
17. Karnataka 1017.96
18. Kerala 219.99
19. Madhya Pradesh 920.04
20. Maharashtra 1677.80
21. Manipur 53.10
22. Meghalaya 22.62
23. Mizoram 3752
24, Nagaland 3331
25. Odisha 37202
26. Puducherry 2894
27. Punjab 364.02
28. Rajasthan 705.46
29. Sikkim 952
30. Tamil Nadu 157450
3L Telangana 41374
32. Tripura 50.07
33 Uttar Pradesh 1740.98
34. Uttarakhand 98.00
35. West Bengal 911.34
TotAL 14013.46
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Pradhan Mantri Awas Yojana-Urban (PMAY-U)

Sl. No.  State/UTs Central Assistance Sanctioned (T in crore)
1 2 3
1 Andaman and Nicobar Islands (UT) 9.18
2. Andhra Pradesh 20, 756.26
3. Arunachal Pradesh 162.82
4, Assam 1, 458.90
5. Bihar 4,705.52
6. Chandigarh (UT) 6.47
7. Chhattisgarh 3,821.85
8. Dadra and Nagar Haveli (UT) 86.05
9. Daman and Diu (UT) 2224
10. Delhi (UT) 361.23
11. Goa 16.28
12, Gujarat 10, 373.02
13. Haryana 4,235.32
14. Himachal Pradesh 174.75
15. Jammu and Kashmir 692.50
16. Jharkhand 2,940.61
17. Karnataka 9, 378.50
18. Kerala 1,975.78
19. Ladakh (UT) 36.68
20. Lakshadweep (UT) -
21, Madhya Pradesh 11, 682.09
22, Maharashtra 17, 603.55

23. Manipur 642.71




184  Written Answers to

[RAJYA SABHA]

Unstarred Questions

1 2 3
24, Meghalaya 7042
25. Mizoram 463.64
26. Nagaland 505.95
27. Odisha 2,231.90
28. Puducherry (UT) 203.29
29. Punjab 1, 229.55
30. Rajasthan 3,249.22
31 Sikkim 818
32. Tamil Nadu 11, 267.03
33 Telangana 3,422.98
34. Tripura 1,242.75
35. Uttar Pradesh 22,271.64
36. Uttarakhand 688.68
37. West Bengal 6, 280.68
ToTtaL 1,44, 278.68*

*Excluding additional interest subvention subsidy of ¥ 1,670 crore sanctioned recently to Central
Nodal Agencies (CNAs) for disbursement.

Deendayal Antyodaya Yojana-National Urban Livelihoods Mission

(DAY-NULM)

SI.No  States/UTs Budget allocation 2019-20 (R in lakh)
1 2 3

1 Andhra Pradesh 8645.00

2. Bihar 4144.00

3 Chhattisgarh 2839.00

4, Goa 453.36

5. Gujarat 1636.44




Written Answers to

[20 November, 2019]

Unstarred Questions

1 2 0

6. Haryana 3950.03
7. Himachal Pradesh 180.70
8. Jammu and Kashmir 1156.00
9. Jharkhand 2170.00
10. Karnataka 2194.16
11. Kerala 2012.00
12, Madhya Pradesh 6506.19
13. Maharashtra 0.00
14. Odisha 1909.88
15. Punjab 1090.14
16. Rajasthan 5081.00
17. Tamil Nadu 10848.42
18. Telangana 4213.00
19. Uttar Pradesh 13141.00
20. Uttarakhand 704.34
21. West Bengal 3439.15
22. Delhi 0.00
23 Puducherry 474.00
24, Andaman and Nicobar Islands 0.00
25. Chandigarh 411.00
26. Dadra and Nagar Haveli 0.00
27. Daman and Diu 0.00
28. Arunachal Pradesh 479.32
29. Assam 1981.90
30. Manipur 486.52
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1 2 3
3L Meghalaya 0.00
32. Mizoram 57052
33. Nagaland 456.34
34. Sikkim 34349
35. Tripura 905.00
TotAL 82421.90

Smart City Mission (SCM)

A Total of 5,151 projects worth of T 2,05,018 crore have been proposed by these
cities as part of their Smart City Proposals (SCP) that are under various stages of
implementation. As of 15th November 2019, 4,178 projects worth ¥ 1,49,519 crore have
been tendered out, of which work orders for 3,376 projects worth ¥ 1,05,458 crore have
been issued and 1,296 projects worth ¥ 23,170 crore have been completed. As per
Smart Cities Mission guidelines the Central Government proposes to give financial
support to the extent of ¥ 48,000 crore over five years i.e. an average of ¥ 500 crore

per city over the Mission period.
Dedicated corridor for pedestrians and cyclists in Delhi

406. SHRI G.C. CHANDRA SHEKHAR: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@ whether the Delhi Development Authority (DDA) is planning to build a

dedicated corridor for pedestrians and cyclists, if so, the details thereof;

(b)  whether the DDA plans to build the 'Delhi Cyclewalk' as a 33 km long dedicated
track for cyclists and pedestrians, with four corridors connecting Tughlagabad, Greater

Kailash, Nehru Place and Delhi Secretariat, if so, the details thereof;

(c) whether the DDA also plans to start a bike sharing project on the dedicated

corridor, if so, the details thereof; and

(d) the steps being taken by Government in this regard?
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THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (d) The project regarding Delhi Cycle
Walk is in conceptual stage.

Interest subsidy on housing loan

407. SHRI M.P. VEERENDRA KUMAR: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@ whether interest subvention on housing loan for the purchase/ construction
of houses is being provided by Union Government;

(b) if so, the details thereof; and

(c) the number of beneficiaries of the scheme in Kerala during the last three

years?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) Yes, Sir. The Government is
providing interest subvention on housing loans for purchase/construction of houses
through Credit Linked Subsidy Scheme (CLSS) component of Pradhan Mantri Awas
Yojna (Urban) [PMAY (U)]. CLSS for Economically Weaker Section (EWS)/ Low Income
Group (LIG) is effective from 17.06.2015 and for Middle Income Group (MIG) it is effective
from 01.01.2017. The scheme for MIG, approved initially for one year, has been extended
upto 31.03.2020.

The main features of scheme are given in Statement (See below).

(€) The details about number of beneficiaries of the scheme in Kerala during
last three years are given below:

SI. No. Details FY. FY. EY.
2016-17 2017-18 2018-19

1 Number of Beneficiaries 259 1,301 5, 366
under EWS/LIG

2. Number of Beneficiaries under MIG - 128 1,183




Statement

Main features of Credit Linked Subsidy Scheme (CLSS) component of
Pradhan Mantri Awas Yojna (Urban) [PMAY(U)]

Sl. No. Particulars Category
EWS/LIG MIG-I MIG-II
1 Household Income (X Per Annum) Up to 3,00,000 for Between 600,001 Between 12,00,001 to
EWS and between 3,00,001 to 12,00,000 18,00,000
to 6,00,000 for LIG
2. Interest Subsidy (% p.a) 6.5% 4% 3%
3 Maximum loan tenure (in years) 20 20 20
4, Eligible Housing Loan Amount for
Interest Subsidy (%) 6,00,000* 9, 00, 000* 12, 00, 000*
5. Dwelling Unit Carpet Area (Square 30/60 *# Up to 160 Up to 200
metre)
6. Purposeax Acquisition/construction Acquisition/construction of  Acquisition/construction
of house (including repurchase) house (including of house (including
and for incremental housing repurchase) repurchase)
7. Discount Rate for Net Present 9% 9% 9%
Value (NPV) calculation of interest
subsidy
8. Upfront Amount for Subsidy 2,67, 280 2, 35, 000 2, 30, 000

(approximately in ¥)

*Loans beyond this limit will be at non-subsidised rates

# The beneficiary, at his/her discretion, can build a house of larger area but interest subvention would be limited to first 36 lakh only.
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Model cities to be developed in country

1408. SHRI NARAYAN RANE: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ the names of the cities which are declared to be developed as model cities

by Government;

(b)  whether the cities of districts of Konkan region in Maharashtra are included

in these cities; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) There are no cities declared to be developed
as ‘model cities’ by the Government. However, the Government, through Smart Cities
Mission (SCM), has selected 100 cities to be developed as 'Smart Cities', the names

of which are given in Statement (See below).

(b) Kalyan Dombivali and Thane are the two cities from the Konkan Region
of Maharashtra included in SCM.

(€) The TotaL number of 100 Smart Cities has been distributed among the States
and Union Territories (UTs) on the basis of an equitable criteria giving equal weightage
(50:50) to urban population of the States/UTs and the number of statutory towns in
the States/UTs. Based on this formula, ten potential Smart Cities were allocated to
the State of Maharashtra. Accordingly, Government of Maharashtra conducted the
intra-State competition and shortlisted ten Smart Cities i.e. Pimpri Chinchwad, Nashik,
Thane, Greater Mumbai, Amravati, Solapur, Nagpur, Kalyan-Dombivali, Aurangabad and
Pune. Based on the nation-wide Challenge process, eight cities namely Pimpri
Chinchwad, Nashik, Thane, Solapur, Nagpur, Kalyan-Dombivali, Aurangabad and Pune
were selected from the State of Maharashtra to be developed as Smart Cities.
Presently, there is no proposal to include more number of cities under Smart Cities

Mission.

tOriginal notice of the question was received in Hindi.
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List of Cities selected in various rounds under
Smart Cities Mission - State-wise

SI. No. State/UT Cities selected in various rounds
1 2 3
1 Andaman and Nicobar Islands 1. Port Blair
2. Andhra Pradesh 1. Vishakhapatnam
2. Tirupati
3. Kakinada
4. Amaravati
3 Arunachal Pradesh 1. Pasighat
2. ltanagar
4, Assam 1. Guwahati
5. Bihar 1. Muzaffarpur
2. Bhagalpur
3. Patna
4. Biharsharif
6. Chandigarh 1. Chandigarh
7. Chhattisgarh 1. Raipur
2. Bilaspur
3. Atalnagar (erstwhile Naya Raipur)
8. Daman and Diu 1. Diu
9. Dadra and Nagar Haveli 1. Silvassa
10. Delhi 1. New Delhi Municipal Council
11. Goa 1. Panaji
12, Gujarat 1. Gandhinagar
2. Ahmedabad

. Surat
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13.

14.

15.

16.
17.

18.

19.
20.

Haryana

Himachal Pradesh

Jammu and Kashmir

Jharkhand

Karnataka

Kerala

Lakshadweep
Madhya Pradesh

[o2 B & 2 B

o o0 AW

. Vadodara

. Rajkot

. Dahod

. Karnal

. Faridabad

. Dharamshala
. Shimla

. Jammu

. Srinagar

. Ranchi

. Mangaluru

. Belagavi

. Shivamogga
. Hubballi-Dharwad
. Tumakuru

. Davanegere
. Bangalore

. Kochi

. Thiruvananthapuram
. Kavaratti

. Bhopal

. Indore

. Jabalpur

. Gwalior

. Sagar

. Satna

. Ujjain
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2

3

21.

22.
23.
24,
25.
26.

27.

28.

29.

30.

3L

Mabharashtra

Manipur
Meghalaya
Mizoram
Nagaland
Odisha

Puducherry

Punjab

Rajasthan

Sikkim

Tamil Nadu

1.
1.
1.

. Pimpri Chinchwad
. Nashik

. Thane

. Solapur

. Nagpur

. Kalyan-Dombivali
. Aurangabad

. Pune

. Imphal

Shillong
Aizawl

Kohima

. Bhubaneshwar
. Rourkela

. Puducherry
. Ludhiana

. Jalandhar

. Amritsar

. Jaipur

. Udaipur

. Kota

. Ajmer

. Namchi

. Gangtok

. Tiruchirapalli
. Tirunelveli

. Thanjavur
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4. Tiruppur
5. Salem
6. Vellore
7. Coimbatore
8. Madurai
9. Thoothukudi
10. Chennai
11. Erode
32 Telangana . Karimnagar
. Greater Warangal
33 Tripura . Agartala
34. Uttar Pradesh . Aligarh
. Jhansi

. Kanpur

1
2
1
1
2
3
4. Prayagraj (erstwhile Allahabad)
5. Lucknow
6. Varanasi
7. Agra
8. Bareilly
9. Moradabad
10. Saharanpur
35. Uttarakhand 1. Dehradun

36. West Bengal 1. New Town Kolkata

TotaL 100

Earthquake-resistant housing

409. SHRI SASMIT PATRA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ the measures undertaken to bring about earthquake-resistant housing in the
country;
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(b) the degree of progress/achievement in realizing earthquake-resistant housing

across the country; and

(c) whether Government is proposing to bring about a legislation to ensure
earthquake-resistant housing in the country?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): () to (c) The Bureau of Indian Standards
(BIS) has brought out a series of Indian Standards for earthquake resistant design
and construction of buildings. The National Building Code (NBC) of India, through
its various sections also provides provisions for disaster resistant planning and
construction of buildings. The NBC of India 2016 has necessary administrative and
technical provisions for safety of structures against earthquakes and other hazards.
Earthquake resistant codes and relevant provisions of NBC are required to be followed

mandatorily for safety against earthquake hazards.

Further, Pradhan Mantri Awas Yojana - Housing for All (Urban) Mission scheme
guidelines stipulates that the houses under the Mission should be designed and
constructed to meet the requirements of structural safety against earthquake, flood,
cyclone, landslides etc. conforming to NBC and other relevant BIS codes. Besides
the above, the Vulnerability Atlas of India that gives State-wise hazard maps with respect
to different types of hazards based on the materials used for walling and roofing of
the building is periodically revised and guidelines, manuals on earthquake resistant
design and construction of housing are brought out.

In order to create awareness and educate the various stakeholders, Building
Materials and Technology Promotion Council (BMTPC), an autonomous organization
under the aegis of Ministry of Housing and Urban Affairs has recently started e-learning
course on Vulnerability Atlas of India.

A National Disaster Management Plan has already been drawn by National Disaster
Management Authority (NDMA), Ministry of Home Affairs in 2016 with the vision
"Make India disaster resilient, achieve substantial disaster risk reduction, and
significantly decrease the losses of life, livelihoods and assets - economic, physical,
social, cultural, and environmental - by maximizing the ability to cope with disasters

at all levels of administration as well as among communities".
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Illegal buildings in the cities

1410. SHRI LAL SINH VADODIA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether it is a fact that almost all the cities of the country are full of illegal

buildings;

(b) if so, whether Government is considering to take any step to prevent them

before their construction to save money, labour and time; and
(c) if so, the details of such steps and by when and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) Urban Development is a state subject
and all kinds of construction activities are regulated by the specific Building Bye Laws
of the respective state or city.

(b) and (c) The respective urban local bodies and urban development authorities
monitor and regulate the construction activities by granting construction permissions.
They are empowered to take action to curb illegal construction as per the provisions
of respective Building Bye Laws.

Increasing prices of houses in the country

1411. SHRI LAL SINH VADODIA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether it is a fact that the price of houses is increasing continuously in
the cities of the country;

(b) if so, whether it is also a fact that they are not being sold due to this

reason;
(c) if so, whether Government is considering on reducing their prices; and

(d) if so, to what extent it would be reduced and by when and if not, the reasons

therefor?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (d) Ministry of Housing and Urban
Affairs does not maintain data of prices of houses. The prices of houses are determined
by the market forces based on demand and supply.

Addressing ever growing urban migration in the country

412. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of HOUSING
AND URBAN AFFAIRS be pleased to state:

(@ the major schemes of Ministry aimed at addressing ever growing urban
migration in the country;

(b) the allocations made to address migration problem across the country and
the funds spent/unspent during the last three years, years-wise. State-wise and scheme-
wise, details thereof;

(c) the unspent allocations during the above period, the reasons therefor; and

(d) the action initiated against those who failed to spend he allocations during
this period?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) The Ministry of Housing and Urban
Affairs (MoHUA) does not have any scheme to address urban migration. However,
the Ministry facilitates and assists States/Union Territories (UTs), through its flagship
Missions - Swachh Bharat Mission-Urban (SBM-U), Atal Mission for Rejuvenation
and Urban Transformation (AMRUT), Smart Cities Mission (SCM), and Pradhan Mantri
Awas Yojana (Urban) (PMAY-U) and Deendayal Antyodaya Yojana-National Urban
Livelihoods Mission (DAY-NULM) and Metro Rail Projects to improve urban
infrastructure and enhance the quality of life in cities and towns covered under these
Missions.

(b) to (d) Does not arise.
Redeveloping Lutyens' Delhi

413. PROF. M.V. RAJEEV GOWDA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ the detailed reasons for planning to redevelop the central vista along Raj
path, the Parliament and associated building in the vicinity;
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(b) the stakeholders consulted in the process, the details thereof;

(c) the members of the jury that awarded the contract to HCP Design, Planning
and Management Private Limited,;

(d) whether concerns were expressed by architects, conservationists and
historians about the changes affecting Lutyens' character and skyline, and consequently
New Delhi's aspirations of becoming a world heritage city; and

(e) the response to these concerns thereto?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (e) Parliament building was completed
in 1927 and is not able to accommodate the present day requirements of the Parliament
including providing independent office chambers to Members of Parliament. Offices
of the Central Government are located in different places impacting the efficiency of
functioning of Ministries. Further, many of these buildings have outlived their lives.
Therefore, in order to meet the current and future requirements of the Parliament, get
all offices of Central Government Secretariat at one place and improve the Central vista
as a world class public place, the proposal of development/ redevelopment of such
buildings and the vista has been taken up.

The work of comprehensive planning, designing and supervision has been awarded
by Central Public Works Department to HCP Design Planning and Management Pvt.
Ltd. following Quality cum Cost Based System (QCBS) Tendering System, that included
assessment of the project proposal of the firm by a jury consisting of architects, planners
and landscape designers. Consultation with all stakeholders including architects,
conservationists and historians is part of the process of preparing master plan for

development redevelopment.
Benefits to marginalised population under SCM

414. PROF. M.V. RAJEEV GOWDA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ the specific plans to ensure that the most marginalized population in cities
are able to benefit from the Smart Cities Mission (SCM), and plans to extend it for
all residents of India;
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(b) the specific benchmarks that a city must reach in order to be called 'smart’;
(¢) how Government is implementing and monitoring the mission;
(d) how projects under the mission relate to the Ease of Liveability Index; and

(e) the plan to improve basic services delivery especially with regard to water,

sanitation, electricity and housing?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) In the approach to the Smart Cities Mission
(SCM), the objective is to promote cities that provide core infrastructure and give
a decent quality of life to its citizens, a clean and sustainable environment and application
of ‘smart” Solutions. The focus is on sustainable and inclusive development through
a mix of pan-city development works which positively affect the lives of people of
all abilities and ages from every socio-economic class and area-based development
works focussed on developing physical infrastructure in compact areas which act as
replicable models for other parts of the city.

(b) The conceptualisation of the Smart City varies from city to city and country
to country, depending on the level of development, willingness to change and reform,
resources and aspirations of citizens. In the Indian context, a Smart City provides for
the comprehensive development of urban areas represented by the four pillars of
institutional, physical, social and economic infrastructure. The citizens' aspirations are
captured in their Smart City Proposals and their performance is benchmarked on its

achievements.

(c) The implementation of the Smart Cities Mission at the city level is done
by a Special Purpose Vehicle (SPV) created for the purpose. The SPVs plan, appraise,
approve, implement, manage, operate, monitor and evaluate their Smart City projects.
At State level, State level High Powered Steering Committee (HPSC) chaired by the
Chief Secretary has been established, besides, Ministry of Housing and Urban Affairs
Nominee Directors on the Boards of SPVs are also monitoring the progress in respective
cities on a regular basis. The Ministry regularly interacts with the States / Smart Cities
through video conferences, review meetings, field visits, regional workshops etc. at
various levels to assess the performance of the cities and to handhold them for improving

the same. Besides, the guidance of domain experts participating in the regional
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workshops, cities also benefit from peer-to-peer learning during these interactions. At
the national level, the implementation of Smart Cities Mission is being monitored by
an Apex Committee headed by Secretary, Ministry of Housing and Urban Affairs. The
Smart Cities are also regularly reporting implementation status of projects under SCM

through the Online-Management Information System (MIS).

(d) The first framework on 'Ease of Living' (EoL) Index for cities was launched
in June 2017 with the objective of framing an index to enable a shift to data driven
approach in urban planning and management and promote healthy competition among
cities. The first ever EoL Index, 2018 was launched in August, 2018. As a part of improving
the Index, a new Assessment Framework for EoL Index 2019, more focused on outcomes
and aims to assess the ease of living of citizens across three pillars has been launched
in February, 2019. These pillars are: Quality of Life, Economic Ability and Sustainability
which are further divided into 14 categories across 50 indicatrs. The Municipal
Performance Index (MPI), 2019 is a new initiative by the Ministry which seeks to examine
the sectoral performance of Municipalities across a set of 5 verticals namely Service,
Finance, Planning, Technology and Governance. The EoL, 2019 focuses on outcome
indicators, accompanied by MPI 2019 which would assess the performance of cities
based on enablers. The Ease of Living indicators are linked to Sustainable Development
Goals (SDGs) and this exercise will help our Country to track and achieve SDGs. The
Smart City Proposals of Smart Cities contain their aspirations and projects in order

to improve ease of living for their citizens.

(e) To improve basic services delivery especially with regard to water, sanitation,
electricity and housing, the Ministry has a three-level strategy i.e. at the first level,
the Ministry addresses the issue of affordable housing and sanitation including poverty
alleviation which are the three biggest challenges. The programs Deendayal Antyodaya
Yojana National Urban Livelihoods Mission (DAY-NULM), Pradhan Mantri Awas Yojana-
Urban-(PMAY-U) and Swachh Bharat Mission-Urban (SBM-U) are being implemented
in the Urban Local Bodies (ULBs). More than 4300 cities are being impacted through
these programmes. At the second level, basic infrastructure like water supply, sewerage/
septage management and green parks are the focus. The Government is implementing
these in 500 cities with 1 lakh and above population through the Atal Mission for
Rejuvenation and Urban Transformation (AMRUT) Mission. Finally, at the third level,
100 cities are being developed under the SCM to address ease of living by evolving
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new paradigm of urban governance with communities at the core and increased use
of digital technology to improve infrastructure, service delivery and resource utilization.
Thus, the Ministry is addressing key issues in urban areas through comprehensive
and structured programs and Missions and promotes convergence as a key strategy

of implementation.
Delay in handing over possession by DDA

415. SHRI RAJKUMAR DHOOT: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether it is a fact that inordinate delay was caused in handing over
possession of flats of Ganga, Yamuna, Narmada and Saraswati apartments in Vasant
Kunj, New Delhi by Delhi Development Authority (DDA);

(b) if so, the details thereof;

(c) whether DDA collected money from the allottees as deposit for maintenance

and repair works of these four societies;
(d) if so, the details thereof;

(e) whether the money has been spent by DDA in consultation with RWAs

with details of maintenance and repair undertaken so far; and
(H if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (f) Delhi Development Authority (DDA)
has informed that the draw for the Housing Scheme 2010 was held on 18.04.2011 and
demand letters in case of flats located at D-6 Vasant Kunj, New Delhi were issued
in the month of March 2012. It was publicized in the Brochure of Housing Scheme
2010 that the flats at D-6 Vasant Kunj are at advanced stage of completion. The demand
letters were issued only after completion of above mentioned flats. DDA collected "one
time maintenance charges” from the allottees of Ganga, Yamuna, Narmada and Saraswati
apartments in Vasant Kunj in the Housing Scheme of 2010 for various maintenance
works in the common area. A sum of ¥ 92.65 crores against Civil Maintenance only

have been collected by DDA for One Time Maintenance Charges from the allottees
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of Ganga, Yamuna, Narmada and Saraswati apartments in Vasant Kunj till March-2019.
DDA has to carry out maintenance activities for common area in these apartments

for a period upto 30 years.

Population of urban poor

416. DR. VIKAS MAHATME: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether the population of urban poor in the country is likely to touch 200
million in 2020 as per UN Habitat report;

(b) if so, the details thereof and the reaction of Government thereto;

(c) the reasons for increase in the persons living in the slums in urban areas

of the country; and
(d) the steps taken and proposed to be taken by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) No Sir.

(b) Does not arise.

(c) and (d) The aspiration for better economic opportunities drives the poor to
migrate from rural areas to urban areas. These migrants largely belong to un-skilled
or semi-skilled workforce. Consequently, the low wages earned by them forces them
to live in informal settlements. The Government of India has been making consistent
efforts to improve the lives of such persons in urban areas of the country through
various schemes and programmes such as National Urban Livelihood Mission (NULM)
and Pradhan Mantri Awas Yojana - Urban (PMAY)-U) Mission. The PMAY-U Mission
launched in 2015 seeks to address the issue of slums through one of its verticals
i.e. 'In-Situ" Slum Redevelopment (ISSR) under which 3.2 lakh houses have been
sanctioned till date and are at different stages of construction.

Proposal of new Parliament building

417. DR. ANIL AGRAWAL.: Will the Minister of HOUSING AND URBAN AFFAIRS
be pleased to state:

(@ whether Central Government has any proposal to build a new Parliament
building in the NCT of Delhi;
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(b) if so, the details thereof;
(c) whether any survey has been conducted in this regard; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (d) With the aim of development/
redevelopment of Parliament building to cater to the present and future requirements,
including providing independent office chambers to the Members of Parliament, a
consultant firm has been engaged by Central Public Works Department (CPWD) for
comprehensive Architectural and Engineering Planning, Designing and Supervision.
Survey of the area is part of this consultancy. Consultations with all stakeholders
including architects, conservationists and historians is part of the process of preparing

the Master Plan for Development/ Redevelopment.

Houses provided under PMAY

1418. MS. SAROJ PANDEY: Will the Minister of HOUSING AND URBAN AFFAIRS

be pleased to state:

(@ the Total number of houses to be provided to the urban poor throughout
the country under Pradhan Mantri Awas Yojana (Urban) (PMAY (U));

(b) whether there is a timeline fixed for the same and if so, the details thereof;

and

(c) the place-wise details of the number of houses allotted to the urban poor,

under this scheme till date and the Total expenditure incurred on the same till date?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (c) In pursuance of the Government's
vision of "Housing for All" by 2022, the Ministry of Housing and Urban Affairs is
implementing Pradhan Mantri Awas Yojana (Urban) [PMAY (U)] since 25.06.2015 for
addressing the housing requirement of the people belonging to Economically Weaker
Section (EWS), Lower Income Group (LIG) and Middle Income Group (MIG) categories
in urban areas. States/Union Territories (UTs)have undertaken demand survey under
the Scheme for assessing actual demand of housing. The validated demand reported

by States/UTs so far is around 112 lakhs. Based on the project proposals received
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so far from the States/UTs, Central Assistance of ¥ 1,45,949 crore has been sanctioned
for construction of 93,00,949 houses which includes ¥ 1,39,428 crore for construction
of 90,25,267 houses for the beneficiaries belonging to EWS/LIG categories, under the
Scheme. Out of ToTaL approved Central Assistance, ¥ 57,896 crore have been released
to the States/UTs including ¥ 51,375 crore for EWS/LIG. Further, States/UTs have also
been requested to get the project proposals for all their remaining demand of houses
sanctioned by March, 2020 so that construction of all houses may progressively be
completed by 2022.

State/UT-wise details of houses and Central Assistance approved so far under
the scheme is given in following Statement.

Statement

State/UT-wise details of houses and Central Assistance approved
along with Central Assistance released so far under PMAY(U)

for beneficiaries belonging to EWS/LIG categories

SI. No. State/UT Houses Total Central
Sanctioned Central Assistance

Assistance Released
Approved (R in crore)

(X in crore)
1 2 3 4 5
1 Andaman and Nicobar 612 9.18 0.28
Islands (UT)
2 Andhra Pradesh 13,66,201 20,571.09 6,687.33
3. Arunachal Pradesh 7,229 162.79 105.23
4. Assam 96,617 1452.11 501.74
5. Bihar 3,00,362 4,658.61 1,488.33
6. Chandigarh (UT) 112 253 253

7. Chhattisgarh 2,51,832 3,77745 1,290.95
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1 2 3 4 5

8. Dadra and Nagar Haveli (UT) 4,617 8211 53.63
9. Daman and Diu (UT) 1,161 21.32 1593
10. Delhi (UT) 7,877 188.63 188.63
11. Goa 374 853 799
12. Gujarat 5,68,205 9,774.33 5,988.79
13. Haryana 258,892 4,092.04 590.26
14. Himachal Pradesh 9,710 17054 62.83
15. Jammu and Kashmir (UT) 45871 690.80 171.80
16. Jharkhand 1,94,625 2, 896.02 147242
17. Karnataka 5,69,242 8,909.09 2,740.54
18. Kerala 1,23,328 1,934.01 1,060.94
19.  Ladakh (UT) 1,763 36.62 1722

20. Lakshadweep (UT) - - -

21. Madhya Pradesh 743,359 11,516.51 6,116.68
22. Maharashtra 10,87,642 16, 403.46 3,940.82
23. Manipur 42,811 642.46 236.75
24, Meghalaya 4,656 7018 6.28
25. Mizoram 30,247 463.44 11515
26. Nagaland 31,991 505.78 151.79
27. Odisha 1,40,808 2,201.76 942.22
28. Puducherry (UT) 13147 198.67 70.99

29. Punjab 74,956 1,138.50 33144
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1 2 3 4 5
30. Rajasthan 1,86,953 3,056.51 972.60
3L Sikkim 530 8.06 319
32 Tamil Nadu 7,17,930 10,953.06 3717.28
33. Telangana 197,532 3,044.34 1,389.54
34. Tripura 80,235 1,238.88 627.72
35. Uttar Pradesh 14,27,838 21,783.57 7,228.95
36. Uttarakhand 36,038 651.79 305.05
37. West Bengal 3,99,964 6,113.42 2,771.45
TotaL* 90,25,267 1,39,428 51,375

*Excluding additional 30,963 CLSS EWS houses and interest subvention subsidy of 1,119 crore
of sanctioned recently.

Land exemptions under ULC Act

419. SHRI KUMAR KETKAR: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ steps taken for equal distribution of lands exempted under section 20 of
The Urban Land (Ceiling and Regulation) Act, 1976 (ULC Act) exclusively for industrial

purpose;

(b) list of land exempted under section 20 granted to land holders to retain
excess land beyond permissible limit for industrial purpose only after introduction of
ULC Act, 1976;

(c) how many of them closed their industries and continue to hold land and

have developed the lands;

(d) why these lands are not being acquired by State to be utilised for

rehabilitation of retrenched workers; and

(e) why no formula is being worked out similar for textile lands?
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THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (e) Land is a state Subject. The Urban
Land (Ceiling & Regulation) Act (ULC&RA), 1976 is a Central Act on a State subject.
This Act was enacted under Article 252(1) of the Constitution of India after the
Legislatures of eleven States passed a resolution authorising the Parliament to enact
a law in this behalf. The main objects of the Act were to (i) prevent concentration
of urban property in the hands of a few persons and speculation and profiteering
thereon; (ii) bring about socialization of urban land in urban agglomerations to subserve
the common good by ensuring its equitable distribution; (iii) discourage construction
of luxury housing leading to conspicuous consumption of scarce building materials
and to ensure the equitable utilization of such materials; and (iv) secure orderly
urbanization. Government of India repealed the above Act by the Urban Land (Ceiling
& Regulation) Repeal Act, 1999. The State Governments were requested to replace
the Urban Land (Ceiling & Regulation) Act, 1976 by adopting the Urban Land (Ceiling
& Regulation) Repeal Act, 1999. Guidelines were also issued to State Governments
instructing them to protect the interests of the Economically Weaker Sections (EWS)/

Low Income Category (LIC) after repeal of the Principal Act.

As per the information available as on February, 2013, the Urban Land (Ceiling
& Regulation) Act, 1976 has been repealed by the States/UTs of Andhra Pradesh, Assam,
Bihar, Haryana, Maharashtra, Punjab, Uttar Pradesh, Gujarat, Karnataka, Madhya Pradesh,
Rajasthan, Odisha, NCT of Delhi, Puducherry, and Chandigarh. Tamil Nadu has repealed
its Act on 16.6.1999. State Government of Kerala also follows its own Law for land
ceiling. These States are now free to have their own legislation on the subject, to
suit the varying local conditions based on State requirements. The Principal Act is

still in force in the State of West Bengal.

As per information available as on May 1998,56,640 Ha. of excess vacant land
stood exempted under Section 20 of the Act. The exemptions under Section 20 of
ULC&RA, 1976 were granted by the State Governments. Details of land exempted under
this Section are available with the concerned State Governments. Any action in the
matter of lands that were exempted under Section 20 of the Act would be taken by

the concerned State Governments.
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PMAY (U) in Andhra Pradesh

420. SHRI V. VIJAYASAI REDDY: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ the details of proposals by the State of Andhra Pradesh in 2019-20 for
sanctioning houses under Pradhan Mantri Awas Yojana (Urban) (PMAY(U)); and

(b) what action Ministry has taken on each of the above proposal?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) In 2019-20, the Ministry had
received 85 project proposals from the State of Andhra Pradesh for construction of
1, 24, 624 houses for Economically Weaker Section under Beneficiary Led Construction
component of Pradhan Mantri Awas Yojana (Urban) {(PMAY (U)}. Central Sanctioning
and Monitoring Committee under PMAY (U) in its 48th meeting held on 31.10.2019
approved all these proposals of Andhra Pradesh involving central assistance of ¥ 1869.36
crore and recommended for release of 1st installment (40% of central assistance) on
the basis of attachment of beneficiaries in PMAY (U)-Management Information System

(MIS) in respect of these projects.
Regularisation of unauthorised colonies in Delhi

421. SHRI SUSHIL KUMAR GUPTA: Will the Minster of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether it is fact that the Union Cabinet has approved a proposal of Delhi

Government to regularise 1728 unauthorised colonies in Delhi;

(b) whether it is also a fact that Government has not extended authorised tag

to 69 affluent colonies;
(c) if so, provide names of these colonies;
(d) the rate proposed to be levied for registration of these properties; and

(e) whether Government has any plan to give subsidy to the poor people of

these colonies for the purpose of registration?
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THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (e) A Committee headed by the
Lieutenant Governor of Delhi, was constituted by Government of India to recommend
the process for conferment or recognition of rights of ownership or transfer or mortgage
of property and thereby creating opportunity for redevelopment of such areas in a
planned manner. Based on the Report of the Committee, Regulations for conferring
or recognising ownership or mortgage or transfer rights to the residents of unauthorised
colonies have been notified by Delhi Development Authority (DDA) on 29th October,
2019, which are available at https://dda.org.in/tendemotices-docs/may2018/
ATT0000431102019.pdf. This notification gives the detailed process, list of unauthorised
colonies, applicable rates for different categories, etc., for conferment/ recognition of
the ownership rights and also the list of 69 colonies inhabited by the affluent sections

of the society, for which these Regulations will not be applicable.
PMAY (U) in Madhya Pradesh

1422. SHRI AJAY PRATAP SINGH: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ the municipal body-wise details of the beneficiaries under Pradhan Mantri
Awas Yojana (Urban) (PMAY(U)) in Madhya Pradesh;

(b) the municipal body-wise details of the TotaL number of houses built under

the said scheme in Madhya Pradesh; and
(c) the details of the funds allocated for the construction of these houses?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (c) Ministry of Housing and Urban
Affairs (MoHUA) is implementing Pradhan Mantri Awas Yojana (Urban) [PMAY (U)]
since 25.06.2015 for providing assistance to States/Union Territories (UTs) including
the State of Madhya Pradesh, in addressing the housing requirement in urban areas.
Based on the project proposals received from States/UTs, Total 93,00,949 houses have
so far been sanctioned under the Scheme; out of this, 55,40,801 are at various stages
of construction and 28,06,465 are completed. Central assistance of ¥ 1,45,949 crore has

been approved and ¥ 57,896 crore have so far been released to the States/UTs.

tOriginal notice of the question was received in Hindi.
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In the State of Madhya Pradesh, Total 7,51,658 houses have so far been sanctioned:
out of this, 5,42,334 are at various stages of construction and 2,93,612 are completed.
Central assistance of T 11,682.09 crore has been approved and ¥ 6,356.27 crore have

been released to the State.

The City-wise details of houses sanctioned/grounded/completed under the scheme
along with Central Assistance approved and released for the State of Madhya Pradesh

is given in Statement.
Statement

City-wise details of houses Sanctioned, Grounded and Completed for
beneficiaries in the State of Madhya Pradesh under PMAY(U)

Sl City Houses Houses Houses Central Central
No. Sanctioned  Grounded **Completed**  Assistance  Assistance
(Nos) (Nos) (Nos) Approved Released*

(X in Cr) ( in Cr)

1 2 3 4 5 6 7

1. Agar 2,303 731 537 34.63 9.30
2. Badagaon (Agar) 798 580 172 11.98 6.29
3. Badod 623 378 118 9.35 3.20
4. Kanad 740 472 311 11.10 364
5. Nalkheda 79 650 359 1194 6.75
6. Soyatkalan 1,687 1,202 369 25.30 9.65
7. Susner 1,207 883 370 18.11 841
8  Alirajpur 871 3719 379 13.16 485
9. Bhavra 249 249 247 374 3.03
10. Jobat 202 201 200 3.07 292
11.  Amarkantak 844 84 80 12.66 342

12 Anuppur 1,168 893 669 17.53 9.73
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13. Bijuri 1511 672 197 22,67 1045
14. Jaithari 590 502 232 8.85 6.06
15. Kotma 1,272 841 622 19.08 743
16. Pasan 476 262 A 715 176
17. Ashok Nagar 3,778 3,094 1,242 56.59 31.37
18. Chanderi 986 567 270 14.80 444
19. Isagarh 932 710 320 1393 6.30
20. Mungaoli 1,314 1,164 593 19.72 949
21. Shadora 1,694 691 505 2541 833
22. Baihar 1,025 929 539 15.37 723
23. Balaghat 4,408 3844 990 66.00 29.72
24. Katangi (Balaghat)1,300 1,140 654 1949 12.06
25. Lanji 954 743 39%5 14.30 745
26. Malajkhand 3491 3,286 1812 52.37 26.60
27. Waraseoni 2,293 1,930 792 3441 19.13
28. Anjad 1,847 1,175 965 271.79 9.62
29.. Barwani 1,997 1,790 %4 31.30 19.24
30. Khetia 909 844 721 13.64 11.39
31. Palsud 1,269 450 448 19.04 4.99
32. Pansemal 763 426 426 1144 547
33. Rajpur 1,609 1,145 555 24.13 1144

34. Sendhwa 2,706 2,255 1,019 40.64 22.63
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35. Amla 410 377 294 6.16 480
36. Athner 610 606 267 9.15 5.66
37. Betul 2,609 2,328 1,567 39.83 25.76
38. Betul Bazar 356 314 214 5.35 324
39. Bhainsdehi 84 759 597 1210 9.27
40. Chicholi 960 960 67 14.39 11.87
41. Multai 858 729 606 12.88 8.22
42, Sarni 468 468 216 7.08 550
Akoda 113 72 41 170 0.89
Alampur 381 331 51 5.72 250
Bhind 2,225 734 519 3343 2217
46. Daboh 528 237 177 7.92 348
47. Gohad 1,061 986 788 1593 1363
48.  Gormi 353 121 117 530 257
49. Lahar 851 681 279 1277 9.91
50. Mau 559 346 193 839 546
51. Mehgaon 477 146 137 7.15 181
52. Mihona 530 298 222 7.95 382
53. Phuphkalan 105 7 18 159 0.58
54. Berasia 2,367 1,568 1,061 36.15 1742
55.  Bhopal 40,557 33,432 12,772 637.53 324.49
56. Kolar 193 193 193 343 343
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57. Burhanpur 17,931 6,375 5,885 269.64 113.65
58. Nepanagar 675 335 334 10.20 283
59.  Shahpur 1,427 1311 612 2141 1055
(Burhanpur)
60. Badamalhera 1,078 835 258 16.17 8.60
61. Barigarh 486 486 406 7.29 595
62. Bijawar 749 640 393 1124 6.23
63. Buxwaha 462 453 245 6.93 443
64. Chandla 1,325 1301 529 19.88 1340
65. Chhattarpur 12,137 5774 2,116 182.21 11017
66. Garhi-malhera 1,154 1,138 228 17.32 9.19
67. Ghuwara 1,626 1,042 376 24.39 8.97
68.. Harpalpur 751 528 271 11.27 5.04
69. Khajuraho 1,099 1,006 415 16.49 8.76
70. Laundi 564 329 248 8.46 5.03
71. Mabharajpur 555 501 252 8.33 342
72. Nowgong 1,961 1,201 380 2944 10.24
73. Rajnagar 895 895 690 1343 792
74.  Satai 1,159 1,109 486 17.39 1067
75. Amarwara 1,230 1,338 1,338 18.46 1150
76. Badkuhi 40 RS 7 0.60 103
77. Bichua 616 606 485 9.24 6.70

78. Chand 1,341 1,336 720 20.10 1249
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79. Chandameta- 487 320 153 731 199
butaria
80. Chhindwara 14,241 12,386 8,678 21357 135.59
81. Chourai 984 874 436 14.76 8.23
82. Damua 1,202 500 253 18.03 467
83. Dongarparasia 368 346 198 559 321
84. Harrai 1,528 1443 597 2292 11.66
85. Jamai 423 415 276 6.35 6.30
86. Lodhikheda 735 570 376 1103 6.10
87 Mohgaon 458 453 247 6.87 448
88. Neuton- 176 173 148 2.64 197
chikhlikalan
89. Pandhurna 2,957 2,751 1,297 4432 27.16
90. Piplanarayanwar 722 584 419 10.83 6.10
91. Sausar 1,410 1,358 805 21.16 1397
92. Damon 7,560 5,167 4,326 11340 61.90
93. Hatta 1481 42 277 224 7.66
94. Hindoria 1,149 1,080 212 1724 8.28
95. Patera 1,158 1,015 414 17.36 1048
96. Patharia 2,905 2,338 857 4358 15.73
97. Tendukheda 1,051 393 113 15.80 715
(Damoh)
98. Badoni 786 274 194 11.79 3.30
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99. Bhander 835 474 408 13.28 6.27
100. Datia 3101 920 509 46.67 1320
101. Indergarh 782 595 538 11.74 804
102. Seondha 1,584 629 554 23.78 752
103. Bagli 578 416 285 8.76 490
104. Bhaurasa 798 578 157 11.97 455
105. Dewas 8,825 7435 5,388 156.75 104.09
106. Hatpiplya 1,071 300 ] 16.10 375
107. Kannod 866 489 458 1306 701
108. Kantaphod 583 572 240 8.75 467
109. Karnawad 684 270 231 10.26 324
110. Khategaon 1,645 1437 1011 24.72 1593
111. Loharda 1,055 1,046 365 15.83 796
112. Nemawar 846 829 320 12.70 721
113. Pipalrawan 883 523 496 13.25 598
114. Satwas 1,765 1,147 673 26.49 1152
115. Sonkatch 965 o4 424 1452 9.75
116. Tonkkhurd 948 586 293 14.22 751
117. Badnawar 1,209 1,119 466 18.29 10.76
118. Dahi 845 323 313 12.68 243
119. Dhamnod (Dhar) 1,222 8381 687 18.39 1242

120. Dhar 3,387 3,058 1,596 53.73 3545
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121. Dharampuri 1,706 1,523 468 2559 13.78
122, Kukshi 1174 877 554 17.74 1193
123. Manawar 1,047 1,032 809 16.07 12.03
124. Mandav 532 524 86 7.98 3.70
125. Pithampur 9,688 2,600 1,942 146.95 61.20
126. Rajgarh (Dhar) 1,332 542 437 20,02 6.44
127. Sardarpur 321 294 231 4.78 345
128. Dindori 1,230 1,055 792 18.46 12.97
129. Shahpura 667 524 444 10.01 555
(Dindori)
130. Aron 3,026 1,228 862 4543 12.78
131. Chachaura- 2,391 1,325 977 3590 1459
Binaganj
132. Guna 4,116 3,003 1,142 6253 34.80
133. Kumbhraj 1,303 709 237 1952 594
134. Raghogarh- 3,584 1,840 1,040 53.74 2114
Vijaypur
135. Antari 481 462 406 723 583
136. Bhitarwar A7 735 376 14.20 9.18
137. Bilaua 842 309 299 12.63 401
138. Dabra 1,564 588 283 2348 14.96
139. Gwalior 12,464 12,930 6,442 199.08 142.87
140. Morar Cantt 61 61 61 117 117

CB)
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141. Pichhore (Gwalior) 1,473 507 115 22.10 6.20
142. Harda 7,895 5,627 04?2 11931 7021
143. Khirkiya 862 861 707 1325 10.85
144. Timarni 283 223 210 4.30 317
145. Babai 1,186 736 731 17.77 8.80
146. Bankhedi 1174 649 347 17.61 6.43
147. Hoshangabad 2,692 2,168 1,638 4053 2443
148. ltarsi 2,046 1,751 729 30.74 18.08
149. Pipariya 3,408 2448 1,468 51.16 2525
150. Seoni-Malwa 2,541 1927 1,196 38.10 22.79
151. Sohagpur 1,264 1,140 452 18.99 921
152. Betma 585 478 290 8.86 545
153. Depalpur 996 618 616 15.84 954
154. Hatod 311 297 297 449 428
155. Indore 49,427 31,709 12,038 79293 44417
156. Manpur 736 444 407 11.06 799
157. Mhow Cantt (CB) 240 240 240 406 406
158. Mhowgaon 2,024 1871 1,843 33.30 3048
159. Rau 1,296 988 716 2181 1544
160. Runji-gautampura 801 645 4038 12.23 8.60
161. Sawer 502 281 280 833 5.69

162. Barela 1413 877 506 2122 8.72
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163. Bhedaghat 254 249 244 382 409
164. Jabalpur 36,917 22,560 7,957 560 247
165. Katangi (jabalpur) 1,250 1,328 1,197 18.75 1957
166. Majholi 1174 848 330 17.62 8.19
167. Panagar 1821 1,610 677 2746 14.07
168. Patan 921 630 630 14.07 817
169. Shahpura 1,879 1,652 454 28.18 1551

(Jabalpur)

170. Sihora 1,629 877 498 2448 1215
171. Jhabua 1,328 916 282 20.09 701
172. Meghnagar 91 353 347 11.88 424
173. Petlawad 440 437 239 6.59 340
174. Ranapur 640 274 273 9.60 311
175. Thandla 256 254 252 404 3.26
176. Barhi 428 415 293 6.44 4.26
177. Kymore 468 463 343 7.06 507
178. Murwara (Katni) 9,391 6.397 2,897 141.49 58.98
179. Vijayraghavgarh 734 724 297 1101 6.25
180. Chhanera (Harsud) 233 233 233 355 2.96
181. Khandwa 5,615 4131 2,022 87.46 5155

(East Nimar)
182. Mundi 755 401 401 1134 461

183. Omkareshwar 290 272 270 435 358
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184. Pandhana 921 633 355 1379 5.90
185. Barwaha 553 544 279 848 4.00
186. Bhikangaon 1,258 736 246 18.82 7.22
187. Kaarahi and 476 474 451 714 543

Pandlyakhurd
188. Kasrawad 1,256 1,238 501 18.91 9.70

189. Khargone 5814 4232 3,049 88.01 59.30
(West Nimar)

190. Maheshwar 1,365 675 613 2045 1043
191. Mandleshwar 812 810 635 12.32 1111
192. Sanawad 1,215 1,011 392 18.20 232
193. Bamhani 442 274 211 6.63 427
194. Bichhiya 1,047 1,032 673 1571 1327
195. Mandla 3,653 3353 1,469 54.88 36.77
196. Nainpur 1,244 1135 393 18.65 11.96
197. Niwas 637 621 288 956 6.71
198. Bhanpura 1157 465 138 17.38 495
199. Garoth 496 495 231 753 5.88
200. Malhargarh 460 562 510 6.91 6.11
201. Mandsaur 2,283 2.188 1584 3474 2148
202. Nagri 929 660 212 1394 514
203. Narayangarh 853 529 228 12.82 5.29

204. Piplya Mandi 672 460 458 10.09 455
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205. Shamgarh 95 636 620 14.34 841
206. Sitamau 587 559 227 891 457
207. Suwasara 756 643 327 1143 541
208. Ambah 292 152 131 438 381
209. Bamor 928 556 287 1392 471
210. Jhundpura 340 333 114 5.10 215
211. Joura 487 245 200 732 348
212. Kailaras 661 438 175 9.96 5.54
213. Morena 3,913 3,113 2,277 59.06 3127
214. Porsa 303 183 173 454 2.60
215. Sabalgarh 1,127 644 532 16.94 8.54
216. Chichli 1,653 82 683 24.80 10.99
217. Gadarwara 2,779 1,960 1114 4167 2715
218. Gotegaon 2171 1,386 1,268 3257 16.25
219. Kareli 732 311 258 10.86 388
220. Narsinghpur 3,517 2,244 1,114 5297 2553
221. Saikeda 1,604 986 532 24.06 11.99
222. Salichauka 1,350 1,240 766 2025 14.00
223. Tendukheda 1,673 1,045 933 2517 8.52
(Narsinghpur)

224, Athana 833 509 506 1250 583
225. Diken 749 714 403 1125 7.55
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226. Jawad 396 334 281 594 4.75
227. Jiran 740 526 429 11.09 6.85
228. Kukdeshwar 505 503 342 758 531
229. Manasa 823 765 507 1255 851
230. Nayagaon 334 334 212 502 307
231. Neemuch 1,891 1,891 1,182 28.67 22.96
232. Rampura 429 372 145 6.44 3.13
233. Ratangarh 427 490 305 6.41 403
234. Sarwaniyamaharaj 613 540 431 9.20 7.37
235. Singoli 445 171 & 6.69 3.86
236. Niwari 896 752 385 1347 5.08
237. Orchha 243 243 243 3.65 277
238. Prithvipur 1,494 1,045 430 2241 11.96
239. Ajaigarh 630 630 281 945 6.58
240. Amanganj 743 732 242 11.15 589
241. Devendranagar 837 782 538 12.56 9.26
242. Kakarhati 1,028 1,011 432 1542 8.75
243. Panna 1,759 1,759 823 2642 12.67
244. Pawai 1771 1,042 353 26.57 8.79
245. Badi 933 928 746 13.99 1022
246. Baraily 2,761 2,265 695 4147 18.22

247. Begamganj 2,128 1,705 665 31.98 1381
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248. Gairatganj 404 400 400 6.04 488
249. Mandideep 3545 2,377 1,418 5356 3549
250. Obedullaganj 1,000 930 437 15.08 8.02
251. Raisen 4,011 2,179 1,072 61.70 26.01
252. Sanchi 68 67 67 102 0.79
253. Silwani 1172 422 420 1761 5.58
254. Sultanpur 1522 1174 451 2293 8.90
255. Udaipura 944 910 440 1422 8.83
256. Biaora 1,809 513 513 27.16 852
257. Boda 373 243 102 561 198
258. Chhapiheda 799 694 299 11.99 365
259. Jirapur 613 758 461 9.21 3.02
260. Khilchipur 564 263 263 847 145
261. Khujner 1,222 654 654 18.34 745
262. Kurawar 1473 691 207 22.10 492
263. Machalpur 269 269 269 404 143
264. Narsinghgarh 792 768 474 11.90 7.87
265. Pachore 1,560 17 17 2347 0.32
266. Rajgarh 797 i 47 12.02 5.27
267. Sarangpur 1534 1,240 689 2307 1112
268. Suthaliya 737 300 215 11.06 331
269. Talen 1,008 467 326 1512 444
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270. Alot 1,302 1,086 273 1951 792
271. Badawada 621 529 502 9.32 6.95
272. Dhamnod (Ratlam) 638 555 461 9.55 599
273. Jaora 1,847 1,602 1,360 2792 2054
274. Namli 801 778 778 1204 6.56
275. Piploda 630 621 359 9.46 5.96
276. Ratlam 12,135 8152 2,556 184.73 89.62
277. Sailana 537 457 355 823 533
278. Tal 614 428 405 921 557
279. Baikunthpur 1,030 616 367 1548 7.73
280. Chakghat 912 679 314 13.69 6.02
281. Govindgarh 4 919 403 14.16 11.23
282. Gurh 1213 462 373 18.20 5.70
283. Hanumana 604 602 299 9.06 740
284. Mangawan 1,816 504 379 271.24 8.60
285. Mauganj 2,224 1553 890 33.36 2161
286. Naigarhi 1112 1,073 125 16.68 13.34
287. Rewa 6,591 5,850 3,700 9821 69.07
288. Semaria 1,630 828 216 24.46 6.00
289. Sirmour 595 328 232 891 393
290. Teonthar 1,445 946 549 2168 10.94

291. Banda 1,005 1,004 693 15.07 12.28
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292. Bina-Etawa 966 732 639 14.61 6.50
293. Deori 1,160 895 197 1741 6.41
294. Garhakota 2,706 2,487 745 4058 20.38
295. Khurai 6,096 5677 3,822 9143 57.66
296. Makronia Buzurg 2551 2,551 977 3823 30.71
297. Rahatgarh 1,367 687 470 2051 8.06
298. Rehli 2,856 1,986 1,374 4284 26.96
299. Sagar 15,788 13,629 7,695 271 171
300. Shahgarh 1,254 758 317 1881 5.80
301. Shahpur (Sagar) 1,587 906 655 2381 13.67
302. Amarpatan 268 268 260 402 3.19
303. Birsinghpur 1,369 730 597 2054 8.10
304. Chitrakoot 767 240 75 1151 3.05
305. Jaitwara 267 224 185 401 157
306. Kotar 385 381 156 578 230
307. Kothi 1,064 520 358 15.97 6.36
308. Maihar 2,080 1,857 764 31.06 23.60
309. Nagod 1,004 729 495 15.06 9.05
310. New ramnagar 1,708 1,690 614 2562 2050
311. Rampur Baghelan 1,514 1,168 618 2270 10.06
312. Satna 6,294 6,382 3973 9433 90.96
313. Unchehara 921 916 625 1382 991
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314. Ashta 1,851 1555 912 2821 22.95
315. Budni 1,263 1,262 574 1912 10.92
316. Ichhawar 1,548 579 221 2317 482
317. Jawar 893 387 252 1340 481
318. Kaothri 1,010 696 249 1515 5.26
319. Nasrullaganj 1,918 1322 763 28.82 1641
320. Rehti 1,397 1,323 520 20.95 11.96
321. Sehore 3,714 1,755 1537 56.24 23.09
322. Shahganj 564 564 303 845 6.70
323. Barghat 2,139 1,115 861 32.09 1347
324. Chhapra 1 1 1 0.03 0.03
325. Lakhnadon 924 859 563 13.86 889
326. Seoni 2,609 2,609 740 39.26 2329
327. Beohari 746 743 429 11.16 9.02
328. Burhar 1,285 1,066 360 19.28 10.72
329. Dhanpuri 1,126 1111 431 16.87 7.10
330. Jaisinghnagar 793 786 355 11.90 6.82
331. Khand 593 557 261 8.90 6.88
332. Shahdol 2,846 1984 810 4262 1542
333. Akodia 882 162 145 1325 249
334. Maksi 792 764 256 11.88 6.67
335. Paankhedi 716 158 155 10.74 195

(Kalapipal)
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336. Polaykalan 248 246 237 3.72 295
337. Shajapui 1,676 1,345 603 25.60 1334
338. Shujalpur 951 594 470 1450 807
339. Badoda 589 532 350 884 554
340. Sheopur 3429 894 443 51.44 754
341. Vijaypur 706 131 127 10.60 154
342. Badarwas 934 927 849 1403 1159
343. Beraidh 423 396 386 6.27 490
344. Karera 437 424 295 6.59 542
345. Khaniyadhana 920 583 281 13.80 3.00
346. Kolaras 2,082 1,857 1,030 3127 20.08
347. Narwar 598 594 497 897 744
348. Pichhore 201 19 150 3.02 197

(Shivpuri)
349. Shivpuri 4507 3,010 2,356 67.58 37.19
350. Churhat 1,235 1,224 590 1852 15.01
351. Majhauli-sidhi 1,593 917 432 2390 7.18
352. Rampur-Naikin 1,190 1,185 799 17.85 1419
353. Sidhi 2481 2,338 1,027 37.22 24.75
354. Singrauli 6,977 6,052 1,645 104.67 7190
355. Badagaon 930 587 267 13.95 527
(Tikamgarh)
356. Baldeogarh 1,364 1,011 807 2046 9.40
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357. Jatara 509 244 78 764 158
358. JeronKhalsa 1414 585 112 2121 504
359. Kari 1,059 575 334 15.89 791
360. Khargapur 2,401 849 143 36.02 5.39
361. LidhoraKhas 794 752 169 1191 5.74
362. Palera 413 391 178 6.20 318
363. Tarichar Kalan 763 762 117 1145 549
364. Tikamgarh 4,301 2,108 1,367 64.58 26.11
365. Badnagar 901 619 Al 1349 6.42
366. Khacharod 1,850 1527 1,005 27.86 1551
367. Mahidpur 970 682 437 14.83 752
368. Makdon 1,236 830 480 1854 841
369. Nagda 2,941 2541 1,259 44.22 3001
370. Tarana 902 865 22 1353 6.87
371. Ujjain 12,402 11,100 8,640 194.92 13453
372. Unhel 412 408 287 6.21 450
373. Chandia 1,792 1,689 205 26.83 1342
374. Nowrozabad 893 271 164 1340 478
375. Pali 498 458 150 747 388
376. Umaria 2,529 692 478 37.93 9.83
377. Basoda 3619 1,655 601 54.33 1491

378. Kurwai 1,954 1310 160 29.33 8.94
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1 2 3 4 5 6 7

379. Lateri 746 737 138 1122 540
380. Shamshabad 1421 489 231 2131 341
381. Sironj 2,002 1,140 674 30.29 11.08
382. Vidisha 5,702 3,913 3,093 92.06 55.23

GraND ToTAaL  7,51,658 542,334 293,612 11,682.09 6,356.27

~ Including additional 6,549 CLSS houses for which interest subvention has been released recently
to Central Nodal Agencies (CNAs) for disbursement.

*Including releases made through adjustment.

**Includes incomplete works of earlies NURM taken up 2014.”

Job losses in the country

423. SHRI RAVI PRAKASH VERMA:
SHRI RITABRATA BANERJEE:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(@ whether there is an unprecedented decline of 9 millions in jobs in the country
from 2011-12 to 2017-18 as per the recent study report;

(b) if so, the details thereof, State-wise and year-wise;
(c) the reasons for the same; and

(d) the details of fresh steps Government proposes to arrest the alarming
condition of unemployment in the country in response to above reports?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) The quinquennial labour force surveys
on employment and unemployment were conducted by National Statistical Office (NSO),
Ministry of Statistics and Programme Implementation. The last such survey was
conducted during 2011-12. Now, NSSO has switched to the annual Periodic Labour
Force Survey (PLFS), which was conducted during 2017-18. As per the result of Surveys,
the estimated worker population ratio on usual status (principal status + subsidiary
status) basis for persons of age 15-59 years in the country to the extent available

is given in Statement (See below).
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(d) Employment generation coupled with improving employability is the priority
of the Government. Government has taken various steps for generating employment
in the country like encouraging private sector of economy, fast-tracking various projects
involving substantial investment and increasing public expenditure on schemes such
as Prime Minister's Employment Generation Programme (PMEGP), Mahatma Gandhi
National Rural Employment Guarantee Scheme (MGNREGS), Pt. Deen Dayal Upadhyaya
Grameen Kaushalya Yojana (DDU-GKY) and Deendayal Antodaya Yojana-National Urban
Livelihoods Mission (DAY-NULM).

Pradhan Mantri Mudra Yojana (PMMY) has been initiated by Government inter
alia for facilitating self-employment. Under PMMY collateral free loans upto ¥ 10 lakh,
are extended to micro/small business enterprises and to individuals to enable them

to setup or expand their business activities.

Government has implemented the National Career Service (NCS) Project which
comprises a digital portal that provides a nation-wide online platform for the job seekers
and employers for job-matching in a dynamic, efficient and responsive manner and

has a repository of career content to job seekers.

Start-up India is a flagship initiative of the Government of India, intended to
build a strong ecosystem that is conducive for the growth of start-up businesses,
to drive sustainable economic growth and generate large-scale employment

opportunities.

Besides these initiatives, flagship programmes of the Government such as Make
in India, Digital India, Swachh Bharat Mission, Smart City Mission, Atal Mission for
Rejuvenation and Urban Transformation, Housing for All, Infrastructure development
and Industrial corridors have the potential to generate productive employment
opportunities. Ministries/ Departments/ States run skill development schemes across
various sectors to improve the employability of youth and also facilitate placements.
Schemes such as the National Apprenticeship Promotion Scheme (NAPS) wherein
Government reimburses 25 per cent of the stipend payable to apprentices also enhances

employability of the youth to access employment.
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State/UT-wise details of Worker Population Ratio (WPR) for persons of age

Sl. State/UTs Worker Population Ratio (in %)
No. 2011-12 2017-18
(NSS 68th round) (PLFS)*
1 2 3 4
1 Andhra Pradesh” 64.9 62.1
2. Arunachal Pradesh 555 425
3 Assam 50.2 453
4. Bihar 438 36.2
5. Chhattisgarh 70.3 65.9
6. Delhi 4380 450
7. Goa 512 495
8. Gujarat 60.8 511
9. Haryana 50.0 451
10.  Himachal Pradesh 713 63.0
11.  Jammu and Kashmir 551 529
12, Jharkhand 545 439
13.  Karnataka 58.8 529
14, Kerala 528 46.8
15.  Madhya Pradesh 58.3 56.6
16.  Maharashtra 612 546
17. Manipur 554 444
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1 2 3 4
18.  Meghalaya 66.3 634
19. Mizoram 64.5 482
20.  Nagaland 4389 337
21. Odisha 60.1 47.7
22.  Punjab 552 458
23.  Rajasthan 61.2 50.6
24.  Sikkim 735 625
25.  Tamil Nadu 614 549
26.  Telangana - 539
27.  Tripura 54.6 45.0
28.  Uttarakhand 56.0 434
29.  Uttar Pradesh 529 430
30.  West Bengal 56.0 505
31 Andaman and Nicobar Islands 57.6 534
32.  Chandigarh 504 50.1
33.  Dadra and Nagar Haveli 52.8 67.7
34.  Daman and Diu 58.7 67.4
35.  Lakshadweep 46.8 383
36.  Puducherry 505 43.0
ALL-INDIA 570 495

*For comparability, the results of the PLFS with earlier rounds of NSS surveys need
to be understood in the context with which the survey methodology and sample selection
has been designed.
# Telangana was included in Andhra Pradesh for 2011-12.

Source: Annual Report, PLFS, 2017-18 and Employment and Unemployment situation in India,
2011-12; M/o Statistics and Programme Implementation
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Promoting labour intensive manufacturing for job opportunities

424. SHRI VIAY PAL SINGH TOMAR:
SHRI HARNATH SINGH YADAV:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(@ whether Government has decided to promote labour-intensive manufacturing
strategically and to enhance job opportunities in the agriculture and tourism, based
industries by promoting these sectors;

(b) if so, the details thereof; and

(c) the State-wise plan to set up/promote the industries based on agriculture
and tourism in the current year and coming three years, and the State-wise number

of persons proposed to be employed in these sectors?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c): Government is strategically
promoting labour-intensive manufacturing and expanding employment opportunities in

tourism and agro-based industries.

The Government has launched various schemes aiming to increase production
and productivity which make agriculture sector more viable. Besides, Government has
taken various steps for generating employment in the country like encouraging private
sector of economy, fast-tracking various projects involving substantial investment and
increasing public expenditure on schemes like Prime Minister's Employment Generation
Programme (PMEGP), Mahatma Gandhi National Rural Employment Guarantee Scheme
(MGNREGS), Pt. Deen Dayal Upadhyaya Grameen Kaushalya Yojana (DDU-GKY) and
Deendyal Antodaya Yojana-National Urban Livelihoods Mission (DAY-NULM).

ASPIRE (A Scheme for Promotion of Innovation, Rural Industry and
Entrepreneurship) was launched to set up a network of technology centres and to
set up incubation centres to accelerate entrepreneurship in agro-industry. The individuals
trained under the ASPIRE scheme of Ministry of Micro, Small and Medium Enterprises
(M/o MSME) can become agri-enterpreneurs/ entrepreneurs and can seek financial
support under different schemes of the Government including Prime Minister's

Employment Generation Programme (PMEGP) under which loans are provided by banks
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and subsidy to the extent of 15-35% is given by the Government of India. Individuals
can also seek employment in the related industry or can seek further higher skills/

training.

The Ministry of Tourism, Government of India has two schemes for the promotion

of Tourism These are:

(i) Domestic Promotion and Publicity including Hospitality for promotion of

Domestic Tourism.

(i) Restructured Scheme of Overseas Promotion and Publicity including
Marketing Development Assistance to promote Indian tourism in Overseas
Markets.

Under these schemes, the Ministry of Tourism, as part of its on-going activities,
annually releases print, electronic, online and outdoor media campaigns in the
international and domestic markets, under the Incredible India brand-line, to promote
various tourism destinations and products of the country. Promotions are also undertaken
through the Social Media accounts and website of the Ministry. In addition, the India
tourism Offices in India and overseas disseminate information and undertake various
promotional activities with the objective of showcasing the varied tourist destinations

and products of the country.

The Ministry of Tourism has also launched the Swadesh Darshan Scheme for
Integrated Development of theme-based Tourist Circuits for development of tourism
infrastructure including last mile connectivity in the country. Recognising the potential
of rural tourism in the country, the Ministry has identified Rural Circuit as one of
the thematic circuits identified for development under this scheme and is aimed at
leveraging tourism as a force multiplier for revitalizing the rural economy and for giving

both domestic and international tourists a glimpse of the rural aspect of the country.

The National Manufacturing Policy identifies employment intensive industries like
textiles and garments, leather and footwear, gems and jewellery and food processing,
etc. as special focus attention sectors. The policy provides special attention for Small
Scale Industries as they offer employment opportunities both for self-employment and

jobs across diverse geographies.
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Decline in employment growth

425. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(@ whether there has been a decline in employment growth in recent years

in the country;
(b) if so, the details thereof during the last three years and the current year;

(c) the present rate of employment among various categories such as gender,

urban and rural areas, etc., State-wise;

(d) whether the Government has any time-bound programme to remove
unemployment in the country; and

(e) if so, the details thereof including the steps taken/being taken by Government
for increasing job opportunities and to improve employment growth in the country

under each category?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (e) As per the results of Periodic Labour
Force Survey (PLFS) conducted during 2017-18 by National Statistical Office (NSO),
Ministry of Statistics and Programme Implementation during 2017-18 and annual
employment-unemployment survey conducted by Labour Bureau, Ministry of Labour
and Employment, the estimated Worker Population Ratio on usual status basis for the

persons of age 15 years and above to the extent available is given below:

Worker Population Ratio

Survey* All India
2017-18 (PLFS) 46.8%
2015-16 (Labour Bureau) 50.5%
2013-14 (Labour Bureau) 53.7%
2012-13 (Labour Bureau) 51.0%

* Survey methodology and sample selection are different in PLFS and Labour Bureau surveys.
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State/UT-wise details of the Workers Population Ratio (WPR) such as gender,

urban and rural areas are given in Statement (See below).

Government has taken various steps for generating employment in the country
like encouraging private sector of economy, fast-tracking various projects involving
substantial investment and increasing public expenditure on schemes such as Prime
Minister's Employment Generation Programme (PMEGP), Mahatma Gandhi National Rural
Employment Guarantee Scheme (MGNREGS), Pt. Deen Dayal Upadhyaya Grameen
Kaushalya Yojana (DDU-GKY) and Deendayal Antodaya Yojana-National Urban
Livelihoods Mission (DAY-NULM).

Pradhan Mantri Mudra Yojana (PMMY) has been initiated by Government inter
alia for facilitating self-employment. Under PMMY collateral free loans upto ¥ 10 lakh,
are extended to micro/small business enterprises and to individuals to enable them
to setup or expand their business activities.

Besides these initiatives, flagship programmes of the Government such as Make
in India, Digital India, Swachh Bharat Mission, Smart City Mission, Atal Mission for
Rejuvenation and Urban Transformation, Housing for All, Infrastructure development
and Industrial corridors have the potential to generate productive employment
opportunities. Ministries/ Departments/ States run skill development schemes across
various sectors to improve the employability of youth and also facilitate placements.
Schemes such as the National Apprenticeship Promotion Scheme (NAPS) wherein
Government reimburses 25 percent of the stipend payable to apprentices also enhances
employability of the youth to access employment.

Government has also implemented the National Career Service (NCS) Project which
comprises a digital portal that provides a nation-wide online platform for jobseekers
and employers for job matching in a dynamic, efficient and responsive manner and
has a repository of career content.

Pradhan Mantri Rojgar Protsahan Yojana (PMRPY) was launched with the objective
to incentivise employers for creation of employment. Under the scheme, Government
of India is paying Employer's full contribution i.e. 12% towards EPF and EPS both
(as admissible from time to time) for a period of three years to the new employees
through EPFO. The beneficiaries registered upto 31st March, 2019 will receive the benefit
for 3 years from the date of registration under the scheme.



Statement

Worker Population Ratio (WPR) (in per cent) according to usual status (PS+SS) for each State/UT

Age groups: 15 years and above

State/UT Rural Urban Rural+Urban
Male Female Person Male Female Person Male Female Person
1 2 3 4 5 6 7 8 9 10
Andhra Pradesh 709 473 61.0 748 279 493 75.3 408 57.2
Arunachal Pradesh 67.2 138 433 61.7 93 372 674 130 42.3
Assam 75.0 10.6 438 713 136 428 4.7 110 437
Bihar 67.0 38 356 60.3 6.0 347 63.7 40 355
Chhattisgarh 775 528 655 730 270 50.0 76.6 476 624
Delhi 783 31 439 67.8 130 426 68.1 128 427
Goa 69.0 251 46.1 612 213 407 64.4 229 429
Gujarat 744 216 49.1 734 155 451 74.0 19.0 474
Haryana 67.2 132 413 70.3 121 424 68.3 128 41.7
Himachal Pradesh 712 50.0 60.2 69.8 213 4383 710 475 58.9
Jammu and Kashmir 738 305 532 68.8 17.7 436 727 276 51.0
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1 2 3 4 5 6 7 8 9 10
Jharkhand 70.1 151 432 60.1 126 36.0 68.1 146 417
Karnataka 772 272 519 69.2 212 449 74.0 24.8 49.1
Kerala 67.0 208 419 64.4 198 40.2 65.8 204 412
Madhya Pradesh 78.0 349 573 69.5 196 453 759 310 543
Maharashtra 728 36.7 55.0 69.6 191 447 714 291 505
Manipur 65.3 18.7 431 60.9 223 412 64.0 198 425
Meghalaya 783 555 66.3 64.4 290 46.2 754 50.2 62.3
Mizoram 731 259 50.2 60.1 26.1 422 67.1 26.0 464
Nagaland 531 105 330 525 121 325 529 110 328
Odisha 736 189 456 69.1 148 411 729 183 449
Punjab 67.7 125 411 731 157 458 69.8 13.7 429
Rajasthan 69.7 304 503 67.4 131 415 69.1 26.3 482
Sikkim 742 458 60.6 736 306 54.0 74.0 416 58.7
Tamil Nadu 716 36.7 537 719 252 479 718 313 510
Telangana 68.3 373 529 702 200 452 69.1 303 498
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Tripura 711 103 425 68.0 137 40.2 70.5 111 420
Uttarakhand 64.5 188 415 67.2 94 385 65.0 16.1 40.6
Uttar Pradesh 710 140 425 67.5 99 39.3 70.0 131 418
West Bengal 7 195 485 70.2 216 46.1 75.3 20.1 478
Andaman and Nicobar Islands 76.5 17.8 48.0 76.3 213 498 76.5 19.1 487
Chandigarh 736 144 470 740 20.1 46.9 740 200 46.9
Dadra and Nagar Haveli 85.2 55.7 710 879 230 62.4 86.8 39.7 66.3
Daman and Diu 719 255 485 87.8 237 66.1 85.8 241 63.2
Lakshadweep 728 101 421 61.8 88 311 65.6 9.1 344
Puducherry 63.3 6.6 337 64.9 16.8 39.9 64.4 134 378
ALL INDIA 720 237 481 69.3 182 439 712 220 46.8

Source: Annual Report: PLFS, 2017-18, MoS&PI
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Law suits faced by M/o Labour and Employment

426. DR. VINAY P. SAHASRABUDDHE: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ how many law suits the Ministry is facing in various High Courts and the

Supreme Court as of 31st August, 2019;

(b) the statistics of these cases that have been filed and since when, High

Court-wise and Department-wise;

() how many of these law suits are filed by Government Departments/

Government establishments or State Governments; and

(d) whether the Ministry has evolved any structured mechanism to minimise
the number of law suits being filed, if so, the nature of the same and if not, the reasons

therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) As per available information, the Ministry
of Labour and Employment was facing 18, 804 cases in Supreme Court and various
High Courts as on 31.08.20109.

(b)  The details of the cases, High Court-wise and Ministry/Organisation-wise,

are given in Statement (See below).

(c) There are 2020 cases filed by this Ministry and its organizations in Supreme

Court and High Courts.

(d) This Ministry regularly monitors court cases. In order to minimize the number
of court cases, a robust grievance redressal mechanism has been put in place in this
Ministry and its organisations to resolve the grievances/complaints of the employees
as well as individuals with due care and time bound manner. Besides, this Ministry
also complies with the instructions issued by M/o Law and Justice in this regard from

time-to-time.



Statement

Cases - Ministry/organisation-wise and High Court-wise

SI. No. High Court M/O L&E(Ms)* DGMs DGFASLI DTNBWED  DGE CLC(C) CCA EPFO ESIC

1 2 3 4 5 6 7 8 9 10 n
1 Uttarakhand 01 — — — — 08 — 83 —
2 Punjab and Haryana 07 05 — — — 155 — 515 338
3 Odisha 07 06 — — — 203 — 449 06
4. Calcutta 43 n 01 o — 120 — 823 1131
5. Rajasthan 14 10 — — — 190 — 436 50
6. Delhi 24 01 — 01 01 153 — 419 107
7. Allahabad 19 o7 — — — 181 — 755 501
8. Madhya Pradesh 17 n — — — 163 — 7 110
9 Gujarat 02) 02 — — — 220 — 206 01
10. Jharkhand 3 47 — — — 132 — 189 131
11. Kerala 08 21 32 — — 199 — 1298 445
12. Andhra Pradesh 02 3 — — — — — 91 395
and Telangana
13. Karnataka o 01 02 01 — 33 — 441 370
14. Madras 07 08 03 — — 49 — 1376 986
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1 2 3 4 5 6 7 8 9 10 n
15. Jammu and Kashmir — 01 — — — — — 03 K3
16. Chhattisgarh 02 (02 — — — — — 97 43
17. Bombay (including Goa) 21 10 o7 o4 01 153) 01 840 583
18. Patna 03 01 — — — 43 — 187 3
19. Guwahati — — 01 — — 19 — 45 101
20. Hyderabad (03} — — 01 — 393 — — —
21 Nagpur — — — 03 — b — — —
22. Raipur — — — — — 67 — — —
23. Himachal Pradesh — — — — — — — 7 08
24. Meghalaya — — — — — — — (03} 08
25. Manipur — — — — — — — 02 —
26. Tripura — — — — — — — 42 —
*M/o Labour & Employment (Main Sectt.) - (included Directorate General Labour Welfare; Central Labour Service-l; Central Labour Service-11; Wage Board,
Social Security-I11, Industrial Relations (Policy General); Industrial Relation-Desks)

DGMS Directorate General of Mines Safety

DGFASLI Directorate General Factory Advice and Labour Institutes

DTNBWED Dattopant Thengadi National Board for Workers Education and Development

DGE Directorate General of Employment

CLC (C) Chief Labour Commissioner (Central)

CCA Chief Controller of Accounts

EPFO Employees'Provident Fund Organisation

ESIC Employees State Insurance Corporation.
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Kendriya Bal Shramik Vidyalayas

427. DR. BANDA PRAKASH: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(@ the number of Kendriya Bal Shramik Vidyalayas opened in the country since

the inception of National Child Labour Project, State-wise and year-wise; and

(b) the details of funds allocated and spent as well as achievements made under

the said project during the said project, State-wise and year-wise?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWARY): (a) and (b) No Kendriya Bal Shramik Vidyalayas
have been opened in the country since the inception of National Child Labour Project
(NCLP) Scheme. However, under this Scheme, the children in the age group of 9-14
years are withdrawn from work and enrolled in the Special Training Centres (STCs)
run by District Project Societies, where they are provided with the bridge education,
vocational training, mid-day meal, stipend, health care etc. before mainstreaming into
the formal) / education system. The entire project is implemented through District Project
Society under the Chairmanship of administrative head of the district, namely; District

Magistrate/Collector/Deputy Commissioner of the District.

Under the NCLP Scheme, funds are released directly to the District Project Societies
which in turn release funds to implementing agencies for running STCs. No State-
wise fund allocation is made under this Scheme. Hence, the data is not maintained

centrally since the inception of the NCLP Scheme.

The District Project Societies are required to conduct survey to identify working
children. The children identified in the age group of 5-8 years are directly inducted
into formal education system through the Sarva Siksha Abhiyan. The working children
in the age group of 9-14 years are to be rehabilitated through STCs under NCLP Scheme.
After completion of bridge education, training etc., they are mainstreamed into formal

education system.

So far, 12.80 lakh children have been mainstreamed since the inception of NCLP

Scheme.
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Unclaimed amount in EPFO accounts

428. SHRI M. SHANMUGAM: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@ how much amount is available in the Employees Provident Fund (EPF) and
how much amount have been disbursed as pension to the retirees from 1995 to till
date;

(b) the serving employees are contributing 8.33 per cent towards EPF pension
scheme, what is the amount of contribution from the serving employees available in
the EPF pension scheme;

(¢) how many beneficiaries have expired from 1995 to till date, how many
dependents are receiving family pension after the demise of the retired employees;

(d) how much unclaimed amount is available in the account of EPFO; and
(e) the details of action on defaulters?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWARY): (a) Pension under Employees' Pension Scheme
(EPS), 1995 is disbursed from "Pension Fund". The Employees' Pension Fund, 1995
has 22.82 crore members with a corpus of T 4, 37, 762.54 crore as on 31.03.2019 (un-
audited) besides 64.52 Lakh current pensioners. The amount disbursed as pension from
1995-96 to 2018-19 is ¥ 86, 157.15 crore.

(b) No separate contribution is payable by the Employees under the EPS, 1995.
From and out of the contributions payable by the Employer (Employer's contribution)
in each month under Section 6 of the Employees' Provident Funds and Miscellaneous
Provisions Act, 1952, a part of contribution representing 8.33 per cent of the Employee's
pay (subject to the ceiling limit of the salary as prescribed under the EPS, 1995) is
remitted by the Employer to the Employees' Pension Fund.

(c) 6, 24,009 member pensioners have expired from 1995 to till date. 6, 18, 478
dependents are receiving family pension after the demise of the retired employees.

(d) There is no un-claimed amount available in the accounts of Employees'
Provident Fund Organisation (EPFO). However, the amount in Inoperative Account
as on 31-03-2019 is ¥ 1, 638.37 crore (un-audited).
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(e) The EPFO has a system to track payment/non-payment of contributions
and confirmatory SMS is sent to Employees' Provident Fund (EPF) subscribers regarding
receipt of the contribution in their account. Employers are prompted through SMS/
Emails for payment. Quasi-judicial proceedings under Section 7A of the Act are taken
to assess the amount in default and damages are levied under section 14B for wilful
delay in payment. During 2018-19, 13626 cases under Section 7A and 98, 598 cases
under Section 14B of the Act have been finalized in which a Total amount of ¥ 504955.39
lakhs assessed and recovery of ¥ 205150.53 lakhs has been made.

Shortage of Medicines at ESI Hospitals

429. SHRI DHIRAJ PRASAD SAHU: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether complaints of shortage of medicines at ESI hospitals dispensary
in various districts of Jharkhand have been received by Government during each of

the last three years and the current year;
(b) if so, the details thereof, district-wise; and
(c) the remedial steps taken/being taken by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) Issue of shortage of Medicines
at State Government run Employees' State Insurance Hospitals/Dispensaries in various
districts of Jharkhand have been raised from time to time in Regional Board and State
Executive Committee meetings of the Employees' State Insurance Corporation (ESIC).
However, no specific written complaints have been received at the ESIC in this regard.
The following steps have been taken by ESIC to ensure medicine availability in State

run ESI Hospitals/Dispensaries:

. ESIC has asked State Governments to procure required medicines through

ESIC Rate Contract/State Government rate contract.

. Further, ESIC has also asked State Government to procure medicines which

are not available through Rate Contract, by empanelment of local chemists.

ESIC has also decided to bear 100% costs of Primary and Secondary care treatment
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for three years from 01.04.2019 onwards for improving the Medical Services, including

better availability of medicines.

Appointment of lower staff in EPFO

430. SHRIA. K. SELVARAJ: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@ whether it is a fact that the trade unions have been demanding that the
recruitment rules for appointment of lower level staff be notified in Employees Provident
Fund Organisation (EPFO);

(b) whether it is a fact that a large number of lower level category posts remained
unfilled for a long time; and

(c) if so, the steps taken by Government to fill up these vacancies?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) Yes, Sir. Requisite steps have been
taken by EPFO to fill, up the vacant posts. EPFO has conducted 1st and 2nd stage
examination for filling up of 240 posts of Assistant Section Officers and 2189 posts
of Social Security Assistants in EPFO.

Further, requisition for recruitment to 42.1 posts of Enforcement Officer/Accounts
Officer in EPFO has been sent to Union Public Service Commission.

Labourers working in the informal/unorganised sector

431. SHRI P. BHATTACHARYA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether it is a fact that there is any statistics made by Government to
calculate/ estimate the number of labourers working in the informal/unorganised sector;

(b) if so, the details thereof regarding the size of the informal/unorganised
workforce; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) As per the Annual Report (July
2017-June 2018) on Periodic Labour Force Survey (PLFS), percentage of workers engaged
in informal sector (i.e., proprietary and partnership enterprises) among workers (primary
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and secondary sector) in usual status engaged in non-agriculture and Agriculture sector
excluding growing of crops, market gardening, horticulture and growing of crops
combined with farming of animals is given in Table 1 of the Statement-1 (See below).

Besides, National Sample Survey (NSS) conducted Survey on Unincorporated
Non-Agricultural Enterprises (Excluding Construction) during its 73rd Round (July 2015
- June 2016), covered manufacturing, trade and other services in the unincorporated
sector. The estimated number of workers for all-India as per the survey is given in
Table 2 of the Statement-Il (See below).

(c) Doesn't arise.
Statement-1

Table 1: Percentage of workers engaged in proprietary and partnership
enterprises among workers (ps+ss) engaged in non-agriculture and
AGEGC sectors during 2017-18 (PLFS)

All-India

Category of workers Rural Urban Rural+Urban
Male 745 67.3 711
Female 59.3 510 54.8
Person 723 64.2 68.4

Statement-11

Table 2: Different Broad Activity Category-wise workers at All-India level

Broad Activity Category Number of workers
Manufacturing 36041319
Trade 38737618
Other Services 36484600
Non-captive Electricity Generation 7289

ALL 111270826
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Registered unemployed persons in the country

432. SHRIMATI VIPLOVE THAKUR: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ the Total number of registered unemployed persons in the country at present,

State-wise, including the State of Himachal Pradesh;

(b) whether employment opportunities have decreased in the country since 2018-
19, if so, the reasons therefor;

(c) whether Government has any concrete plan to generate employments in the
country; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) As per the information received from the
States/UTs, the number of job-seekers, all of whom may not necessarily be unemployed,
registered on live register of employment exchanges in the country including Himachal

Pradesh to the extent available is given in Statement (See below).

(b) to (d) As per the results of annual Periodic Labour Force Survey (PLFS)
conducted by National Statistical Office (NSO), Ministry of Statistics and Programme
Implementation during 2017-18 and annual employment-unemployment survey conducted
by Labour Bureau, Ministry of Labour and Employment, the estimated Worker Population
Ratio (WPR) on usual status (principal status + subsidiary status) basis for the persons
of age 15 years and above to the extent available is given below:

Worker Population Ratio (%)

Survey* All-India
2017-18 (PLFS) 46.8%
2015-16 (Labour Bureau) 50.5%
2013-14 (Labour Bureau) 53.7%

* Survey methodology and sample selection are different in PLFS and Labour Bureau Survey.
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Employment generation coupled with improving employability is the priority of
the Government. Government has taken various steps for generating employment in
the country like encouraging private sector of economy, fast-tracking various projects
involving substantial investment and increasing public expenditure on schemes such
as Prime Minister's Employment Generation Programme (PMEGP), Mahatma Gandhi
National Rural Employment Guarantee Scheme (MGNREGS), Pt. Deen Dayal Upadhyaya
Grameen Kaushalya Yojana (DDU-GKY) and Deendayal Antodaya Yojana-National Urban
Livelihoods Mission (DAY-NULM).

Pradhan Mantri Mudra Yojana (PMMY) has been initiated by Government inter
alia for facilitating self-employment. Under PMMY collateral free loans upto ¥ 10 lakh,
are extended to micro/small business enterprises and to individuals to enable them

to setup or expand their business activities.

Government has implemented the National Career Service (NCS) Project which
comprises a digital portal that provides a nation-wide online platform for the job seekers
and employers for job-matching in a dynamic, efficient and responsive manner and

has a repository of career content to job seekers.

Start-up India is a flagship initiative of the Government of India, intended to
build a strong ecosystem that is conducive for the growth of start-up businesses,
to drive sustainable economic growth and generate large-scale employment

opportunities.

Besides these initiatives, flagship programmes of the Government such as Make
in India, Digital India, Swachh Bharat Mission, Smart City Mission, Atal Mission for
Rejuvenation and Urban Transformation, Housing for All, Infrastructure development
and Industrial corridors have the potential to generate productive employment
opportunities. Ministries/Departments/States run skill development schemes across
various sectors to improve the employability of youth and also facilitate placements.
Schemes such as the National Apprenticeship Promotion Scheme (NAPS) wherein
Government reimburses 25 per cent of the stipend payable to apprentices also enhances
employability of the youth to access employment.
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Statement

State/UT-wise Job-seekers registered on live register of employment exchanges to

the extent available in the country Jan.-Aug., 2017 (Provisional)

SI. No. State/UT Job-seekers (in lakh)
1 2 3
1 Andhra Pradesh 9.18
2. Arunachal Pradesh 1.02
3. Assam 1947
4. Bihar 7.89
5. Chhattisgarh 2251
6. Delhi 12.63
7. Goa 119
8. Gujarat 5.85
9. Haryana 7.77
10. Himachal Pradesh 8.35
11. Jammu and Kashmir 2.33
12, Jharkhand 4.66
13. Karnataka 3.38
14. Kerala 34.99
15. Madhya Pradesh 19.36
16. Maharashtra 34.29
17. Manipur 6.08
18. Meghalaya 041
19. Mizoram 0.36
20. Nagaland 0.68

21. Odisha 9.80
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1 2 3
22, Punjab 345
23 Rajasthan 5.30
24. Sikkim# -
25. Tamil Nadu 76.88
26. Telangana 2.88
27. Tripura 9.00
28. Uttarakhand 2843
29. Uttar Pradesh 7761
30. West Bengal 043
3L Andaman and Nicobar Islands 0.19
32 Chandigarh 0.09
33 Dadra and Nagar Haveli 0.10
34. Daman and Diu 0.19
35. Lakshadweep 2.25
36. Puducherry 9.60
ToTAL® 428.60

Note: #No Employment Exchange is functioning in this State.
@ Total may not tally due to rounding off.
Source: Employment Exchange Statistics, Directorate General of Employment.

Generating job opportunities for unemployed people

1433. DR. KIRODI LAL MEENA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ the number of job opportunities generated by Government during the last

four years, year-wise and area-wise;

(b) the details of the numbers of the unemployed people in the country for
the last four years and whether it is increasing year-per-year;

tOriginal notice of the question was received in Hindi.
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(c) if so, the details thereof and if not, the reasons therefor;

(d) whether Government has set any target to control the increasing
unemployment in the country; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to () Government has taken various steps
for generating employment in the country like encouraging private sector of economy,
fast-tracking various projects involving substantial investment and increasing public
expenditure on schemes such as Prime Minister's Employment Generation Programme
(PMEGP), Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGS),
Pt. Deen Dayal Upadhyaya Grameen Kaushalya Yojana (DDU-GKY) and Deendayal
Antodaya Yojana-National Urban Livelihoods Mission (DAY-NULM). Details of the
employment generated through these schemes/programmes are given in Statement
(See below).

As per the results of Periodic Labour Force Survey (PLFS) conducted during
2017-18 by National Statistical Office (NSO), Ministry of Statistics and Programme
Implementation during 2017-18 and annual employment-unemployment survey conducted
by Labour Bureau, Ministry of Labour and Employment, the estimated unemployment
rate on usual status (prinicipal status + subsidiary status) basis for the persons of
age 15 years and above to the extent available is given below:

Unemployment Rate

Survey* All India
2017-18 (PLFS) 6.0%
2015-16 (Labour Bureau) 3.7%
2013-14 (Labour Bureau) 3.4%
2012-13 (Labour Bureau) 4.0%

(* Survey methodology and sample selection are different in PLFS and Labour Bureau Surveys

Pradhan Mantri Mudra Yojana (PMMY) has been initiated by Government inter
alia for facilitating self-employment. Under PMMY collateral free loans upto ¥ 10 lakh,
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are extended to micro/small business enterprises and to individuals to enable them
to setup or expand their business activities. Upto 20th October, 2019, 20.84 crore loans

were sanctioned under the scheme.

Pradhan Mantri Kaushal Vikas Yojana (PMKVY) is the flagship scheme of the
Ministry of Skill Development and Entrepreneurship (MSDE). The objective of this
Skill Certification Scheme is to enable a large number of Indian youth to take up industry-
relevant skill training that will help them in securing a better livelihood.

Besides these initiatives, flagship programmes of the Government such as Make
in India, Digital India, Swachh Bharat Mission, Smart City Mission, Atal Mission for
Rejuvenation and Urban Transformation, Housing for All, Infrastructure development
and Industrial corridors have the potential to generate productive employment
opportunities. Ministries/Departments/States run skill development schemes across
various sectors to improve the employ ability of youth and also facilitate placements.
Schemes such as the National Apprenticeship Promotion Scheme (NAPS) wherein
Government reimburses 25 per cent of the stipend payable to apprentices also enhances

employability of the youth to access employment.

Government has also implemented the National Career Service (NCS) Project which
comprises a digital portal that provides a nation-wide online platform for jobseekers
and employers for job matching in a dynamic, efficient and responsive manner and

has a repository of career content.

Pradhan Mantri Rojgar Protsahan Yojana (PMRPY) was launched with the objective
to incentivise employers for creation of employment. Under the scheme, Government
of India is paying Employer's full contribution i.e. 12% towards EPF and EPS both
(as admissible from time to time) for a period of three years to the new employees
through EPFO. The beneficiaries registered upto 31st March, 2019 will receive the benefit
for 3 years from the date of registration under the scheme. Till 21st October, 2019,

benefits have been given to 1.52 lakh establishments covering 1.22 crore beneficiaries.



Statement

A. Prime Minister's Employment Generation Programme (PMEGP)

Sl. No. State/UT

Estimated Employment Generated (No. of persons)

2015-16 2016-17 2017-18 2018-19 01-04-2019 to 31-10-19

1 2 3 4 5 6 7

1 Andaman and Nicobar Islands 293 1398 1744 1832 216
2. Andhra Pradesh 7740 14148 12216 17760 8200
3. Arunachal Pradesh 104 1984 1672 2240 8%
4, Assam 9026 31498 18256 29896 7216
5. Bihar 19624 25872 18456 26424 6224
6. Chandigarh 323 376 360 224 72
7. Chhattisgarh 9496 12856 11704 24752 8432
8. Delhi 2048 952 920 1056 368
9. Goa 500 660 400 624 312
10. Guijarat* 14960 11629 15008 28000 19032
11 Haryana 7232 11016 13744 17320 6752
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1 2 3 4 5 6 7
28. Sikkim 397 201 296 440 256
29. Tamil Nadu 20836 25764 32760 41480 17192
30. Telangana 7761 6445 9520 16408 7776
3L Tripura 5355 17961 8928 9432 1712
32. Uttar Pradesh 43059 36315 43456 41944 12656
33. Uttarakhand 6161 9890 12904 17448 5136
34. West Bengal 12746 26604 10928 19304 8224
ToTAL 323362 407840 387182 587416 211840

* Including Daman and Diu.
** Including Dadra and Nagar Haveli
# As on 31.03.2019.

Source: M/o Micro, Small and Medium Enterprises.
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B. State/UT-wise Physical Achievement under DDU-GKY

SI. No. State FY 15-16 FY 16-17 FY 17-18 FY 18-19 FY 19-20 till
Oct' 19 as on
04.11.19
(MPR)
Trained Placed Trained Placed  Trained  Placed Trained Placed Trained  Placed
1 2 3 4 5 6 7
1 Andhra Pradesh 4013 1989 12787 18966 17341 10954 26278 24841 6506 4984
2 Arunachal Pradesh 0 0 0 0 0 0 0 0 0 0
3 Assam 4258 3022 8202 1479 9936 3464 16752 7397 5913 10470
4, Bihar 7722 3685 8608 4216 6972 4859 10720 5851 4850 3166
5. Chhattisgarh 8434 4463 7355 1987 3111 539 6939 2583 4402 3016
6. Gujarat 7892 5083 2254 2075 528 160 5131 1486 1532 1666
7. Haryana 13409 8807 10512 586 2281 5832 1734 3919 1380 4557
8. Himachal Pradesh 0 0 0 0 350 0 2818 576 1023 480
9. Jammu and Kashmir 18609 16524 7300 6453 1137 1424 4283 631 4426 881
10. Jharkhand 6939 1314 8360 2355 5526 2375 8947 3421 5132 5063
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1 2 3 4 7

11. Karnataka 10926 5443 10909 4432 8871 4752 7426 5411 2497 3509
12. Kerala 4738 2446 11246 5598 10587 4175 13736 9656 6127 5076
13. Madhya Pradesh 13089 3954 10974 3546 5353 1823 9339 2008 5238 1587
14. Maharashtra 0 0 4140 3694 7082 7390 18483 4500 6892 5750
15. Manipur 0 0 0 0 0 0 574 0 419 247
16. Meghalaya 0 0 0 0 0 0 829 253 563 375
17. Mizoram 0 0 0 0 0 0 157 0 34 127
18. Nagaland 0 0 0 0 0 0 34 0 699 349
19. Odisha 23070 18001 32108 45726 23520 14035 41638 31481 24741 22318
20. Punjab 0 0 0 0 4987 563 2782 1443 1132 679
21 Rajasthan 23143 12844 3837 3397 2599 693 10226 3381 8383 4001
22. Sikkim 34 205 0 70 0 0 64 o4 213 16
23. Tamil Nadu 20449 9375 113 30780 519 765 3152 185 5252 1756
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24.  Telangana 3554 1830 8969 9150 12470 9048 16588 15604 4023 5124
25.  Tripura 305 » 1197 2 1530 526 1816 2093 697 287
26. Uttar Pradesh 63209 8552 11203 2052 4795 892 17945 4839 12708 4064
27. Uttarakhand 0 0 0 0 0 0 1144 253 741 278
28.  West Bengal 2408 1900 2512 979 2032 1518 8625 3700 3109 2004

ToTaL 236471 109512 162586 147883 131527 75787 238430 135666 118902 91830

Source: M/o Rural Development.

C. State-wise/UT-wise employment generated under Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGA)

SI No States Persondays generated (in lakh)
2015-16 2016-17 2017-18 2018-19 2019-20*

1 2 3 4 5 6

1 Andhra Pradesh 1992.10 2058.78 2120.92 2465.33 153148
2. Arunachal Pradesh 50.46 85.38 4280 68.70 3140
3 Assam 486.33 466.09 480.86 53331 336.78
4, Bihar 670.92 858.36 817.20 1233.99 75353
5. Chhattisgarh 1013.96 885.94 1199.29 1386.04 709.15
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1 2 3 4 5 6

6. Goa 107 126 0.99 0.15 0.02
7. Gujarat 22541 271.06 353.09 41961 21450
8. Haryana 4848 84.92 90.37 77.90 4203
9. Himachal Pradesh 177.71 236.61 220.06 285.20 144.85
10. Jammu and Kashmir 316.32 31559 370.90 369.29 61.87
11. Jharkhand 585.61 707.44 592.74 536.65 410.71
12. Karnataka 598.38 914.06 856.99 1045.16 760.89
13. Kerala 74174 684.62 619.59 975.26 398.14
14. Madhya Pradesh 1237.42 1130.39 1622.46 2029.80 1150.16
15. Maharashtra 763.30 708.94 825.32 846.01 38050
16. Manipur 7533 119.03 61.25 117.39 145.35
17. Meghalaya 199.71 282.54 291.88 342.15 131.96
18. Mizoram 131.26 168.23 144.38 181.22 126.07
19. Nagaland 212,07 290.71 200.03 132.85 5747
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20. Odisha 894.46 77448 922.11 830.69 486.36
21 Punjab 144.34 157.73 22311 204.47 138.90
22. Rajasthan 2341.25 2596.74 2397.74 294246 227743
23. Sikkim 4384 46.12 34.61 3355 14.86
24. Tamil Nadu 3686.75 3999.42 238881 2576.97 1808.54
25. Telangana 1417.76 1082.19 1147.73 1176.81 863.18
26. Tripura 538.75 460.67 176.04 253.09 217.96
27. Uttar Pradesh 1822.22 1575.01 181515 212198 1351.89
28. Uttarakhand 223.87 236.71 223.02 221.82 9153
29. West Bengal 2864.97 235551 312555 338311 791.80
30. Andaman and Nicobar 2.68 412 190 194 107
Islands
3L Lakshadweep 003 0.00 0.06 0.10 001
32 Puducherry 5.62 537 7.26 6.64 5.66
ToTaL 2351413 23564.07 23374.24 26799.66 15436.06

*As on 04.11.2019.

Source: M/o Rural Development.
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D. Details of No. of Skill Trained Candidates Placed under (EST&P), year-wise, State-wise
progress under DAY-NULM since 2014-15 till 2018-19

(As on 31.10.2019)

SI. No. States/UTs

Number of Skill Trained Candidates Placed

FY 2015-16 FY 2016-17 FY 2017-18 FY 2018-19 Cumulative

1 2 3 4 5 6 7

1 Andhra Pradesh 3116 35882 12010 54610 105618
2. Arunachal Pradesh 0 0 113 622 735
3. Assam 0 293 1284 443 2020
4, Bihar 0 176 1546 627 2439
5. Chhattisgarh 3513 5858 6476 5121 20968
6. Goa 0 66 639 1255 1960
7. Gujarat 226 3920 6388 12983 23517
8. Haryana 0 0 685 2510 3195
9. Himachal Pradesh 19% 86 100 402 784
10. Jammu and Kashmir 254 0 25 115 3%
11. Jharkhand 0 2700 20795 5921 29416
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1 2 3 4 5 6 7
29. West Bengal 6322 2691 6919 8745 24677
30. Andaman and 0 0 0 0 0
Nicobar Islands
3L Chandigarh 1436 283 875 0 2594
32 Dadra and Nagar Haveli 0 0 0 0 0
33 Daman and Diu 0 0 0 0 0
34. Delhi 0 0 0 2 2
35. Puducherry 0 0 0 0 0
ToTAL 33664 151901 115416 167644 468625

Source: M/o Housing and Urban Affairs
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Migrant Labour Workforce

434. SHRI SANJAY SINGH: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(@ the latest data of Total number of migrant labour workforce in the country
with sector-wise percentage, the details of these workers employed in key sub-sectors

such as construction, mining, textile, domestic work; and

(b) whether Government proposes to set-up an inquiry department facilitating

smooth integration of new migrant labourers into city life?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) Migration of workers from one place to
another place is a continuous process and the migrant workers keep on moving from
one place to another place in search of work and such workforce also keep on shifting
from one sector to another sector depending upon the opportunities (such as more
wages, duration and continuity of work) etc. hence, it is not feasible to keep record/
data of migrant labour workforce.

However, according to the Economic Survey 2016-17 the size of the workforce
as per Census 2011 was 482 million people and based on extrapolation, this figure
would have exceeded 500 million in 2016. If the share of migrants in the workforce
is estimated to be even 20%, the size of the migrant workforce can be estimated to

be over 100 million in 2016 in absolute terms.

(b) The Government has enacted Inter State Migrant Workmen (Regulation of
Employment and Condition of Service) Act, 1979 to protect the interest of the migrant
workers who migrate within India for Jobs/better employment opportunities. The Salient

features of the Act are as under:
. Registration of all principal employers/contractors.
. Licensing of contractors.
. Issue of passbooks.
. Payment of minimum wages.

. Payment of equal wages to male & female workers for same type of work.
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. Payment of journey allowance.
. Payment of displacement allowance.
. Providing suitable residential accommodation.
. Providing prescribed medical facilities.
. Providing protective clothing.
Job fairs organised under NCS

435. SHRI AHAMED HASSAN: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ the number of job fairs organized under National Career Service (NCS) in
the last three years, State-wise and the number of placement organizations which

attended them in the last three years; and

(b) whether there have been instances of websites/ employers/ fake entities
committing fraud in the name of NCS, if so, the details thereof and the steps taken

by Government to curb such malpractices?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) Number of job fairs organized under NCS
in last three years is 2,819 and the number of employers (including placement
organizations) which attended the job fairs is 24,828. State-wise details are given in

Statement (See below).

(b) The NCS does not charge any fees for registration on the Portal and its
services and a disclaimer regarding this is already available on the NCS Portal. Moreover,
NCS also sends regular SMS and E-mails to make the users aware against such
malpractices. Further, whenever any instance of any fake entity comes to the notice
of the Ministry, a caution notice is highlighted on NCS Portal to make the users aware

about the same.



Statement

State-wise Job fairs organised and employers (including placement organisations) attended job fairs under

National Career Service Project in the last three years

SI. No. State 2017-18 2018-19 ToTAL

Job Employers Job Employers Job Employers Job Employers

Fairs attended Fairs attended Fairs attended Fairs attended
1 2 3 4 5 6 7 8 9 10
1 Andaman and Nicobar 0 0 0 0 4 A 4 A

Islands

2. Andhra Pradesh K7 4 46 123 61 61 139 228
3. Assam 3 18 23 178 56 240 82 436
4, Bihar 6 76 K 286 43 221 8l 583
5. Chandigarh 0 0 0 0 0 0 0 0
6. Chhattisgarh 45 78 % 187 &4 124 204 389
7. Delhi 1 4 3 103 3 114 7 258
8. Goa 2 57 1 70 0 0 3 127
9. Gujarat Q0 1024 131 1568 194 2287 415 4879
10. Haryana 5 9 % 172 49 309 109 490
11. Himachal Pradesh 2 18 49 &b K7 124 102 227
12, Jammu and Kashmir 1 4 n 51 3 3 15 58
13. Jharkhand 4 145 K] 323 33 143 8l 611
14. Karnataka 5 69 8 180 13 313 26 562
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1 2 3 4 5 6 7 8 9 10
15. Kerala 0 0 14 151 10 2 24 193
16. Madhya Pradesh 20 291 137 955 144 1005 301 2251
17. Maharashtra 6 51 28 485 49 833 &3 1369
18. Manipur 0 0 4 19 0 5% A 16
19. Nagaland 0 0 0 0 0 0 0 0
20. Odisha 10 103 K3 154 IS 189 120 446
21. Puducherry 2 37 0 0 0 0 2 37
22. Punjab 0 46 71 270 110 165 211 481
23 Rajasthan 15 333 K3) 289 25 136 I6) 758
24. Sikkim 1 3 2 1 3 6 6 10
25. Tamil Nadu 15 193 7 1679 156 2633 250 4505
26. Telangana K¢ 398 51 637 3 161 115 1196
27. Tripura 4 10 0 0 0 0 4 10
28. Uttar Pradesh 27 252 104 3215 a1 460 222 3927
29. Uttarakhand 14 S 36 263 3 249 81 566
30. West Bengal 3 9 12 26 8 27 23 62
Grand TotAaL 3% 3363 1101 11470 1323 9995 2819 24828*

* Some employers (including placement organizations) may have participated in more than one job fairs.
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Beneficiaries of unorganised area registered under PM-SYM

1436. MS. SAROJ PANDEY: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@ the Total number of beneficiaries of unorganised area registered till date
under Pradhan Mantri Shram Yogi Maan-Dhan Yojana (PM-SYM) run by Ministry;
and

(b) by when Government targets to complete the registration of all the
beneficiaries under this scheme, the amount of fund spent to provide the benefits
of the scheme to these beneficiaries till date by Government?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) The Total enrolments made under Pradhan
Mantri Shram Yogi Maan-dhan (PM-SYM), as on 15-11-2019 are 32,98,708.

(b) For old age protection in the form of monthly pension, under Pradhan Mantri
Shram Yogi Maan-dhan Yojana is a voluntary and contributory pension scheme for
providing monthly minimum assured pension of ¥ 3000 on attaining the age of 60
years. The unorganised workers in the age group of 18-40 years whose monthly income
is ¥ 15000/- or less and not a member of Employees Provident Fund Organisation/
Employees' State Insurance Corporation/ National Pension Scheme (EPFO/ESIC/NPS)
can join the scheme. Under the scheme, 50% monthly contribution is payable by the
beneficiary and equal matching contribution is paid by the Central Government. This
is a continuous Scheme and an unorganised worker who attains 18 years of age at
any time, can join the PM-SYM Scheme.

Rising unemployment rate

437. SHRI NARAIN DASS GUPTA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether the Ministry is aware that India's unemployment rate rose to a three
year high of 8.48 per cent in October as per data released by the Centre for Monitoring
Indian Economy (CMIE);

(b) whether the Ministry is also aware according to a poll conducted by Ipsos
Public Affairs, unemployment has emerged the biggest cause of worry among Indians;
and

tOriginal notice of the question was received in Hindi.
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(c) if so, the details of targeted policy measures being undertaken by Ministry

to address the situation?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) Centre for Monitoring Indian
Economy (CMIE) and Ipsos Public Affair are private Institution and the Government
is not aware of their survey design and methodology adopted by them. However, As
per the results of annual Periodic Labour Force Survey (PLFS) conducted by National
Statistical Office (NSO), Ministry of Statistics and Programme Implementation during
2017-18 and annual employment-unemployment survey conducted by Labour Bureau,
Ministry of Labour and Employment, the estimated unemployment rate on usual status
(principal status + subsidiary status) basis for the persons of age 15 years and above

to the extent available is given below:

Unemployment Rate

Survey* All-India
2017-18 (PLFS) 6.0%
2015-16 (Labour Bureau) 3.7%
2013-14 (Labour Bureau) 34%

* Survey methodology and sample selection are different in PLFS and Labour Bureau survey.

(c) Employment generation coupled with improving employability is the priority
of the Government. Government has taken various steps for generating employment
in the country like encouraging private sector of economy, fast-tracking various projects
involving substantial investment and increasing public expenditure on schemes such
as Prime Minister's Employment Generation Programme (PMEGP), Mahatma Gandhi
National Rural Employment Guarantee Scheme (MGNREGS), Pt. Deen Dayal Upadhyaya
Grameen Kaushalya Yojana (DDU-GKY) and Deendyal Antodaya Yojana-National Urban
Livelihoods Mission (DAY-NULM).

Pradhan Mantri Mudra Yojana (PMMY) has been initiated by Government inter
alia for facilitating self-employment. Under PMMY collateral free loans upto ¥ 10 lakh,
are extended to micro/small business enterprises and to individuals to enable them

to setup or expand their business activities.
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Government has implemented the National Career Service (NCS) Project which
comprises a digital portal that provides a nation-wide online platform for the job seekers
and employers for job-matching in a dynamic, efficient and responsive manner and

has a repository of career content to job seekers.

Start-up India is a flagship initiative of the Government of India, intended to
build a strong ecosystem that is conducive for the growth of start-up businesses,
to drive sustainable economic growth and generate large scale employment

opportunities.

Besides these initiatives, flagship programmes of the Government such as Make
in India, Digital India, Swachh Bharat Mission, Smart City Mission, Atal Mission for
Rejuvenation and Urban Transformation, Housing for All, Infrastructure development
and Industrial corridors have the potential to generate productive employment
opportunities. Ministries/ Departments/ States run skill development schemes across
various sectors to improve the employability of youth and also facilitate placements.
Schemes such as the National Apprenticeship Promotion Scheme (NAPS) wherein
Government reimburses 25 percent of the stipend payable to apprentices also enhances

employability of the youth to access employment.
Fixation of floor wage rate

438. SHRI K.K. RAGESH: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(@ whether the Central Government is considering a floor wage which is even

below the minimum wage;
(b) if so, the reasons therefor;
(c) if so, whether any criteria has been set for fixing the floor wages;
(d) if so, the details thereof; and

(e) if so, the measures being taken to avoid the misuse of floor wage rate to
deny wages as per market rate?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) No, Sir. Under the provisions
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of the Minimum Wages Act, 1948, both Central and State Governments are appropriate
Governments to fix, review and revise the minimum wages of the workers employed
in the scheduled employment under their respective jurisdictions. Presently, there is
a concept of National Floor Level Minimum Wage (NFLMW) to have a uniform wage

structure and to reduce the disparity in minimum wages across the country.

(c) to (e) National Floor Level Minimum Wage (NFLMW) was mooted by the
Central Government in 1996 which is based on the recommendation of National
Commission on Rural Labour (NCRL). The NFLMW per day has been revised from
time to time primarily taking into account the increase in the Consumer Price Index
Number for Industrial Workers, which stands at ¥176/- per day with effect from 01.06.2017.

The NFLMW is a non-statutory measure. The State Governments are persuaded
to fix/revise minimum wages in such a way that in none of the scheduled employments,

the minimum wage is less than NFLMW.
Guidelines for the welfare of labourers in unorganised sector

439. SHRI ANIL DESAI: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(@ whether it is a fact that Government has issued guidelines for the welfare

of labourers working in unorganised sector;

(b) what are the minimum wages prescribed for daily wagers and what penal

provisions are there for its violations; and

(c) whether any complaint redressal machinery is also there to help these

unorganised labourers, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) In Order to provide social security benefits
to the workers in the unorganised sector, Government enacted the Unorganised Workers'
Social Security Act, 2008. This Act stipulates formulation of suitable welfare schemes
for unorganised workers on matters relating to: (i) life and disability cover, (ii) health
and maternity benefits, (iii) old age protection and (iv) any other benefit as may be
determined by the Central Government. Life and disability cover is provided through
Pradhan Mantri Jeevan Jyoti Bima Yojana (PMJJBY) and Pradhan Mantri Suraksha Bima
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Yojana (PMSBY) to the unorganised workers depending upon their eligibility. The health
and maternity benefits are addressed through Ayushman Bharat Scheme. For old age
protection in the form of monthly pension, Ministry of Labour & Employment has
launched Pradhan Mantri Shram Yogi Maan-dhan Yojana which is a voluntary and
contributory pension scheme for providing monthly minimum assured pension of 3000
on attaining the age of 60 years.

The unorganised workers in the age group of 18-40 years whose monthly income
is ¥15000/- or less and not a member of Employees Provident Fund Organisation/
Employees' State Insurance Corporation/ National Pension Scheme (EPFO/ESIC/NPS)
can join the scheme. Under the scheme, 50% monthly contribution is payable by the

beneficiary and equal matching contribution is paid by the Central Government.

(b) and (c) The Minimum Wages Act, 1948 was enacted to safeguard the interests
of the workers mostly in the unorganised sector. Under the provision of the Act, both
the Central Government and the State Governments are the appropriate governments
to fix, revise, review and enforce the rate of minimum wages to workers in respect
of scheduled employments under their respective jurisdictions. The Area-wise Rates
of Minimum Wages for Scheduled Employment in the Central Sphere, as on
01.10.2019 are given in the Statement (See below).

The Minimum Wages Act, 1948 is implemented by the Centre as well as the States
in respect of their respective jurisdiction. In the Central sphere, the enforcement is
done through the Inspecting Officers of the Chief Labour Commissioner (Central)
commonly designated as Central Industrial Relations Machinery (CIRM). The compliance
in the State sphere is ensured through the State Enforcement Machinery. They conduct
regular inspections and in the event of detection of any case of non-payment or under-
payment of minimum wages, they advise the employers to make payment of the shortfall
of wages. In case of non-compliance, penal provisions against the defaulting employers

are invoked.



Area-wise Rates of Minimum Wages for Scheduled Employments in the Central Sphere

Statement

As on 01.10.2019

Sl Name of Scheduled Category of Worker Rates of wages including V.D.A. per day (in )
No.  Employment Area A Area B Area C
1 2 3 4 5 6
L Agriculture Unskilled 383.00 350.00 347.00
Semi-Skilled/Unskilled Supervisory 420.00 385.00 354.00
Skilled/Clerical 455.00 420.00 384.00
Highly Skilled 504.00 469.00 420.00
2. Workers engaged in 1. Excavation & removal of over
Stone Mines for Stone  burden with SO meters lead/1.5
Breaking and Stone meters lift:
Crushing (a) Soft Soil 406.00
(b) Soft Soil with Rock 611.00
(c) Rock 809.00
2. Removal and Staking of rejected 326.00

stones with 50 metres lead 1.5 metres
lift

Stone breaking or Stone Crushing
for the stone size
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Sweeping and Cleaning

Watch and Ward

Loading and Unloading

Construction

Non-Coal Mines

(@) 1.0 inch to 1.5 inches

(b) Above 1.5 inches to 3.0 inches

(c) Above 3.0 inches to 5 inches
(d) Above 5.0 inches

Unskilled

Without Arms

With Arms

Unskilled

Unskilled

Semi-Skilled/Unskilled Supervisory
Skilled/Clerical

Highly Skilled

Unskilled

Semi-Skilled/Unskilled Supervisory
Skilled/Clerical

Highly Skilled

603.00
733.00
797.00
603.00
603.00
666.00
733.00
797.00
Above Ground
403.00
503.00
603.00
703.00

2494.00
2133.00
1252.00
1027.00
503.00
666.00
733.00
503.00
503.00
569.00
666.00
733.00

Below Ground
503.00
603.00
703.00
785.00

403.00
569.00
666.00
403.00
403.00
472.00
569.00
666.00
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1

2

3 4 5 6

Name of Scheduled Employment

1
2.

Agriculture

Workers engaged in Stone
Mines for Stone Breaking
and Stone Crushing

Sweeping and Cleaning

Watch and Ward
Loading and Unloading

Construction

Non-Coal Mines

Nomenclature
Agriculture

Workers engaged in Stone Mines for Stone Breaking and Stone Crushing

Employment of Sweeping and Cleaning excluding activities prohibited under the Employment of Manual
Scavengers and Construction of Dry Latrines (Prohibition) Act, 1993

Employment of Watch and Ward

Employment in Loading and Unloading in (i) Goods Sheds, Parcel Offices of Railways; (ii) Other
Goodssheds, Godowns, Warehouses etc. and; (iii) Docks and Ports

Construction or maintenance of Roads or Runways or in Building Operations including laying down
Underground Electric, Wireless, Radio, Television, Telephone, Telegraph and Overseas Communication
Cables and similar other Underground Cabling Work, Electric Lines, Water Supply Lines and Sewerage
Pipe Lines

Employees engaged in the employment of Gypsum, Barytes, Bauxite, Manganese, China Clay, Kyanite,
Copper, Clay, Magnesite, White Clay, Stone, Steatite (including the mines producing Soap Stones
and Talc), Orchre, Asbestos, Fire Clay, Chromite, Quartzite, Quartz, Silica, Graphite, Felspar, Laterite,
Dolomite, Red Oxide, Wolfram, Iron Ore, Granite, Rock Phosphate, Hematite, Marble and Calcite, Uranium,

Mica, Lignite, Grave, Slate and Magnetite Mines
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Classification of area

Area-"A"

Ahmedabad (UA) Hyderabad (UA) Faridabad complex
Bengaluru (UA) Kanpur (UA) Ghaziabad
Kolkata (UA) Lucknow (UA) Gurgaon
Delhi (UA) Chennai (UA) Noida
Greater Mumbai (UA) Nagpur (UA) Secunderabad
Navi Mumbai Pune (UA)

Area - "B"
Agra (UA) Gwalior (UA) Port Blair (UA)
Ajmer (UA) Hubli-Dharwad (M. Corpn) Puducherry (UA)
Aligarh (UA) Indore (UA) Raipur (UA)
Allahabad (UA) Jabalpur (UA) Raurkela (UA)
Amravati (M.Corpn) Jaipur (M.Corpn) Rajkot (UA)
Amritsar (UA) Jalandhar (UA) Ranchi (UA)
Asansol (UA) Jalandhar-Cantt. (UA) Saharanpur (M.Corpn)
Aurangabad (UA) Jammu (UA) Salem (UA)
Bareilly (UA) Jamnagar (UA) Sangli (UA)
Belgaum (UA) Jamshedpur (UA) Shillong
Bhavnagar (UA) Jhansi (UA) Siliguri (UA)
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Bhiwandi

Bhopal
Bhubaneshwar
Bikaner

Bokaro Steel City
Chandigarh
Coimbatore
Cuttack
Dehradun
Dhanbad
Durgapur
Durg-Bhilai Nagar
Erode

Firozabad

Goa

Nanded Waghala
Gulbarga

Panchkula

(UA)
(UA)
(UA)
(M.Corpn)
(UA)
(UA)
(UA)
(UA)
(UA)
(UA)
(UA)
(UA)
(UA)

(M. Corpn)
(UA)

(UA)

Jodhpur
Kannur
Kochi
Kolhapur
Kollam

Kota
Kozhikode
Ludhiana
Madurai
Malappuram
Malegaon
Mangalore
Meerut
Moradabad
Mysore
GreaterVisakhapatnam -

Nellore

Guwahati

(UA)
(UA)
(UA)
(UA)
(UA)
(M.Corpn)
(UA)
(M. Corpn)
(UA)
(UA)
(UA)
(UA)
(UA)
(M. Corpn)
(UA)
(M.Corpn)
(UA)

(UA)

Solapur

Srinagar

Surat
Thiruvanantapuram
Thrissur
Tiruchirappalli
Tiruppur

Ujjain

Vadodara
Varanasi

Vasai - Virar City
Vijayawada
Vishakhapatnam
Warangal
Gorakhpur

Nasik

Guntur

Patoa

(M.Corpn)
(UA)
(UA)
(UA)
(UA)
(UA)
(UA)

(M.Corpn)
(UA)
(UA)

(M.Corpn)
(UA)

(M.Corpn)
(UA)
(UA)
(UA)
(UA)

(UA)

Area 'C' will comprise all areas not mentioned in this list.

U.A. stands for Urban Agglomeration.
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Annual Employment Growth Rate

440. SHRI HARSH VARDHAN SINGH DUNGARPUR: Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(@ the target fixed for the annual employment growth rate including the
opportunites for the skilled and unskilled workers during the last two years and current
year and the achievements made thereof;

(b) whether annual growth of employment is as per the economic growth or
not;

(c) if so, the details thereof; and

(d) the efforts being made to increase the annual growth rate of employment
during the Fourteenth Five Year Plan?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (d) Employment generation coupled
with improving employability of the youth is the priority concern of the Government.
Government has taken various steps for generating employment in the country like
encouraging private sector of economy, fast tracking various projects involving
substantial investment and increasing public expenditure on schemes like Prime Minister's
Employment Generation Programme (PMEGP) run by Ministry of Micro, Small & Medium
Enterprises, Mahatma Gandhi National Rural Employment Guarantee Scheme
(MGNREGA), Pt. Deen Dayal Upadhyaya Grameen Kaushalya Yojana (DDU-GKY) scheme
run by Ministry of Rural Development and Deendayal Antyodaya Yojana- National
Urban Livelihoods Mission (DAY-NULM) run by Ministry of Housing & Urban Affairs.
Details of the employment generated through these schemes/ programmes are given

below:

Employment Generated
Schemes/Year 2017-18  2018-19 2019-20
1 2 3 4
Estimated employment generated 387184 587416 211840
under PMEGP (No.of person) (till 31.10.19)
Persondays Generated under 233.74 268.00 154.36

MGNREGS (in crore) (till 04/11/19)
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1 2 3 4
Candidates placed in jobs 75787 135666 91830
after training DDU-GKY (till Oct'19 as on
(No.of person) 04.11.19 as per

MPR)
Skill Trained Persons given 115416 163377 -

Placement DAY-NULM

(No. of person)

Pradhan Mantri Mudra Yojana (PMMY) has been initiated by Government inter
alia, for facilitating self-employment. Under PMMY collateral free loans upto ¥ 10 lakh,
are extended to micro/small business enterprises and to individuals to enable them
to setup or expand their business activities. Upto 1st November 2010, 20.83 crore loans

were sanctioned under the scheme.

Pradhan Mantri Kaushal Vikas Yojana (PMKVY) is the flagship scheme of the
Ministry of Skill Development & Entrepreneurship (MSDE). The objective of this Skill
Certification Scheme is to enable a large number of Indian youth to take up industry-
relevant skill training that will help them in securing a better livelihood.

ASPIRE (A Scheme for Promotion of Innovation, Rural Industry and
Entrepreneurship) was launched to set up a network of technology centres and to
set up incubation centres to accelerate entrepreneurship in agro-industry.The individuals
trained under the ASPIRE scheme of Ministry of Micro, Small and Medium Enterprises
(M/oMSME) can become agri-enterpreneurs/entrepreneurs and can seek financial support
under different schemes of the Govt. including Prime Minister's Employment Generation
Programme (PMEGP) under which loans are provided by banks and subsidy to the
extent of 15-35% is given by the Govt. of India. Individuals can also seek employment

in the related industry or can seek further higher skills/training.

Pradhan Mantri Rojgar Protsahan Yojana (PMRPY) was launched with the objective
to incentivise employers for creation of employment. Under the scheme, Government
of India is paying Employer's full contribution i.e. 12% towards EPF and EPS both
(as admissible from time to time) for a period of three years to the new employees
through EPFO. The beneficiaries registered upto 31st March, 2019 will receive the benefit
for 3 years from the date of registration under the scheme.
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Besides these initiatives, flagship programmes of the Government such as Make
in India, Digital India, Swachh Bharat Mission, Smart City Mission, Atal Mission for
Rejuvenation and Urban Transformation, Housing for All, Infrastructure development
and Industrial corridors have the potential to generate productive employment
opportunities. Ministries/Departments/States run skill development schemes across
various sectors to improve the employability of youth and also facilitate placements.
Schemes such as the National Apprenticeship Promotion Scheme (NAPS) wherein
Government reimburses 25 per cent of the stipend payable to apprentices also enhances
employability of the youth to access employment.

Workers engaged in informal employment

441. DR. AMEE YAJNIK: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@ the percentage of workers engaged in informal employment in the country
and their earning, the State/UT-wise details thereof;

(b) whether Government has formulated or proposes to formulate any specific
plans of social protection for such kind of employees; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) As per the results of Periodic Labour
Force Survey (PLFS) conducted by National Statistical Office (NSO), Ministry of
Statistics and / Programme Implementation during 2017-18, the percentage of workers
engaged in informal sector (i.e., proprietary and partnership enterprises) in usual status
basis (principal status+subsidiary) engaged in non-agriculture and AGEGC sectors(The
coverage of AGEGC Sector is [Agriculture sector [Excluding [G]rowing of [C]rops, market
gardening, horticulture and growing of crops combined with farming of animals) was
68.4% in the country which is a major part of informal sector. Average wage earnings
per day by casual labour engaged in works other than public works state-wise is given
in Statement.

In order to provide social security benefits to the workers in the unorganised
sector, the Government has enacted the Unorganised Workers Social Security Act, 2008.
This Act stipulates formulation of suitable welfare schemes for unorganised workers
on matters relating to: (i) life and disability cover, (ii) health and maternity benefits,
(iii) old age protection and (iv) any other benefit as may be determined by the Central
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Government Ministry of Labour and Employment is implementing the Pradhan Mantri
Shram Yogi Maan-dhan w.e.f. 15th Feb, 2019. Under this scheme, minimum assured
monthly pension of ¥ 3000/- will be provided to the eligible unorganised workers after
attaining the age of 60 years. This scheme is based on the 50:50 basis where 50%
monthly contribution is payable by the beneficiary and equal matching by the Central

Government.

The Central Government has converged the social security scheme of Pradhan
Mantri Jeevan Jyoti Bima Yojana (PMJJBY) and Pradhan Mantri Suraksha Bima Yojana
(PMSBY) to provide life and disability coverage to the unorganised workers depending
upon their eligibility. Under the converged PMJIBY/PMSBY, 2 lakh is given on death
due to any cause and ¥ 4 lakhs on accidental death, ¥ 1 lakh on partial disability
and Rs, 2 lakh on permanent disability. The annual premium of ¥ 342 is shared on
50:50 basis by the Central Government and the State Governments. These schemes
are implemented through Life Insurance Corporation of India and the concerned State

Governments.

Pradhan Mantri Mudra Yojana (PMMY) has been initiated since April, 2015 by
Government of India for facilitating self-employment. Under PMMY collateral free loans
upto ¥ 10 lakh, are extended to small/micro business enterprises and to individuals
to enable them to setup or expand their business activities.

Pradhan Mantri Kaushal Vikas Yojana (PMKVY) is the flagship scheme of the
Ministry of Skill Development & Entrepreneurship (MSDE). The objective of this Skill
Certification Scheme is to enable a large number ol Indian youth to take up industry-
relevant skill training that will help them in securing a better livelihood.

Statement

Average wage earnings (30.00) per day from casual labour work other than
public works in current weekly status (CWS) for each State/UT for the
quarter April-June 2018.

SI. No. State/UT Rural+ Urban person
1 2 3

1 Andhra Pradesh 29311

2. Arunachal Pradesh 30258

3. Assam 260.97
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1 2 3

4. Bihar 288.00
5. Chhattisgarh 189.05
6. Delhi 375.72
7. Goa 37378
8. Gujarat 22357
9. Haryana 301.88
10. Himachal Pradesh 364.78
11. Jammu and Kashmir 37339
12, Jharkhand 261.14
13. Karnataka 262.94
14. Kerala 604.88
15. Madhya Pradesh 230.69
16. Maharashtra 208.88
17. Manipur 29337
18. Meghalaya 34394
19. Mizoram 324.08
20. Nagaland 368.27
21, Odisha 236.15
22, Punjab 302.00
23 Rajasthan 297.55
24, Sikkim 395.77
25. Tamil Nadu 331.25
26. Telangana 305.86
27. Tripura 31953
28. Uttarakhand 282.32
29. Uttar Pradesh 252.38
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1 2 3
30. West Bengal 229.25
3L Andaman and Nicobar Islands 486.71
32. Chandigarh 377.78
33 Dadra and Nagar Haveli 195.30
3. Daman and Diu 400.00
35. Lakshadweep 0.00
36. Puducherry 325.01
ALL INDIA 270.78

Source: Annual Report, Periodic Labour Force Survey (PLFS), 2017-18, M/o Statistics and Programme
Implementation.

Restoration of commutation of pension under EPS

442. SHRI S. MUTHUKARUPPAN: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether it is a fact that the Employees Provident Fund Organisation (EPFO)
has approved a proposal to restore commutation of pension or advance part withdrawal

under the Employees Pension Scheme (EPS);
(b) if so, the details thereof; and

(c) whether it is also a fact that the said move will benefit 6.3 lakh pensioners
under EPS?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) The provision of commutation was
deleted vide notification G.S.R. 688 (E) dated 26.09.2008. At present, no such proposal
has been approved to restore the provision for commutation of pension under the
Employees' Pension Scheme (EPS), 1995.

However, a proposal for restoration of the commuted value of pension after
expiry of 15 years for EPS pensioners who had opted for commutation is under

consideration.
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New draft code on social security

443. SHRI S. MUTHUKARUPPAN: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether it is a fact that Government has proposed a new draft code on

social security that amalgamates eight laws;
(b) if so, the details thereof;

(c) whether it is also a fact that as part of labour reform agenda, Government
had proposed to combine 44 labour laws into 4 codes; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) A draft Code on Social Security,
2019 has been prepared by amalgamating, simplifying and rationalizing the relevant
provisions of the existing 8 Central Labour Acts relating to social security for organized
and unorganized sector workers which aims towards expansion of coverage of social

security. The said draft Code is, at present, under pre-legislative stage.

(c) and (d) In line with the recommendations of the Second National Commission
on Labour, the Ministry has taken steps for drafting four Labour Codes i.e. the Code
on Wages the Code on Industrial Relations, the Code on Occupational Safety, Health
and Working Conditions and the Code on Social Security by simplifying, amalgamating
and rationalizing the relevant provisions of the existing Central Labour Laws. Out of
these 4 Labour Codes, the Code on Wages, 2019 has been notified on 8th August,
2019 in the Gazette of India. The Occupational Safety, Health and Working Conditions
Code, 2019 was introduced in Lok Sabha on 23rd July, 2019 and subsequently, referred
to the Parliamentary Standing Committee on Labour for examination. The remaining

2 Codes are at pre-legislative stage.
Identification of new areas for job creation

444. DR. KANWAR DEEP SINGH: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Government has prepared any clear framework to increase job
creation and financial opportunities and if so, the details thereof;
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(b) the areas identified for job creation and creative financial opportunities and
the time limit to implement the framework;

(c) whether Government is seriously considering to take any concrete steps
for job creation;

(d) if so, whether any step has been taken by Government in this regard; and
(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to () Government has taken various steps
for generating employment in the country like encouraging private sector of economy,
fast-tracking various projects involving substantial investment and increasing public
expenditure on schemes such as Prime Minister's Employment Generation Programme
(PMEGP), Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGS),
Pt. Deen Dayal Upadhyaya Grameen Kaushalya Yojana (DDU-GKY) and Deendayal
Antodaya Yojana-National Urban Livelihoods Mission (DAY-NULM).

Pradhan Mantri Mudra Yojana (PMMY) has been initiated by Government inter
alia for facilitating self-employment. Under PMMY collateral free loans upto ¥ 10 lakh,
are extended to micro/small business enterprises and to individuals to enable them
to setup or expand their business activities.

Pradhan Mantri Kaushal Vikas Yojana (PMKVY) is the flagship scheme of the
Ministry of Skill Development and Entrepreneurship (MSDE). The objective of this
Skill Certification Scheme is to enable a large number of Indian youth to take up industry-
relevant skill training that will help them in securing a better livelihood.

Besides these initiatives, flagship programmes of the Government such as Make
in India, Digital India, Swachh Bharat Mission, Smart City Mission, Atal Mission for
Rejuvenation and Urban Transformation, Housing for All, Infrastructure development
and Industrial corridors have the potential to generate productive employment
opportunities. Ministries/Departments/States run skill development schemes across
various sectors to improve the employability of youth and also facilitate placements.
Schemes such as the National Apprenticeship Promotion Scheme (NAPS) wherein
Government reimburses 25 percent of the stipend payable to apprentices also enhances
employability of the youth to access employment.

Government has also implemented the National Career Service (NCS) Project which
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comprises a digital portal that provides a nation-wide online platform for jobseekers
and employers for job matching in a dynamic, efficient and responsive manner and
has a repository of career content.

Pradhan Mantri Rojgar Protsahan Yojana (PMRPY) was launched with the objective
to incentivise employers for creation of employment. Under the scheme, Government
of India is paying Employer's full contribution i.e. 12% towards EPF and EPS both
(as admissible from time to time) for a period of three years to the new employees
through EPFO. The beneficiaries registered upto 31st March, 2019 will received the
benefit for three years from the date of registration under the scheme.

Beneficiaries under PM-SYM

445. SHRI NEERAJ SHEKHAR: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ the number of beneficiaries of Pradhan Mantri Shram Yogi Maan Dhan Yojana
(PM-SYM) as on 15th November, 2019, State-wise; and

(b) the number of beneficiaries under the scheme who are below 29 years and
below 40 years, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) The Total enrolments made under
Pradhan Mantri Shram Yogi Maan-dhan (PM-SYM), as on 15-11-2019 are 32, 98, 708.
The State-wise/Union Territory-wise number of enrolments made under the Scheme,
are given in Statement-l (See below). The enrolment is between 18-40 years of age
only. All the beneficiaries enrolled are below 40 years of age only. The number
of beneficiaries under the scheme who are below 29 years, State-wise, are given in

Statement-11.
Statement-1
Union Territory-wise/State-wise Enrolment
SI. No.  Name of State/UT No. of enrolment as on 15.11.2019
1 2 3
1 Andhra Pradesh 52446

2. Arunachal Pradesh 1445
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1 2 3

3. Assam 12793
4. Bihar 164086
5. Chhattisgarh 113122
6. Goa 366
7. Gujarat 360111
8. Haryana 615572
9. Himachal Pradesh 33029
10. Jammu and Kashmir/Ladakh 64474
11. Jharkhand 125751
12, Karnataka 60516
13. Kerala 9009
14. Madhya Pradesh 112945
15. Maharashtra 572041
16. Manipur 2903
17. Meghalaya 1670
18. Mizoram 547
19. Nagaland 2336
20. Odisha 143706
21. Punjab 30706
22. Rajasthan 93026
23. Sikkim 97
24, Tamil Nadu 53334
25. Telangana 25416
26. Tripura 15553
21. Uttar Pradesh 536640
28. Uttarakhand 25944
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1 2 3
29. West Bengal 57136
30. Andaman and Nicobar Islands 1340
3L Chandigarh 1499
32 Dadra and Nagar Haveli 675
33 Daman and Diu 420
34. Lakshadweep 21
35. NCT Delhi 6917
36. Puducherry 1116

ToTAL 3298708

Statement-11
No. of beneficiaries below 29 years under PM-SYM

1 Jammu and Kashmir 31538
2. Himachal Pradesh 9119
3 Punjab 14306
4, Chandigarh 649
5. Uttarakhand 10049
6. Haryana 303090
7. Delhi 3013

Rajasthan 39403
9. Uttar Pradesh 191794
10. Bihar 79376
11 Sikkim 43
12, Arunachal Pradesh 750
13. Nagaland 1123
14. Manipur 1038
15. Mizoram 209
16. Tripura 5104
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1 2 3
17. Meghalaya 851
18. Assam 6914
19. West Bengal 26860
20. Jharkhand 55250
21. Odisha 62807
22. Chhattisgarh 57524
23. Madhya Pradesh 56959
24. Gujarat 159613
25. Daman and Diu 153
26. Dadra and Nagar Haveli 313
27. Maharashtra 216664
28. Andhra Pradesh 21652
29. Karnataka 23668
30. Goa 153
3L Lakshadweep 10
32. Kerala 3187
33 Tamil Nadu 24677
3A. Puducherry 513
35. Andaman and Nicobar Islands 518
36. Telangana 10028
TotaL 1418918

Employment generation in rural areas

EMPLOYMENT be pleased to state:

areas;

446. SHRI NEERAJ SHEKHAR: Will the Minister of LABOUR AND

whether Ministry has conducted any survey to ascertain the numbers of
labourers migrating from rural areas to urban areas due to unavailability/shortage of
employment in rural areas and to formulate policies for employment generation in rural
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(b) if so, the details thereof, State-wise;
(c) if not, the reasons therefor, and

(d) the details of employment generated in rural areas during 2018-19 and
2019-20 till 31st October, 2019, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (d) As migration of workers from rural
areas to urban areas is a continuous process and the migrant workers keep on moving
from rural area to urban area in search of work, therefore, it is not feasible to keep
record of such migration. No such survey has been conducted by the Central Government
in this regard. However, according to the Economic Survey 2016-17 the size of the
workforce as per Census 2011, was 482 million people and based on extrapolation,
this figure would have exceeded 500 million in 2016. If the share of migrants in the
workforce is estimated to be even 20%, the size of the migrant workforce can be estimated
to be over 100 million in 2016 in absolute terms. To prevent migration of unemployed
workforce, the Government has enacted Mahatma Gandhi National Rural Employment
Guarantee Act, 2005 which aims at employment generation in rural areas by guaranteeing
a minimum hundred days of wage-employment in a financial year to a rural household,
whose adult member volunteers to do unskilled manual work. With an objective to
generate self-employment opportunities in rural and urban areas, as well as enhancing
the skills of migrant workers, the Government is implementing various skill development
schemes. Further, Deen Dayal Antoyadaya Yojana-National Rural Livelihood Mission

Funding and Training is provided for entrepreneurship and self-employment.

The Government has also enacted Inter State Migrant Workmen (Regulation of
Employment and Condition of Service) Act, 1979 to protect the interest of the migrant
workers who migrate within India for Jobs/better employment opportunities. The Salient

features of the Act are as under:
. Registration of all principal employers/contractors.
. Licensing of contractors.
. Issue of passbooks.

. Payment of minimum wages.
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. Payment of equal wages to male and female workers for same type of work.
. Payment of journey allowance.

. Payment of displacement allowance.

. Providing suitable residential accommodation.

. Providing prescribed medical facilities.

. Providing protective clothing.
Taxes levied on petroleum products

447. CH. SUKHRAM SINGH YADAV:
SHRIMATI CHHAYAVERMA:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(@ whether Government is considering to bring petroleum products under the
ambit of GST;

(b) the reasons for keeping petroleum products out of the ambit of GST;

(c) whether it is a fact that the various taxes being levied on the petroleum
products by the Central and State Governments are equal to the basic price of these

projects; and

(d) the basic price of the petroleum products along with the State-wise prices

of these products after all the taxes being levied by States and Central Government?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) Article 279A (5) of the Constitution provides that Goods and
Services Tax Council shall recommend the date on which goods and services tax shall
be levied on petroleum products. Thus while, petroleum products are constitutionally
included under GST, the date and rate of GST which shall be levied on such goods,
shall be as per the decision of the GST Council, which has representations of Ministers-
in-charge of Finance or Taxation or any other Minister nominated by each of the States

and Union Territories with legislature.

(c) and (d) Prices of petrol and diesel have been made market-determined by
the Government with effect from 26.06.2010 and 19.10.2014 respectively. Since then,
the Public Sector Oil Marketing Companies (OMCs) take appropriate decision on pricing
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of petrol and diesel in line with international product prices and other market conditions.
The Government continues to modulate the effective price to consumer for Subsidized

Domestic LPG and retail selling price of PDS Kerosene.

The prices of petroleum products are linked to the international product prices,
exchange rate, tax structure, inland freight and other cost elements. The details of
applicable taxes on major petroleum products i.e. petrol, diesel, domestic LPG and PDS

kerosene are given as under:-

(i) Customs duty: Central Government is levying Customs duty at the rate of
2.5% on petrol and diesel. The Customs duty on Domestic LPG and PDS

Kerosene is nil.

(i) Excise duty: The Central Excise duty rates on petrol and diesel are 319.98
and ¥15.83 per litre respectively. There is no excise duty on PDS kerosene

and domestic LPG and these products are under the ambit of GST.
(i) Sales Tax/VVAT: Rates of VAT on petrol and diesel vary from State to State.

(iv) GST: Domestic LPG and PDS Kerosene are under the ambit of GST with
applicable rate of 5%.

Exploration of Shale gas reserves

448. DR. SASIKALA PUSHPA RAMASWAMY: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(@ whether Government has permitted National Oil companies to explore and

exploit shale gas and oil in the country;
(b) if so, the details thereof;

() whether Government has also undertaken any shale gas exploration in foreign

countries;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) Shale gas and oil exploration policy guidelines were approved
on 14th October, 2013 by the Government of India for the exploration and exploitation

of Shale Gas and Oil by National Oil Companies under nomination regime. Oil and



292  Written Answers to [RAJYA SABHA] Unstarred Questions

Natural Gas Corporation Limited (ONGC) identified fifty blocks in four basins viz. Assam,
KG, Cauvery and Cambay basin and Oil India Limited (OIL) identified six blocks in
two basins viz. Jaisalmer and Assam basins for exploration and exploitation of Shale

gas and oil.

(c) to (e) OIL and Indian Oil Corporation Limited (IOCL) have acquired 20% and
10% Participating Interest (PI) respectively in a liquid rich shale gas project in the
Denver-Julensburg (D-J) Basin in Colorado, United States of America (USA). Gas
Authority of India Limited (GAIL) has also acquired 20% Pi in Carrizo in Eagle Ford
Shale play, USA.

Assessment of prices of natural gas produced in the country

449. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(@ whether Government has made any assessment of revising the formula to

determine the price of natural gas produced in the country;
(b) if so, the details thereof and if not, the reasons therefor;

(c) whether Government has been successful in maintaining a fine balance
between the profitability of the companies producing natural gas and insulate common
man from undue burden of rise in prices of natural gas during the revision of the

said formula;
(d) if so, the details thereof and if not, the reasons therefor; and
(e) the other steps taken/being taken by Government in this direction?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (e) At present, no proposal is under consideration of Government
to make assessment for revising the domestic natural gas pricing formula notified on
25th October, 2014. The domestic natural gas pricing guidelines, 2014 were approved
by the Government after detailed deliberation including Rangarajan Committee Report
and Report of Committee of Secretaries on this subject matter and inter-ministerial

consultation.

The domestic natural gas pricing guidelines, 2014 is formula based and has been
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worked out considering the volumes and prices prevailing at major international markets
such as Henry Hub, National Balancing Point, Alberta and Russia. The formula has
been finalized considering the requirements of producing and consuming sectors, and
had tried to make a fine balance between their interests. The prices are notified every

six month in accordance with said guidelines.

To incentivize additional production of natural gas, Government vide Notification
dated 21st March, 2016 granted marketing including pricing freedom on natural gas
produced from Deep water, Ultra deep water and High Pressure-High Temperature areas
subject to ceiling price based on landed price of alternate fuels. Further, Government
has also granted marketing and pricing freedom for sale of natural gas under Discovered
Small Field Policy, Hydrocarbon Exploration and Licensing Policy and Coal Bed Methane
(CBM) contracts. In addition, Government vide Notification dated 28th February 2019
granted marketing and pricing freedom to those new gas discoveries whose Field

Development Plan (FDP) will be approved for the first time after the Notification.
Cracker and Petrochemical Complex at Kakinada, Andhra Pradesh

450. DR. K.V.P.. RAMACHANDRA RAOQ: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@ whether it is a fact that Government is establishing a Cracker and

Petrochemical Complex at Kakinada, Andhra Pradesh under AP Reorganisation Act;
(b) if so, the details thereof; and

(c) the present status of this project and whether a decision has been taken

about the viability gap funding?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (c) Government of Andhra Pradesh (GoAP), GAIL India Limited
(GAIL) and HPCL signed a MoU on 27th January, 2017 at Vishakhapatnam for the
Petrochemical Complex with an estimated cost of ¥ 32901 crore at Kakinada, Andhra
Pradesh. Feasibility study has been carried out for the project. Oil Public Sector
Undertakings (PSUs) have indicated to the GOAP that Viability Gap Funding is necessary
to make the project viable. GOAP has requested Government of India (Gol) to fund

the Viability Gap for this Project. Ministry of Petroleum and Natural Gas has conveyed
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to GoAP that Refinery and. Petrochemical Projects are capital intensive projects and
require huge amount of investment. It was also conveyed that the proposed project
shall have a direct, indirect and induced impact on the economy of the Andhra Pradesh
which shall, besides industrialisation, result in substantial increase in income, output,
employment and tax earning in the State. Accordingly, State Government may take
appropriate decision on the issue in overall interest of the State.

Connection and subsidies provided under PMUY

t451. DR. SATYANARAYAN JATIYA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state the State-wise updated details of the gas connections
and subsidies provided under the Pradhan Mantri Ujjwala Yojana (PMUY)?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): State/UT-wise details of LPG connections released under Pradhan Mantri
Ujjwala Yojana (PMUY) are given in Statement (See below). Subsidy is given to PMUY
beneficiaries as per applicable rates. Besides, a deposit free LPG connection is provided
under PMUY with a cash assistance upto ¥ 1600 per connection to Oil Marketing
Companies is borne by the Government. TotaL subsidy on domestic LPG including
PMUY beneficiary provided by the Government in 2018-19 is %37, 220 crore.

Statement

State/UT-wise details of LPG connections released under PMUY

SI. No. State/UT LPG connections released
1 2 3

1 Andaman and Nicobar Islands 13,113

2. Andhra Pradesh 3,90,947

3 Arunachal Pradesh 44,698

4. Assam 34,93,420

5. Bihar 85,66,691

6. Chandigarh 88

7. Chhattisgarh 2998474

tOriginal notice of the question was received in Hindi.
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1 2 3

8. Dadra and Nagar Haveli 14,725
9. Daman and Diu 427
10. Delhi 76,904
11. Goa 1,082
12. Gujarat 29,07,614
13. Haryana 7,31,167
14. Himachal Pradesh 1,36,091
15. Jammu and Kashmir 12,30,064
16. Jharkhand 32,89,562
17. Karnataka 31,48,889
18. Kerala 2,56,347
19. Lakshadweep 291
20. Madhya Pradesh 71,78,540
21, Maharashtra 44,36,342
22, Manipur 1,56,600
23. Meghalaya 1,50,748
24, Mizoram 28121
25. Nagaland 55,147
26. Odisha 47,48,869
27. Puducherry 13,581
28. Punjab 12,24,854
29. Rajasthan 63,91,864
30. Sikkim 8,752
3L Tamil Nadu 32,42,661
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1 2 3

32. Telangana 10,74,982

33. Tripura 2,712,116

34. Uttar Pradesh 147,79,859

35. Uttarakhand 4,04,748

36. West Bengal 88,73,655
ToTAL 803,42,033

Usage of alternative fuels to reduce import of crude oil

452. SHRI VAIKO: Will the Minister of PETROLEUM AND NATURAL GAS be

pleased to state:

(@ whether Government is preparing policies for promotion and usage of
alternative fuels, ethanol and methanol to reduce import of crude oil from abroad;

(b) if so, the details thereof;

(c) whether any roadmap has been prepared for generation of ethanol from

bamboo, cotton straw, wheat straw, etc.; and

(d) the number of industrial units expected to be established due to this and

the estimated employment generation in the next five years, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) Government of India has notified the National Policy on Biofuels-
2018 which aims to increase usage of biofuels in the energy and transportation sectors
of the country. The Policy aims to utilize, develop and promote domestic feedstock
and its utilization for production of biofuels thereby increasingly substituting fossil

fuels.

(c) and (d) Oil Marketing Companies (OMCs) are setting twelve second generation
(2G) ethanol bio-refineries in 11 States for production of ethanol from various
lignocellulosic biomass i.e. rice/wheat straw, bamboo, corn cob, etc. It is estimated
that one bio-refinery of 100 kilo litre per day may generate direct/indirect employment

to approximately 1200 persons.
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Expansion of Piped Natural Gas in Nellore (AP)

453. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(@ whether it is a fact that Ministry is going to extend PNG in the latest round

to 50 geographical locations which includes Nellore district in Andhra Pradesh;

(b) if so, the details thereof and by when Nellore is going to get piped natural
gas to homes; and

(c) what plan of action the Ministry have to provide CNG facilities in Nellore?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (c) Petroleum and Natural Gas Regulatory Board (PNGRB) is the
authority to grant authorization to the entities for the development of City Gas
Distribution (CGD) network in Geographical Areas (GASs) as per PNGRB Act, 2006. PNGRB
identifies GAs for authorising the development of CGD network in synchronization
with the development of natural gas pipeline connectivity and natural gas availability.
Under the 10th CGD Bidding Round, PNGRB has authorized 50 Geographical Areas
(GA) spread over 124 Districts across 14 States including Sri Potti Sriramulu Nellore
District (Nellore) GA in the State of Andhra Pradesh. Details of GAs authorized under
10th CGD Bidding Round are given in Statement (See below).

With regard to providing PNG and CNG in Nellore District, PNGRB has authorized
Consortium of AG&P LNG Marketing Pte Ltd. and Atlantic Gulf & Pacific (AG&P)
for development of CGD Networks in Sri Potti Sriramulu Nellore District (Nellore) in
the State of Andhra Pradesh. As per the Minimum Work Program submitted to PNGRB,
the entity has committed to provide 8, 52, 111 PNG connections to households and

to set up 81 CNG stations over the work plan period.



Statement

Details of Geographical Areas in 10th CGD bidding round

Sl. No. Geographical Area (GA) State Authorised Entity

1 2 3 4

1 Anantapur and YSR (Kadapa) Districts Andhra Pradesh

2. Sri Potti Sriramulu Nellore District Consortium of AG&P LNG Marketing Pte.

Ltd. & Atlantic Gulf & Pacific

3 Chittoor, Kolar and \Vellore Districts Andhra Pradesh, karnataka Consortium of AG&P LNG Marketing Pte.
and Tamil Nadu Ltd. & Atlantic Gulf & Pacific

4, Avraria, Purnia, Katihar and Kishanganj Districts — Indian Oil Corporation Limited

5. Arwal, Jehanabad, Bhojpur and Buxar Districts

6. Khagaria, Saharsa and Madhepura Districts Bihar

7. Lakhisarai, Munger and Bhagalpur Districts

8. Muzaffarpur, Vaishali, Saran and Samastipur

Districts -

0. Nawada and Koderma Districts Bihar and Jharkhand Indian Oil Corporation Limited

10. Sheikhpura, Jamui and Deoghar Districts

11. Kaithal District Haryana Indraprastha Gas Limited
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12.
13.
14.
15.
16.

17.
18.
19.
20.
21.

22.
23.

24,
25.
26.

Sirsa, Fatehabad and Mansa (Punjab) Districts
Chatra and Palamu Districts
Seraikela-Kharsawan District

West Singhbhum District

Bagalkot, Koppal and Raichur Districts

Chikkamagaluru, Hassan and Kodagu Districts
Kalaburagi and Vijayapura Districts

Mysuru, Mandya and Chamarajanagar Districts
Uttara Kannada, Haveri and Shivamogga Districts

Alapuzzha, Kollam and Thiruvananthapuram Districts

Ashoknagar District

Gwalior (Except already authorized) District
and Sheopur District

Morena District
Raisen, Shajapur and Sehore Districts

Shivpuri District

Haryana and Punjab

Jharkhand

Karnataka

Kerala

Madhya Pradesh

Gujarat Gas Limited
Bharat Gas Resources Limited

GAIL Gas Limited

Consortium of AG&P LNG Marketing Pte.
Ltd. & Atlantic Gulf & Pacific

Consortium of AG&P LNG Marketing Pte.
Ltd. & Atlantic Gulf & Pacific

Indian Oil Corporation Limited

Rajasthan State Gas Limited

Indian Oil Corporation Limited
GAIL Gas Limited

Consortium of Think Gas Distribution Pvt.
Ltd. & Think Gas Investment Pte. Ltd.
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1 2 3 4
27. Sidhi and Singrauli Districts Bharat Gas Resources Limited
28. Ujjain (Except area already authorized) District, Gujarat Gas Limited
Dewas (Except area already authorized) District Madhya Pradesh
and Indore (Except area already authorized)
District )
29. Anuppur, Bilaspur and Korba Districts Madhya Pradesh and Adani Gas Limited
Chhattisgrah
30. Jhabua, Banswara, Ratlam and Dungarpur Madhya Pradesh Gujarat Gas Limited
Districts and Rajasthan
3L Jhansi (Except area already authorized) District, Madhya Pradesh Adani Gas Limited
Bhind, Jalaun, Lalitpur and Datia Districts and Uttar Pradesh
32 Ferozepur, Faridkot and Sri Muktsar Sahib — Gujarat Gas Limited
Districts
33 Hoshiarpur and Gurdaspur Districts Punjab
34. Ajmer, Pali and Rajsamand Districts Rajasthan Indraprastha Gas Limited
35. Jalore and Sirohi Districts Gujarat Gas Limited
36. Azamgarh, Mau and Ballia Districts Torrent Gas Private Limited
37. Bareilly (Except area already authorized) Uttar Pradesh
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38.
39.

49,

50.

District, Pilibhit and Rampur Districts
Basti and Ambedkarnagar Districts
Farrukhabad, Etah and Hardoi Districts
Gonda and Barabanki Districts
Jaunpur and Ghazipur Districts

Kanpur (Except area already authorized)
District, Fatehpur and Hamirpur Districts

Mainpuri and Kannauj Districts
Mirzapur, Chandauli and Sonbhadra Districts
Shahjahanpur and Budaun Districts

Uttar Pradesh and
Uttarakhand

Bijnor and Nainital Districts

Darjeeling, Jalpaiguri and Uttar Dinajpur Districts West Bengal

Howrah (Except Area already authorized) District
and Hoogly (Except Area already authorized) District

Nadia (Except Area already authorized) District and
North 24 Parganas (Except Area already authorized) District

South 24 Parganas (Except Area already authorized) District

Hindustan Petroleum Corporation Limited
Torrent Gas Private Limited

Hindustan Petroleum Corporation Limited
Torrent Gas Private Limited

Indian Oil-Adani Gas Private Limited

Indraprastha Gas Limited

Hindustan Petroleum Corporation Limited
GAIL Gas Limited
Hindustan Petroleum Corporation Limited

Hindustan Petroleum Corporation Limited

Hindustan Petroleum Corporation Limited
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Doorstep delivery of petroleum products

454. SHRIA. VIJAYAKUMAR: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ whether there is any proposal for doorstep delivery of petrol, diesel and

kerosene in the country;
(b) if so, the details thereof; and
(c) the number of companies permitted on demand fuel pump in the country?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) The Government of India through gazette notification No.
384(E) dated 29th May 2019 amended Petroleum Rules 2002 for door step delivery
of diesel to stationary equipment, heavy machinery/ vehicles etc. Accordingly, Public
Sector Oil Marketing Companies and Private Oil Companies have commenced door
step delivery of diesel only through some of their respective dealerships. Presently

there is no proposal for doorstep delivery of petrol and kerosene.
(c) At present 55 dealerships have the facility of Doorstep delivery.

Privatisation of BPCL and HPCL

455. SHRI K.K. RAGESH: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ whether Government is implementing the decision to privatize Bharat
Petroleum Corporation Limited (BPCL) and Hindustan Petroleum Corporation Limited
(HPCL);

(b) if so, the reasons of privatization therefor and the objectives of privatization
thereof;

(c) whether any expert study has been done before considering privatization;

and

(d) if so, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA

PRADHAN): (a) Disinvestment is the subject matter of Department of Investment and
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Public Asset Management (DIPAM) and DIPAM has informed that Cabinet Committee
on Economic Affairs (CCEA) is mandated to approve strategic disinvestment of Central
Public Sector Enterprises (CPSEs) and the Government is yet to take a decision.

(b) to (d) Do not arise in view of reply to part (a) above.
Adulteration of petrol and diesel in rural areas

456. SHRI ANIL DESALI: Will the Minister of PETROLEUM AND NATURAL GAS

be pleased to state:

(@ whether it is a fact that there are some reports of adulteration in petrol

in rural areas of the country;

(b) whether such adulteration in petrol and diesel is main cause for vehicle

pollution in the country; and

(c) what steps have been taken by Government to check adulteration in petrol

and diesel?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) Public Sector Oil Marketing Companies (OMCs) have informed that
action is taken as per Marketing Discipline Guidelines (MDG) and Dealership agreement
against retail outlet dealers including those in rural areas where cases of adulteration

is established.

(b) At present, there is no available report or study to conclude that adulteration

in petrol and diesel is the main cause of vehicle pollution in the country.

(c) OMC:s take action against the erring Retail Outlet dealers as per the provisions
of Marketing Discipline Guidelines and Dealership Agreement subsisting between RO
dealer and OMC. Further, the Central Government has issued the Motor Spirit and
High Speed Diesel (Regulation of Supply, Distribution and Prevention of Malpractices)
Order, 2005 under Essential Commodities Act, 1955 which provides for punitive action

against malpractices such as adulteration of petroleum products.

Oil Marketing Companies (OMCs) have a system of monitoring and surveillance
at the Retail Outlets. Important initiatives taken by OMCs in this regard are as

under:
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(i)  Filter Paper, Calibrated Density Equipment (Hydrometer/Thermometer) &
5 Liter Calibrated Measure are made available at the Retail Outlets for checking
quality & quantity of MS/HSD.

(i) Regular / Surprise inspections are carried out at Retail Outlets by OMC
Field Officers/ Senior Officers/Mobile labs throughout the country.

(i) A separate Quality Assurance Cell (QAC) has been created for carrying out

inspections.

(iv) Samples are drawn from petrol pumps at random and sent for testing to

authorized laboratories.

(v) Tankers are being sealed before leaving company premises to protect against

pilferage/adulteration en-route.

(vi) GPS have been installed to monitor movement of Tank Trucks carrying MS
/ HSD.

(vii) Third Party Audit of Retail Outlet is also being done by OMCS for effective

monitoring and benchmarking.

(viii) Automation of Retail Outlets has been undertaken by OMCs which enable
the real-time capture of sales transaction and monitoring of tank stocks and

receipts.
Country's oil demand amid economic slowdown

457. SHRIMATI WANSUK SYIEM: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@ whether despite India's current economic slow-down, country's oil demand
would rise at a fast pace by 3.21 per cent to 4.88 million barrels per day (mb/d) in
2019 from 4.73 mb/d during the previous year;

(b) whether OPEC has projected that India's oil demand will further rise to
5.05 mb/d, outpacing China's oil demand growth according to the World Oil Demand
Report; and

(c) the plans aimed at oil conservation measures to be taken at the end-users'

level as traditional coal attempting to stage a comeback as India's prime energy source?
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THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) As per Monthly Oil Market Report published by OPEC in September,
2019; country's oil demand will rise by 3.21 per cent to 4.88 million barrels per day
(mb/d) in 2019 from 4.73 mb/d during the previous year.

(b) As per Monthly Oil Market Report published by OPEC in September, 2019;
India's oil demand will further rise to 5.05 mb/d by 2020 (3.36% year on year), outpacing
China's oil demand growth (2.37%).

(c) The oil conservation measures to be taken at the end-users level inter-alia
includes:

. Reducing energy consumption through introduction of standard and labeling
program for equipments using petro-based fuels such as Domestic LPG

Stoves, Diesel Irrigation Pump Sets & Diesel Generator Sets.
. Training of drivers and organization of transport workshops

. Sensitizing farmers on petroleum conservation through Kisan Melas,
agriculture workshops etc.

. Carrying out energy audits
. Educating housewives on efficient use of domestic LPG

. Mass awareness activities through Saksham Campaigns, Social Media
campaigns, campaigns on TV, Radio & Newspapers, literature, Exhibitions
etc.

Guidelines on marketing of transport fuels

458. SHRI T.G. VENKATESH: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ whether Government has recently approved the 'Review of Guidelines for

Granting Authorization to market Transportation Fuels';

(b) whether any guidelines for this new policy have been issued in this regard;
and

(c) if so, the details thereof and the benefits to the economy due to this change
in policy?



306  Written Answers to [RAJYA SABHA] Unstarred Questions

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (c) Ministry of Petroleum and Natural (MoPNG)Gas vide Resolution
dated 08.11.19 revised the guidelines for authorization to market transportation fuels

which have been published in the Gazette of India. The revised guidelines would promote

ease of doing business and boost private players including foreign players to invest

in retail sector. The said Resolution is available on the website of MoPNG. The main

features of the said guidelines are as below:

0]

(ii)

(i)
(iv)
(v)

(vi)

The resolution applies for marketing of only Motor Spirit and High Speed
Diesel for "Bulk" and "Retail" business.

An entity desirous of seeking authorisation for either retail or bulk must
have a minimum net worth of ¥ 250 crore at the time of making application.
In case authorization is required for both retail and bulk, minimum net worth
will be T500 crore.

Separate applications to be made for retail and Bulk business.
Non-refundable application fee of ¥ 25 lakh is applicable.

For retail authorisation, an entity have to set up at least 100 retail outlets,
out of which 5% should be in the notified remote areas within 5 years of
the grant of authorization. An effective mechanism has been prescribed to
ensure that the entity deliver on its commitment to set up the ROs in remote
areas.

An entity is required to deposit prescribed Bank Guarantee amount as a
security at the time of grant of authorization in addition to application fee.

Auctioning of oil fields by ONGC

459. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

@)

whether the State-owned ONGC is looking for auction of oil fields to increase

stagnant oil production in the country;

(b)
©

if so, the details thereof;

whether the agencies finally selected would be allotted new fields for

extraction of oil or these would require to operate already operational oil fields; and
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(d) how much of additional oil is expected to be produced from the planned

auction of oil fields and whether any time-line has been fixed for the purpose?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (d) Yes, Sir. ONGC has invited offers to bid out sixty four operational
fields under nomination regime grouped in seventeen contract areas on revenue sharing
basis, on incremental oil produced. The details of the fields are given in the Statement
(See below). Interested companies have been requested to quote incremental oil/gas,
which could be produced from these fields based on their assessment, above the base
line production profile under Business-as-Usual (BAU) scenario provided in the bid
document. The initial period of engagement shall be fifteen years which can be extended

for further period of five years.
Statement

Details of oil-fields to be auctioned

SI. No. Asset Total No. of Fields Fields
1 2 3 4
1 Ahmedabad 6 Halisa, Nandej, Motera, South Viraj,

Virgovindpura, Wamaj

2. Ankleshwar 13 Dabka, Gajera+Kural, Karjan,
N.Sarbhan, Karvan, MatarNada,
Pakhajan, Sisodra, SW Motwan,
West Motwan, Kim, Kosamba

3. Assam 6 Banmali, Safrai+Nahohabi, Sonari,
Demulgaon, Chanmaigaon, Disang-
mukh+ Panidihing

4. Cambay 5 Asmali, Mahelaj, Sadra, Siswa,
Chaklasi
5. Cauvery 12 Attikadai, Mattur+Thirukalar,

Nannilam, Kizhvalur, Kovilkallapal,
Kuttanalur, Tulsapatnam, PBS-1,
Ramnavalsai, Bhuvanagiri, Kali,
Neyveli
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1 2 3 4

6. Silchar 1 Adamtila

7. Jorhat 2 East Lakhibari Nambar

8. Mehsana 3 Akhaj, Mansa, Wadasma

9. Rajahmundry 16 Adivipalem, Elamanchili, Razole,

Kammapalem, Geddanapalli+TVAA,
Mori, Ponamanda+Penumadam,
Endamuru, Kaikalur+Vadali, Lingala,
Mandapeta west, Nandigama,
Penugonda+ Penugonda, Ranga-
puram, Ravulpalem, Sitarampuram

ToTaL 64

Closure of petrol pumps

1460. SHRIMATI KANTA KARDAM: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@) the State-wise details of petrol pumps shut down specially in Uttar Pradesh
during the last three years;

(b) the reasons for their closure therefor;
(c) whether new retail pumps have been opened during this period; and
(d) if so, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (d) Details of State-wise Retail Outlets, including Uttar Pradesh,
terminated during the last three years and, current year (April - Sept, 2019) are given
in Statement (See below). Main reasons for closure of these terminated retail outlets
are action taken against dealership in Marketing Discipline Guidelines cases, Benami
Operations, Nil/Low. selling retail outlets and Violation of Dealership Agreement terms,
resignation etc.

Public Sector Oil Marketing Companies have commissioned 6691 retail outlets
in the country during the last three years and current year (April-Sept, 2019).

tOriginal notice of the question was received in Hindi.
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Statement

OMC - Number of ROs terminated during last three
years and current year (Apr.-Sept. 2019)

State/UT Number
Andaman and Nicobar Islands 0
Andhra Pradesh 5
Arunachal Pradesh 0
Assam 3
Bihar 5
Chandigarh 0
Chhattisgarh 3
Dadra and Nagar Haveli 1
Daman and Diu 1
Delhi 1
Goa 0
Gujarat 3l
Haryana 20
Himachal Pradesh 3
Jammu and Kashmir 5
Jharkhand u
Karnataka 15
Kerala 15
Lakshadweep 0
Madhya Pradesh 16
Maharashtra 63

Manipur 0
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Meghalaya 0
Mizoram 0
Nagaland 0
Odisha n
Puducherry 0
Punjab 30
Rajasthan 33
Sikkim 0
Tamil Nadu 26
Telangana 8
Tripura 0
Uttar Pradesh 140
Uttarakhand 1
West Bengal 16
ToTAL 503

Incentives under Dr. Ambedkar Scheme for Social Integration

461. SHRI DHARMAPURI SRINIVAS: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether the Ministry has received any proposal seeking financial assistance
and incentives under the Dr. Ambedkar Scheme for Social Integration through Inter

Caste Marriages, if so, the details thereof;

(b) whether any such proposals have been received from Nalgonda Parliamentary

constituency, if so, the details thereof; and

(c) the number of proposals sanctioned, financial assistance and incentives,
number of proposals still pending and number of proposals rejected, the details thereof

along with reasons for rejection therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) Yes, Sir. Dr. Ambedkar
Foundation has so far received 1079 proposals seeking financial assistance and incentives
under the Dr. Ambedkar Scheme for Social Integration through Inter Caste Marriages
during financial year 2019-20.

(b) and (c) Four proposal have been received from the Nalgonda District of
Telangana State. No proposal is rejected as on date.

Development schemes for poor houseless handicapped persons

462. SHRI DHARMAPURI SRINIVAS:
SHRI T.G. VENKATESH:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(@ whether Government has noticed need for suitable development schemes
for poor houseless handicapped persons, if so, the details thereof;

(b)  whether committee of the Parliament has recommended for special schemes
for development of poor houseless handicapped persons with a view to uplift them,
the details of the report of the committee in this regard thereof;

(c) the measures being taken by Government to uplift the poor houseless
handicapped persons, financially and economically; and

(d) whether National Handicapped Finance and Development Corporation
(NHFDC) has also requested Government to evolve suitable schemes for development
of poor and houseless handicapped persons, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) Relief to the disabled is a State subject
by virtue of entry 9 of the State list of the Constitution of India. The Ministry, in
2014, has written to the States/UTs to frame suitable schemes exclusively to take care
of homeless persons with intellectual disabilities to enable them live a dignified life.

(b) The Department related Parliamentary Standing Committee on Social Justice
& Empowerment in its 26th report (2015-16) observed that persons with disabilities
who live on streets without homes and families are not covered under welfare schemes

for persons with disabilities.
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(c) The Department implements Deen Dayal Disabled Rehabilitation Scheme
(DDRS) under which grant-in-aid is provided to NGOs/voluntary organisations for
projects relating to rehabilitation of persons with disabilities, including homeless, aimed
at enabling persons with disabilities to reach their optimal, physical, sensory, intellectual,
psychiatric or social functional level. Further the National Trust for the Welfare of
Persons with Autism, Cerebral Palsy, Mental Retardation and Multiple Disabilities also
implements the following schemes with a view to provide rehabilitation services for

persons with disabilities:-

1. SAMARTH (arespite care residential scheme for children) to provide respite
homes for orphans, abandoned, families in crisis and also for persons with
disabilities from BPL and allied families including destitute, with at least
one of the four disabilities covered under National Trust Act, 1999.

2. Gharunda, (a scheme for group home for adults) to provide an assured home
and minimum quality care services throughout the life of persons with autism,
cerebral palsy, mental retardation and multiple disabilities with adequate and
quality care services with acceptable living standards including provision
for basic medical care for professional doctors.

(d) No, Sir.
Maintenance and welfare of parents and Senior Citizens Amendment Bill

463. SHRI HARNATH SINGH YADAV:
SHRI P. BHATTACHARYA:
SHRI VIJAY PAL SINGH TOMAR:
DR. AMEE YAJNIK:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(@ the salient features of the 'Maintenance and Welfare of Parents and Senior
Citizens Amendment Bill', which is related to the social security for the elderly people
of the country; and

(b) if so, the details of the progress which has been made so far under this
Bill?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) and (b) The proposed
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'Maintenance and Welfare of Parents and Senior Citizens Amendment Bill' has the

following major salient features:
() Definition of "children" and 'parents’ has been expanded.
(i) Definition of 'maintenance’ and 'welfare' has been expanded.
(iii) Mode of submission of application for maintenance has been enlarged.
(iv) Ceiling of ¥ 10, 000/- as maintenance amount has been removed.

(v) Preference to dispose of applications of senior citizens, above eighty years

of age, early has been included.

(vi) Registration of Senior Citizens Care Homes/Homecare Service Agencies etc.

have been included.

(vii) Minimum standards for senior citizen care homes has been included in the
Bill.

(viii) Appointment of Nodal Police Officers for Senior Citizens in every Police
Station and District level Special Police Unit for Senior Citizens has been

included.
(iX) Maintenance of Helpline for senior citizens has been included.

Consultation/comments on the draft bill have been obtained from the concerned
stakeholders such as Central Ministries/Departments/State Governments/UT

Administrations/Members of the Civil Societies etc.
National policy for senior citizens' welfare

464. SHRIMATI SHANTA CHHETRI: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether it is a fact that the Ministry in order to improve services and benefits,

is drawing a national policy for senior citizens;

(b) whether it is being brought as an amendment to 'Rashtriya Vayoshri Yojana

(RVY) or an altogether new initiative; and

(c) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) to (c) The National Policy on
Older Persons had been announced in 1999 for the welfare of elderly people. Keeping
in view the emerging trends in demographic, socio-economic, technological and other
relevant fields in the country, the Ministry is drawing a National Policy for Senior
Citizens, incorporating issues such as financial & food security, healthcare and nutrition,

safety and security, housing, welfare etc.

Whereas, Rashtriya Vayoshri Yojana' (RVY) is a Scheme of this Ministry, launched
in 2017, under which aids and assisted living devices are provided free of cost to
senior citizens who are suffering from age related infirmities/disabilities and belong

to BPL category, to restore near normalcy in their bodily functions.

Consultation/comments on the draft Policy have been obtained from the concerned
stakeholders such as Central Ministries/Departments/State Governments/UT

Administrations/Members of the Civil Societies etc.
Indian Sign Language Dictionary

465. KUMARI SELJA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether the second edition of the Indian Sign Language Dictionary has
been published;

(b) if so, the details thereof;

(c) whether Government has any plan to introduce Sign Language Dictionaries

in regional languages;
(d) if so, the details thereof; and

(e) the steps being taken by Government to promote Indian Sign Language,

especially in Haryana?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) and (b) Indian Sign Language Research
and Training Centre (ISLRTC), New Delhi, an autonomous body under the Ministry,
released second edition of ISL Dictionary containing 3000 words on 27.02.2019. The
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dictionary contains 5 categories of terms viz. Everyday, Academic, Legal, Medical and
Technical. The dictionary was released in video format in pen drive with terms in English
and Hindi.

(c) and (d) At present, there is no plan to release the dictionary in regional

languages.

(e) For development of manpower for Indian Sign Language, the Centre conducts
two regular courses, Diploma in Indian Sign Language Interpretation (DISLI) and Diploma
in Teaching Indian Sign Language (DTISL). Besides, various Short Term Training
Programmes are conducted for participants from States / UTs to promote Indian Sign

Language.
FIRs registered by SCs/STs under SC/ST Atrocities Act

466. SHRI PRASANNA ACHARYA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ the number of FIRs registered by SCs/STs under SC/ST Atrocities Act from
2016 to till date. State-wise details thereof; and

(b) the State-wise conviction rate for the cases registered under the above act?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RAMDAS ATHAWALE): (a) The Scheduled Castes and the
Scheduled Tribes (Prevention of Atrocities) {PoA} Act, 1989 is an Act of Parliament
to prevent the commission of offences of atrocities against members of the Scheduled
Castes (SCs) and the Scheduled Tribes (STs). The responsibility for its implementation
rests with State Governments/Union Territory Administrations. At the Central level,
as per the Government of India (Allocation of Business) Rules, 1961, the subject matter
of criminal offences under the PoA Act is allocated to the Ministry of Home Affairs(MHA)
and the data in regard to the offences under the POA Act in conjunction with the
IPC is generated and provided by the National Crime Records Bureau (NCRB), MHA,
which is presently available for 2016 and 2017. The data for the year 2018 and 2019
has not generated by the NCRB. Accordingly, the number of cases registered under
the PoA Act in conjunction with the IPC during the years 2016 and 2017 is indicated

in table below:
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Year Number of cases registered under PoA Act

in conjunction with the IPC:

2016 47338

2017 50094

The State/Union Territory-wise number of cases registered under the PoA Act
in conjunction, with the IPC during 2016 and 2017 are given in the Statement-1 (See
below)

(b) The State/UT-wise conviction rate under the Scheduled Castes and the
Scheduled Tribes (Prevention of Atrocities) {PoA} Act, 1989 in conjunction with IPC
during the year 2016 and 2017 is given in the Statement-l (See below). The data for
the year 2018 and 2019 has not been generated by the NCRB.

Statement-1

Number of cases registered relating to Scheduled Castes and Scheduled Tribes
under the Scheduled Castes and the Scheduled Tribes (Prevention of Atrocities)
Act, 1989 in conjunction with the IPC, during the year 2016 and 2017

Sl State/UT Cases registered under the Scheduled Castes and
No. the Scheduled Tribes (Prevention of Atrocities)
Act, 1989, in conjunction with the IPC

2016 2017
1 2 3 4
1 Andhra Pradesh 2740 2310
2. Arunachal Pradesh 0 2
3. Assam 5 75
4. Bihar 5726 6827
5. Chhattisgarh 645 682
6. Goa 21 12
7. Gujarat 1602 1796

8. Haryana 639 760
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1 2 3 4
9. Himachal Pradesh 117 111
10.  Jharkhand 805 778
11.  Karnataka 2237 2270
12, Kerala 992 1059
13.  Madhya Pradesh 6745 8181
14.  Maharashtra 2139 2152
15.  Manipur 3 1
16.  Meghalaya 0 0
17. Mizoram 0 0
18.  Nagaland 0 0
19. Odisha 2477 2669
20. Punjab 14 118
21.  Rajasthan 6329 5222
22. Sikkim 1 u
23, Tamil Nadu 1306 1383
24.  Telangana 1904 1900
25.  Tripura 3 2
26.  Uttar Pradesh 10430 11320
27.  Uttarakhand 63 107
28.  West Bengal 202 260
29.  Andaman and Nicobar 6 2
Islands
30.  Chandigarh 1 1
31.  Dadra and Nagar 2 5

Haveli
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1 2 3 4
32.  Daman and Diu 0 0
33.  Delhi 5 52
34.  Lakshadweep 1 0
35 Puducherry 3 26
TotaL 47338 50094

Note: (i) SCs and STs (PoA Act, 1989 did not extend to State of Jammu and Kashmir.
(ii) Data for the year 2018 and 2019 has not generated by the National Crime Records Bureau,
Ministry of Home Affairs

Source: National Crime Records Bureau, Ministry of Home Affairs
Statement-11

State/UT-wise conviction rate under the Scheduled Castes and the Scheduled
Tribes of Prevention of Atrocities) Act, 1989 in conjunction with
the IPC during the year 2016 and 2017

SI. No. State/UT Number of cases ended in conviction
during the years:

2016 2017

1 2 3 4

1 Andhra Pradesh 33(2.9) 50 (5.0)

2. Arunachal Pradesh 1(200) 0

3. Assam 0 0

4. Bihar 209 (18.4) 102 (18.2)
5. Chhattisgarh 134 (36.8) 172 (32.1)
6.  Goa 2 (11.8) 1(12.5)

7. Gujarat 23 (4.0 16 (3.3)

8. Haryana 39 (12.9) 46 (18.1)
9. Himachal Pradesh 1(3.2) 4(12.1)

10.  Jharkhand 121 (42.8) 44 (34.1)
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1 2 3 4

11.  Karnataka 22 (2.3) 25 (3.5)
12.  Kerala 17 (7.9) 14 (6.00)
13.  Madhya Pradesh 1159 (30.6) 1454 (36.9)
14. Maharashtra 127 (10.3) 94 (7.5)
15, Manipur 0 0

16.  Meghalaya 0 0

17. Mizoram 0 0

18.  Nagaland 0 0

19.  Odisha 52 (3.9) 8(2.6)
20.  Punjab 16 (27.6) 7 (18.0)
21.  Rajasthan 680 (43.8) 1845 (60.7)
22, Sikkim 0 3(75.0)
23.  Tamil Nadu 77 (7.8) 99 (12.7)
24.  Telangana 35 (6.7) 45 (7.3)
25.  Tripura 0 0

26.  Uttar Pradesh 1582 (55.9) 1512 (71.1)
27.  Uttarakhand 24 (54.5) 8 (50.0)
28.  West Bengal 0 1(3.1)
29.  Andaman and 0 3(50.0)

Nicobar Islands
30.  Chandigarh 0 0
31.  Dadra and Nagar 0 0
Haveli
32.  Daman and Diu 0 0
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1 2 3 4

33.  Delhi 0 0

34.  Lakshadweep 0 0

35 Puducherry 0 0
ToTAL 4354 (24.9) 5553 (34.4)

Note:- (i) SCs and STs (PoA) Act, 1989 was not extended to State of Jammu and Kashmir.
(ii) Data for the year 2018 and 2019 has not generated by the National Crime Records Bureau,
Ministry of Home Affairs.

(iii) Figures in parenthesis indicate percentage.

Source:- National Crime Records Bureau, Ministry of Home Affaars.

Death of manual scavengers

t467. DR. KIRODI LAL MEENA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether it is a fact that information of death of manual scavengers involved

in sewer cleaning has been reported,;

(b) if so, the year-wise and State-wise number of persons died while doing this
during last three years;

(c) the action taken by Government to provide assistance to the affected families,
including providing employment; and

(d) whether Government will consider making use of machines essential for the

cleaning of deep sewer and septic tanks in all the corporations and institutions?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RAMDAS ATHAWALE): (a) and (b) Yes Sir, there have been
reports of death of persons while cleaning of sewers and septic tanks. Details of the
persons who have died while cleaning sewers and septic tanks as reported by the
States to the National Commission for Safai Karamcharis during the last three years
and current year are given in Statement (See below).

(c) Supreme Court of India in its judgment dated 27.03.2014 in CWP No. 583
of 2003 Safai Karamchari Andolan Vs. Union of India and Others directed the States

tOriginal notice of the question was received in Hindi.
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and Union Territories to identify all the cases of sewerage related deaths that have
occurred since 1993 and pay compensation of ¥ 10 lakh each to the families of the
persons who have died while cleaning of sewer/septic tanks. Details of compensation
paid to the families who have died while cleaning of sewers and septic tanks is given
in Statement mentioned above. Employment of sanitation workers is decided by the
local authorities of the State Government.

(d) Under Section 33 of the Prohibition of Employment as Manual Scavengers
and their Rehabilitation Act, 2013 (MS Act, 2013) it shall be the duty of every local
authority and other agency to use appropriate technological appliances for cleaning
of sewers, septic tanks and other spaces within their control with a view to eliminating
the need for the manual handling of excreta in the process of their cleaning. The Ministry
of Housing and Urban Affairs have circulated the Standard Operating Procedure for
cleaning of sewers and septic tanks to all States and Union Territories. In addition,
National Safai Karamcharis Finance and Development Corporation (NSKFDC) organizes
workshops in municipalities for engineers, sanitary inspectors, sanitary workers and
contractors on safe cleaning of sewers and septic tanks and also create awareness
about the provisions of MS Act, 2013 and "Prohibition of Employment as Manual
Scavengers and their Rehabilitation Rules, 2013 (MS Rules 2013)" regarding employer's
obligations to provide safety gear/equipment and ensure safety precautions. 458 such
workshops have been organized from 02nd October, 2018 to 15.11.2019.

NSKFDC is also implementing a scheme, Swachhta Udyami Yojana under which
loan upto ¥ 50 lakh is provided to the municipalities for purchase of equipment/vehicles
for mechanized cleaning of sewers and septic tanks. The State Governments have been
requested to issue instructions to the municipalities to enter into Memorandum of
Understanding with NSKFDC in this regard.



Statement

Information received from States by the National Commission for Safai Karamcharis (NCSK)

about number of sewer deaths and compensation paid from 2016 to 06.11.2019.

Sl. State/UT 2016 2017 2018 2019 (06 Nov 2019) Total
No. No. Compensation No. Compensation No. Compensation No. Compensation No.  Compensation
of paid of paid of paid of paid of paid
deaths deaths deaths deaths deaths
1. Andhra Pradesh 3 2 2 2 9 7 2 0 16 n
2. Bihar 0 0 6 * 6 * 0 0 © 0
3. Chhattisgarh 0 0 0 0 1 1 0 0 1 1
4. Chandigarh 0 0 3 3 0 0 0 0 3 3
5. Delhi 1 0 13 © 10 10 6 6 0 2
6. Goa 2 0 0 0 0 0 0 0 2 0
7.  Guijarat 7 0 7 3 2 1 14 2 0 6
8. Haryana 0 0 n n 6 3 14 6 3 20
9. Kerala 2 * 1 * 0 0 0 0 3 0
10. Karnataka 9 9 4 4 1 1 3 1 17 15
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11. Madhya Pradesh 2 2 0 0 2 2
12. Maharashtra 4 * 12 * 2
13. Punjab 2 2 3 1 3
14. Rajasthan 5 2 4 0 17 6
15. Tamil Nadu 10 10 14 9 40 3
16. Tripura 2 2 0 0 2 2
17. Telangana 0 0 0 0 2 2
18. Uttar Pradesh 1 0 9 5 27 14
19. West Bengal 0 0 2 1 9 8

TotaL 50 2 83 3 282 156

* Information not received
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Prevention of manual scavenging deaths

468. SHRI SANJAY SINGH: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether Government has taken steps under 'Prohibition of Employment as
Manual Scavenging and their Rehabilitation Act, 2013 to prevent manual scavenging
deaths;

(b) if so, the details thereof and if not, the reasons therefor; and
(c) the initiatives taken to rehabilitate manual scavengers?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RAMDAS ATHAWALE): (a) and (b) Manual scavenging is
prohibited under section 5 and 6 of the "Prohibition of Employment as Manual
Scavengers and their Rehabilitation Act, 2013" (MS Act, 2013) from 06.12.2013, the
date of coming into force of the Act. Under Section 8 of the Act whoever contravenes
the provisions of section 5 or section 6 shall for the first contravention be punishable
with imprisonment for a term which may extend to one year with fine which may extend
to fifty thousand rupees or with both, and for any subsequent contravention with
imprisonment which may extend to two years or with fine which may extend to one

lakh rupees, or with both.

Under section 7 of the Act, no person, local authority or any agency shall engage
or employ, any person either directly or indirectly, any person for hazardous cleaning
of a sewer or a septic tank. Under section 9 of the Act, whoever contravenes the
provisions of section 7 shall for the first contravention be punishable with imprisonment
for a term which may extend to two years or with fine which may extend to two lakh
rupees or with both, and for any subsequent contravention with imprisonment which
may extend to five years or with fine which may extend to five lakh rupees, or with
both.

National Safai Karamcharis Finance and Development Corporation (NSKFDC)
organizes workshops in municipalities for engineers, sanitary inspectors, sanitary workers
and contractors on safe cleaning of sewers and septic tanks and also create awareness
about the provisions of MS Act, 2013 and "Prohibition of Employment as Manual
Scavengers and their Rehabilitation Rules, 2013 (MS Rules 2013)" regarding employer's
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obligations to provide safety gear/equipment and ensure safety precautions. 458 such
workshops have been organized from 02nd October, 2018 to 15.11.2019.

NSKFDC is also implementing a scheme, Swachhta Udyami Yojana under which
loan upto ¥ 50 lakh is provided to the municipalities for purchase of equipment/vehicles
for mechanized cleaning of sewers and septic tanks. The State Governments have been
requested to issue instructions to the municipalities to enter into Memorandum of
Understanding with NSKFDC in this regard.

(¢) The Ministry of Social Justice and Empowerment is implementing Self
Employment Scheme for Rehabilitation of Manual Scavengers (SRMS) through National
Safai Karamcharis Finance and Development Corporation (NSKFDC) under which the

identified manual scavengers are provided the following benefits:
() Onetime cash assistance of ¥ 40,000/-.
(i)  Skill Development Training with Stipend of ¥3,000/- per month.

(i) Capital subsidy upto ¥ 3,25,000/-to those who have availed for bank loans
for self employment projects.

Funds pending under pre-matric and post-matric scholarship
for Scheduled Caste students

469. SHRI A. VIJAYAKUMAR: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ the funds released for Pre-Matric and Post-Matric scholarship to Scheduled

Caste students in Tamil Nadu;

(b) whether many of the institutions are not getting funds for the above

mentioned scheme and then refusing to admit SC students;

(c) whether Government will disperse pending fund to Tamil Nadu Government;

and
(d) if so, the deadline for sending the fund?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) The funds released to the State
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Government of Tamil Nadu under the Pre-Matric and Post Matric Scholarship to SC

students schemes are as below:

(X in crore)
Scheme 2017-18 2018-19 2019-20
Pre-Matric Scholarship (SC) No funds could be released as out of the Central

Assistance of ¥ 73.82 crore released in 2016-17,
State Government of Tamil Nadu is still having

unspent amount of ¥ 20.49 crore.

Post Matric Scholarship (SC) 434.48 1407.38 162.88

(b) The schemes of Post Matric Scholarship and Pre-Matric Scholarship for SC
students are Centrally Sponsored and implemented through State Governments/UT
Administrations. State Government of Tamil Nadu, being an implementing agency invites
the applications and disburses the scholarships to all eligible beneficiaries in all eligible

Institutions/Universities as per regulations of the schemes.

(c) and (d) Central Assistance towards the complete proposals received from State
Government of Tamil Nadu under Post Matric and Pre Matric Scholarship Schemes
for SC students has been released.

Inclusive education for persons with disabilities

470. SHRI HUSAIN DALWAL: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ how does Government plan to provide the inclusive education as Rights

of Persons Disabilities Act, 2016 has stressed on inclusive education;

(b) the programmes or schemes that Government has launched to promote

inclusive education, ar budget allotted to such schemes, the details thereof; and

(c) the data on number of children with severe disability that are being home
schooled and wr there is any mechanism to check the misuse of this provision?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) and (b) Section 16 of the Rights of
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Persons with Disabilities Act, 2016 mandates the appropriate Government and local
authorities to ensure that all educational institutions funded or recognized by them
provide inclusive education to children with disabilities. Section 17 of the said Act
outlines the areas to be taken care of through schemes & programmes for promoting
inclusive education. Department of School Education & Literacy, M/o HRD is the nodal
authority for framing policies to achieve the target of education for all. The Department
of School Education & Literacy has launched Samagra Shiksha Abhiyaan- An Integrated
Scheme for school education, covering children with disabilities from classes | to XIl,
w.e.f. 2018-19.

Under Samagra Shiksha, there is a dedicated component for Inclusive Education
for Children with Special Needs (CwSN) through which various provisions are made
available for their educational needs such as, identification & assessment camps,
provision of aids, appliances, assistive devices, teaching learning materials (TLMSs),
ICT resources like JAWS & SAFA, as well as transportation, escort & scribe allowances
and stipend for all girls with special needs (from Class I to XII). As per UDISE (2017-
18 prov.), 22,30,965 lakh children with disabilities have been identified and are enrolled.

In addition, individualized support is provided through therapeutic interventions
at the block level. Further, children with severe impairment requiring individualized
attention are provided home based education through special educators. As per RTE
Amendment of 2012, children with severe and/or multiple disabilities are entitled to
opt for home based education. For the year 2019-20, ¥ 802.06 lakh has been estimated
for 44, 289 children with disabilities being provided home based education.

A separate provision for financial support of Special Educators has been made
under Samagra Shiksha in order to appropriately address the educational requirements
of children with disabilities from elementary to higher secondary levels. Financial support
under the scheme is provided for children with disabilities as per the schedule of
disabilities of the Rights of Persons with Disabilities Act, 2016. For the year 2019-
20,3 1, 36, 375.31 lakh has been estimated for the interventions of the inclusive education
for children with special needs component.

The focus of Samagra Shiksha is on providing inclusive education to children
with disabilities wherein, children regardless of their abilities/ disabilities participate
and learn together in the same class, thus creating an enabling educational environment

for all students.



328  Written Answers to [RAJYA SABHA] Unstarred Questions

(c) As per Census 2011 there are 65,72,999 children with disabilities in the age
group of 5-19 years. There is no separate data on children with severe disabilities
and who are home schooled. As per Rule 7 of Rights of Persons with Disabilities
Rules, 2017 the State Governments are required to designate nodal officer in the District
Education Office to deal with all matters relating to admission of children with disabilities
and the facilities to be provided to them in schools in accordance with the provisions
of sections 16 and 31 of the Act.

Programmes under Integrated Programme for Senior Citizens

471. SHRI TIRUCHI SIVA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ the various programmes that have been funded under the Integrated

Programme for Senior Citizens (IPSrC);

(b) the amount of funding that has been given for the establishment of old
age homes during the years 2016-17, 2017-18, and 2018-19, year-wise; and

(c) State-wise split of distribution of funds for setting up of old age homes
during the years 2016-17, 2017-18 and 2018-19?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) Various programmes which
are being funded under the Scheme of Integrated Programme for senior citizens (IPSr.C)

are as under:

(i)  Maintenance of Senior Citizens' Homes/Senior Citizens' Homes for 50 elderly

Women including those under Sansad Adarsh Gram Yojana (SAGY).

(i) Maintenance of Continuous Care Homes and Homes for senior citizens

afflicted with Alzheimer's disease/Dementia.
(i) Mobile Medicare Unit for Senior Citizens.
(iv) Physiotherapy Clinics for Senior Citizens.

(v) Regional Resource and Training Centres.
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(b) and (c) This Ministry implements a Central Sector Scheme of Integrated
Programme for Senior Citizens (IPSr.C), under which financial assistance in the form
of grant in aid is given to the Implementing Agencies for running and maintenance

of, inter alia, Senior Citizens Homes (earlier old age homes) etc.

Under the Scheme, non-recurring grant is given to the implementing agencies
for setting up/establishment of projects and recurring grant is given for running and
maintenance of the projects as per cost norms of the Scheme.

Details of funds released to the old age homes, State wise, during 2016-17, 2017-
18 and 2018-19 is given in Statement.

Statement
Name of Scheme: Integrated Programme for Senior Citizens (IPSr.C.)

® in lakh)

State 2016-17 2017-18 2018-19

No. of Amount No.of Amount No.of Amount
OAH released OAH released OAH released

®in ®in ®in

lakhs) lakhs) lakhs)
1 2 3 4 5 6 7
Andhra Pradesh 86 482.71 8 543.01 117 101145
Arunachal Pradesh 0 0 0 0 0 0
Assam 20 95.40 13 83.28 K¢ 33522
Bihar ? 10.60 01 842 o 2084
Chhattisgarh 0 0 03 17.95 01 9.13
Delhi 01 749 01 821 0 0
Goa 0 0 0 0 0 0
Gujarat 01 124 02 848 o 2053

Haryana 06 2311 10 52.05 06 60.33
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1 2 3 4 5 6 7

Himachal Pradesh 01 398 02 488 0 0
Jammu and Kashmir 0 0 0 0 0 0
Jharkhand 0 0 0 0 0 0
Karnataka 3 18553 53 326.96 37 34061
Kerala 06 24.40 o 2301 06 49.85
Madhya Pradesh o 11.19 o7 2829 12 93.05
Manipur 15 94.08 14 119.06 i) 484.22
Mabharashtra 24 90.13 % 206.10 49 499.90
Mizoram 0 0 0 0 0 0
Nagaland 0 0 03 1743 01 18.90
Odisha 43 23752 ) 349.17 72 610.05
Punjab 01 242 2 5.36 03 11.70
Puducherry 0 0 0 0 01 180
Rajasthan 01 124 03 2170 02 16.28
Tamil Nadu 78 497.70 73 52991 53 93367
Telangana 20 104.71 23 108.17 24 22292
Tripura 03 14.07 o4 2558 03 2565
Uttar Pradesh 12 62.73 12 81.09 n 9329
Uttarakhand o7 39.85 03 1331 05 55.15
West Bengal 30 147.69 26 141.03 24 21822
Andaman and 0 0 0 0 0 0

Nicobar Islands
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1 2 3 4 5 6 7

Chandigarh 0 0 0 0 0 0
Dadra and Nagar Haveli 0 0 0 0 0 0
Daman and Diu 0 0 0 0 0 0
Lakshadweep 0 0 0 0 0 0
Meghalaya 0 0 0 0 0 0
Sikkim 0 0 0 0 0 0
TotaL 396  2137.79 437 272245 512 5132.76

National action plan for drug demand reduction

472. SHRI PARTAP SINGH BAJWA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ the list of vulnerable districts, the Ministry has focused its intervention
programmes under the National Action Plan for Drug Demand Reduction 2018- 2023,;

(b) the total amount of funds disbursed to organisations under the National

Action Plan for Drug Demand Reduction; and

(¢) whether the Manual of Minimum Standards has been developed by the
Ministry on standardization and quality control of private de-adiction services and
if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) The Ministry through the
National Institute of Social Defence (NISD) has identified 127 vulnerable districts across
the country for setting up Community Based Peer Led Intervention Centres (CPLIs).and
Outreach and Drop in Centres (ODICs). The list of districts is given in Statement (See
below).

(b) Total fund released under NAPDDR to State Governments and other
implementing agencies since its formulation in the year 2018-19 and 2019-20 is as

follows:
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2018-19 2019-20 (till 10.11.2019)

3 112.33 crore % 90.34 crore

(c) For maintaining standards of services and quality service delivery, a manual
on minimum standards of services for the programmes under the Scheme for Prevention
of Alcoholism and Substance (Drugs) abuse has been developed by NISD. The guideline,
inter-alia, provides for minimum standards of care in the field of addiction treatment/
prevention, to improve the quality of treatment delivery, to ensure effective service

delivery and for optimum utilization of resources through networking and convergence.

Statement

State-wise details of vulnerable districts identified for
setting up CPLIs and ODICs

SI. No. State 127 identified vulnerable districts

1 2 3

1 Andaman and Nicobar South Andaman

Islands

2. Andhra Pradesh Visakhapatnam & Vijaywada

3 Arunachal Pradesh Lohit, Changlang, Anjaw, Itanagar, Papumpare
& Tirap

4. Assam Guwabhati, Silchar & Dibrugarh

5. Bihar Patna, Muzaffarpur & Gaya

6. Chandigarh Chandigarh

7. Chhattisgarh Raipur, Durg, Bilaspur, Bijapur, Bastar and
Surguja

8. Dadra and Nagar Haveli Silvassa

9. Daman and Diu Daman

10. Deihi East Delhi, South Delhi, North Delhi, North -

East Delhi, South-West Delhi & West Delhi
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1 2 3

11. Goa North Goa & South Goa

12, Gujarat Ahmedabad & Surat

13 Haryana Faridabad, Gurugram, Sonipat, Yamunagar,
Ambala, Sirsa, Rohtak & Panipat

14. Himachal Pradesh Shimla and Unna

15. Jammu and Kashmir Jammu, Kupwara & Srinagar

16. Jharkhand Ranchi, Jamshedpur & Dhanbad

17. Karnataka Bengaluru

18. Kerala Thiruvananthapuram, Kozhikode & Ernakulam

19. Lakshadweep Kavaratti

20. Madhya Pradesh Bhopal, Gwalior, Neemuch, Mandsaur, Ratlam,
Jhabua, Indore, Rewa & Ujjain

21 Maharashtra Mumbai, Pune & Nagpur

22. Manipur Imphal West, imphal East, Chandel,
Churachandpur, Ukhrul, Thoubal & Bishnupur

23 Meghalaya East Khasi Hills, West Garo Hills & Jaintia Hills

24, Mizoram Aizawl & Champhai

25, Nagaland Dimapur & Kohima

26. Odisha Jagatsinghapur, Khurda, Cuttak, Puri & Angul

27. Puducherry Puducherry

28. Punjab Gurdaspur, Amritsar, Firozpur, Ludhiana, Tarn
Taran, Hoshiyarpur & Jalandhar

29. Rajasthan Jodhpur, Jaipur, Sri Ganganagar & Jaisalmer

30. Sikkim Gangtok (East District) & North District
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1 2 3

3L Tamil Nadu Chennai, Nagapattinam and Madurai

32. Telangana Mahbubnagar & Hyderabad

33. Tripura West Tripura and North Tripura

34. Uttar Pradesh Ghaziabad, Varanasi, Meerut, Sant Ravidas

Nagar, Kanpur Nagar, Moradabad, Gorakhapur,
Lucknow, Bareilly, Barabanki, Prayagraj,
Ghazipur & Saharanpur

35. Uttarakhand Haridwar, Dehradun & Udham Singh Nagar

36. West Bengal Kolkata, Howrah, Darjeeling & Murshidabad

Scheme for cleaning sewer lines by machines

473. DR.T. SUBBARAMI REDDY: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ the number of workers died while cleaning sewer lines/septic tanks in the

country during the last three years, State-wise;

(b) the steps taken by Government to get the sanitation work cleaned by machine

instead manually;

(c) whether Government proposes a scheme to provide machines to
Municipalities for cleaning sewer lines to save the lives of hundreds of sanitation

workers in future; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RAMDAS ATHAWALE): (a) There have been reports of death
of persons while cleaning of sewers and septic tanks. Details of the persons who
have died while cleaning sewers and septic tanks as reported by the States to the
National Commission for Safai Karamcharis during the last three years and current

year are given in Statement (See below).
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(b) Under Section 33 of the Prohibition of Employment as Manual Scavengers
and their Rehabilitation Act, 2013 (MS Act, 2013) it shall be the duty of every local
authority and other agency to use appropriate technological appliances for cleaning
of sewers, septic tanks and other spaces within their control with a view to eliminating
the need for the manual handling of excreta in the process of their cleaning. The Ministry
of Housing and Urban Affairs have circulated the Standard Operating Procedure for
cleaning of sewers and septic tanks to all States and Union Territories.

(c) and (d) NSKFDC is implementing a scheme, Swachhta Udyami Yojana under
which loan upto ¥ 50 lakh is provided to the municipalities for purchase of equipment/
vehicles for mechanized cleaning of sewers and septic tanks. The State Governments
have been requested to issue instructions to the municipalities to enter into Memorandum
of Understanding with NSKFDC in this regard.

Statement

Year-wise and State-wise sewer deaths during last
three years and current year

SI.  State/UT No. of Sewer Death in
No. 2016 2017 2018 2019 Total
(upto 06
November
2019)
1 2 3 4 5 6 7
1. Andhra Pradesh 3 2 9 2 16
2. Bihar 0 6 6 0 12
3. Chhattisgarh 0 0 1 0 1
4. Chandigah 0 3 0 0 3
5 Delhi 1 13 10 6 0
6. Goa 2 0 0 0 2
7.  Gujarat 7 7 2 14 0
8. Haryana 0 u 6 14 3
9. Kerala 2 1 0 0 3

10. Karnataka 9 4 1 3 17
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1 2 3 4 5 6 7
11. Madhya Pradesh 2 0 0 0 2
12.  Maharashtra 4 4 7 12 27
13.  Punjab 2 4 2 3 n
14. Rajasthan 5 6 2 4 17
15.  Tamil Nadu 10 7 9 14 40
16. Tripura 2 0 0 0 2
17. Telangana 0 0 2 0 2
18. Uttar Pradesh 1 8 9 9 27
19.  West Bengal 0 7 0 2 9

TotaL 50 83 66 83 282

Subsidies provided under PMUY

t474. SHRI AJAY PRATAP SINGH: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@ the percentage of the subsidy being provided to the beneficiaries under
the Pradhan Mantri Ujjwala Yojana (PMUY);

(b) the State-wise details of the targets set under the PMUY throughout the
country during the ensuing two years thereof; and

(c) the State-wise details of the L.PG. connections provided under the PMUY
during the last three years including Madhya Pradesh thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) The Government continues to modulate the effective price to consumer
for subsidized domestic LPG. As on 01.11.2019, in Delhi market, the refill price of domestic
LPG is ¥681.50 per 14.2 kg cylinder and PMUY consumer is getting subsidy of ¥155.90/
cylinder.

(b) No State-wise targets have been fixed under PMUY. However, the PAN India
target of 8 crore PMUY connections has already been achieved by the Government
on 7th September, 2019.

(c) The State/UTs-wise LPG connections released under PMUY across the
country during the last three years including Madhya Pradesh are given in Statement.

tOriginal notice of the question was received in Hindi.



The State/UTs-wise LPG

Statement

connections released under PMUY across the country during the last three

years including Madhya Pradesh

SI. No. State/UT

Total

2

7

Andaman and Nicobar Islands
Andhra Pradesh

Arunachal Pradesh

Assam

Bihar

Chandigarh

Chhattisgarh

Dadra and Nagar Haveli
Daman and Diu

Delhi

Goa

2016-17 2017-18
3 4
1,189 522

63,428 16, 616

- 6, 362

2 1,128.137
2.476.953 2,436, 197
1,105, 441 846, 679
3,211 8,226

7 130

516 161

954 0

13,113
390, 947
44, 698
3,493, 420
8, 566, 691
88

2,998, 474
14,725
427

76, 904

1,082
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1 2 3 4 5 6 7

12.  Gujarat 752,354 516,660 1.252.052 386, 548 2,907,614
13. Haryana 278,751 78,361 323.344 50.711 731, 167
14.  Himachal Pradesh 1,601 28,140 83,177 23,173 136, 091
15, Jammu and Kashmir 265,787 107,133 680, 098 177,046 1, 230, 064
16. Jharkhand 536,912 666,631 1,701, 032 384, 987 3, 289, 562
17.  Karnataka 15.840 893,174 1.913.808 326, 067 3, 148, 889
18. Kerala 11.241 27,152 171,530 46, 424 256, 347
19. Lakshadweep - 134 156 1 291
20. Madhya Pradesh 2.239,821 1,075,351 3,130,613 732, 755 7,178, 540
21.  Maharashtra 858,808 1,018,570 2,186.426 372538 4,436, 342
22. Manipur 5 32,592 97, 760 26, 223 156, 600
23.  Meghalaya - 36,844 103, 467 10, 437 150, 748
24.  Mizoram - 902 24,879 2,340 28,121
25. Nagaland - 9,225 40, 177 5, 745 55, 147
26. Odisha 1,011,955 1,288,380 1, 925, 954 522.580 4,748, 869
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27.  Puducherry 760 1,861 10, 753 207 13,581
28. Punjab 245,008 137,343 826,611 15,892 1, 224, 854
29. Rajasthan 1,722.694 902, 940 3.069.891 696, 339 6, 391, 864
30.  Sikkim - 687 7,111 94 8, 752
31.  Tamil Nadu 272.749 745,302 2,123,792 100, 818 3,242, 661
32.  Telangana 41 - 923, 800 151, 141 1,074, 982
33, Tripura - 46.379 192.014 33,723 272,116
34. Uttar Pradesh 5, 531.159 954, 957 6, 476, 981 1,816.762 14,779, 859
35. Uttarakhand 113.866 23,574 215, 481 51,827 404,748
36. West Bengal 2,520,479 2,536, 306 3, 005, 534 811,336 8, 873,655

ToTaL 20, 031,618 15, 571, 658 36,294.333 8,444,424 80, 342,033
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Distribution of Unique Disability ID in Delhi

475. SHRI VIJAY GOEL: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether the distribution of Unique Disability ID (UDID) has hit a roadblock
in Delhi;

(b) if so, the details thereof;
(c) the corrective steps Government has taken up in this regard; and

(d) the State-wise number of beneficiaries of the UDID throughout India, the

details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) and (b) The Central Government has
initiated Unique Disability ID project in order to develop national database of PwDs,
issue disability certificates online and also a unique identification number. However,
the project is to be implemented by respective State Governments/UTs. In respect of
Government of NCT of Delhi, the training was imparted on 1-3 August, 2018. The Govt.
of NCT of Delhi issued circular notifying medical authorities for issuing disability
certificate on 02/05/19 which are competent to verify & process applications received
under UDID project. Generation of UDID cards in Delhi has been slow due to some
challenges owing to the unique health delivery system in Delhi which is hospital based
rather than district based, unlike other States/UTs leading to difficulties in segregating
applications. Delhi is also having a shortage of trained and professional
manpower for disability assessment. In Delhi, 301 UDID cards have been generated

so far.

(c) A series of meetings were held with the State Government officials to sort
out the issues so that the project could be implemented properly in Delhi. The
State Govt. have also taken steps to ensure availability of trained and professional

manpower.

(d) Details of number of beneficiaries of UDID, State-wise is given in

Statement.
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Statement

UDID Card status as on 18.11.2019

SI. No. States/UTs No. of e- UDID Cards generated
as on 18.11.2019

1 2 3

1 Andaman and Nicobar Islands 2,915
2. Andhra Pradesh 1, 04, 679
3 Arunachal Pradesh 390
4, Assam 6, 772
5. Bihar 3,814
6. Chandigarh 3, 558
7. Chhattisgarh 1, 38, 530
8. Dadra and Nagar Haveli 25
9. Daman and Diu 592
10. Delhi 301
11. Goa X
12, Gujarat 1,71, 638
13. Haryana 32, 843
14. Himachal Pradesh 9, 907
15. Jammu and Kashmir 15, 252
16. Jharkhand 13, 244
17. Karnataka 58, 940

18. Kerala 11, 432
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1 2 3
19. Lakshadweep 0
20. Madhya Pradesh 3, 34,282
21. Maharashtra 1, 84, 459
22. Manipur 346
23. Meghalaya 8, 155
24, Mizoram 1,691
25. Nagaland 52
26. Odisha 2,76, 830
27. Puducherry 764
28. Punjab 89, 813
29. Rajasthan 3, 09, 536
30. Sikkim 331
31 Tamil Nadu 69, 036
32. Telangana 3, 02, 345
33 Tripura 2,251
34. Uttar Pradesh 2,78, 421
35. Uttarakhand 790
36. West Bengal 4
ToTAL 24, 33, 970

Schemes available for differently-abled students

EMPOWERMENT be pleased to state:

476. SHRI PARIMAL NATHWANI: Will the Minister of SOCIAL JUSTICE AND
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(@ the details of Government schemes available for the deaf and dumb students,

both boys and girls in the country;

(b) the steps taken by Government to encourage the deaf and dumb students
to take up study along with other welfare measures from class-I till Under Graduate/

Post Graduate or any professional courses; and

(c) the details of schools available for deaf and dumb students in the country,
State/UT-wise, thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) to (c) The Department of Empowerment
of Persons with Disabilities is implementing scheme 'Scholarships for Students with

Disabilities' (including deaf and dumb students), which has following components:
(i) Pre-matric (for class IX & X);
(i) Post-matric (for Class XI to Post-graduate degree/diploma);

(iii) Top Class Education (for Graduate degree/ Post Graduate degree/diploma

in notified institute of excellence in education);

(iv) National Fellowship for Persons with Disabilities (PwDs) (for M. Phil/Ph.

D. in Indian Universities);

(v) National Overseas Scholarship (for Master's degree/Doctorate in universities
abroad); and

(vi) Free Coaching (Competitive Exams for Group A & B Posts and Entrance

Examinations).

In addition, the Department of Empowerment of Persons with Disabilities is
implementing a Central Sector Scheme, namely, Deendayal Disabled Rehabilitation Scheme
(DDRS) under which grant-in-aid is provided to Non-Governmental Organizations (NGOSs)
running projects for the welfare of Persons with Disabilities (PwDs) including deaf
and dumb students, aimed at enabling them to maintain their optimal, physical, sensory,
intellectual, psychiatric or social functional levels. A Statement indicating State-wise
details of Special Schools for deaf and dumb students both boys and girls under DDRS

is given in Statement.



Statement

State/UT-wise details of Special Schools for Deaf and Dumb students, both boys and girls under DDRS

SI. No.  Name of the State Name of the Organisation Full Address
1 2 3 4
L Andhra Pradesh Nehru Yuvajan Seva Sangham Pichatur, Chittoor Distt., Andhra Pradesh
2. Andhra Pradesh Helen Keller's School for the Deaf 10/72, Near Sivalingam Beedi Factory, Ballary
Road, Cuddapah-516001, Andhra Pradesh
3 Andhra Pradesh Maharishi Sambamurty Institute of D.No. 15-7B-2, Opp: Rotary Blood Bank,
Social Development Studies Venkataratna, Puram, Kakinada-1
4, Andhra Pradesh Centre for Disabled Children Vallappa cheruvu Road, Narasarao pet, Guntur
Distt. A.P. 522601
5. Andhra Pradesh Leema Deaf and Mentally Handicapped 2/1, Kannavarithota, Guntur-522002,
Welfare Association Andhra Pradesh
6. Andhra Pradesh Sarojini Devi Memorial Society Post, Karunmanchi, M. Savalyapuram, Dist
Guntur.AP.
7. Andhra Pradesh Annamma School for the Hearing & Near State Bank of India, Opp. Police
Physically Handicapped & Baby Care Quarters, Ibrahimpatnam-521456
Centre
8. Andhra Pradesh Immaculate Heart of Mary Society Keesara, Gandepalli Post, Krishna District,
A.P-521185
9. Andhra Pradesh Vani Educational Academy H.No.6-583, Kakani Nagar, Jaggaiahpeta-

521175, Krishna Distt., Andhra Pradesh
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11.

12.

13.

14.

15.

16.

17.

18.

19.

Andhra

Andhra

Andhra

Andhra

Andhra

Andhra

Andhra

Andhra

Andhra

Andhra

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Kranti Education Society

\oluntary Organisation of Rural

Development Society

Pragathi Charities

Spurthy Welfare Soceity

Chaitanya Mahila Mandali

S.K.R. Pupils Welfare Society

Pavani Institute for Multiple Handicapped
& Spastics

Priyadarsini Service Organisation

Chaitanya Institute for the Learning Disabled

Society for Education of the Deaf & Blind

Vijay Nagar Colony, Velgodu(P), Kurnool,
Andhra Pradesh

Pedda Kottala BPO, Nandyal-518502, Andhra
Pradesh

Plot No-62, Wood Complex, Near Railway
Gate, Opp, Ayyappaswami Temple, Nellore-
524004, Andhra Pradesh

Maruthi Nagar, 2nd Lane, Kurnool Road,
Ongole- 523002

Near Bharat Nursing Home, Addanki-523201,
Andhra Pradesh

Chimakurthi, Addanki (Village & Mandal
Prakasam District) Andhra Pradesh
49-34-25, Abidnagar, Akkayyapal
Visakhapatnam-530016,

Andhra Pradesh

39-27-44/7, Madhavadhara, Vuda Layout,
Visakhapatnam- 530018, A.P.
Anjaneyapeta, Kothavalasa-535183,
Vizianagaram Distt., Andhra Pradesh

2-2-20, Perlavari St., Vizianagaram 535001,
Andhra Pradesh
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1 2 3 4
20. Andhra Pradesh Parivarthan 2nd Line, Sanivarapupeta, Dondapadu,
Eluru-534003, West Godavari, Andhra Pradesh
21. Assam North East Voluntary Association of Rural Life Line Clinical Hospital & Research Centre,
Development (NEVARD) Dakhingaon, Kahilipara, Guwahati-781019
22. Assam Kachajuli Physically Handicapped School Village-Kachajuli, PO-Gabharu Tunijan,
and Training Centre Distt. Lakimpur, Assam
23. Bihar Baba Baidyanath Balika Mook Badhir H.O.Ghositola, Munger-811201, Bihar
Vidyalaya
24 Bihar SHUBHAM Agarwal Bhawan, Jawahar Lal Road,
Muzaffarpur-842001, Bihar
25. Bihar Baba Garib Nath Viklang Sahjan Sewa Kalambagh Chowk Mahabir Mandir,
Sansthan Muzaffarpur
26. Chhattisgarh Lions Charitable Trust 62, Motilal Nehru Nagar, Bhilai, Chhattisgarh
27. Chhattisgarh Nishakt Jan Kalyan Seva Samiti Post Pamgarh, Distt. Janjgir, Champa,
Chhattisgarh
28. Chhattisgarh Gyanodaya Association Near Central Hospital (in Front of Bangali
Club), Bishrampur-497226, Distt. Surguja,
Chhattisgarh
29. Delhi Chandrabhushan Singh Memorial Mabhila, M-124, Rama Krishna Vihar, Plot No.29,
Bal Evam Shravan Viklang Shiksha Evam I.P. Extention, Patparganj, Delhi-1100092
Punarvas Sansthan
30. Gujarat Akshar Trust 11, Floor, Kirthi Tower, Next to Kirti Mandir

Tilak Road, Vadodara-390001, Gujarat
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33.

35.

36.

37.

38.
39.

41

42.

Haryana
Haryana

Haryana

Haryana

Madhya Pradesh

Madhya Pradesh

Maharashtra

Maharashtra

Maharashtra

Maharashtra

Maharashtra

Manipur

Rotary Welfare Society for the Deaf

Educational cum Vocational Association
for the Disabled

Association for the Welfare of Handicapped
Suryodya Education Society

Famous Mahila Kalyan Samiti

Mook Badhir Sansthan (Deaf Dumb
Association)

Ahilyadevi Holkar Shikashan Prasark Mandal
Samaj Prabodhan Shikshan Mandal Saknoor
Manudevi Shikshan Prasarak Mandal

Shri Jagdamba Vidya Prasarak Mandal

Vidarbha Apang Vikas Sanstha

Social Human Action for Rural
Empowerment

Ram Bagh Road, Ambala Cantt, Haryana
100 Ft.Road, Shyam Colony, Ballabhgarh-
121004, Faridabad, Haryana

Plot No.4, Behind F.C.l., Godown ner Jain
Mandir, Dabuta road, N.I.T. Faridabad-121001,
Haryana

Clo, Samarpit School Jaswant Nagar, Qutab
Pur, Rewari, 123401, Haryana

Behind Jusumbai Jain Mahavidyalaya, Jhansi
Road, Nayapura, Bhind, Madhya Praedesh
Scheme No.71-B, Behind Ranjeet Hanuman,
Indore-9, Madhya Pradesh

U.N.Tapshale, 'Rekashle Nivas', New Abadi,
Udgir-413517, Distt. Latur, Maharashtra

Tg. Mukhed, Distt. Nanded, Maharashtra
Deochand Nagar, Plot No. 23, Yamunaikunj,

Near Sonabai Nagar, Nandurbar-425412,
Maharashtra

Anand Nagar, Purna Distt. Parbhai 431511,
Maharashtra

Karanja (lad) Dist, (M.S.)Washim-444105,
Maharashtra

New Mata, Churachandpur, Manipur-795128
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1 2 3 4
43, Manipur Institute of Social Development for Wehengbam Leikai Khongnang Haogaibi,
Weaker Sections New Cachar Road, P.O. Imphal-795001, Manipur
44, Mizoram Spastic Society of Mizoram Post Box No. 169, Aizwal Post Office, Aizwal,
Mizoram-796001
45, Odisha Mahabir Training and Research Centre At./PO, Charampa, District, Bhadrak, Odisha
for Rural Development
46. Odisha Vijaya Plot No.417, Saheednagar, Bhubanewswar
Distt. Khurda, Odisha
47. Odisha Sisu Sakha Sangha At-Barasahi, PO-Pubusahi, Distt. Khurda,
Odisha
48. Odisha Association for Social Work and Social At-Seva Vihar P.O.-Butupali, Distt. Boudh,
Research in Odisha Odisha-762014
49, Odisha Maharaja Krushna Chandra Gajapati School At/PO; Mohana, Dist, Gajapati-761015, Odisha
for the Blind and Deaf
50. Odisha Kabi Narasingha Matha Blind & Deaf At-Bakilikona, P.O, Dengapadar, Via: Burupada,
School, Bakilikana Distt Ganjam, Odisha
51. Odisha Utkal Kalyan Seva Sangh At-Brundamal, P.O.Badmal Distt., Jharsuguda-
768202
52. Odisha Voluntary Organisation for Rural Improvement At./P.O. Telkoi, Distt., Keonjhar, Odisha
53. Odisha Saheed Yuba Sangha Trutiapara, P.O. Bolgarh, Distt. Khurda,
Odisha-752066
54, Odisha Association for Voluntary Action (AVA) At-Dampur, PO: Berboi, PS: Delang, Distt. Puri,
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56.

57.

58.

59.

60.

61.

62.
63.

65.
66.

Odisha
Odisha

Puduchery

Punjab

Punjab

Punjab

Rajasthan

Rajasthan
Rajasthan

Tamil Nadu

Tamil Nadu
Tamil Nadu

Nilachal Seva Prathisthan

Saraswati Charitable Foundation

Shri Patcheappane Society for Education,
Research & Rehabilitation of the Hearing
Impaired

Redcross School for the Deaf

Redcross School for the Deaf

Society for Welfare of the Handicapped

Badhir Bal Kalyan Vikas Samiti

Badhit Bal Vikas Kendra
L K C Sri Jagdamba Andh Vidyalaya Samiti

The School for Young Deaf Children
(Bala Vidyalaya)

Avrivalayam

Florence Swainson Higher Secondary
School for the Deaf

Odisha-752016
Dayavihar (Kanas) Distt. Puri, Odisha-752017

Gada Bangar (Off Marine Drive) Post
Badagaon Distt Puri, Odisha

No.1, 1st Cross, Duthamby Garden,
Reddiyarpalayam, Pondicherry-605010

Clo. Prayas Spl. School, G.T.Road, Magsudan,
Jalandhar, Punjab

Clo.Prayas Spl. School, G.T.Road, Magsudan,
Jalandhar, Punjab

Kishan Singh Kamboj Hostel C/o Amar
Ashram Lower Mall Patiala

Chatur Clinic, M.G. Hospital Road, Bhilwara-
311001, Rajasthan

132, Station Road, Kota-324002, Rajasthan

Hanumangarh Road, Sriganganagar-335001,
Rajasthan

14, 1st Cross Street, Shastri Nagar, Chennai-
600020, Tamil Nadu

Kailasapuram, Tiruchirapali-620014, Tamil Nadu
Palayamkottai, Distt. Tirunelveli, Tamil Nadu
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67. Tamil Nadu Life Aid Centre for the Disabled No.34, Poonamallee High Road, Manavala
Nagar, Tiruvallur Taluk & District, Pin-602002,
Tamil Nadu
68. Tamil Nadu Vela Institution for Social Action and V.K.S. Pandian Nagar, Trichy Main Road,
Development Valuthareddy, Villupuram-605602, Tamil Nadu
69. Telangana Ashray Akruti H. N0.8-3-1027/A2 & A 3, Indian Bank,
Srinagar Colony, Hydrabad
70. Telangana Ashray Akruti H. N0.8-3-1027/A2 & A 3, Indian Bank,
Srinagar Colony, Hydrabad
71 Telangana Sweekaar Academy of Rehabilitation Upkaar Complex Upkaar Junction
Sciences Secunderabad
72. Telangana Gracy Organisation for Development 1-51/34, Bank Colony, Boargam (P),
Services Nizamabad-503230, Telangana
73. Telangana Durgabai Deshmukh Vocational Training Osmania University Road, Vidya Nagar,
& Rehab. Centre (Andhra Mahila Sabha), Hyderabad-500044, Telangana
Hyderabad
74. Telangana Helen Kellers' School for Deaf & Mentally Bank Colony, Ramakrishnapuram,
Retarded Children Secunderabad-500056, Andhra Pradesh
75. Tripura North Tripura Deaf and Dumb School P.O. Kailashahar, North Tripura
76. Uttar Pradesh Prag Narain Mook Badhir Vidyalaya Samiti Sasnii Gate, Aligarh, Uttar Pradesh
7. Uttar Pradesh Uttar Pradesh Mook Badhir Vidyalaya 4/7, Malviya road, George Town, Allahabad,

Uttar Pradesh
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79.

80.
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82.

83.

85.

86.
87.

88.
89.
90.

Uttar

Uttar

Uttar

Uttar

Uttar

Uttar

Uttar

Uttar

Uttar
Uttar

Uttar
Uttar
Uttar

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh
Pradesh

Pradesh
Pradesh
Pradesh

Badhit Bal Vikas Samiti
Shri Krishan Adarsh Vidya Mandir
Pawahari Smriti Parishad

Samarpan Sansthan

Adarsh Mook Badhir Vidyalaya
CHETNA

St. Francis School for Hearing Impaired

Deaf and Dumb School

Friends of Handicapped-India
Sarvhara Utthan Samiti

Saraswati Educational Society
Jonson Academic Institute
The Society of Khrist Jyoti

Vill.& P.O. Ambari, Distt. Azamgarh, Uttar
Pradesh

88, Krishna Bhawan, Khambapur, Po+Distt.,
Fathepur, Uttar Pradesh

Station Road, Ghazipur-233001, Uttar
Pradesh

Moh. Shastri Nagar Colony, Behind Tehsil,
Ghazipur City, Distt. Ghazipur, Uttar Pradesh-
233001

Near Nasirudin Hall, Lakhimpur Khiri, Utthar
Pradesh.

Sector-C, Aliganj, Lucknow-226024, Uttar
Pradesh

St. Mark Church Campus, Misri Bag, Mallahi
Tolla, Chowk P.O., Thakurganj, Lucknow-
226003, Uttar Pradesh

Race Course Road, Meerut Cantt., Uttar
Pradesh

245/6, Thapar Nagar, Meerut, Uttar Pradesh

Opp. Arya Kanya School, Swami Dayanand
Marg, Vasilganj, Mirjapur

Harthala Sonakpur Distt, Moradabad, UP
437, Civil Lines, Unnao Distt., Uttar Pradesh

Koirajpur P.O., Harahua, Varanasi, Uttar
Pradesh
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9L West Bengal Dr. Sailendra Nath Mukherjee Muka Badhir P.O. Jorthan, Distt. Burdwan, West Bengal
Vidyalaya
92. West Bengal North Bengal Handicapped Rehabilitation Nivedita Market, Hospital Road, Siliguri-734401,
Society West Bengal
3. West Bengal Ananda Bhawan Village Jagatpur, P.O. Brindhabanpur,
Distt. Howrah-711316, West Bengal
94. West Bengal Jalpaiguri Welfare Organisation Club Road, (Opp.P.D.College), P.O. &
Distt. Jalpaiguri, PIN-733101, West Bengal
95. West Bengal Parents Own Clinic for Deaf Children 16A, D.L.Das Street, Calcutta-700006, West
Bengal
96. West Bengal Dum Dum Deep Deaf & Dumb School 19H/1, Dum Dum Road P.O., Ghughudanga,
Creche P.S. Chitpure, Opp Cossipure Club Bus Stop
97. West Bengal Moyona Ramakrishnayan Association VHI+ PO-Parmanandapur, Block+PS.Distt.Purba
medinipur, West bengal
98. West Bengal Nimtouri Tamluk Unnayan Samity P.O. Kulberia, P.S.Tamluk, Distt., Purba,
Medinipur-721648
99. West Bengal Sevayatan Kalyan Kendra P.O. Sevayatan, P.S. Jhargram, Distt. Midnapore,

West Bengal
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Invitation to Japanese companies to invest in India

477. DR. L. HANUMANTHAIAH:
SHRI HARNATH SINGH YADAV:

Will the Minister of STEEL be pleased to state:

(@ whether Government is planning to invite Japanese steel companies to invest

in India;
(b) if so, the details thereof;

(c) whether this Joint Venture will help to boost the India's per capita steel

production; and
(d) if so, the reasons therefor?

THE MINISTER OF STEEL (SHRI DHARMENDRA PRADHAN): (a) to (d) Ministry
of Steel has made efforts to invite Japanese Steel companies to invest further in India,
particularly to set up high grade steel making plants. Existing Joint Ventures between
Indian Private steel companies and Japanese steel companies are contributing in increase

in India's per capita steel production.
Price of steel

1478. SHRI RAM VICHAR NETAM: Will the Minister of STEEL be pleased to

state:

(@ whether it is a fact that the price of steel is at the lowest in comparison
to last three years due to poor domestic demand in the country;

(b) if so, the details thereof;

(c) whether the domestic steel companies suffered a great loss due to this and
certain big companies stopped their production; and

(d) if so, the details thereof and the steps being taken by Government in this

regard?

THE MINISTER OF STEEL (SHRI DHARMENDRA PRADHAN): (a) and (b) Steel

tOriginal notice of the question was received in Hindi.
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industry is a deregulated sector and steel prices in the country are market driven and
commercially determined. Prices of Steel are determined considering multiple factors
and cannot only be attributed to poor domestic demand. Data on domestic, average,
retail prices (Delhi market) of key items of iron and steel during October, 2019 and
same period of last three years indicate that such prices were lowest during

October, 2016 for all items, if prices for the same month are compared in last three

years:-
Item Domestic, average, retail prices (Delhi market)
Oct.19 Oct.18 Oct.17 Oct.'16
(X/Ton) (X/Ton) (X/Ton) (R/Ton)
Wire Rod 8mm 41890 49560 42105 36000
Rounds 12mm 41760 48380 38356 35000
TMT 10mm 42330 51212 41348 36000
Plates 10mm 40950 57112 44250 39000
HR Coils 2.00 mm 42540 58115 45378 39000
CR Coils 0.63mm 45710 63799 51455 42000
GP Sheets 0.63mm 55870 67282 58767 49000
Source: JPC

(c) Major Indian steel companies have reported decline in their profits in H1
of FY 2019-20 as compared to H1 of FY 2018-19. However, there were no reports of
stopping of production by any major steel company. There are multiple factors such
as higher input costs, lower sales realization etc. that may lead to decline in profits
and cannot be solely attributed to poor domestic demand.

(d) As stated above for reply to Part (a), Steel industry is a deregulated sector
and steel prices in the country are market driven and commercially determined. However,
the Government has taken various initiatives to protect the domestic steel sector through
various trade measures such as anti-dumping duties, countervailing duty and Minimum
Import Price. In addition to trade measures, Government has also rolled out Domestically
Manufactured Iron and Steel Products Policy for procurement of domestically
manufactured Iron and Steel products by Government agencies, as well as Quality
Control Orders to prevent import of substandard steel into the country.
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Steel bar brands failing BIS norms
479. SHRI MAJEED MEMON: Will the Minister of STEEL be pleased to state:

(@ whether it is a fact that 18 out of 24 steel bar brands failed quality test
by BIS norms;

(b) if so, the details thereof;

(c) whether Government has considered giving steel the status of an

infrastructure product to boost financing; and

(d) the steps taken by Government to reduce the dependence on import of iron

ore and coking coke?

THE MINISTER OF STEEL (SHRI DHARMENDRA PRADHAN): (a) and (b) BIS
had come across a news report in the media in October, 2018 citing a report published
by an organization known as First Construction Council (FCC), informing that 18 out
of 24 TMT bar brands failed in quality parameter during testing of samples.

BIS had requested FCC to share the details such as laboratory, which had conducted
the testing, source of samples, names of the manufactures etc.

In order to validate the test results reported by the FCC, BIS had approached
the testing laboratory i.e. Shriram Institute for Industrial Research (SIIR). The laboratory
was requested to share the copies of the test requests and declaration of samples
such as the grade, size and brand name of the samples provided by FCC, Mumbai.
The laborartory was also requested to re-test the remnants of the samples.

The Shriram Institute for Industrial Research (SIIR) laboratory has informed that
the consent of the booking party would be required to allow the same. BIS had then
approached the FCC to give the consent for the above. FCC has not given the consent.
FCC report is not a validated report. The matter is sub-judice.

() No, Sir.

(d) The production of iron ore in the country is sufficient to meet the current
demand/consumption of iron ore by domestic steel industry.

For availability of iron ore for the domestic steel industry, Government has imposed
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export duty of 30% on all forms of iron ore except low grade (below 58% Fe) iron

ore (lump & fines) which has nil export duty.

The Government has drawn a plan to reduce the import of coking coal by enhancing
the capacity of present coal washeries and setting up of more coal washeries.
Additionally, request has been made to Ministry of Coal to reserve coking coal mines
for Steel CPSEs.

Use of domestic steel in Government infrastructure projects

480. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of STEEL
be pleased to state:

(@ whether Government has made any assessment regarding use of domestic
steel in all Government infrastructure projects;

(b) if so, the details thereof;

(c) whether Government has come across any instances of non-using of domestic
steel in Government infrastructure projects in spite of making it mandatory; and

(d) if so, the details thereof?

THE MINISTER OF STEEL (SHRI DHARMENDRA PRADHAN): (a) and (b) In
Budget speech for financial year 2019-20 the Government has highlighted its intention
to spend about I100 lakh crore in infrastructure projects such as Highways, ports,
airports, housing, piped water to every household etc. All these initiatives shall use
steel. According to the Ministry of Steel estimate, Total requirement of Steel in the
country is likely to rise to about 165 million tonnes per annum (MTPA) by 2024-25.

Through the Domestically Manufactured Iron and Steel Products (DMISP) Policy,
2017, which was later revised in May, 2019, it is now mandatory for Central Government
agencies as well as their EPC (Engineering, Procurement and Construction) contractors
to use domestically manufactured steel only. This Policy however, does not presently
apply to State Governments.

(c) and (d) No, Sir. No instance has come to the notice of Ministry of Steel in
respect of Central Government Departments and agencies.

The House then adjourned for lunch at one of the clock.
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The House reassembled after lunch at two minutes past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.
GOVERNMENT BILLS
The Surrogacy (Regulation) Bill, 2019 — Contd. *

MR. DEPUTY CHAIRMAN: Shri V. Vijayasai Reddy, please continue on the
Surrogacy (Regulation) Bill, 2019.

SHRI P. WILSON (Tamil Nadu): Sir, yesterday, out of three minutes, | was given

only two minutes to speak. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: You have already spoken for three minutes.
SHRI P. WILSON: Sir, | spoke only for two minutes.

MR. DEPUTY CHAIRMAN: We take time from this watch. It was already three

minutes.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Mr. Deputy Chairman, Sir, thank
you for the opportunity that you have given me. I rise to support this important Bill
because the objective of the Bill is to legalise the altruistic surrogacy and prohibits
the commercial surrogacy which has become rampant in the country. It has taken the
shape of business in this country and the commercial activity in commercial surrogacy
has gone up by leaps and bounds with the introduction of medical tourism in the
country. This Bill prohibits commercial surrogacy and the offences under the Bill include
advertising for the surrogacy, exploiting the surrogate mother, abandoning, exploiting
and disowning the surrogate child and importing human embryo. When it comes to
the benefits of the Bill, the foreigners, who have been, in the absence of law, exploiting
the Indian woman by paying some paltry amount to the Indian surrogate mother, would
not be able to do so. I thank the hon. Minister for bringing this important Bill. In
other words, to say precisely, this is a mild form of human trafficking, as | take it.
I draw your attention to clause 2 (p) which defines the term ‘infertility’. 1 sincerely
feel that the definition of 'infertility' appears to be too narrow and vague. Sir, the definition
of infertility has not taken into account other medical conditions such as women may

conceive but may not be able to carry for the nine months during her pregnancy or

*Further discussion continued from the 19th November, 2019.
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may have multiple miscarriages. There are conditions such as hypertension, diabetes
that affects the pregnancy. These other conditions have not been taken into consideration
while making the definition for infertility. In countries like South Africa, Netherlands,
Greece, the other medical conditions are also permitted for surrogacy. Sir, | draw your
attention to Clause 4 which deals with getting certificate of essentiality. That is one
certificate. Another certificate is certificate of eligibility. For getting these two certificates,
certain conditions are prescribed. But, if appropriate authority rejects the application
for obtaining these certificates, there is no provision in the Bill for the aggrieved couple
to go in for appeal. |, therefore, request the Minister to set up an appellate authority
for dealing with such rejections. Sir, | further draw your kind attention to Clause
4(iii)(b)(I) which talks about close relative. | tried to find out the definition because
the term 'close relative' has not been defined. | failed to find any definition in this
regard. The definition of close relative is available in some other Acts as to who
constitutes a close relative. In India, we have certain ethics and ethos to be followed.
So, it is important that while defining the close relative, we are very, very careful in
defining as to who constitute the close relative. The next point is that the Bill exempts
NRIs from having a surrogate child. I sincerely believe that NRI Indians should be
considered at par with other Indians. Sir, the last point is one straight question, which
I would like to ask the concerned Minister, | sincerely feel that this Bill when enacted
will come into effect prospectively but not retrospectively. For example, a surrogate
mother, who is already conceiving and carrying, at present, before the Bill is enacted,
what will be the status of those surrogate mothers in the absence of law as on today?
With this, | conclude and support the Bill. | request the hon. Minister to kindly consider
the suggestions that | have made in this regard. Thank you very much, Sir.

PROF. MANOJ KUMAR JHA (Bihar): Mr. Deputy Chairman, Sir, in principle, |
am in agreement with hon. Minister sahib. But there are principal objections which
| am raising as a matter of suggestion for the consideration of the Minister. Mr. Minister,
I need little bit of your attention. The Bill proposes to ban all forms of commercial
surrogacy. But, what about those friends who are not relatives but wish to surrogate?
Sir, | would need the hon. Minister's attention.

off Syl AT 99 S, g 99 SMUdT €4 dOied B |

PROF. MANOJ KUMAR JHA: This is unfair on parties like us. We may be regional
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party but we can offer you some suggestions which will help you in making a robust
Bill. Sir, the Bill allows only for family member as surrogate. There is a possibility
of coercion in this. That is my second argument. It makes surrogacy an issue of morals
and ethics. Unfortunately, surrogacy is not an issue of morals or ethics but it is a
medical issue for the childless parents. | think that morals and ethics component should
be jettisoned for some time and the medical issue should be brought out. Then, the
Bill does not address intending parents where both of them are orphans and they
have no genetic relative. How do you make their case a strong case for surrogacy?
Sir, it also ignores the changing reality, whereby | underline the single parent families.
It also smacks of gender discrimination, which could be taken care of. What is the
position about same-sex couples - gays and lesbians? There is no mention about that.
As per the Supreme Court ruiing, live-in relationships have been treated at par with
married couples, but in this Bill, it is heavily inclined in favour of married couples
in conventional sense, not in the sense of what we say, 'live-in couples'. | appeal
to the Government to look into the possibility of bringing in a component where there
is a contractual relationship between the surrogate mother and the couple wno are
beneficiary out of it. These were some of my principal objections, which are in the
shape of suggestions. | hope the hon. Minister will consider them. As | said in the
beginning, in principle, | agree with the Bill. Thank you, Sir.

ot Yehar FAR @1 (T I &3, faeedl): ST99fa #eled, A a1
B A @I el BT gh |quer B[l €1 59 elRM Bl Sl WREdl B E,
T fr WRT Wi B9 @ €1 A 9 RFle "eX @t exploitation T &, s¥foT
FIRT T ', W 9 9 & AegH | Ga¥ amal exploitation WRRIE HER @I
2 B 9% dwex a9 # forar €, "Chapter 1, Clause 2, "It extends to the whole
of India except the State of Jammu and Kashmir." #t S, o@ dI I8 Z2l. 81 M
g 99 98l W W GR BrE o] BN ARy, d # wHear g & g@er gwi W@
feefic @ < =feyl

W, WA S HR+ dlell Afgell H I9 25 A 50 Al IR Yy &l 4
26 9 55 AT Y@ g € IR WS b U A 96 B 39 UIRSR Bl TSI
P FHd Tl AMTHA 30 A ABGY 4045 ATA DI SH db IAfeAT BW N £
A & R g W el Afeen @ uar Tear ® f6 S9E @@ @ 8 Ao,
q IR T ATl SIOR BRAT ST, a9 db SHB! 50 T Bl SH HIF 8l
SIER | g8 Al 9 P aed U fid $ ofeR I wR onlll # wHeEn § b
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Jg S UiE WA B GRS €, I8 HH B8MI ANSY IR 50 AA Bl IH DI GG
IRyl 39 9 & aegg 9 SHfed Folisl RAvH & 3iexk & WAl d4eX o+
FEHal 1 ST FHERT & 98d IR €, dollel Revd # uRaR &8 IR g1 @ned
g & s9d dea1 & Us1 9 8, s @&l & A B, $Ha Wl g A Sy
Foirel Reled # WRAle #AeX a9 & foly faemex <8 & a5 § @ duR T8t
B # wEar g f5 oo & 39 uRIw ¥ ey B9 Ul Wie R UK, Ui
Al RET 59 UeR, Ui A R SIhE BT ot g | g1 A,
U S U | )M RARE €, S US-geR Bl Hee & AU BHRI (AR ]E
g, TP W 39 wfie aX f6 g | ff B WAl we} 9w, T f S il
@ RRER o9 drem 2, I9a & &2 f& g7 sH9el 9dH U1 e <1, drfe
JeRl §Ry @ dedd| W), # uRENr uRAY @ 9 BR I@T §, H{ife 98l W
S 9at @l 9gd e orar g1 # gad ad € i ag ST dRAr @rEdl
g1 39 f9a # wag € f 4R dud € 59 K | J-a 99 Ghd © | g
7 A YT R®IER A8 T OBERT USRI I BRAMT €, W@l W 1,000 ASH
F gl # 835 ofsfhat €1 @8t W 9 & goSl @ wmEr \E 8 ounht 21 9
g0 S AR 8, offdd T8l 99 U § 1 guH dIc T FHCNET P dgdr & g,
STHI BF W w) IR 2| fog g1 RormRm # 989 9 o wEd € Sa &
A A8 o AEd g1 gieied €, 39 [ ¢ 9/ gioled bl fddl 3 drer
g - a8 . 99 ddal €, 98 H5A §99 9ohdl ¥, W] 98 A9 TEF 99 Fohdl
gl § wHera g 5 98 Sud Wy WeWd BRI AU S9d WY 8 I WeWd
B GH B & g 9 o @ R Wy & W ' 39 fd F sy S d
q1Y HEHIG I I® B ABIGd, W A W S 9 e € 5 ouar sw
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ey, 9a gl fdsam 39 fdd & 3iey I8 2 fb WFC 9% &I, WRIERf
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ISP Al SH R FH Aol Hel | IHHT TR, dERT iR dHRT W)
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B g g # S e oSl Al &l ®, Al S9PT [q¥Y wrel @l Sl g |
I9F fy o) & 3iex fRY @rIe 18 Sl &, S¥al IRING e[ # daaa
AT g IR 99d fov faoiy foy & @uet @ Sxd Bk 21 39 foad # g9
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T IFB! GRIH BT U@ BN AR A7 IAS AR {6 & HUST BT @G 8em |
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3, T DS AN W, Al [Th SW A Bly GHSH TN HR T ITd [Tog Bie
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e gl A9 AR Sfae WW B be B FHdl © R Wl & g gae
T WHAl § 3R 10 AT ddb B dHe B Fhall @, ofbd TRBRI SMARIRAT &
foeg TaT @I UayE q8 fRar 1 ¥ safar a1 fded § P 39 AoReies
PR B STHRd T8l 8, 39 W 9 &N four o @y, aife e aroRarg!
T |

qered, # o A e 9 P P omd zw fad # wifeem fewr € fo
25 Wi d® Al UBR & WA, BATs ocd, e iR acd 39 Jellid
B TSR @G BRI pel Aedl § 6 25 A o1 qiRTs 9gd o iRTs
BT &1 3afy a1 g9 & o oy S=° goldgiid AH | R R B IRHH
3, dfe RPIS &1 T 98d a9l PR S9 dellidl & g 9 o, g1 39
FAI-AH B 9 fHar Syl

Heled, § ol 9l & WY IMUB] MHR A HRAl g (b U q 54
HEqul fdel W dler b1 Hipr fear] # o H AMadl & A6 A 63 OSh 9
% a1 fFrded #Ra1 arear g 6 $udm My s sa uiatad 7 e) 6 A
DI AE B gHG Tl WY, gvIaIg |

DR. VIKAS MAHATME (Mabharashtra): Mr. Deputy Chairman, Sir, first of all,
I would like to congratulate the Government and the hon. Health Minister for bringing
forward this Bill. Actually, this Bill was first brought in 2016. Afterwards, it was referred
to the Standing Committee but then the Lok Sabha dissolved. Then, it was re-introduced
in Lok Sabha. It was again passed by Lok Sabha and now this Bill has come to Rajya
Sabha.

Sir, | feel proud that | was a Member of the Standing Committee under the
chairmanship of Prof. Ram Gopal Yadav where we discussed this issue at length, Most
of the recommendations have been accepted In this Bill. Sir, previously, surrogacy
was unregulated for so many years, for 15 years. oifé S8 gad Wl WRAR A, I
Pl HEH T8l SRl A HHIPHE B Sl 228th Rue ¥, S9d At Pwer W oen
f5 @& S surrogacy B & ¥, illegal surrogacy @I Sl practices & & & 3R
I9d ST exploitation 81 BT €, SUS U BT I1 AW I§ SFRA 2009 B
g €, olfb 99 e B9 UR ply Bl el oAl A1 € AEl WHR 8, Sl
pro-actively & ®Ral €1 3Rde ged faffer a8 faa @v €, swfaw & S9ar
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e PRAT §, Fifd previous Government H HIBT IR - UAT BT AT fd IRBR
¥ B3 HHANT AT T dled O 6 g5 M Ad NI, TE B SAhal T8
BIS g el g f5 wM sreeT T g, VWl BRAT AT AT 9l HRAT o, Afehd
TE WPHR dad W a8, SABT Bia-3™ fman, discussion & fofv Standing
Committee &1 TR® Ao 3R ) e & wrow 9w 4 s &, § sdd fov s=
f & congratulation <1 ATE |

Sir, what was the necessity of this Bill? The most important reason was that
illegal surrogacy was going on and there was exploitation of poor surrogate mothers.
For want of money, they used to go in for two, three surrogacy pregnancies. They
used to do this for want of money and they were exploited. They were not aware
of the problems arising out of the surrogacy or the pregnancy. If you talk about diabetes
or hypertension Y&l ff d illiterate 3R poor class & Y&t oY, ifd S surrogate
mothers &Ict off T illiterate 3R poor class @I &<t off | Now, because of this Bill,
these things will not be there and the surrogate mothers will not be exploited.

Secondly, there used to be risk of life during pregnancy and that risk will now
be covered by this Bill. Somebody asked as to who will pay for the medicines and
insurance. Actually, in this Bill, there is a provision whereby for sixteen months, insurance
coverage will be given and medical expenses will be borne by the intending couple.
So, there is protection given to the surrogate mothers, and, that is why, | welcome
this Bill.

Sir, there used to be cases where the child born out of surrogacy if a physically
challenged child or a child who has not developed well or the gender of the child
was not as per the wishes of the intending couple, then, the child was abandoned,
and, this happened many times. To take care of these situations, this Bill has been
brought. Now, they will have to take that baby as biological child of the intending
couple. Sir, we must understand that this Bill was very much necessary and has been

brought in time.

sk foU O ugen fda omam o, SWH ¥E deEr of f the intending couple
should have a certificate of infertility but it was difficult to obtain-infertility certificate.
For gynaecologists or obstetricians, it was very difficult to define the infertility and
tell the couple that they were infertile because many a times, it happens that even
after five years or ten years of infertility, some couples are blessed with a
child.
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It was very difficult. Now it has been improved as per the Standing Committee's
recommendations. Now the intending couple will need a certificate of essentiality and
eligibility. This was a necessary change. | welcome this move. That has been

incorporated in the Bill.

There is a provision for the National Surrogacy Board and the State Surrogacy
Board. Those will be established. They will formulate regulations. The regulations will
be made according to the State Regulations and according to the need of the State.
So, there will be flexibility in the rules as per the requirement of the State.

Definition of close relative can also be regulated by the National Surrogacy Board.
I think that will be taken care of. Assisted Reproductive Technology is required before
the surrogacy procedure. | think the period of five years, which is required here, is
very much necessary. The intending couple can apply for surrogacy only after a period
of five years. They are expected to undergo Assisted Reproductive Technology first.
If it fails, then only they should go for surrogacy procedure. That means the period
of five years is okay and is necessary, after which they can avail themselves of the
surrogacy procedure.

Sir, yesterday, Prof. Ram Gopal Yadav informed the House that an egg or oocyte
is sold for six lakh rupees. This will not be possible once this Bill is passed in the
Rajya Sabha. | welcome this move. The illegal ways of doing surrogacy procedure
by selling ovum or egg were there. It was happening. Now it will stop. This is a great
necessity and that will be fulfilled by this Bill.

39 fda # g8 1t uge € f& S National Surrogacy Board T, S
experts g%, fSH gynaecologists, obstericians, NGOs, Citizen Forum & <17 2mfiet
BT g i AP & inputs X2 IR S inputs @ doig A ST W rules
and regulations &1, ¥ dgd € standard & T IR ITH Wt F views M|
gAfeTy g3 ol & b I8 S¥al regularize ®R- @1 QT dlIdl @, dife Ifa
S §O changes ®RT €, Al 9 Siedl B AP €l AU FEH TAl © B W
IR ufelarie § fa @ # Qa9 9 @ S 21 S9felv 98 9gd 8T ©
f% National Surrogacy Board &< <81 8, fora# |l experts iR Citizen Forum
T wf oA W E

Somebody said about transgenders or single parent wanting to go for surrogacy
to get a child. But there is another option available to them.
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We should also think about that. If a transgender person wants to become either
a father or a mother, they can. The option of adoption is also there. They can avail
that option. | don't think we are discriminating in that way. Adoption is also a good
humanitarian option available to them.

In brief, | would like to say this. B4R ¥ #, Hfdh &7 Wigarel €, o@ 9
el Bl €, @ SHP d1g 99 couples BT UHT oAl ® b Seal & gl &
IR THH T R & A ff S9b SW TId STad &1 SS9 dId Ife geal T8l
BT &, d S9% foTT Surrogacy Td 38T alternative &1 S alternative surrogacy
H T ALY FF WHd 2] TE ST forg Wt iR 'R faw W 9 g @ 9@
21 S S surrogate mother &9 Bl §, S9P folg I 980 <9l Id €1 IyB
el ot 99 € fo 98 foft & forw oreT @ oR @ B, fedl @1 AlEm g9
# IO ANTEE T B! &1 98 I8 M bl commercial interest I HR @I, dfed
WRIYGR P! AEA F FX I8l ol SAGIY IqHI W Fgd 3@ RN 3R d8d
eft BFf ) g9 o ® fr B 99 gl 9 U R o wN, aife 3 el @
AU @99 @I S RN Aed €, SIhl 8 98 Gl § b | gvydig |

DR. AMEE YAJNIK (Guijarat): Sir, I thank you for this opportunity. This is a much
needed Bill. | can say that it is almost overdue. But looking to the shape in which
the present Bill is presented, hon. Minister, | would like to say that there are numerous
lacunae which need to be filled in order to have a robust implementation of the surrogacy
phenomenon. | think if we go back, it was in the late 1990s or 2000s that we came
to know about the word 'surrogacy'. And India became a hub of commercial surrogacy
because it was an unregulated market. We may not take pride in that because today
also, India still is the hub but well other countries have now started this kind of surrogacy
phenomenon. But, Sir, while | am going back to the Bill and pointing out lacunae,
I would like to draw the attention of the hon. Minister to the Statement of Objects
and Reasons. It is mentioned there that in the 228th Report of the Law Commission
of India, it recommended for prohibition of commercial surrogacy by enacting a suitable
legislation. Sir, the title of the report was this. Let me show the title. Only half title
is mentioned in the Statement of Objects and Reasons. The report was titled as "Need
for Legislation to Regulate Assisted Reproductive Technology Clinics as well as Rights
and Obligations of Parties to a Surrogacy". Sir, this Bill is like any other Bill but |
would like to say that this Bill is unlike all other Bills. Why? It encompasses medicai
aspects, legal aspects and social aspects. But the most important aspect here is that
we are bringing a newborn baby in the picture by way of complex medical and scientific
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technologies and we have not addressed that in this Bill in the way it should have
been. Practically, if it is not sounding too hard, | would say that the baby has become
a kind of a product because we have concentrated on appropriate authority, national
data board, state boards, data banks, and we are talking about offences and punishments,
eligibility certificate, other certificates, surrogates, intending parents, but somewhere
we have forgotten the child, who is at the centrality of this particular Bill. So, Sir,
there are lacunae which | might enumerate one by one. But let us not forget that
in India, it has become a USD 2 billion market. As per UN study, till 2012, almost
25,000 babies had been born by this kind of surrogacy techniques and there are 3,000
clinics. There is no mention as to how you are going to regulate the already existing
clinics. Is this law going to have retrospective effect or prospective effect, and for
how many days and months? The Bill is silent on these aspects. All the speakers
have spoken about ‘close relative' and whether ‘close relative' should be defined. Yes.
We are talking about India. India is totally incomparable with other countries because
of its ancestral history and all kinds of customs and diversities. We cannot compare
all our diversities with other countries, take the data and say that yes, we are here
or we are there in comparison to other countries. When we are talking of surrogacy,
there are several social aspects involved in this matter. We are talking of motherhood;
we are talking of parenthood; we are talking of daily-changing techniques; we are
talking of IVF; we are talking of bio-medics; we are talking of a stratum of society
from where these women come as surrogates. We are talking of husband, who feels
that 'yes, if my wife does not become a mother, it is a stigma. Society would not accept.’
So, social acceptance in social spaces is also a factor. We are not talking about the
child, which would be lifted from the womb of a surrogate, a person and a living entity,
who is a woman. Lifting it from her body and giving it to intended parents, the couple
who has not had the opportunity to feel that. The mother has not had the opportunity
to feel that baby inside her. You are giving that baby to that couple and, here, we
are all talking about surrogates. What would happen to them? What would happen
to intending parents? But we are not looking at the child, the new born baby, the
rehabilitation processes that need to take place after the birth. The most important
part is the health care part of all the components here. We are talking of agreements
in commercial surrogacy. Yes, it was governed by legal documents. That is why some

solace was there. But when we are banning commercial surrogacy in this particular
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Bill, we need more regulation. Practically, there was minimal regulation by the State
where these clinics have flourished. Practically, there have been this kind of technologies
used by people in our society. There are several studies which show that not only
women from a particular strata of society go for being surrogates, but there are also
women who go because there are financial compulsions. That is why the component
of compensation has crept in the particular Bill. But, yes, when we have altruistic
sonography, we would give the surrogate, the lady whose womb is hired, only the
medical expenses and insurance. Insurance for what? That particular period. Sir, you
are the Health Minister. You are a doctor yourself. Do you not think that there should
be an insertion of a clause that the surrogate, who is hired, should have a health
care insurance already existing? It should not be for a particular period because we
do not know after she gives the new born baby to the intending parents or the couple,
she has later on got into all kinds of complications. Would it be possible for her to
claim some kind of an insurance cover or would she get any health security? Or in
absence of any social security cover for this kind of women, what would happen?
Sir, matters that went to the apex court were concerning the child, the new born baby.
If the hon. Minister would look at the first judgment, the court had said that they
were concerned with the rights of the baby, they were concerned with the rights of
the child because the foreign couple had come and they wanted to take the child
to Japan and they could not. Visa applications and health of the baby, till then the
baby would be with whom, how would the baby be taken care of? There is absenteeism
of law, absenteeism of regulations and that is why there is necessity for having a
robust Bill that would take care of the sentiments of the society in a very, very healthy
manner so that the law does not become a stony wall like it is in other cases. This
Bill cannot be equated with other Bills and we cannot have kind of a methodology
which we have in other Bills. We need to have a Bill that addresses the central focus,
that is, the child, in this matter.

Sir, let us come straight to the lacune. You have mentioned the close relative.
Who would be the close relative is not defined. We have a very, very strong ethos,
a cultural aspect in our society. Whether it is across castes, communities, strata, classes,
that needs to be respected. We are well-known as a country because of our diversity.
If that is not taken care of, if we do not respect the sentiments of a particular community
or caste, this would cause a lot of problems. So, close relative needs to be
defined.
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Another aspect on a lighter side is this. When we are having nuclear families
now and over a period of next decade or more than a decade, while the Act is still
being implemented or may be strongly implemented -- because it takes time -- what
would happen? In nuclear families, we would not have any close relatives left. People
would have their own say in the matter. Each one wants to be very self-centred. So,
Sir, this needs to be taken care of. This is a very, very strong lacuna which needs
to be addressed very, very positively. Sir, the second aspect talks about the married
couple. If infertility is discovered by the couple, why should they wait for five years?
And, then, even after waiting for five years, you need two certificates. The certificates,
one you have to go to the District Medicai Board, you have to go to the Magistrate's
Court to get an order and you also need to go to the Appropriate Authority. So, what
are we doing by these multiple fronts, going to every authority and getting certificates
where the simple wish is to become a parent? The simple wish is to become a mother.
The simple wish is to have a child. So, in this kind of a set-up, if we want certificates
and if we have to rush to these authorities, it has to be made simple. If it is not
made simple, then, there has to be some way where you address these issues at a
community level, at a level where the doctors and the community interact with each
other. These kinds of authorities which are meant for regulation do not impinge on
their freedom. Sir, as per Article 21, the Constitution of India has said that, yes, the
women have the Right to Freedom and Expression; Women have the right to their
reproductive capabilities and women can decide for herself. Yes, it is not disregarded
in this Bill. That has been taken care of. But, these caveats are there that, yes, you
have to get these certificates. You don't have to be a surrogate mother earlier. Have
we got a data or a centralized data or a State-wise data where you know the number
of pregnancies? How are you going to cross-check that, yes, she was not a surrogate
mother earlier? How many pregnancies a woman had? So, these are issues which need
to be taken care of. One of the speakers, Prof. Ram Gopalji, has been the Chairman
of the Standing Committee. He was very clear in saying yesterday that, yes, the inputs
have not all been taken. We have another Member of the same Committee saying
that all have been taken care of. | mean, really, there is a disparity in the statements
also. I would like to know whether the Standing Committee looked into these issues
which are highly, highly sensitive-sensitive for both the woman as well as the child
also to the patriarchy of the society. There is already an existing patriarchal mindset
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in the society. This Bill will add to more patriarchy because the Bills also can be patriarchal
in a sense. That is why, | was just wondering whether the Ministry of Women &
Child Development or the Secretaries or whether any stakeholders who are required
to be heard in the Standing Committee have been heard and have their inputs been
taken? It is because we are talking to both the sides. There are women and there
is a child involved. | would like to know whether any rehabilitation proceedings are
recommended by them. Have they found way? | think, 'No'. They have not found
way in the Bill. For example, when | am talking about a surrogate mother, who has
come from a strata, she is asked, and, one wonders, how she is asked. How does
she know that a particular couple wants her as a surrogate mother? There is a provision,
here, written in the Bill that there should be no advertisement. You go on the Google
and you have numerous places where anyone can go. If that is not advertisement
then what is it? So, what kind of advertisement you are trying to curb when we already
have a 2 billion dollar economy of rent a womb or a baby trade? We are calling them
baby factories. My State is leading in that.

So, Sir, | just want to bring to the notice of the hon. Minister that, yes, it is
a much-needed Bill, but it should not be brought in haste. It should not be that slip-
shot that we would look that there is not complete application of mind by people
who have drafted the Bill or people who have finalized it. We need to look at what
the Law Commission has said and what the stakeholders have to say. In the end,
Sir, the child, that is missing in this whole Bill. So, Sir, | would like to take back my
point to the lacunas once again. It is infertility, after the close relative aspect, which
I mentioned and the five year period which I am mentioning for the wife and the husband.
Infertility, Sir, I do not find this medical terminology actually described in any law
in the country. | did check up. Maybe, | am mistaken. | might be wrong. But you
have to define it because a woman may conceive, but she cannot hold on to the
pregnancy for a while and it results into miscarriages because of several reasons. These
days the reasons are more elaborate than fibroids or non-communicable diseases like
diabetes. This 'infertility’ word needs to be elaborated. | would request you to kindly
look at this definition because it is not doing justice to the world or to the people,
who go before the authority for getting a certificate. | think this needs a proper medical
definition because it is almost completely discarding or not respecting the medical
definition. Sir, |1 have mentioned about multiple agencies. Why would these people,
the woman who wants to be a mother, run from pillar to post for certificates? We



370 Government [RAJYA SABHA] Bills

[Dr. Amee Yajnik]

know the red tapism in our country. We talk about that even in investment also that
we need single-window clearance. We do not want people to run from one place to
another, from pillar to post in order to make something simpler. Not everyone who
is doing business, not everyone who wants to become a mother, not everyone who
wants to indulge into some other good activities, has to go to the bureaucracy ail
the time for certificates. Why not have a simpler procedure, especially, when we are
talking of motherhood, parenthood, society and this kind of a different aspect, which
we are trying to bring in law? The Bill has to address these inter-connections between
medical terminology, techniques, society, partners in this particular surrogacy, where
they are three, they can be partners because the baby is not yet born. All these inter-
connections have to be addressed. These complexities have to be addressed by law
and that is why this Bill needs to be different from any other Bill. Sir, there is one
more aspect that we are talking about. Once the baby is given to the intending parents,
what happens thereafter? Everything cannot be just one plus one plus one is equal
to three. It cannot be that you are just disjuncting. We are talking of a life material
and we know what happens to the emotional, physical and other aspects, which a
woman faces. | do not know what to talk about a child. A Pediatrician can tell about
a new-born child because we are just lifting it from a substratum and putting it in
another place, where the child would be utterly confused. There is a word 'rehabilitation’,
which we can modify and address in this particular Bill. Apart from rehabilitation, what
happens is, once the intending parents decide that now they don't want to have that
baby—there are instances mentioned in a couple of studies where the surrogates did
say that they were told to go for abortion—there is no mention of the Medical
Termination of Pregnancy Act here. What kind of a conflict will occur or arise? Would
the surrogate be ready to take that abortion risk and is it a risk not only to the baby,
but to the mother also who is carrying somebody else's baby? But this kind of hiring
of a womb or renting out of a womb has several, several facets and we just cannot
say, "Yes, if the abortion and the child is abandoned, it may be so." No, it is not
an abandoned child. The parents abandon it because of poverty and sell the children
for whatever purposes. This is a different kind of abandoned child for no fault of
the child, You are bringing a new life in this world and you are unable to provide
for the betterment or the better life standard of the small baby who might be just
an hour old, a day old or a week old. So there is no provision for that here. The



Government [20 November, 2019] Bills 371

Surrogacy (Regulation) Bill is a welcome step, much overdue and, especially, when
we have markets deciding the surrogacy phenomenon. Otherwise, it would not be called
'baby factories', it would not be called 'baby boom', or it would not be called 'rent
a womb'. | would not say the word ‘cheap’, but it looks derogatory to use the words
‘rent a womb' and that too for a woman. Well, it might have been commercial surrogacy
which is being banned. But whatever surrogacy is mentioned in the Bill, it has to
be regulated in a very different way where you take part by saying that the law will
address the complexities of the baby, of the surrogate mother and of the intending
parents. Are the State Governments or the Central Government ready to give social
cover to the newborn babies? It is not mentioned anywhere. When the mention is
of the fees, that the surrogate mother will be paid such and such fees, are we talking
of compensation? Are we talking of some kind of fees that you are giving for hiring
a womb? Well, Sir, that is not the case here. This needs to be looked into from a
very different perspective, a gender perspective, a child perspective, a societal
perspective in the era where science is moving further and further, by leaps and bounds.

Sir, on offences, the punishment is very harsh. Why should the wish of becoming
a parent, becoming a mother be equated with a criminal offence? You fine them, but
why should there be a harsh punishment of ten years? Yes, for doctors, there is already
a medical code, there is already a medical council, and there is already a reference
point where they can be charged with whatever malpractice is being done. But, why
should there be such a harsh punishment? Why should there be such a blanket kind
of a punishment for everyone? It is for the intending parents also. Their only fault
would be that they want a baby! Sir, why should they be punished?

Sir, one more thing | would like to point out. The child is reduced to, | don't
like to use the word 'product’, but nowhere it is mentioned and nowhere is it referred
to as some living entity which requires all the warmth and love by either the surrogate
mother or others. | don't know what her plight would be. But, in the Indian society,
I have come across some studies, that the husband or the family says, 'Yes, you go
for hiring your womb!' | did ask for the reason, at a district-level meeting, to some
of the women, "Why there is no opposition from your families that you should not
become a surrogate mother? Why are they so free and willing to let you go and rent
your womb for money?" They said, "Well, the physical part is not involved! It is
just putting the egg there. So, the taboo is not there. Secondly, there is money." The

financial transactions are too much in this particular phenomenon.
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My last point, Sir, is that the Artificial Reproductive Technology Bill came way
back in 2008, governed by the Indian Council of Medical Research, It should have
come first because surrogacy is part of that Bill. So, bringing surrogacy now and not
talking of that Bill, is, as Ram Gopaiji said, putting the cart before the horse. That
Bill should come first. I don't find inputs from the Women and Child Commissioner
or the Women and Child Development Ministry pointed out by anybody here. | think,
for this particular reason, | would like to know what their stand is because they take
up all these subjects. This should be sent to a Select Committee so that it is scrutinized.
I would reiterate the concluding part. It is a very sensitive subject. Don't treat it like
other Bills. Let the law address ail these complexities In the most robust and healthier
way so that the product, the baby, does not have any problem in the future. Thank
you so much, Sir.
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SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Thank you,
Sir, for giving me this opportunity. The Surrogacy (Regulation) Bill, 2019 is an important
piece of legislation. The reason is that till now no regulation for surrogacy is in place
in our country. Sir, after organ transplantation, India has become the hub for surrogacy.
Particularly, the State of Andhra Pradesh is famous all over the world as a hub for
surrogacy. Several women, in this region, belonging to under-privileged sections are
being lured by agents to rent their wombs and these women are forced to do it due
to financial hardship. In order to regulate, control and save innocent women across
the country, the Government has brought this Bill. 1 extend my wholehearted support
to this Bill. The Bill, inter-alia, stipulates many conditions to the intended couple
and surrogate mother. The Bill states that the intending couple and surrogate women
should be a close relative. It also prescribes age bracket for intending couple and
surrogate women, but this Act doesn't define the definition of a close relative. There
is clear ambiguity in this. It further stipulates stringent punishment for those involving
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in commercial surrogacy. Clause 37 stipulates that undertaking commercial surrogacy
for a commercial fee or exploiting the surrogate mother in any way will be punishable.
Clause 13 is about Appellate Authority. 1 would like to know whether the decision
of Appellate Authority with regard to registration will be final, whereas there is no
provision for review or revision. | want this to be clarified. It is vague on this. In
Clause 14 (c) the tenure of the Board Members is for three years. Whereas under
Clause 14 (f) it is mentioned that it is only for one year. It is better to put it for three
years on par with Clause 14 (c). Then only the Board can effectively function. Sir,
there are two boards, the National Surrogacy Board and the State Surrogacy Board.

Sir, there are two Boards — the National Surrogacy Board and the State Surrogacy
Board. And, there is no clarity how coordination exists between these two boards.
And, Sir, regulations have to be formulated. | feel that regulations are required. They
cannot be kept in ambiguity, because they are required for effective implementation
of the legislation.

With these few suggestions, | extend my support to this Bill on behalf of the
Telugu Desam Party. Thank you.
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SHRI BINOY VISWAM (Kerala): Sir, this is a positive Bill. But, it has certain
shortcomings also. | believe, shortcomings can be redressed by approaching the issues

with more open mind.

Sir, there are villages in many parts of the country where poor women rent their
womb! Sometimes | feel sorry, because their number is not on the decrease, but is
increasing. There is utter poverty in the country. Economic reasons compel many women
in rural areas to rent or even sell their womb! It is a real shame for the nation. This
Bill tries to address that issue in all seriousness. Sir, the reality is, certain sections
of people, for example, single women whose rights are now protected by courts, have
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a right to lead a decent life. Why single woman is not allowed to have a child through
surrogacy? The Bill is silent on that aspect. Sir, there are many other social issues
and sections, for example, transgenders, on which the country is now discussing with
all honesty. | wish to say that rights of such people should also be considered. Surrogacy
is meant for people of all sects, all human beings and all social gatherings. But, eliminating
certain sections from the purview of the Bill cannot be appreciated. | only say that
such points have to be considered. By addressing these issues, we can make this
Bill ethical and humane through mutual discussions and give-and-take approach. Thank
you.

THE MINISTER OF PARLIAMENTARY AFFAIRS (SHRI PRALHAD JOSHI): Sir,
I submit, let us take this Bill up to 4 o' clock. And, we will take up the Transgender
Persons (Protection of Rights) Bill at 4 o' clock. And, this Bill may be continued tomorrow.

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA\): If that is the Government's
position, 1 am happy to go ahead with that.

Now, Shri D.P. Vats.

LT. GEN (DR.) D.P. VATS (RETD.) (Haryana): Mr. Vice-Chairman, Sir, | rise to support
the Surrogacy (Regulation) Bill, 2019. This is a very good Bill. Currently, there are
no regulations for surrogacy and there are several cases where women were exploited.
I would like to quote some examples. A Japanese couple hired a womb, got divorced
and discarded baby and pregnancy! Another Australian couple — in assisted
reproduction as the twins are very frequent— intending couple claimed one of the
babies and abandoned the second baby! This is a very good Bill, because more than
mother, it looks after the rights of surrogate babies. A surrogate baby is as good,
in law, as a biologically born child. But, | would also like to draw the attention of
my friend, Shri Sushil Kumar Gupta, who mentioned that Haryana has a skewed sex
ratio. For everybody's information, | would like to say here that our sex ratio has reached
near normal. And, that is our achievement. Here, 1 would like to draw your attention
to one more point that Haryana is the first State to grant maternity child care leave
to surrogate mother as well as the biological mother. And, that is a great achievement.
'Health' is a State subject. Even if we are passing this Bill here in the Centre, still
the States are at liberty, in this federal structure, to make or contrive the laws to the
convenience of the conditions of that State.

The attempt to regulate surrogacy in India was by establishing National and State
Surrogacy Boards. The proposed legislation ensures effective regulation. Prohibiting
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commercial surrogacy is again a double-edged sword because the Standing Committee
on Health had copied the Russian Surrogacy Bill, which is very liberal in surrogacy.
But countries like the UK, the Netherlands, South Africa, etc., permit only altruistic

surrogacy. | agree with some of the speakers, who spoke about the commercial condition

of Indian women because T& fIs9 U&% dX&M U&H burden in law & 7| This
way, it cannot be hundred per cent perfect. We need foreign exchange also. As it
has been mentioned, it is a 2 to 3 billion dollar economy per year. But, at the same
time, when we look at the thorns of that surrogacy, we have to nip the evil in the
bud. That's why, | support the Bill. And, the commercial aspect can be looked after
later on. But, first, our in-principle, ¥gif®, aspect has to be taken care of.

So far as the issue of 'near relations' is concerned, | have my own observations,
being from the State of Haryana. We, in our conventional Indian society, adopt a child
from near relations. There is no need for surrogacy. Not only that, emotional problems
take place because, in our society, we say that a mother who gives birth is as important
as the mother who brings up the baby. Therefore, these problems will be there. And,
especially, the property inheritance problems can also be there in near relations.
Therefore, the definition of 'near relation' has to be widened. On the one hand, we
speak of @I ggwI@H; and, on the other hand, we are restricting it to near relations.
I would like to request the hon. Minister of Health and Family Welfare that a proper
definition of 'near relations' should be added to the Bill.

Then, there has certainly to be a check on the surrogacy clinics or infertility
clinics or the assisted-reproduction clinics. The things should certainly be standardized.
The Medical Council of India had also brought out a regulation, which has further
been regulated. And, it is no more an inspector raj now, rather it is a regulated regulation.
That way, the infertility clinics should be encouraged because they were encouraging
medical tourism. There was business to hoteliers also. But this gift of science cannot
be treated as burden of law. Infertility has to be proved by intending couples as the
inability to conceive after five years. Being a medical man, | will say that some couples
can be infertile from the beginning itself because of many medical problems. And, why
should a couple wait for five years? Though my friend, Dr. Mahatme who himself
was a Member of the Standing Committee, had brought out that it is very difficult
or stigmatic to get a certificate of infertility, still, some anatomical problems or some
pathological problems in the infertile couple have to be addressed and the couple



Government [20 November, 2019] Bills 377

should not wait for five years. Such lacuna should be plugged: I will request the Minister
to plug such lacuna. As far as Surrogacy Boards are concerned, | will request that
doctors should be made members of such boards because it will prevent the inspector
raj. As far as our two billion dollar economy is concerned, certainly, the principles
in society take precedence over two billion dollar economy. This is one aspect.
Exploitation of women, especially, pregnancy in itself brings physical changes. Those
physical changes have to be looked after in the form of insurance, expense on medicines,
psychological problems and emotional problems. There has to be a concession for
such sorts of problems, and the Bill caters to that, in the end, I support this Bill.
This is a very comprehensive Bill. It will go a long way in preventing exploitation
of rural women, women of economically weaker sections and at the same time, it caters
to the needs of infertile couples of Indian origin and infertile couples in the society.
Thank you very much.

THE VICE-CHAIRMAN (PROF. M. V. RAJEEV GOWDA): Now, Dr. Banda Prakash.

DR. BANDA PRAKASH (Telangana): Mr. Vice-Chairman, Sir, | thank you for having
given me the opportunity to speak on this Bill. I, on behalf of my party, fully support
the Surrogacy (Regulation) Bill, 2019. | wish to bring a few points to the kind notice
of the hon. Minister. While making reply, he should answer whatever points have been
raised by all the hon. Members. Most of the points are about clarifications, particularly
on the provisions of the Act. All the Members raised the fact that infertility is restricted
to failure to conceive. It is not the only problem, there are other problems also. Even
though some women conceive, they are not able to continue that. So, miscarriages
are also there. All these things need to be defined. Clarity should be there particularly
in Clauses 2 and 4.

Another point that | want to bring to the notice is about Clause 4. Here, it is
said, 'any other conditions'. What are those other conditions? This has not been specified.
They have clarified by saying that if either mother or couple suffers from infertility,
it should not be for commercial purposes, nor for sale or prostitution.

The Bill allows the NSB to prescribe through regulations 'any other condition
or disease'. Sir, this should be clarified as to what is 'the other condition.' I want to
know whether it is totally under the powers of the Board or it is under the powers
of the legislature.

Sir, the third one is, 'Review and Appeal Petitions'. Sometimes, it will be rejected.
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If it is, the appeal should also be there. In appeal, what procedure they have to follow
and what conditions are to be laid down for the appeal? Kindly specify.

There is one more point that | want to bring to your kind notice. They have
mentioned 'close relative'. In some cases, in the medical terminology also, instead of
‘close relative', they have mentioned 'near relative'. In some cases, it is 'relative’ or
‘family member' that is mentioned. Sir, who is the 'close relative' or 'near relative' or
‘relative? Only one terminology should be used in all Bills. Another Bill says that
it is ‘close relative'. This Bill says 'near relative'. The Transplantation of Human Organ
and Tissues Act, 1994 says, 'near relative'. Sir, only one terminology should be there
in all the Bills.

Another point that | wish to mention is that the Bill does not specify the time
period for authorization of abortion. Time period for authorization of abortion has to
be given. What is the time-frame? In how many days, the decision should be taken?
What is the time-frame for the abortions, that clarity should also be given.

Then, Sir, a penalty clause is there in case a pregnant woman has forcefully accepted
to be a surrogate. That should not be there. A pregnant woman, by compulsion, or
on somebody's request, may be accepted to be a surrogate. So, that should not be
there in the particular law.

Another important thing that | want to bring to the notice of the House is that
insurance is covered for sixteen months only. It is very inhuman. You are calculating
test period, pregnancy period and all that. It is only sixteen months. | think they should
be given 'life time' health coverage, it should not be sixteen months' coverage. After
sixteen months, who will take care of that woman? That is a very important thing
which | want to bring to the notice of the House.

Another thing is, as per the Bill, the expectation is that the woman should be
surrogate without any compensation or reward but on the basis of noble intention
and kindness. How is it possible? Who will pay their wages or wage loss? If they
are doing anything, they will have to forgo their wages. They may give them some
food because she is going to deliver a good child for another couple. But who will
take care of her wages or salary? If a Government employee is taking this one, are
you going to give her maternity leave or are you going to extend all facilities to that
Government employee? That also should be clarified.
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Sir, there are so many recommendations by the Standing Committee. The Supreme
Court also recommended that it is not for infertile women only; and it should also
be extended to divorced women and widows also.

Kindly consider these points and clarify it while replying to the debate on the
Bill. Thank you.
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SHRI HARSHVARDHAN SINGH DUNGARPUR (Rajasthan): Mr. Vice-Chairman,
Sir, a lot of speakers before me have mostly covered all the points in respect of the
Surrogacy (Regulation) Bill, 2019. So | will just stress on a few clauses. One is,
"abandoned child" which means a child born out of surrogacy procedure who has
been deserted by his intending parents or guardians and declared as abandoned by
the appropriate authority after due inquiry. Basically this Bill is covering altruistic
surrogacy and commercial surrogacy which is banned. "Altruistic surrogacy" means
the surrogacy in which no charges, expenses, fees, remuneration or monetary incentive
of whatever nature, except the medical expenses incurred on surrogate mother and
the insurance coverage for the surrogate mother, are given to the surrogate mother
or her dependents or her representative. "Embryo"” means — which is very important
in this Bill a developing or developed organism after fertilisation till the end of fifty-
six days. Another important part of this Bill is that it gives the authorities a 90-day
limit for granting or rejecting application which is a very important part of this Bill.
There are various differences between the 2016 Bill and the present Bill of 2019. In
the Bill of 2016, for violation, the minimum jail term was five years and fine up to
¥ 10 lakhs, but in this Bill, the minimum term of five years is replaced with maximum
term of five years. For initiating commercial surrogacy, the minimum jail term was five

years and fine up to ¥ 10 lakh, but in this Bill, the minimum term of five years is
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again replaced with maximum term of five years. For contravening any provision for
which no specific punishment is provided, the minimum jail term was three years and
fine up to Rs.5 lakh, but in this Bill, the minimum jail term of three years is replaced
with maximum term of three years. For certain offences including exploitation and importing
of embryo, the minimum jail term was ten years and fine up to ¥ 10 lakh, but in this
Bill, the minimum jail term of ten years is replaced with maximum jail term of ten years.
Sir, another important factor, | would like to stress upon is whether there is any age
limit for surrogating a child. There is a case as Dr. Vats has mentioned about Haryana.
There is a need to define the legality and ethicality of the practice. There is a case
in Haryana of Ramjit Raghav of Haryana and his 54-year old wife Shakuntala who
had a child at the ripe old age. Ramit Raghav was 96 years old and his wife Shakuntala
was 54 years. So, is this ethical or are they lucky? | don't know. That is another point.
Sir, there is a need to protect the rights of surrogating mothers. There is also the
demand for elimination of middle-men. According to a study published by the Centre
for Social Research, an NGO dealing with women's issues, in 2014, 88 per cent of surrogate
mothers in Delhi and 76 per cent in Mumbai did not know the terms of the contracts.
There have been several reports about exploitation of surrogate mothers who are confined
to hostels during pregnancy and not allowed to meet their families and of women
who do it repeatedly for a paltry amount putting their own bodies at risk. Sir, this
Bill seeks to put an end to that. India has emerged as a surrogacy hub for couples
from different countries for past few years. There have been reported incidents of
unethical practices, exploitation of surrogate mothers, abandonment of children born
out of surrogacy and Import of human embryos and gametes. Sir, gamete is a new
term. Even | have not heard this term. For the first time, | heard this term. So, what
is 'gamete'? A gamete, under the Bill, is what the intending couples can commission
for. Gamete is a sperm and egg donor. Under the Bill, intending couples can commission
a surrogacy only after proving infertility. Thus, gametes from couple may not be a
possibility due to the infertility. In such cases, the gametes will be required to be
donated by others. The Committee noted that there is no mention of an egg or sperm
donor in the Bill. It is recommended that the provision of gamete donation must be
incorporated in the Bill, which | am sure it is. Sir, why is India becoming such a popular
destination! It is because we have skilled doctors, low costs of equipment and easy
access to surrogates and undemanding legal frameworks which have made the country
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an attractive destination for surrogacy procedures. Sir, clinics have sprung over all
over India. But, | must mention that Gujarat is the surrogacy capital in India. Maximum
numbers of clinics are there. The surrogacy market in India is about 2.9 billion. And,
of course, medical tourism is absolutely huge in India. Sir, as Dr. Vats also mentioned,
there was the case of Japanese couple who got divorced and Japan had outlawed
surrogacy. So, these are all the peculiar situations because a lot of people who ask
for surrogacy are also coming from abroad. In Baby Gammy case of Thailand in August,
2014, an Australian couple abandoned a baby with Down syndrome but accepted its
healthier twin. So, that is very unfortunate. One has to look into all these sort of
shortfalls. Out of a lot of countries that allow commercial surrogacy, Russia and Ukraine
are there. But, surprisingly, California in the United States also allows commercial
surrogacy. The fees for surrogates ranged between 2,500 to 7,000 dollars, while the
cost for procedure ranged between 10,000 to 35,000 dollars. The costs were estimated
to be almost five times higher in other countries than in India. Around 15 countries
had banned commercial surrogacy. In Thailand, Cambodia had become a major
destination. Cambodia still provides healthy ground for surrogacy. Another report by
Melissa Davy, in the same paper in 2014, revealed that there was a demand for revoking
the ban on commercial surrogacy in Australia following the cases of multiple pregnancies
and premature births in commercial overseas arrangements. Three quarters of the parents
this is a point to note — in these cases had entered into surrogacy arrangements
in India. So, there are a lot of people coming from abroad and having arrangements
here. In Australia, you are allowed to advertise surrogacy, but not paid advertising.
So, Sir, these are the few points | wanted to mention. Thank you very much, Sir, for
allowing me to speak.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, | appreciate our hon.
Minister for bringing this Bill. | have one or two observations on this Bill. First, why
has the intending couple to wait for five years before they go for surrogacy? The
Bill states that a married couple has to wait for five years before they go for this
option. If a woman has no uterus, why has she to wait for five years? If a girl gets
married at the age of 25 years, then she will have to wait till the age of 30 years,
and only after that, she can go for this option. In some cases, where there are such
medical problems, the waiting period has to be reduced.

Then, there is the issue of the term 'close relative'. This also has to be defined.
Who is a close relative? For example, if the elder brother's wife becomes a surrogate
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mother for the younger brother and the family resides in one house, what will happen
if the child lives in the same house? What sort of emotional problems will arise? If
the younger brother's wife slaps the child, then what will the elder brother's wife do?
So, that emotional bondage is there. So, this term ‘close relative' is unacceptable in
these conditions. We have to see this aspect also. It will be much better if the term
‘close relative' is defined properly.

Then, | come to the issue of compensation. The Bill provides for insurance cover
for a period of sixteen months for the surrogate mother. In case of death of the surrogate
mother, the insurance will be provided to her family. But, | think, when a woman decides
to become a surrogate mother, she has to be given compensation. | am not talking
in the sense of making it commercial, but some compensation should be provided to
her. She bears the baby for nine months and during all this period, she has to maintain
her health. She cannot go for work during these nine months. She cannot work properly.
How can she earn during these nine months? She must be kept under proper medical
supervision and must be provided proper rest. Rest is needed for the mother. So, |
think, compensation should be given for taking care of her health as well as the baby's
health, for taking the nourishing food supplements and for everything she needs. For
nourishing food supplements and everything she needs compensation. Sir, the word
should not be ‘commercial’, but ‘compensation’. So, I think, Rs. 20,000 per month should
be given to the surrogate mothers as compensation. My submission to this august
House is that these two things should be better defined by our hon. Minister. Surrogate
mothers are completely surrendering their life because anything can happen during
their pregnancy. In some cases, the surrogate mothers even die in some circumstances
because sometimes there is over bleeding immediately after the delivery. Sir, their life
is at stake. So, we have to keep in mind all these things. This is a very comprehensive
Bill. I support this Bill, but these issues have to be brought out under the rules in
the Bill. With these words, | support the Bill. Thank you.

#t o1t Riw FRIRAT ([oRT): A SUAHTEAS FEIGd, gfd Y W IR AN
e WRET & vU H fROEE gU €, SHU B9 99dl AR W IMUdGl gae
<d g
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o1 Uq1 w9 & fay ofmd €, ofhd SaE, 2015 & 91§, S UAUEY & FEEE
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SHRI JAIRAM RAMESH (Karnataka): Sir, in the last 15 years that | have had
an occasion of looking at Bills, | have never come across a Bill that is more complex
and that presents ethical, philosophical and economic considerations like the Surrogacy
Bill. It is a very complicated Bill. It is not an easy Bill to understand. The Standing
Committee took over a year to deliberate over it. It met infertile couples. It met surrogate
mothers. It met doctors. It met civil society activists. It met a wide cross section of
people to arrive at some compromise on what regulation for surrogacy should be. We
all agree that surrogacy should be regulated. But what should be the form of regulation
is under debate.

Sir., when | was in the Standing Committee, | was actually pleasantly surprised
to see the demographic figures for infertility in the country. Contrary to what most
of us believe, infertility is a serious problem in India. It is easy to be mesmerized by
the fact that we are 1.3 billion and our population is increasing by 12 million every
year. But the fact is that the incidence of infertility in India is not insubstantial. What
came as a revelation to me was that infertility is actually on the rise. This is the
demographic background to understanding why there is need for surrogacy. | am not
getting into the social compulsions of surrogacy because infertile couples are still seen
in this country to be a blot. They are still subject to snide remarks, criticism and sometimes
even segregation in society. | am leaving aside the social factors. But purely from
a demographic factor, we must understand that infertility is not insignificant in India
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and the incidence of infertility is actually increasing.

Sir, we have already put a ban on commercial surrogacy as far as foreign couples
are concerned. So the debate really is what should be the form of regulations as far
as infertile Indian couples are concerned. | wish to highlight only three or four issues
for hon. Minister's attention. He himself is a very distinguished medical professional.
I am sure he understands these issues better than most of us.

Sir, there are two Bills that have to be seen simultaneously. One is the Surrogacy
(Regulation) Bill and the other is what is called the Assisted Reproductive Technology
Bill. There are technological aspects. Surrogacy is not just something that we can
imagine. There is a technological base for surrogacy as well. One of the important
recommendations of the Standing Committee which has been ignored, 1 am sorry to
say this, is that the Surrogacy Bill should come after the ART Bill. It doesn't make
sense to have the Surrogacy Bill in the absence of legislation governing the technology
of surrogacy. You are controlling surrogacy and not addressing the problem of
technology of surrogacy.

My first request to hon. Minister is this. Please reverse the sequence. Have the
ART Bill passed by the Parliament first and then bring the Surrogacy Bill later. Secondly,
the heart of the Bill or the crux of the Bill is close relative. This is mind-boggling
that we are going to be passing a Bill which is going to make only a close relative
a surrogate mother. This flies in the face of our understanding of Indian families and
of Indian society. | am absolutely surprised that a Biil can come in this fashion that
only surrogacy will be restricted to a close relative. We can even define who the close
relative is. We know who the close relative is. What this will do is that this will drive
surrogacy out of the market. There will not be any surrogacy left.

Sir, from the olympian heights of unreality, it is easy to say about altruistic surrogacy.
There is nothing altruistic about it. There is a commercial aspect which has been utilized
in the past few years. It has been misutilised in the past few years and we have rightly
put a ban on foreign couples coming to India and having surrogate mothers. Now,
the question is: Do we want surrogacy or not? If we don't want surrogacy, or to use
the language of a very senior political leader, who is no longer with us unfortunately
and who once said, I8 ®E & AUR B4 d§ HIAT AMRTI PR AT AR &
f @@ &1 @UR § 71, then let us pass the Bill. But, if we recognize that infertility
is a problem, if we recognize that infertility is on the rise and if we recognize that
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people want surrogacy because there are couples who want surrogacy, then this Bill
is a wrong Bill. This Bill will put an end to any form of surrogacy because we can't
expect that only the sisters or sisters-in-law or some close relative is going to come
forward, This is going to create more emotional and psychological problems than we
can ever imagine. So, this 'close relative' thing is a very dangerous element in this

Bill and I request the hon. Minister to please have a look at it.

Sir, the third point is this. The important recommendation of the Standing Committee
was that there should be a prior informed consent. Prof. Rajeev Gowda yesterday talked
about informed consent. | would go one step further. We talk of prior informed consent
and that prior informed consent should not be oral but it should be a written contract.
It should be an enforceable contract. That contract should make transparent the terms
and conditions of the surrogacy including expenditure on health, expenditure on
maintenance and expenditure on insurance which has been raised by Member after
Member today. This is a very important element of the recommendations of the Standing
Committee which unfortunately have not seen the light of the day as far as this Bill

is concerned.

Sir, yesterday, the Chairman of the Standing Committee, Prof. Ram Gopal Yadav,
talked about the Bill at length and the recommendations of the Standing Committee
which are not reflected in the Bill. I don't want to continue on that vein because this
is already part of the record. But | do wish to save that when we met in the Standing
Committee. | was Quite surprised that the Ministry of Women and Child Development
had not even been consulted on the Bill. The Bill came forward from the Ministry
of Health and the Ministry, which is in charge of surrogate mothers and children who
are going to be born, was not consulted. Maybe, consultations took place later. But
the point which | want to make is that perspectives are different and those different

perspectives are not reflected in this Bill.

Sir, my final point is, | appeal to the hon. Minister not to stand on prestige,
take 24 hours and consider all the suggestions which have been made in the House.
Every Member has said, § 9 Rd &1 w9 &=ar g fbg - 4 39 R &
JHT PR §, U, Everybody has given fg-u<q in their speeches. So, | would

request the hon. Minister to look at all fq-uiq, take 24 hours, come back tomorrow
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and get a modified Bill passed, not this Bill but an amended Bill. We will pass the
Bill. We need regulation but this is not the Bill that should be passed by Parliament
in its full knowledge. Thank you.
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MR. DEPUTY CHAIRMAN: Shrimati Vandana Chavan, not present. We are making
an exception to Shri P. Wilson. You have already spoken for three minutes. | think,

you requested for one minute. So, this would be an exception.

SHRI P. WILSON: Thank you very much Mr. Deputy Chairman, Sir, for the gesture.
Right to reproductive freedom is a fundamental right guaranteed under Article 21. Let
us have that in our mind. Now, | would like to point out certain Clauses to the hon.

Minister which require consideration.
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Under Clause 3(vi), you have said that permission is required for abortion from
the appropriate authority and the time that is available under Clause 33 (h) is 90 days.
What would happen if an application is filed and no permission is granted within 90
days? So, | would request the hon. Minister, instead of saying authorization you can
have a post approval. Do not stand on that authorization from the appropriate authority.
In case of medical emergency, it requires immediate medical abortion. Therefore, hon.
Minister may kindly consider amending Clause 3(vi). With regard to Clause 4, there
are un-reasonable conditions like it doesn't permit single parents. It permits only couples.
Then, only one surrogate mother can have that procedures being done. Then, it also
says that five years cap is there. Within five years, you cannot go for a surrogate
procedure. The intended parents should not have children. These are all unreasonable
conditions which will not serve the purpose of the Bill. So, the hon. Minister may
kindly consider the unreasonable conditions".

In fact, if you see Clause 4 (iii) (c), there is a reference to the age of the female
as between 23 to 50 years. What is the rationality for having a cut-off age between
23 to 50 years whereas it is 26 to 55 years in case of male? What is the reason behind
having this between 26 to 55 years? | can understand because you have a cap of
five years for the female is correct for 23 years. But, so far as the male is concerned,
why do you have that 26 years? It is very un-reasonable. And, so far as Clause 7
is concerned, this is highly discriminatory, ...(Time Bell)... One minute, please. Sir, It
is highly discriminatory because the rights of the child born out of the surrogate
procedure are given under Clause 7. What will happen to the children who are already
born through the surrogate procedure? You have left them in lurch. Kindly consider
them because they are also children. So, the hon. Minister should guarantee that these
children who have already born out of surrogate procedures....

MR. DEPUTY CHAIRMAN: Conclude, Wilsonji. Please conclude now.

SHRI P. WILSON: Yes, Sir. And, lastly, I will conclude with only one provision.
So far as the criminality is concerned, you have made ten years as non-bailable,
cognizable and non-compoundable. Kindly consider it as this is not a heinous crime.
This sort of punishment will certainly affect the families. Thank you very much, Sir.
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Jeafd faa gat &1 Now, we move to the next Bill, The Transgender Persons (Protection
of Rights) Bill, 2019. Shri Thaawar Gehlot to move a motion for consideration of the
Transgender Persons (Protection of Rights) Bill, 2019.

The Transgender Persons (Protection of Rights) Bill, 2019
AT <A 3R AfRBIREr 730 (3 AR =T Tedlld): A8ied, § IR ol

o
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MR. DEPUTY CHAIRMAN: There is one amendment by Shri Tiruchi Siva for
reference of the Transgender Persons (Protection of Rights) Bill, 2019, as passed by
Lok Sabha, to a Select Committee of the Rajya Sabha. Shri Tiruchi Siva, are you moving

your Amendment?
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Motion for reference of the Transgender Persons (Protection of Rights)
Bill, 2019 to Select Committee

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, | move:

"That the Bill to provide for protection of rights of transgender persons and
their welfare and for matters connected therewith and incidental thereto, as passed
by Lok Sabha, be referred to a Select Committee of the Rajya Sabha, consisting
of the following Members:-

1. Shrimati Vandana Chavan
2. Prof. M.V. Rajeev Gowda
3. Dr. L. Hanumanthaiah

4. Prof. Manoj Kumar Jha
5. Shri Derek O'Brien

6.  Shri K.K. Ragesh

7. Shri Tiruchi Siva

8. Shrimati Wansuk Syiem
9. Shri Vaiko

10.  Shri Binoy Viswam

with instructions to report by the last day of the first week of the next Session
of the Rajya Sabha."

The questions were proposed.

MR. DEPUTY CHAIRMAN: The motion for consideration of the Transgender
Persons (Protection of Rights) Bill, 2019, as passed by Lok Sabha and the Amendment
moved thereto are now open for discussion. Prof. M. V. Rajeev Gowda.

PROF. M.V. RAJEEV GOWDA (Karnataka): Mr. Deputy Chairman, Sir, thank you
for giving me this opportunity to speak. It is an appropriate day for us to be discussing
the Transgender Persons (Protection of Rights) Bill. Today, November 20th' is observed
worldwide as the Transgender Day of Remembrance, in memory of all those who have
been murdered as a result of trans-phobia and people's biases against the transgender
community. This is a community that continues to face challenges and violent attacks
in the face of the expression of their own sexual identity. It is an appropriate day
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for us to correct these injustices and, therefore, discussing this Bill, and taking it forward
would be a wonderful gesture and a meaningful gesture towards the transgender

community, which has historic role in India.

Sir, | was also present and had actively participated four years ago when this
House, on a very, very historic occasion, passed the Private Member's Bill unanimously.
This was piloted by Shri Tiruchi Siva, my colleague, and the Bill that was passed
then was extremely beneficial and protective of the rights of transgender persons. We
have tried very hard to ensure that this Bill that is brought by the Government also
reflects many of those features, but many of them continue to be missing, which is
why Shri Tiruchi Siva has moved an Amendment to send it to a Select Committee.

Sir, 1 want to lay out a few key issues that affect this Bill, on which | urge the
Minister to find a way to correct. The first point is that this contradicts the NALSA
judgment. In a very historic judgment in the NALSA case by the Supreme Court, the
State Governments and the Central Government were asked to extend reservations to
trans-people and inter-sex people in education and public employment. The Minister
is for the social welfare. But, we still see that in spite of the court directing the Centre
and the State Governments to take steps to treat the transgender community as a
socially and economically backward class, this current Bill does not address that issue
in any way. And that is a lacuna. This is a community that deserves that status and
there is a judgment to support it.

Sir, the same NALSA judgment, which also lays down what is called 'the right
to self identification', states that transgender persons must be able to self identify
irrespective of whether someone has undergone a medical procedure or not and there
must be no mandatory requirement of a mental health assessment or a medical diagnosis
for gender recognition. It is in people's minds that their gender identity is discovered,
is expressed, and It is not necessarily something that has a physical dimension. That
is something that this Bill must respect. Instead, Sir, Clause 6(1) of the Bill states,
"The District Magistrate shall issue to the applicant under section 5, a certificate of
identity as transgender person after following such procedure and in such form and
manner, within such time, as may be prescribed indicating the gender of such person
as transgender."

Sir, this Bill then, because this procedure is not laid out, essentially contradicts
what the court judgment is all about and it can create more trouble and more difficulties
for the people who want to get protection of their rights in this particular situation.
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Sir, my second point is, the Bill essentially reflects a very narrow understanding
of the concept of gender here. Clause 12(3) of the Bill reflects the understanding of
gender as a psychiatric issue. It goes ahead and places transgender persons in
rehabilitation centres under the orders of a competent court if their parents are unable
to provide shelter. This is a general problem faced by transgender children, transgender
persons, that they do not find a welcoming home, and in many circumstances, have
to go and seek refuge with others of the community. This violates the agency of people
to be able to live freely. This is a right guaranteed by the Constitution which is also
supported by the NALSA judgment and gender should not be turned into something
that requires rehabilitation and psychiatric evaluation. I would urge the Minister and
Government to revisit the Bill and expand the scope of the definition and understanding
of gender and not confine it to just biology. | have moved an amendment to delete

this provision.

Sir, the third point is non-separation of transgender, non-conforming children,
from their parents and family. The Bill originally provided that no transgender person
should be separated from their parents or family owing to the transgender identity,
except on a court's order. The amended Bill that is with us here, in Clause 12, now
seeks to limit it to transgender child and not in pursuance to the recommendation
of the Standing Committee, para 5.15. Sir, | have moved an amendment to replace the
term, ‘children’ with 'persons' and to also add the right to inherit property as per existing
laws on inheritance and devolution of property. People may discover their sexual identity
when they are no longer children as defined by the definition of the law and then
they may face problems of being thrown out of their parental home. That is the reason
why by bringing children here and restricting the protection of those rights, we are
doing injustice to many people who may be affected.

Sir, my fourth point is, there is no grievance redressel mechanism for discrimination.
The Standing Committee pointed out that there has been no definition of discrimination
in the Bill and without a definition of discrimination for the purpose of this Act or
law, it would be almost impossible to prohibit the same by the appropriate Government.
Sir, what is discrimination in this context, we need to spell that out. | have gone ahead
and proposed an amendment which spells this out, and when we accept the amendment,
which | urge the House and the Minister to accept, then we would be in a position
to look for actual violation and provide redressel. Sir, 1 would just read out that
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amendment because it is relevant here: "Discrimination' means any distinction, exclusion,
disability, liability, condition or restriction on the basis of gender identity and expression
which has the purpose or effect or impairing or nullifying the recognition, enjoyment
or exercise, on an equal basis with others, of all human rights and fundamental freedom
in the political, economic, social, cultural, civil or any other field and includes all forms
of discrimination, including denial or reasonable accommodation.” So, we have offered
a very constructive amendment which spells out what discrimination stands for and
on what basis one can get redressel and this is something that the Standing Committee
had noted, which is missing in the Bill and | would urge the Minister and the Government

and the House to accept that amendment.

Sir, my last major point is that establishments have no real obligation to prohibit
discrimination against transgender persons, Clauses 9-12 of the Bill provide an obligation
of establishment, whether Government or private, to ensure that no transgender person
is discriminated against in any manner relating to employment and to provide for the
setting up of a complaint officer in every establishment. But there is no mechanism
that would make these establishments comply with the law. We know that transgender
persons have tremendous challenges getting jobs, getting employment and then
retaining that employment. But if they face discrimination there, be it in private or
Government setting, where is the redressal? All that the law asks these establishments
to do is to establish a complaint officer. But what are the functions of that complaint
officer, what actions should they be taking and how would they respond to a complaint
of discrimination? None of this has been spelt out. | hope the rules will do it, but
basically that is another lacuna. Overall, I must urge the Government to consider it
when the House moves amendments. When we passed a Private Member's Bill, late
Shri Arun Jaitley, at that time, made sure that the entire House backed that Bill
unanimously. There was collective wisdom of the House which supported that
Transgender Rights Bill. And, there are many provisions of that Bill which should
have found their way into this one. This Bill is restrictive in its concept of what
transgender means, who transgender are, what their challenges are, what are the ways
in which they can enforce their due rights as equal citizens under law. And, therefore,
I would urge the Government to reconsider its stand and let this Bill go to a Select
Committee where all these issues can be ironed out and then we can pass this

unanimously once a revised Bill is introduced.
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On this day or transgender day of remembrance, let us once again honour all

those who have fallen victims to violence because of their sexual identity. Thank you.

3t IMGAR TN (RORYM): AFGR IUFART S, g3 39 [dd ) dled &
foT emue srawR feam, g9d fofv e=gare | The Transgender Persons (Protection of
Rights) Bill, 2019, g9& forw # A g #3), = Al S & oft iR wm
§ BAR Wed & A, MO s iR T TEdld Agd Bl iR HATT Bl W)
gaE QM| A R AGl St # Ue 9gd g1 daeTefiddr €1 9 <9 &
arex el = 981 e &1, <91 # o Suféa *2 ', RFel 9w e @) snavadd
8, el T Pl Sl ey T fHft dROr A srmET B wer B, U ot &
foe, v fawat & fow ddeaeiadt & 9, TERIS b A SHdT fUdq J8Tl g
<@l & 2014 % v WAl & wU H oM b 9@ 9P Igd H WBR T Th
¥ 9% UH, 3@d U9 foly fog, R o Sufea 9, =g & foe snféa 9, S
= @l # s9e fov ag fF o Ar Rafem & ad &, 9 F o
T A oft, JAfeT B F HH N T $ BRU AR AT BT TSI, SHB!
I change @xd U 980 AR @Y iR Ude & d8d S ST oy =1 3R
WA I BT ATl & Y o, el Constitutional provisions &
dqed protection ST g3 €, 3R fhg! W RN I ITHI AHAYH & FHU A&
el fer, I B aRe W ST U |p g9 d®e b FviE ey, R 9 dfd
@, B9 drll & fag ff &M a1l Ry w9 | SC/ST 3R OBC & @Rl &
fou o9 TRe 9 giW @I 7 decision f&an, f&<l ®RUT ¥ I9F against dig
qrd I3, A1 S rights &I protect HRA & fIg S SMANT o1, IAG! | AR
ol o & foU g deed & AWemw 9 S fd U fearl =i v 9§ sc/
ST & WY, 91 a8 IRE&V & |ald &1 8, I atrocities &I AW & &
iR ¥t TRE W OBC 9 wwfvd $HIvH 3R S9d faw Constitutional rights <
& U SBi Rd e SHel Hagie qr=gar &l o § QR WaEd Bl AUh
qead d wEE HA S Bl SR HAIO @ gaie od gY ST BRI aTedl
fo st Re 9 39 SURE 9 @ AMIfSTe ™ oF & U ool Ig o smar
Tl HEART HA S T 9 s9h IR H WU ¥ gar fh 39 W 9 @R 9 HeH
3R fId9 gamm 3R el transgender persons & rights & w9 # I8 a1 omn
T T PR BH $ES history # WY, A1 # wHel g B 2013 W PR A
2019 T, step by step $HG A<X dgd ARI el B W@iwEferd fear T g1 9w
SR FHHIYE & SART recommendations 1 T, AR TAR GWH BT BT SO




Government [20 November, 2019] Bills 399

amar, S ¥ fhar R iR O’ AFEE dew st faedl B S % gRT usde
TR e a1 T, §9 |Eel B RSl "gayul ad off, Sb a9 @
qard off, SIb UieawE @ 9rd off, 99 9 @ 59 fa @ forar mar g1 sder &
g, 2016 # 9 ¥E 9 U fHar T, SHE 9@ WIS HHS b AEIH H 39
W IR AR e T e d wd S KT PHS Bl AsER o, ek
oI, SAIY & ST g 6 WIS AT 7 suH fhar T srewdd a1 59
I W™ #3em & AReIRAT 7 W 98d Asdd @I €1 Aelde HHACT T T bad
SIS R W B {61, afcd saa! ARSI B Siidd & oy giRisisy aRIFAETS
ST 9dl € U ot Sel 'R ST e} oreyd Al e & SR, 39
HRYMST B S THINGRE & g8 €, Sd sy 9 | B9 fiel, @1 9 TREd
oad W B AT FSXAIEA olddl WX OB 39 UAINIUIRT @1 transgender persons
Bl ol &R 2 I FBl H qEAT A&l St B A A o |mgm, S gl aRE
B TH IRAT Pl cile BR el A IADI W HeI o P g g AT Ay
& T € demsit & Rusiefesd, S gioled & % 9, % WERT % d8d
STh AT # BT HRd O, S W 9GS fHa M SR Uwue I e wu #

STB! W gERTGAT B ST AT 59 BAST 9 STdh! ARGl b S, @ e
g BUSI 7 b &4 Bl HEQW [bdl, SN WRBR AR Aed H HEQH fHaAr S
BT 2 fo e wue # BUR oRfotsy o fha grardt § S %@ g

HqEIed, AT &9 AMIe g @ o, O 59 Hig Al U 1 H A 7N
TP e P TG BRI OH <dl 8, 99 F9Y S9 ged $ A1 SF /Bl {pa
SSld YEdl 8, ol arcded REdl 81 @ URAR @I IARMY I9 e A JSi Bl
21 AT TTeId AMISTe AR & BRUI Sid 98 Fedl ST ofdl & 3R g URaR
B I A Usdl & fF Ig AWM gl TS g, AT s fo Ul faRmand €
Tl I8 AT WHR el B, U H I &1 3R Iqb R URAR Pl bl
AHRTe WS Bl BN, SHP! bodal & &I S Adbdl & AT § Be fagufaat
P PRU, WAl $ PR, 3H ged P AR IAb ¥ URAR Pl 9gd PSR Ulel
A YORAT USdl €1 39 Wd Aol Bl <@d g, GUE dIe T R w®e @1 ol
foar ok R dHSl 7 S RpIRe <, IF&1 oMgR 91d 8Y, 3fe I8 fad
WA fBar R g1 s9d fau § WAy P 9gd gwde <dl g

Il TR OB AT WeRl 7 HET [ 39 Aolde HHST # A Sl 9gd
8 faTgar SR ORIy & W # SR A8 HeAl AR b 2013 W AP 2016
J6 39 v W ggdl & ¥R faase e on ger g1 W w7 s
I R 9gd WHT o R, 984 faRqgd e o 2, foar-Hes fvan §1 giasted
P AT ®U § J&i o T, ITHT WAl Bl g W AR H - FHSEr
g % 3@ gT S Wolde PHC H o Bl Bls IMaIHAl el 8|




400 Government [RAJYA SABHA] Bills

[ XTGAR ]

ISR YT S, SRR 3T 9 fdef & U@ = & o, d 39 9 ded
AR 23 e # fawifod fear mr €1 59 e ¥ 999 dof 9uwr Ig ot
&9 giioied &1 IRWING &8 H3? dfe sl @iy Sfhe FRea T8t off, safeg
39 9 & ey 9ed g9 doiol I8 o7 b oaoied &7 fbd Sfew & uRwifvg
PN? S b G SEE ol & IHR, URAR SH B AT A & wY H Aifd
IRAT 8, fbd R Re & 9909 & SAd B0 8l €, 9 BIdY Sud 3
4 o fqudd uReadq o ofd 21 SHa! W B GBI & aR R IHD!
A I B ®F Mssied! § & Sl g, S S9d o & foim & fauwsia grar
21 39 99 9/l B &I H @d g, f[IaR wRd gU giRieisd @ URWINT & 3iav
S ORI 9l B for ATl e ddy # § 98d offd el el @red], wifd
T g{e um W W E O o E #w O 9, @R 98 R ¥ g,
fester 81 a1 @ik i uig-a1d wes 39 9o & wifast # Qg 17 €1 39 w9 gRwmmait
DI FARINIG dd gY 399 H8l 11 & U M g1 o foir # S ofan
g, SUP AFHY SAD! [GRIVA eI Bl PR, [ UeR B Bl g, el Ui
UPR ¥ YW Bl ©, 39 aRE I sUHl URWING fHar M1 g1 9wR-| & SR,
ot F9 ISl & T 39 91 Bl AT T 21 THD ARG, AR TH AERdsS
I BN, Al SHETHE & <R SHP! AsSied! I g9! Uleed off | ivaoley uRa
B AT TN 3R ITh Gl o T | -l AU Afvreafas <, el drer qardt
fo g9 <af € W wxd g, BAR! WifelT 309 MU oot B el uRaR A
NG B gHT ©, IHBI Wil AU MU Jaodl ol I BIfR Bl Sfaex A
TEl §HS Ghdl| 98 Wd: GESl © B AN B A @ a1 wEa @ 7, SHdl
SREHE o9 | 3HH 9gd 9 ad oft {5 Sud fou wE e whift e
BN, AfSha IS BN, Sidey, dili~id, AgdIdioNe & AT ¥ 89 I9aT iy
P, ol MU <@l 6 59 9 & Ae| 9 S g1 gfagn off, giaciey Hgfic]
B Sl gfaEm o, SEPI §R BT AT T S el T 8 b SHBl ol W@
@ A R, SEar Sl Wew wifelm B8R, S9d fou g9 [ & " 9 udae
& w7 # Wfges gN SR S9dl s9d uRwifa fear g1 3 g\d dw} 3
& orx famm gl

S & A AT B BREICYIE b IMMched 14, 15, 16 AR 19 & AqF A=A
Bl oW, dl BREICYIA 1 Wgud & ARBR @I ard dRar &1 T AT e @
g BRM, 9 SO &1 8RN, T &9 &1 B8R0 SR 9 A 3fclT aRE &1 ¥ &l
TURT fgad 991 fodl ¥ & 99Far & IfeR @ 91d dRdl g1 sl aRE I8
Fedl & [ I IH@! Bed At odfc W grfl, 9@ W a8 ifafdd &) dadn




Government [20 November, 2019] Bills 401

2l 99 99 9l B &H # I@d 8y, Wifde ofive fSRepfime arelt @e, 8IR
BT & S AMfcHed & F=x Sl H dlell, 9 RE &l I dex §
T Tl SHP A TS IR W BT W UICdE PR gY SUH IE PEl T ©
o ofR @Iz Al s a8 &1 8N, d I8 S9d fov feRepfme 987 &
g ql smgSfefbeba &1 garl

T F T SR Th FEHRT IR f | ps IR ITBT S Ufdcdd Uieotd IR,
SH VR Fd & 9 S gW IR, S gl SN $El fh d8 ar
T g & B 1012 9§ dd a1 B WERI Xed €, ofbd 12 9§ & 918 gER)
wifelr @ o9 Bl 21 wifelw 99 89 & 9% oan ® f # da #F fmr oo
Bl B, olfdd 9l BHA # BN A1fY| $9 Ude & HEegd 9 g9 O offh Sfev
F S ff feam 21 sEd FEr T 7 fe oR 39 WRE 9 T g fa
RIS, o1 g SRR & Iidfthde SR axe & 918, o I9@! I8 AU
g & 98 Sud o9 & fau ol uAT aded UA: WA @R 9l © | I9dl q8
sifers ot faar w1 21 swfew # wHeIaT g f6 39 R @ Sq@! S 9gd a
it off, faRly w5 9 giaciey WEE @ SRIMC & TR, SAdl SHH FHIEM
far T 2l

TG WL TaHHE F OWR W, TaEHE T w7 GUE B T HET o
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S & Ay ol SifRad WY 7 @ a1 del ot dfed s WY ®aE
T ¥ 5 IS9P I WRew & 9y #, URAR & W # @ B gD 8, IhR
Tl S9d IR 7 W TR 5 & e} fafye A & e} fewr w € o 9w
A URAR & WM H IR, GrEgdr & AT I, B GRAR W T A8l dY
A | IP URAR H AIE Bl AT gAY IR 0l RIER 8, Iqd A1 Ureawe o
@ HE e T E

$Od AT B UOBIE, AR RRRE 3R g & [T S ART @1 9RT
Rreg 2 9M= afed & G- 99l W) smfoeede & 8, 39 |4 il
Pl TAD dER 6 P A 13 F 15 HRME H I fOwga ge & Hed B
gl 3I91 & TEl, R $Hd dage W fed gRioley @fdd wow S9d fedf
W GEl FIRTEM BT ¥, B organisation AT BT TAIRIYYE 0 TRE &I ofid
BRI B, A SABT FHEE D Bl, IAI-IHT W ST JabIR & oY, 396 Sia=-
auE & oy, S9aT smfergede @’a & foTT Tw National Council for Transgender
Persons &I TfSd &)= &7 ¥ 399 U@ €1 3¢ 36X §9d 6 & v Uh
fegqd wraems foar s 21 g9 fosft ff ord @ srer & T 21 SS9 defd
A involve wefl, 98l W W1 ®fese faffrexr 8, 9 S9d 8, we fafrex
g1, @ sC HAYE F I BRIl sHd WY € Tade off sfedw & Sarse
A oad & IMMhad B8 iR RS W BNl A 99 SEH A b WU
#F HR PN e e P A representatives BT $HH X <9 # IR e
# gicd gU JICTE F gR W ufaffia fremml # w@sar € 5 sa fga
ST fde U9 g ¥, Hd d8d Sl Tae &1 i 'nm, saw e & <o %
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7 &l @ adee ¥ €, S9el 399 d9l XEd fHerl |

R 91§ ¥ SIH] I 9d BIdl © [P O GUR Pl MaeTdhdl &, ol SHd
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I E W T, SR W IR I Sy, S T b W A B GRA B, SHD
f T@d U SR eTeFd oidd W Sl WA 99 €, 9 A9 B Q@d gV,
JE [ Q4 B R AT 21 FET RIY PRAT A B AR TRIR P AT
S saN g B A 7 IR S9H B wd diT i g, R FHel, Rl
B9 A uifeiamie died €, S99 e BN JREd foedl REr St ff 9ew 9,
T g eI oMl €, SO R RE ¥ oviews U €, S VW ARl ST ©
& sl IR A1 feor fhar SQ| swfelg & 99 aRdl giacied & f&dl @l awd
BU 3R BARI S exercise &, IUDI SW@d Y ARG & A 3AS g H Gl
g gl Hd A WM A ARY FRaAl g B osdel O faae & oadwsiia 4
g R SMY | oR I8 fo=1 faare & wdwwAfd & U 8Rm, d S99 <9 H 98d
3BT HUST S| # 3fd # AMFR R A@iGl St Bl IR R ARPR & HATTY
P YT 9gd 9RT g9aE AR YEHAT A& FRAT g S U et &g v
TWE B TN Hd g, S9d dF wu # uRT o=d g0 9@ =g fea €
UG dgd-9gd g=drs, s o=l

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, before | place my views on
this Bill, I would like to remind this august House that the All India Trinamool Congress
strongly believes that Bills must be scrutinized by a Standing Committee before they
are passed. This is a good way to improve legislation and not rush with them. This
was one of the few Bills to be scrutinized by a Standing Committee and we welcome
it.

Sir, there are around five lakh transgender people in our country. However, the
transgender community in India is one of the most marginalized communities because
they do not fit into the stereotypical category of 'men’ or 'women'. Transgender people
have faced discrimination, ostracism, hate crimes, detestation, harassment, abuse,
animosity, and lack of opportunity in almost all spheres of life for centuries in India,
a traditionally conservative country. They have always been considered far from ‘equal’
to the other two genders in a country whose Constitution is based on facets such

as equality, liberty, justice and fraternity.

Sir, at the very outset, this Bill falls short of the human rights obligations. The
haste with which the Bill was passed in Lok Sabha is clearly evident. The Bill is unclear
on a transgender person's right to self-identity, which is the basic purpose for which
this Bill is supposed to have been conceived. The Transgender Persons Bill lays out

a broad and inclusive definition of 'transgender persons' and a clear distinction between
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identity-based recognition rights and the medical procedures that some transgender
people might want. The Bill says that a transgender person 'shall have the right to
a self-perceived gender identity'. Its language could be interpreted to mean that
transgender people are required to have certain surgeries before legally changing their
gender. This Bill clearly fails on the fundamental right to self- identify as laid down
by the Supreme Court. | would like to urge the hon. Minister that it Is crucial that
the law is in line with the Supreme Court's historic ruling on transgender rights. This
Bill to protect the rights of transgender people would not provide full protection and

recognition.

Sir, it is important to mention here the work done by the West Bengal Government
under Ms. Mamata Banerjee in this area. Bengal was the first State in the country
to set up a Transgender Development Board. It is distributing identification cards to
all members of the transgender community, which would take care of education, health
and employment-related issues. Manabi Bandopadhyay, India's first transgender College
Principal, has been made Vice-Chairman of the Board. The Board has initiated the
employment of transgender persons into the volunteer-civic police and has also started
building separate toilets, or modifying the existing ones, for transgender students at

all State-run and State aided colleges.

Sir, Chapter 3 deals with recognition of identity of transgender persons. As |
see It, the Bill appears to mandate a two-step process for legal gender recognition.
First, it requires a transgender person to apply for a 'Transgender Certificate." This
can be done on the basis of a person's self-declared identity. Then, a certificate-holder
can apply for a change in gender certificate, which signals authorities to change their
legal gender to 'male’ or ‘female’. This second step appears to require surgery and
then documentation by a medical authority confirming it. The Bill empowers the District
Magistrate to judge the correctness of the application and decide whether to issue
the change in gender certificate, but it does not give guidelines on how this decision
should be made. Chapter 4 deals with 'welfare measures by the Government'. It says
that Transgender people in India shouid be able to live with dignity and non-
discrimination, and have equal access to education, employment, and health services.
To enact a law that meets international standards, it is critical that Parliament fully
brings transgender people into the conversation. The Supreme Court in NALSA versus

India ruled that transgender people should be recognized as a third gender and enjoy
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all fundamental rights, while also being entitled to specific benefit in education and
employment. In 2018, in a historic decision upholding privacy and non-discrimination
of LGBT persons, the Supreme Court struck down the colonial era sodomy law that
criminalized concensual same-sex relation. Sir, in this Bill, penal provision for sexual
assault against a transgender person is imprisonment for a period of minimum six months
and maximum two years only, whereas for others sexual assault is punishable by
imprisonment of not less than seven years and maximum of life imprisonment. Hon.
Minister, this is probably the biggest flaw with the Bill in Its present form. It clearly
encourages rape and sexual assault on transgender persons. The Bill should properly
enlist the rights of transgender persons to marry, adopt and inherit property. Since
transgender persons are basically unemployed and without a definitive regular income,
the Bill should provide free sex reassignment surgeries, hormonal therapy, laser therapy
or any other health treatment to transgender persons in both public and private hospitals.
The Bill should include setting up of national and State transgender commission on
the lines of Women Commission. The ultimate goal of this Bill is to provide gender
identity, that is, the creation of the third gender. We have to create space for third
gender and not accommodate them within the first and the second gender. In accordance
with the landmark NALSA judgement, when the third gender comes into being, we
have to provide facilities of all kinds such as socio-economic and so on as are provided
to the other two genders. Lok Sabha is known as the House of People can now be
called the House of haste. But we are the House of Elders. We have to act sensibly.
After all, we are the house of maturity and sensibility. This half-baked Bill, if it becomes
a law, will surely be chaotic on ground and our already over-burdened judiciary will
further be flooded with avoidable litigations, 1 would like to remind the hon. Minister
that transgender persons are born in every religion, every caste, and every community
around the world. Hence, this Bill can safely be stated a mega Bill which will have
far-reaching consequences on the lives of the other two genders. Hence, refer the
Bill to a Select Committee at this stage. | would like the hon. Minister to clear my
doubts.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Thank you, Mr. Deputy
Chairman, for allowing me to speak on this very important and humanitarian Bill. It
was piloted by our colleague and hon. Member, Shri Tiruchi Siva, who brought this
as a Private Member's Bill. At that time, it was passed unanimously in this House
where | was also present. Shri Arun Jaitley was pioneer in this and he allowed all
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of us to pass this unanimously as a Private Member's Bill. Now the Government has
brought the Transgender Persons (Protection of Rights) Bill, 2019. It was first introduced
on 19th July, 2019 here. This Bill is unclear on a transgender person's right to self-
identity which the Supreme Court recognised in its landmark judgement in 2014. So,
I want this Bill to be referred to a Select Committee. We are speaking about a long-
persecuted community, but the current draft, which the Government has prepared, has
failed on the fundamental right to self-identify. Secondly, the Bill appears to mandate
two-step process for legal gender recognition. It requires a transgender person to apply
for a Transgender Certificate. This is fair that they have to apply for a Transgender
Certificate, but this can be done on the basis of transgender person's self-declared
identity. Then, a certificate holder can apply for a change in gender certificate. First,
have a self-identity certificate and then, apply for a change in gender certificate, which
signals to authorities to change their legal gender to either male or female. This second
step appears requiring surgery because they have to mandatorily give what is
documented by a medical authority, confirming it. So, they need to go for a surgery.
Then only they will be given the certificate. The Bill empowers the District Magistrate
to judge the correctness,- it was already referred by my colleague, Chhetriji. The Bill
is also silent on whether a transperson who holds a male or female gender certificate,
will have access to Government welfare schemes and programmes, which is meant for
the transgender. Actually, human society or human being has crossed 2,000 years of
the tribal community, the tribal life or feudal life. When we think about this, now, in
the modern world, in 21st Century, still some people are living in a tribal life, still
some people are living in a feudal life. That is this community. We are speaking about
humanity, we are speaking about human rights and everything. Still, there are people
who are living the tribal life. Transgenders are not treated as humans. It is a no fault
of theirs. It is not a God's curse. They are God's children. If a baby is born blind,
if a baby is born with hearing-impairment, then, do we think that this baby is a curse
from God? No. It is God's own children, giving to the parents who can take care of
that child, it is God's own children. Likewise, these transgender persons are also God's
children. Their brain power is powerful. Actually, nobody has referred to this. The
brain power of the transgenders is very powerful. They can drive a car. They can
be a clerk. They can do administrative jobs. They can drive a motorcycle. They can

do any type of work. They are very much capable. They possess many skills, innate
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talents. They have to be trained. They are being considered as male or female or as
third gender. They are eligible for voting, they are eligible for citizenship. Then, why
we are not accepting them as a human being? They can be Supreme Court Judges,
law makers. They can be law makers. They can do anything. We have to guarantee
them employment. We had passed a Bill in the House providing 10 per cent reservation
for the economically weaker sections. | would like to request the Minister of Social
Justice and Empowerment, who is a very, very pious and also a very kind-hearted
person, to look into the reservation for transgender community, 5 per cent reservation
inclusive. We have given 10 per cent reservation for economically weaker sections.
But, we would like our Government to think about giving 5 per cent reservation for
the transgender community.

They should be given employment guarantee. We have to have a different attitude
towards them. They should inherit parental properties. ...(Time bell rings)... | will take
only one more minute. The parents and siblings should give them equal opportunities
at home. They should also inherit their parents' properties. It is a must. We have to
bring it up and this inclusiveness has to be there.

Then, Sir, the main point that | wanted to mention is about the fast track courts
to redress their grievances. In all the districts, or, at least, in two or three districts
together, we should have fast track courts for redressal of their grievances. Then, they
are saying that they should be put under MBC. 1 think, they have to be given five
per cent reservation in employment and in educational institutions. If they are
economically, educationally and socially empowered, then this community can come
in the highest position and all the evils and curses against them will vanish from the
society. Thank you, Sir.

SN ST gTad (SR UQY)): Aelgd, O YRR 9 I8l 9gd ddfed foew
Bl AN [UC PR IS 8, H ASN v H US Bl gl sHe Ul Wl [
9% 98d & WNfea a1 of ok Swadl 9gd & @t 7 wEl 5 ' Swel 9ue
P I T 3R S THIGA Al B w®e fed 9 oew F8 el wR, f9d
U AT 18T, I8 T 99T ® 1 As the House of Elders, | think, we should be
a little more sensitive than we were for the last Bill and even this one. | supported

Mr. Tiruchi Siva's Private Member Bill, but | have certain reservations. | had it then
and | have it today. | am voicing it. The first and the most important for me, the certification
itself is discrimination. It is humiliation of a human being. Tdel, {Xd, Fa8R qq
IR frdl #g=r & ofel &l €



408 Government [RAJYA SABHA] Bills

KGRI RN EE)
[SURHTETE (3TNl HEHT URAH) o7 5% )

J fdepa 89 W9 @ dRe fe@d &1 What is the need to humiliate them like
this that you have to go and tell a Committee or the DM that you are transgender?
It is very humiliating. It is not what we should do to a human being, or, even with
non-human beings, we should not. We have no right to humiliate people. 3= ar
39 e ¥ for@ & g ‘cerificate of identity as a transgender person’. W& Ugo
dl oMU+ SEd segregate X fIATI R IE FHM WY B 9 R AW T A,
dl w8l A segregation BRT, HEl ¥ certificate EWM? & AT IMH SMEH &I aRE
ST JHAT € 3R g8 36 Al 9l APhal g1 $UH CHibd Wsed 98d ©, SUd
S fdepd e T2 f&ar a2 1 A person can forcibly also be made a transgender.
Yes. We need to get into these little points. What is their fault? Have we thought
about it? These things have not been put in this Bill. #31 S, # <¥@T $& T8l
dIa 1 ArEdl g1 sHal W% Arel IR el Adfed aid e fdar S| gs

9gd 9arl AT fd I8 House of Elders, House of intellectuals & | So, let us behave
like elders, let us behave like intellectuals and give this sensitive subject a little more
thought and let it go for a revision and rethinking. Thank you, Sir.

So, let us behave like eiders, let us behave like intellectuals and give this sensitive
subject a little more thought, and let it go for a revision and rethinking.

SHRI SASMIT PATRA (Odisha): Thank you, Madam, for giving me this wonderful
opportunity to speak on such a sensitive Bill this afternoon. Madam, as | stand here
to talk about the Bill, I have mixed feelings. Somewhere | am very happy that a Bill
has finally come, that we have decided to at least look after the rights and protection
of the transgenders. But, on the other hand, | am confused why it took us 70 years
to get here, | think that is a point that should keep us awake tonight that why it
took us 70 years to really come up for this Bill this afternoon. Having said that, Madam,
there are a couple of issues that | want to make very quickly. I am thankful to Jaya
ji, she has already talked about it. We are talking about a person going to the district
magistrate and then standing before the district magistrate and trying to convince the
district magistrate that look | am a transgender. What if tomorrow the district magistrate
says that I am not convinced, | do not agree. The Bill nowhere says as to what is
the recourse for this person. It does not say what should the transgender do. If this
is a Bill that we are wanting to bring across this entire nation, 1 am kind of worried
that tomorrow the transgenders may have the Bill, but they will not have the rights
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and the protection. Somewhere down the line, there are couple of issues which | want
to talk about quickly. Madam, Chapter 4, talks about the welfare measures. In welfare
measures, it is said that the 'appropriate Government' will take care. Who is that
‘appropriate Government? What is the differentiation between the State Government
and the Central Government? There is no differentiation. There is no clarity. There
is complete ambiguity. Thirdly, in Chapter 6, clause 13 says that Government funded,
Government aided and Government recognized educational institutions will do
inclusiveness for these people. What about those institutions which do not fall within
this category? Why should we only look at Government aided and Government supported
and Government recognised institutions? | think there needs to be a change there.
In Chapter 7, we are talking about National Council for Transgender Persons. National
Council is a good concept, | agree with it. But, why not a State Council? Tomorrow,
if there is a grievance redressal, which is mentioned in clause 17 (D) that the person
can go for a grievance redressal; will a person from the district of Sundergarh in Odisha
go all the way to Delhi to actually get redressal? | think, somewhere down the line,
the Bill has not paid attention to the need to have such councils at the State level
as well as at the district level because there are many transgenders who do not have
the socio-economic stability and the capacity to do that. Finally, I would talk about
the offences and penalties. It has been mentioned in Chapter 8 of the Bill. But, what
about the existing laws like the Indian Penal Code, the Code of Civil Procedure or
the Criminal Procedure, which talks only about the men and women, which does not
talk about the transgenders. Where do they fit in? What are the penalties and offences
that would be charged, if they are harassed? If they go through rape, if they go through
various kinds of offences, such things are completely missing and lacking. At the end,
I would like to talk about one thing. Today, we may bring this law, but the law will
not help mainstream the transgenders in society. It is a centuries old stigma that we
have pushed them behind. It is not the legal issue only. It is the issue which is social,
which is cultural, which starts from the family and goes right into the earth of society.
Therefore, there needs to be a mainstreaming. The Bill nowhere says that we are going
to mainstream them; we are going to bring them together; we are going to bring the
society closer to them and them closer to the society. In the absence of this, what
will happen? ...(Time-bell)... We will have a Bill but at the end of the day it may not
be a fruitful Bill. I will end in just thirty seconds. | am very proud that the Vice President
of the Biju Mahila Janata Dal is a transgender, Meera Parida. She is my dear colleague,
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and | am proud to have her with me. At the same point of time, in the year 2016,
the transgender community had been added in Odisha in the BPL category. These
steps have been taken, many more steps will be taken. But, there are areas which
are grey areas, lacunae that need to be looked at very, very seriously. Thank you.

it I T e Rig ([(ER): a9 o=+ w18, § 39 f9d &1 awee axar
g 59 9 & gy § 9gd ART A PEl g §1 a9 2014 H GUH BT b Sl
AT EY ¥, I Y WHR AT el off 3R dm WReR Al Uil off, S
F d¢ FY e T W HRAs W g2l F 39 W fER & ar # W g= som|
& usell aR gIoiey @ Al a1 81 & 21 ol IR H Isgue piiegud
F g dicd 99 @ 9, I Y S SRR W1 o [ A, B & A1
cigoter Wt forar gam o spIfq swal goend B T 2

TEIST, U o1d Idi | 3N & fb STd! ST aMgsfed 8, S9d forv afdfthde
B SRRd B b TE oRraT Wew WideeE @I a1d g dfF o I AN FddR
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AT & Sd e g9, A 399 59 910 P FaRT g 9iev fb g uer
A A TH YHR b Alicfbhdbed a9d &, O WR W T4 €, S99 I8 Fawd
oS S ey, ¥E 9gd SRl B
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TRER-aT H UREHell dhas g Bl & ok giedR-g 4 d BN g,
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g, Rl S8 We SR A3Fe USberd SIege= H JRev el oY, I8 oM
fdeR & fobar mar 2
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e, § e W g W Pe dedl g & 9w O ger @ 9
HfEdmer HRIFGEIS @ STHvd Bl €, 98 S= &l SY | &3 T Aa uargie
Aol R &, S9¢ oy S 1 g 50 B9R BUY QU O &1 39 UBR &l
AR BAR! AR 1 fBR # @ 2l

AEIGY], I Wel © % S 9gd a9 B g& &, olfhd AF FHI N W ¥
5 &9 AR $I 3@ $HD! TR B oAl MMy Fa9 g1 991 I8 © & 395
7 # O R @ ¥ SR WA # S Remr REar €, S b9 W fear
ST SFd 0 ST Args Je fhar S Fifey| o9 g9 S Rifgd &, Sd
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[ oA g, w®ife # fUsd 10 99 9 Ao oiRew ARl o $fRET s |
TR P WY H Bl 39 dR H gREAR Fdl Rl IEd 81 geie} b aN H A€
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IS Bl B, I8 BEAR SN B 2| W S P US dodb g H gs ol
I B AR A giEoisd @ gl 99 d8d H AR AT B TRRued o
ft| 99 @it 7 S & G AT IgT drer| I det f5 R fag @ of
S Rl gl TP UBER 91 9 dld oFl, 89 @M SN dled 8, S bed g,
Sual e gy weew Wt 39 & dea g R/ & feueft wxa €1 89 @t
W? IF@I &l organisation BRI € - TP YvHd BT © IR T ARSI
W # e g1 g8 iAo fl U dEdl € f 9 v "FE S & forg
bound &1 I 9 AF ¥l SRR Py T A&l AFGT 8, o SABI b <d T
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it SR I 9=
far 82 S "9edT AR-GEHI f[AH BT ART B, S9H al 9 ff o O €1 39 dh

JTTd SHPT fhal AR ANGRAT <7 T2 RT 3P U sHP! Bls folke 82
U FHAT SN B S SArd AT §, ¢ Ifdid S fhd oA fer €7
MU U G By BRI 22 AT UHR A M electrification, water supply,
rehabilitation, education 3R WA TYHIE & g w1 b1 27 I U HH
TET €1 B ST Uh-Uh HRP Bl {d AUl Fa1 Her? Sl S o1 b gd
B & faa g1 STe M & N ARET g1 ®El g Uer g 9§,
739 W H gd 9d g R W Ad £ .(FaE)..

SuaHeme (STt BEde URdAF): IRAT S, MUGT WY AT B T R

St IRAT ST 9= Ud AEe L (@@E).. R SMUST TIRH B? ..(GE)...
Th HAFAT G <21, T8t difergl
IuTeRe (STHTll BEdHe URAN): Y 99 & Hdldd diferg |

ST SIRAT ST S weledn, # bl Agd b A" At i # gg Wl oddx
g € b aféfede S €, 39 e ¥ P Tl Bl &l #F S @Edl g
& g9 gender identification @1 certificate B <? ARG E? U8 magistrate ST
Sifa B, S¥d aIT I9dl Afcfhee 39g 8N, A1 9 |icfhee & fav i Smare
HAT g SG? J TeT S | # e arsdl g b $9e g socio-economic development
P SR ', STd! education B SR T, SADI G B ST B L (FET
o ). F 3T 99 B [{a d a9 @ A wRA g R gg o FEd g P
59 a0 & U U RA1 AREfG 2 # 59 f9d @1 Select Committee # - WS
B AN BRA

SurTeeT (Sl dEde wRd): A7 3. s S 78T €, S st s |

1. A AT (ST U<RT): SUNWIRE Heledl, g=ars | # the Transgender
Persons (Protection of Rights) Bill, 2019 & J#d ¥ dle & U WSl g1 & |
HEIGAT, WA B gRT 14 & AR I AfKAT DI FAFAT BT TR U
g, U transgender & W ¥' Refy <&l &, I & § wwerar g & sga &1

Uy T

¢t wumufr dorlT §Y)

g9 ddy # National Legal Services Authority vs. Union of India ® 15 3fiial
2014 B HAMCR Segdd IRTEI §ART 4R WRPR Pl transgenders & fod #
P B b forg FRERE B T oo | IRG WRGR gART 39 W Ud faRqgd
RO a8 8, S99 W =4l g oR I8 a8 @ ™l g3 ofrar © fh s9
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faa & S A gragE fHT o7 ¥Ha 9, 9 fU v 2 3R g9 97 A transgenders
o Rafd & sl gur gnmi

eIy, gAR fauelt weft 59 fad & g7 delae WS B 99 S B HIed
IR W Bl W REE ¥ W o fF W SR N |t 9 e g9 | @1 an
# gl B faaw B g@T ©l offe dId W AP Wi Sl FGER B 912y, 98
TEF B /T Tl PR BH 39 9d @ Aoae IS B SERT A <d §, A TE
@ ok <0 @ U BN SR U el g9 fha wHY NNl Ue g€l QRIT
FErad & f& justice delayed is justice denied. 3R &H SHBI 3l Wt g9 4o
& weEE W S gy e @red € SR Sl 9FH e aed €, oFR SR
foem urd € dor SEH iR I B8R, a1 g3 ovan ® 6 o aren gfuE™ &R
transgender WiE-98< 'H HW Wl HIG &l WM

ARGy, 39 9 @ Wew 99 919 Ag ¥ o g9 transgenders @ gRIfG
foar w21 39 o & 9gd I wiikal @ 8 S &R SHer S Sfua
T e @Ry, 98 frd STl 39 f9a # 9gd 9RO u@gE few woE
91 S9! socio-economic life 98 &R | 398 Wi afed afe fadt it transgender
Al & 1 G W UHR B GAIGER B AT Iqb A (BT W TBR BT
WSHId HN, S [d¥vg BRAs [BY ST @1 yEgE &l 99 & © fe g9
UHR & UG & & A Al 9P Ui d8dx ToIRAT SO iR il §HAH
SR e T a1fdy, 98 I E S9@] fAae T | gAR 9ES § I8 9§ e
ITH! Igd GRT @ e gsal &l o’ fF opt W v weft 4 gdrn fe s
W # 39 ISR Fear Uer BT 8, I B transgender Rl B HE IR SEEKIT
W PR € 6 STl 9 R A A B A AW g @@ g b I w6
gel faSemr € & transgender Wl &1 U @R AR & [A¥E TH UBR B
BRAE IRA 2| g9 ol € 6 s9d o9 Al @ @ren @, S e §9 g
S, A1 S 9 UBR @1 W u@e 81 fb P W transgender fd R gAY
transgender @R & Raes B A1 UHR $T GAAAER AT IAh AT IAR-STEGKI
T W

F o W wRRl @, faRveR fquel Wil & ¥' SRy wRe @ P
AT BH 39 9o B wdumfd W U #Y | S8l ad technicalities T Fard ©
I gE 9@ € [ s o points Be Y €, A BHY BAR UM SAEHR B
2, 980 9R foa W& 2, R g WRied fear € ok weies & 919 g deies
fpar 21 safe omel # He9 orRIY FRal § B sHP WdwH A UK BN 3R
I el WA # B I8 < b T FE BI% o v® TS 7, A ' S U
R P T, b AR IS BH SHBI el BT Pl WOkl €, o gAA SABI
e el S W g, S9H < 8RR transgender HIST BH ®M AT gl
BT |
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[ 3Tfel 3[IaTe]
e WK & W H U IId W PR g AR YA AGRIY PRl T, fb
59 9 @1 wdasfa 9 wWigd fear 9y, g™ e Sgl gwane |

SHRIMATI WANSUK SYIEM (Meghalaya): Mr. Chairman, Sir, the Transgender
Persons (Protection of Rights) Bill, 2019 moved by the Government for consideration
and passing is a revised official version of the earlier Bill brought forward as Private
Member's Bill by my colleague, Mr. Tiruchi Siva, who had taken the initiative to champion
the cause of transgender community. | have been met several times by the representatives
of the transgender community seeking justice and protection from harassment and
discrimination by the mainstream society. Sporadic attempts have been made to encourage
them in all walks of life. Just for Instance, Kochi Metro has recruited them and provided
them training to be a part of the operating staff. A perverted system of social apartheid
(boycott) still prevails in regard to their rights in public places like buses, metro and
railways where they are not normally provided the status of a woman. Before making
a legislation, enforce the right of transgender by law. We need to do a lot of homework
in identifying the areas where they need special rights. For all this, my colleague Prof.
Rajeev Gowda has mentioned about the amendment. It has to be amended and | do
not need to mention it again and again. This requires a lot of deliberation by a cross
section of Members and it would be advisable to refer this Bill to the Select Committee
and to wait for their report.

Sir, 1 would, therefore, request that this Bill be referred to a Select Committee
for a deeper examination. Thank you, Sir.

MR. CHAIRMAN: Thank you. The Leader of the Opposition, would you like
to intervene now or after?

fauer & Aar (s am & o) SMeRvi WRAA WY, AR HRY St
ufelI™e 9 39 vy R 9gd 9R god Ry €1 4 [ e & sl faw
O JId M| WA o9 g1 Bl U wRar g, 98 B4 B AN R4,
B Al uFA AT 8, AT BIS &I AT PIs Afdd BIeT BN ¥, B g9 &Il
2, P W1 BT 8, B Al BT €, O WM & W B JhEe Tet
ST HHAT, D] PYI Bodl W TSI Bl S Gl | BF BT SAM Al b sl
7R a2 P e 9 B B AN & 99 eiva-difed At @1 Ae-aee
3R = feeard | IJ8f AR * |IS d3 §U €, B9 S W d8d TRd § | PINSCYTM
# I foly 980 IR W@e™ 9 7Y €1 47 Iqoig e S 6 SHE H Ud srsHe
T 3fIR Prevention of Atrocities Act @I TRIT | a8 # IHH &g R 3IR A1 iy
AT BRI A1l A BRI R GG Jaweqiell & SR, N 30 WIs-dg1

*Withdrawn by the hon. Member.
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& 1Y 3BT FEER el fHAT SIr of| IMeial W UgA U dad UaT oo,
Sid SBT3 Wd W, T SH b GEH W T Pl goliold dd A8f &l S
off| Sl Afest § S 721 e Siar o, S9d 'Y 9 WM SR U o @
ar ged € 9E Uer g el s uifelide ®, |l 9T QiR IS 9wl & et
q9, 9 9 fef o ol 9 ddy 3@d 7, s ¥ gl dod | g dndigw 9
gf, didens & 8 ar feell o oy uidl 9 @, 9en ¥' wegw R f& A AR
& 9 g, sufay g el W 9N ok R fAam € iR S99 a8 I8 B
FAT| SST BAR S WAl dI a¥l Uil T8l Bkl &, SRU 150 WA AT 200 AT
Ul gl dxal ol

ARGy, A 9 I8 © o oroied w9 gmt # € w9 onfaat # € w9 urt
dE1 U B U g g, o8l A T g1 sdl oS I 'l | IoRAl
uedl ¥, R eemel 9 te gaed § gER gfod W8 TeRT axd O fR w5y
H @A W B 3d Y e P YA BNl © AR Sg b gl
I Bl 8, 99 @ AR $2 S99 NEHE 9 TOR USdl ¥ FAR ofleX *ifw
& g=9 39 Uil & o8l @WE ¥ 9 9&d g, $afoly AR ¥ W eIk
T fr RO Re 9 uaNeadsl & fIU Prevention of  Atrocities Act &1, ST
TRE BT Bl Vae g4 fav A g+, PIis FeHc a1 WY, difd S g9d are
P TF W LT AT 8, S9h AT SREpRFeE axar €, S9d W I dR_E
B Vde T Ieq, Sl TOH/Uaers & fou e 81 W @& #§ 39 TN
P BT W YR QY A, R AN A b dgd g9l a3 |

AR, WRPRI ABRAT H 0l W W & Swl swe v oY 5% A
ot ft PSR | ST, JHaS HSIRT H STef AT il e HSRT H STel, oAfh
MR g foy ArBdl &1 yraem= 8Rm, d S99 W Sdl 98d g9 oM e A
&l

X, § IRRT SR ARC JeMa I8 0 & 59 PIs dsdl I dAsdl Ugr g
T, @ 99 d9d "ol AT AT A S % MR W YRR fear ar €
Tg TSR T AT AP Tl SH g A Ul FE Foldl, Wfh o9 IE g1 'l
S ¥, IR-UMG A & 9IS, of 9§ o natural instinct Bt € A1 @t ey
ot ded @ <@ IR TSHr o, ofdhd 3y W f 9g # 9 faRa @
P TRE PIAT & I PUS ASdHI B ARE USAAl & AR g8 AU AUB G
ISH! HEYH YAl © AT vice-versa HEYH BRI € 3R R B! WRDHNI Al
e T, Afeh forar gem ® wedr iR S ded! AW @ fewn €, a1 ag e
¥ dfgd 8 o &, wife forar gon & dedr | sy 39d fau W 3Is uaue
BT T1feT 5 ST 81 99 S9d oIy S aedr a1 dsar foar m, S9e 9%,
O Wl & d9, T UG A AT 9 G § 98, o9 9 98 [Joga g #
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B ™ TEl ATIIE]

IR AR HUS TSI, SWHI dR-aNIbl AR A g8 d8cl, SO dad dal Sldy,
SET S ofshT AT TSI e B, SUH d9 dRd SRl Afcfhee # Sfex
S B DY AT | B, d1fds SHHI 3R harassment T g1 9Y, 9gd-d9gd g=IdIs |

o s cnlin Cpajdin iyl 1o o 8 ilin) IS Gs iE'
O 99 (e -0 59 e o Jle o g iy Gl il Gl e pae
S S S gl o o K B glenn 43S Ciypea il S i
58 Ll g (S a6 U JSE s O () ga o 0 S0
g Uga S (o Ug bl (558 ¢ o U 150 S58 « o Uiy Usen padd
ot WS o€ (S Gl Sla LS (g Al (S8 e S Ol R 5 e
oS A8 e e sl S sl Sl 9 e (Sala (S
S ol Glail ) e e S o R S5 s o S rlass o oS
Ol AdlS - o A8 S 1 ) s o s e Sl b 2 e gl
o> AU gl ) gy on B S gyl o jle i b S e
223 LE LY Prevention of Atrocities Act s b Cisedisal S (e ey S
ol e ol g3l 3 2 Gl e ) b (S e ) e
raolet el S st e o e uaa g (S oteiu gy Salds
CueS il S o o gl o L iy SO Ly s ol A3 Ula LS (s
O e S o ST (S s s e S e e
A LU gy S ol lla Lo gl s e ggodie S S
Lo )y gl L Sob e Qi jly ol LS B oy (o 2 Vs 518
M s SS) B e b o0 S ey Sl < S Ol ee S
Jhav o) O ot S OV s = O o o 2 Sl AS LS G gina

tTransliteration in Urdu script.
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O V3 s S 0siler O o gl g L gl o Sl ) o WY
o S o s g g2 Je 5 853 gt ¢ 0 S0

o € e 034 83 s (gl (all A8 0 g Bl g 3 0 3
ot O ¢ il A8 Ll o e 081 s e o 0 sls
Sol 0¥ g2 2 B UK e s pdl ol e S ) 2
iy SJful sk pals 8 S8R gl gl e il
Qg0 S P ST sl o g e b (S G gila S
o Ja o G5 )R e ey ol gl JIRI SE Gl o g ol
o S 2 o e s s b el S 13 o Gusb g2 3
Prevention = S 33 sl )3l s Ul g sk i oS o (B VR 6 e
S e A S S S8 ok o b of Atrocities Act
O URCH u b e e S o S e s LY Ciigeliz
(il UL ESS sl d a S e 068 i s Sl gl €
OAS S rob o e J 2o o B ) S 5 gl e 2
Bl il g0y 133 o S e o gy o Sha oyt v

A S0 e b e e S0 im0 S5 S ol puyp
S G e 6 RIS 355 S ol e s KIS o oS s
o 5 B gl y 8o S o Sl 80 ol Gl e s RIS (6 g
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hay SH LSS 558 can S B 50 m lenns AT Ll 1omsl (e < ome
= B LS fua 5ol (S R e B4 (BT dae iy Gl 55 e 2 U
Ula g 13009 o oSl elils ad Gy Sy ol o o S L 28 o S
&S S eun S g natural insincts s> e ) $ ey S Jle @l e o o
o5 e 3 AS 8 (¢S O 08l ¢ 8 (eI 1SS S S S S5 s
o9 R 2 lig r sl (S (SH 2 580 S US 7ok (S S (m) s
08 2GS (esuna viceversa b 2 BS (usuna (S3ad Sl
SH S0 o B o1 S S (B e 6 S8 e S S el S
O P AT R ) E RS PV P E P I RS ELL P
S oSy SelanaS e Uy ol n B5S eer o S o o
Ll gl s oy S osllugaS oy S WS LSS SHLISH 50
s S o i 2 58 500 A e i JSbio s o camy Sl e
= B SHLST o Gl e Sla Gy 5 ud ¢ daey ol )50 A8 5k
e SOl (S S i 3 Ope BSEE e S Gl S S i (e !
(S By Dy - s g 3 Cipandd 1 o5 1S Gl ASE €5

PROF. MANOJ KUMAR JHA (Bihar): Thank you hon. Chairman, Sir. | stand in
principle that we need a Bill like this. But, there are certain issues which are very,
very difficult to accept as of now. | remember Shri Tiruchi Siva's Bill which was much
more progressive. | think we should incorporate some of the important points from
there. Sir, my first argument is that this Bill goes against the NALSA verdict given
by hon. Supreme Court. There is mandating of Screening Committees and surgery to
certify the gender, but why not self-certification? Many countries across the world

are preferring self-certification.

Number two is, it imposes discrimination. There is a penalty of two years only
on an assault on transgender person. | think, for other crimes, petty in nature, we
have much more penalty. So, that could be looked into. Now, it has no provision for
reservation, what the LoP was also referring to. Why do | say this? Right from our

childhood, we have learnt to shape our values aiso. Thirty forty years ago—the way
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we refer to—there was a film called 'Sholay’, there was a dialogue in this,3T$x
fewrel @ Wi =R 8 and everybody clapped. Today, we have matured in our
thought and that goes to the kind of public discourse we are engaged to. | think
that should have reflection here also in the Bill that the kind of movies or the literature
which promotes, say, prejudicial position on that. Forcing them to live with natal families,
I think, if you look at the data, they have had very difficult times with the natal families.

Why not agree to families of choice?

The final argument before you is regarding the affirmative action component.
The LoP was referring to find a category. Recently, we went for 10 per cent reservation
for economically weaker sections. We can straightaway draw 5 per cent reservation
for transgender persons. | think that would be a milestone in our journey. Thank you
so much, Sir.

st |umufe: I8 self-certification Igu= & I1 9@ F AR
oI, TSI AR ST aie H Al W)

st Wt Aafs qrg 9 < ge B, A R Ui 8T Aier | i |
HRU Jg © fb ol self-certification 3 3R PR Rodew g, o fov S+
claim W &1 zAfC over A1 careful BFT AfeYl g9y # O Ig Sib B |

can understand.
SHRI AMAR SHANKAR SABLE: Sir, | have a point of order.
MR. CHAIRMAN: What is your point of order?

o} MY THY AN T, 3o Aed o Sl 919 hel 8§, SOhl §F 3MeY Hedl

MR. CHAIRMAN: What is the point of order?

2} 3R THR Ael: TR, I8 AJY(e ST & W H O 2o B sRAT
frar 8, BE @IE 9 S9 I B SWATA BRI & ¢ F9AE B T I8 U=
2 gfaal @1 g sfad wes 59 Rard 9 o far Swl . (@aem)...

st wwmafer S16 €1 That will be taken note.
3t A T SelE: A1 UHH-UEST BEl AT ().

st Tl 39 ST # 9gd W AT S99 e @I WANT R I® E, dAfh
IR-IR AT DI ST BAT G| ..(@FEH)... I8 fdarg &1 fawg 98t g anfey |

..(FTIF)... WISl | .(FET)...
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ST, 3PN IOl (STR USY)): ATAR, MOl & 70 981 & 9 A <9 #
Tg fodfa arm € f% eme ft 99 & 9 trans-men Ef, @TE trans-women
gl, S WY Yewd fRAR dedl oAl J81 ¥ SR oS s Al B dax Ald
FATHRI WRER AT [IEH ddx og 21 I8 fI99d 399 ugd ol 9wl o
uRd T o, Wfhd ol IR Iy |91 § UIRG T8 81 APl AR AU g |
qE QERT ol 99T F TIRT 8 T ¥

AR, I8 Yo VA1 dageid f[qwg 2, e 9 anf 9 fRaR o= gran
M g, el T 3ol ugaE 9d™ & JfGR el o, AEH |dted SITery
T T8 PR feur f& o At transgender @fad 3o+t uREm W fuiRa @
Thdl & MR Ig TP FauHe JIeR Tl Pz W AR (U IR F = A
TET Tl JQH BIC F A b are VAl FARAT A §s IR w9 S H 0
I g € fF B8 W giciey afed, 9 98 S 8 a1 goY g1, 98 *fue
for 9T &% |FadT § IR MR SW Hel AXGRI AMB] AT 3 SFIEI W YA
TS P JALIHAT 7, A 3P foly RNTAIsRY &F srexerar § e W< U Screening
Committee Ffl, 98 $9& foly UATT U5 SR &N |

AR, g & a1 € 6 dfam &1 orgeee 14 vl Jfdaal & 99
AYPR B MRS AT €1 FIWE 15 & WS UP AR Il ¥, JJHE 16 & TS
S H o gl & WY SAfAfd, o b SmuR WR faWs @1 Uiy &R argeos
9 (3) 1 SUEs AW AFRS! & oIy arey @i gRREd wxar 8, i Wi giacis
fFal & foeg AT iR I@ER ot 9o SINT BT AR, 39 fa9ge & giikd
M & dC BH A BH JE AWHMAT gX BN, AMIND IR-ERER ¥ OBMN| ST
SR & Y $aT Y e R A Al 3al R¥m B bis Uhe™ of, q gHd!
WY P Pis fOar sl M| s AId & 98 WRER Pls VAT JISHET AT,
R g2 e ok w@ren @t 9 9t gl felft, St @\ & s/ dnit @l
U g1 3 UPR ¥ WRGR & gRT Sl JHM HeIOhRT A dells ol &l
g, ST Aroiel A OBl gE QRT [ATS dfgd IEal ATl 2011 @I SIEOET B ATER
TR $H I A I Ui ARG STETEl gieiex JoN IR Afgdmell @ vl 9 Sfal
B ¥ TH FES B R gRT W SUfed @l T o7l 39 fadue & uiRd BN
& 41 ZAB! ST olld HAUIHGRI ARSI BT o el W S 4= 8, SHd!
U H B Frem &1 ff IfferR BRI 39 USRI Sw= Brn fa 9ei| g%
Ao &3 7 ft B PR BT SfaR Ao |

STET d& Ufar &1 ara g, fafy= wul § 39 giioiex ot | eroer ufor
B gRWIYT fear €, fagm 991 § W g9 Y, R 99, o aMiieig a1l @t
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W gl FdeT fPar SR oSl geredigde (ATl ofsl &8 ARGRI AHRAT § IR
J gAStexy AT WAl 39 BT B B I2 € IR Sdl WA WREAEd @l g
S Al WAETar ®, 98 I AR 81 8l 39 ARE W g ulaWr @1 HH ARl
g &gar @ HU A8 B, Afbd gdl WEM aWR dgl i @ 91 59 fagwe
@ UIRA BN F 9IS WA HT U SUR 99 TEIS Bl I GRT H IS A |

& e g fo 59 ddeTeiaar & @ aee 93 St 59 e @1 ag
g S g B G AR b A N BRI BT B B R db S
STH SUET g§, S ST I, SWH TABI A B Bl BM BN AR IR
PR e & &7 #, Wy & a7 #| AR, g1 8 A8, S gieiexy E-goy
BT Ps IR YO BT T, 399 WRG HEE BT B AT ST o1, §hT A9 90T
PRI BT B BT SITar o, sex worker & U H ZHBI SXIHTG AT SIAT 9,
39 g8 ARIYP FHI & WU § °INT 8RN 3R VAT B dradl & (g Ao @l
UG BRI §9 ORE W 3@ ZABI Sdred N & Adh|

AR, I8 Sl [ &, I8 98d dld dAVGRI [Aed & iR Ig FiREd
U A GANT Pl h A QW ST B HWE BN FAN B A A gRafid g8
T IR 39 foom & Waed | 9 IS WReRI dl W Ay fear iR b
WARPR Pl U BBl (b sHBI A of R 3AD (Y TS BT a1 BT B
P IS S fIEm H BRI AR I8 GEE od} g B sU Us Ud el
fatrs & ©7 § ¥ed 9 =9 URG fhar € iR 99 feat 9 ¥eq s9 W foar
I PIAT RET 8, o AT 98 YW oA o1, 9 I8 fdd & wu § Sra
T S el €1 39 PrH H R Pl HIE die ge W ongd, S 5 R
it 9 ddE @@ fHar 8, S9Rl M g R SISl S 9| dfea e 39
B b U Bl S P A FHIS] BT g€ A, Sl I qP IfMEl b 70 qul

TIh SUeT BT ReR T8, 99 § Idled & PR I8, 99 g9e S9d a1y

WGHIG BRAT BT, I TS H FRAY AUHE Bl Sl BT B (51, TS ISP
AGMRE | ST BT P 8] BRAT A, $H ARE B DI a1 P d& AHIND
I # Ioold T | 399 WIS S WY fAf¥ed ®U W ST JdgR iR MR
# ) gRIdT d™ BT B BT Ig 9T S AMPR o™ &1 & & | 399
IT e & &7 4, WRey & &3 # IR WAWe dasi & oem Hoddrll &
T SaER el | S5l W 9 IR gRagd frd 96, S gAR) dld BAIUIBR]
WBR FEl Pl A I Bl PH B I8l 8, ANl DI Fged T doaR o
BT B R B! B, R @ TR, W dwE F I W 9 o glaww i aan |
Y T U Al HAVGRI G €, S FHS P A 9 Bl A e o,
Wfpd I8 I 39 dfed o7l 9 fague & wiRd B & UgEnq I 9 A 5
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[ST. MG ToTa]

I Bl |FhI 3R 5 SuEl ¥ S gfad fAd G| § 39 "we@yyl fagad
& foau A @5 St @1 9urE <@ g 6 S ddeTeiiddl & Ay uh Suferd
T B I AW & vW fFA 21 I8 A HAHR! WER AN & e
T & AT AT A 1 9@ T8 @A | BAR WHR A S-S F R W,
T o1 & R W AN § Rl YR &1 Bls A5 T8l Bl B BARI IR
T 3 gfe § o 39 s B dn @1 W fHa g1 # =g 6 osd
fate W fodl UeR @1 B ae-ufdare T B 9 G 9 39 W OIRW
gema fav g1 39 fadwe & wdaHfa 9 uIRd aRd Ud a9l 9a% & & BM
foar 9v {5 ¥ ed oiRacie}k & ufd ddeaeiid § SR S9d! ARl & FHIE
¥ U gpHa Blax el frapy R ugen g1 # g 59 fadwe & faw Aeey
F S @1 FuE <d gy oI anft @1 favm <ar g

DR. L. HANUMANTHAIAH (Karnataka): Mr. Chairman, Sir, thank you for giving
me an opportunity to speak. This transgender problem, since the 9th Century B.C.,
has been identified by different names. They were called as Hijras, they were called
as Aravanis, they were called as Kothis, Kinnars, Jogathis, Sakhis and in so many
other names. In the light of inadequacies of the transgender persons, the legal, social
and economic aspects are to be considered and that is a major problem of the day.
Till we consider them as a social stigma, their problem can't be solved. Unless we
create for them job opportunities in the Government and in the private sector also,
they can't come to the mainstream of the society.

Sir, it is also very important that their economic conditions are taken care of
by this Bill. If this Bill does not take care of the economic opportunities for the
transgender persons, then we are not going to help them in any manner, and we would
merely discuss their problems in this august House without giving a solution or bringing
them into the mainstream of the society.

To protect the rights of the transgender persons, we need to confer more rights
to them through capacity building; and they are capable. They can do any work. There
are examples already. They are working as mayors in some cities,- they are working
in Government offices in gazetted posts; they are working as principals and professors
in some educational institutions. But, while making a law on them, while making efforts
to bring them into the mainstream of the society, we must consider firstly that they
are also human beings. They are not just a product or an animal. The provisions of
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the Bill have not been brought up to the contemporary global discourse on the rights
of transgender persons. Sir, we are in the 21st Century. It is an era of human rights
and sexual rights. Sir, over two decades' development of the world indicates the
increasing recognition of gender identity rights. In 2006, the Norwegian statement on
behalf of 54 States of the UN Human Rights Council recognised the wide scale violations
of human rights based on sexual orientation and gender identity. In 2009, the Election
Commission of India allowed transgender persons to mention their gender as 'others'.
In 2014, the Supreme Court of India in its landmark judgment created the third gender
status for transgender people. For the purpose of safeguarding their rights under the
Constitution, the Supreme Court of India has given this judgment and this is a landmark
judgment in the Indian constitutional history. Sir, Justice K. S. Radhakrishnan in his
judgment said that recognition of transgender as a third gender is not a social or
medical issue, but a human rights issue. We should definitely see at this point that
this is a human rights problem. At one point of time, transgenders asserted themselves
and said, "l am not 'no other group'. | am not a tree. | am not a bus. I am not a
train. | am not a cat or a dog to include me in 'others' category.' So, they asserted
themselves, "I am a person. You should respect me as a person. | have feelings. |
have my own aspirations. | can do everything. It is a biological problem. You cannot
say 'others'." So, this identity, as opposed by themselves, they called as 'third gender'.
Sir, today, some of our States have taken progressive steps. After seeing all these
things now we are formulating a law which is applicable to the whoie country. In 2008,
Tamil Nadu formed a Transgender Welfare Board. Gender identity and gender expression
was given to that community and to those people. It is a respectable, welcomeable
thing that the Tamil Nadu Government has done. As early as 1871, the British mainly
targeted the transgender people in the Criminal Tribes Act, 1871. So, the Act was repealed
in 1952 after Independence. Transgenders, for the first time, were identified as the
third sex in 2011 Census. They were called human beings in 2011 Census. They were
recognised as human beings in 2011 Census. Till then, they were not treated as human
beings. Till then, they were not at all treated that they are like us. They have aspirations.
They can breathe, they can eat, they can think like us. But that was not the feeling
of the society. Sir, the Delhi Government recognised the rights of transgenders. Their
children were given admissions in the schools under RTE Act. The Director of Education
issued a circular in 2015 under the shadow of RTE Bill that these children should
get education in all these schools. The Rajasthan Government has a better law made
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for them. They directed their schools across the State to admit transgender children.
This is a very progressive step taken by the Rajasthan Government. There are some
activists in the society for many years working for transgenders. They were all suffering
from the stigma of transgender community and they were not able to speak in public.
They were not able to defend themselves in public. They were the laughing stock
in the public domain. It was a great insult to the human community where they were
not treated like us. Sir, activist like Shri Kalki Subrahmanyam started an international
school in Kerala called Sahaj International School which is a residential school for
children of transgenders. His work has to be commended by this House and the society.
He has teachers from transgender community. There was Principal who come from
transgender community and there was a separate curriculum for them to bring them
into the mainstream of society. Sir, separate curriculum is required even today for
transgenders. Otherwise, | don't think that they can come into the mainstream and
they can think like us by removing the stigma on them.

Sir, to build economic independence, the Government of Kerala, particularly Kochi
Metro — it was mentioned by our colleague, Wansukji — appointed transgenders
in a big number. That is how we can help them and that is how we can bring them
into the mainstream of society. Sir, for the first time in Kerala, a Government-owned
company is providing employment to transgender community in a big way. This is
a good beginning and this has to be followed by all the States. Most of the States
have not even thought that there is a transgender community to be taken care of
by society and we have to give them equal respect and equal opportunities. In that
respect, | sincerely welcome the Bill. But, at the same time, lacunae have to be corrected.
If we don't correct lacunae in the Bill today, we cannot make amendments again and
again; nobody may think of it. Thanks to our colleague, Shri Tiruchi Siva, who thought
of this problem, brought this issue as a Private Member Bill and we are trying to
make it a law today. If at all the Government is thinking of making law on transgender
community, it is because of the sensible people like Shri Tiruchi Siva who had brought
this as a Private Member Bill to this august House.

Sir, self-employment and entrepreneurship have to be developed for transgenders.
I wanted to request the hon. Minister one thing. You have the Skill India. Under Skill
India, you can train a lot of transgenders to their capabilities, give them employment
and make them entrepreneurs. In most of Government and public offices, because of
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their behavioural problems, appearance, outlook of society, people who are working
there are not allowing them to work. Though transgenders are ready to work in any
office, in any Government department, in any public sector company, people who are
already working there have something in their mind, have a different outlook towards
transgenders and are not allowing them to work in such public offices. So, we should
think about them. We should train them as self-entrepreneurs. We should provide them
multi-skilled training and training centres have to be established across the country.

Sir, | have three more points to make.
MR. CHAIRMAN: Three more points and there are three more minutes.
DR. L. HANUMANTHAIAH: Exactly, Sir. Thank you very much.

Sir, to get a certificate, you have to go before a Magistrate is what the Bill says.
I wanted to ask, through you, Sir, the hon. Minister: When a physically handicapped
person is being certified by doctor, why transgender should not be certified by doctor
and why should he go before District Magistrate? And, how can District Magistrate
certify that he is a transgender? So, | suggest the Government that either the District
Surgeon or the District Medical Officer should be authorized to certify that he is a
transgender. During childhood, it is just a behavioural problem. A boy can behave
like a girl and a girl can behave like a boy. And, after some years, they will either
be sent out of the home or they will run away from the home. This is exactly what
is happening in the whole country. And, when they run away from the home, they
are subjected to a lot of cruelties. Even the operation on such children is done by
the senior transgenders in a very cruel manner, which is not followed in any medical
procedure. This Bill should take care of that aspect too. We should ensure them a
proper medical care if at all they want to get their sexual behaviour changed.

There is one more thing that | want to bring to your kind notice, Sir. If a rape
is committed with a transgender person, the punishment is six months to two years
of jail. Whereas, in the case of rape committed with a woman, the punishment is from
life term to death. When both are human beings, how can there be this discrimination?
Therefore, | sincerely request the Government that if a transgender person is raped,
then, Section 376 of the IPC should automatically be invoked. So, there should not
be this discrimination.

Sir, 1 also request the Government that there is no urgency to pass this Bill either
today or tomorrow itself. Please refer it to a Select Committee for further deliberations.
This way, they will get justice. Thank you very much.



426 special [RAJYA SABHA] Mentions

MR. CHAIRMAN: Thank you, Hanumanthaiahji. You have done a very good
study of the Bill and made a very good presentation. If there is peace and if there
is proper application of mind, you will get such good speeches. This is for all the
hon. Members. You really spoke well.

| suppose that employment was given to the transgender people in the Kochi
Metro when I was the Urban Development Minister. | had gone there for inauguration.
Now, Shri Sanjay Singh.

st IoT R WX, 3R &d diae @ soold < <, df 3T BRI

MR. CHAIRMAN: Okay. Now, | take up Special Mentions. These have to be
laid.

SPECIAL MENTIONS*

Demand to fire the minimum wages for supporting staff in private hospitals

o

it gvArRr Rig argg (SR U_e): Welgy, ot &3 & fafecaeat g fafea
Rieror Ml # e Wi B AARE Aeaqul R Bl 8 U A
fafecarerat @ fafecar fremr et § Ggarh e &1 g9 v gl 2

e fafeearerd IR & AT B o €, IRy 98 A8l SHaiRal @
AMRIA: 98d B9 909 od § R WEAr dHAIRAl & U B dar Fmsrae
Tl &, RTId RO IT! Ted W IR THWE B o Bl JAdR 8 FHI ACH]
vEdl B

# onfl | T qd o $ e ufdwer uw Ue fafecared # O
oqi | - 99 & P FHEIRAT 4 SMGRT o, df gaex &7 I8 W 6
JHY ARt WH 10-12 IR BT A oY 20 BOIR YA dd #H O Hard
o9 & v faaer €1 39¢ 919 89 o & dF )y ST ufaseT Ut fafecarera
U HE AR W AU IR Al 39 Al & dganl Ww b1 dadd

g a1 Y&l Bl B W 9gd ©R1E g

o

D1y ffdcaraa g fafdhaar Rieor S AR TR SaIRRH, Ui SRR,
SISl THIRRMA, MR RRIey, ARTT With, WHIS wHARI, GRe TS, BHN
JT A e RiveH s & f9A1T S=a dife @ e gad WA T8l
HehdT |

*Laid on the Table.
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3 # WHR W AN PR § & - <9 W & Fof FRfbcrerdl o1 sofiedsor
HYh, BN TCTH B JdT AT TAT UAb I &b TEAN PHAR] BT F=d9 daTa

FEiRT BT @1 FRarg WAHFHAT <R JHARTd B S, dlld g8 a9 G 8ld)
AR B U wdES WA T G|

Demand to withdraw the environmental clearance to Kalasa-Bhandura project

SHRI VINAY DINU TENDULKAR (Goa): Environmental clearance by the Ministry
of Environment, Forests and Climate Change to Kalasa-Bhandura Project of the State
of Karnataka involves diversion of water from Mahadei river which is the life line of
Goa.

This has caused deep sense of distress among the people of Goa. As you may
be aware, the award of the Mahadei Water Disputes Tribunal has not been yet notified
by the Central Government. In fact, all three States involved, that is, Goa, Karnataka
and Maharashtra have filed appeals in the Supreme Court and the matter is currently
sub-judice. The Kalasa Bhandura Project, an old proposal of Karnataka has been opposed
by Goa on various grounds including destruction of flora and fauna. Any go-
ahead for this is untenable apart from being detrimental to the interests of Goa and
its people.

May | pray the Minister of Environment, Forests and Climate Change to withdraw
the environmental clearance or go-ahead given to the Kalasa-Bhandura Project forthwith?
I look forward to your immediate intervention in the matter.

Demand for probe into the suicide of an 11T, Madras Student

SHRIMATI JHARNA DAS BAIDYA (Tripura): Sir, the incidents of suicide among
students are on the rise. Just last week, Fathima Latheef, a first-year Master's student
at 11T, Madras, had committed suicide. There was a mystery behind her death. Her
suicide note reportedly names a Professor that he was the cause of her death.

Her parents also said that their daughter was subjected to harassment and she
was under the fear of a Professor of the Institute.

She had allegedly taken her own life by hanging herself from the ceiling fan
of her hostel room, last week. She was a native of Kerala and was pursuing an integrated
MA Programme at the institute.

We demand a fair probe into the death of Fatheema Latheef. This is not for the
first time that a student has committed suicide inside a campus. There have been several
such instances in the past too, for example, the cases of Rohit Vemulla and Payal
Tadvi. Yet, the management had not taken any preventive steps in this regard. In her
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suicide note, Fathima had mentioned the names of those who had subjected her to
mental torture because of her religious background. Minority students are the most
affected ones in all educational institutions.

The Central Government should immediately look into this issue and punish the
people responsible behind this act.

Demand to solve the problem of Punjab and Maharashtra
Co-operative Bank account holders

it dorr Rig RIS ot &3, faoe): ARy, doie iR #AevTg dl-3ifuRfed
d% # gY dicrel ¥ S P W 17 ARI AN UhE wU W yWIlad g, SHfe
T 50 ARG SGT SIUIEd: UHIfdd ® | dfd daex # 8 39 dierd 9 d@
& UiT AfIears # WA |t B BRI 21 I8 Ue faeeivi g qear
g, A W sMeM® U Sod €, wife e fieel § & amr 15 o afed
S gWIfad § SR 10 @R @l Hid A 39 g @l URAl Bl USRI Rl
Tl AGR, Y § HEM 9 UOY U4 HERTY BI8TRfeT §& & UAEE U

& SHgelt @l Frfd dxar uH 7 s €, Safe §b HHER! MId Wy W dqTEE
U % §l ol T% T b Had 9% RBI & FEART fHAT W UBR BT RIS
Tet far T 7 SR A & Bls 9cIe ged Wandd e o €, R ant
& AT 3R S Bl GX AT O W, 7 € WHR AR DI AP HaH
SSIT Y €| WHR S RBI & 1 @ 76 BRI$ ¥YY o A<l 8, dl 4,000
FRIS W P AR B I AR Jbsl T qET T Wbl 87

Demand to enhance the rate of assistance under the post-harvest management

SHRI PRASHANTA NANDA (Odisha): The existing pattern of assistance under
the Post Harvest Management (PHM) is very low in comparison to the norm of other
activities. Most of the farmers of Odisha belong to small and marginal category. So,
they are unable to derive the benefits under these components. Hence the pattern
of assistance may be enhanced in PHM activities, particularly, in cold chain components.

In case of protected cultivation, assistance should be provided for raising hybrid/
high value vegetables in shade net house.

Unit cost for creation of water resources under the MIDH has been fixed at
%125/- per cubic meter, as per the guidelines of MIDH, 2014. In the meanwhile, there
has been a revision of labour rate in the State. Hence, there is a need for revising
the unit cost by the MoA and FW, Government of India.
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6.00 p.m.

I urge upon the Minister to consider enhancing the rate of assistance under
the Post-Harvest Management under MIDH (NHM).

MR. CHAIRMAN: Shri Motilal Vora; not here. Then, Dr. Vikas Mahatme.
Demand to reduce the processing time of education loans

DR. VIKAS MAHATME (Maharashtra): Hon. Chairman, Sir, today the dreams
of pursuing higher education from renowned institutions both at home and abroad
are catching up amongst the new-gen youth like wild fire. With every promising young
mind aspiring for best quality schooling, which we know comes at a cost, loans are
gaining vital connotations in the education sector. The cost of a college degree has
gone up over the years, even at public institutions. Because of the rising costs of
education, such students have to depend heavily on bank loans to earn their degrees.
Notably, there has been a substantial increase in the numbers of first-generation and
low-income students.

However, most of the times, the banks often make tail claims about the number
of loans disbursed in a year without disclosing the loan amount sought by the applicants
and the amount actually sanctioned. Due to financial problems when these students
go for education loan, they are rejected straightway or paid less money than applied
for. There are instances where the banks reject applications even when the sum sought
is below ¥ 4.5 lakh. As a consequence of this, many students take late admissions
or after lots of procedural problems.

Taking into consideration the importance of this matter, | urge the Government
to look into this matter and reduce the processing time of education loans so that
the funds are available at the time of admission. Also the banks should be imparting
necessary skills needed for employment during their final years.

MR. CHAIRMAN: Dr. Kirodi Lal Meena.

Demand to provide water to Ramgarh Dam and other
districts through E.R.C.P.

ST, RIS @t Hiom RTSRAM): WEIGY, RO WRGR GART Jdi TSR
T8% URASHT (ERCP) & WA & WRGR & ¥ol Y &, R SgR 1 life
line &8 WM dTel IFIE 9T # TS BT U ATHY Sl S &I yrEage g2
39 T W UQY 3R IORYM WHR & 7 MOU BFT Udh HEdl SMaedddl
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21 ERCP &1 I uRaremn aiftd far Sgl 39 gfe 9 39 WRaR, &<
WHR gRI Tfod S AfGR Ui ddras |fffa HPSC & ofR1g WRdd & |

Helqd, dRAM P H I d o Al B IYAR U d8d IR a9l
ST B XA & 39 SIfIRdd UMl Bl Udh I gRT IMHTe diY # STl Sy |
9 99d & (S TR A $URA A&l # Ul STell oY, R sfefa’y U WRAyR
& gl B FEId B ST WH | HTE g | qr W FE H S yare e
WY, R SR A ARAYR dP BT UHT @S 81 Ah | IS 9" Ul g8
T & SIRT ARA 99 Td ARG ¥ IO 9 wEd & g Reyd Bav @
JH o ST Y, f59 SEyR, S, [ars JEYR SR BRIell e el Bl WYY
RISTERSEICES IR

HEIGY, AFE ST ST q I WRGR Bl 9 b g8/ U9 W19 &5
H SAfTHHT B SN & e § W €, fdg Resorts a7fa & SifcrmHor Tt
BCIY MY & | ITe afg & Ry ot oy fomfor €, 9 gern WY vd SWIRTgAR
gy H U AR SR dfed U & el # Ul @ @@awel 9xlg gl

MR. CHAIRMAN: Further discussion on the Bill and voting will be taken up
tomorrow. The House is adjourned till 1100 hrs on Thursday, the 21st November, 2019.

The House then adjourned at one minute past six of the
clock till eleven of the clock on Thursday,
the 21st November, 20109.
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